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RAJYA SABHA
Wednesday8th August,2012/17h Sravana,1934 (Saka)
The Hause met at eleven of the clock,
MR. CHAIRMAN in the Chair
(The NationalAnthem, “Jana Gana Mana”, was played.)

MEMBER SWORN

ShriAlok Tiwari (Uttar Pradesh)

OBITUARY REFERENCES

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the
passing away of Shri Niranjaviarma, Shri Ratadama, Shri Dipankar Mukherjee,
Shri Dara Singh and Shri Balavaalias Bal Apte, former Members of this House;
Shri Rajesh Khanna and Captain Lakshmi Sehgal; and Chaudhary Harmohan Singh
Yadav former Member of this House.

Shri NiranjanVarma passed away on the 17th of March, 2012, at the age of 97
years.

Born at Pipalkhera village, iWidisha District of Madhya Pradesh in Octgber
1914, ShriVarma had his education ¥ictoria College, Gwalior andgra University

An advocate by profession, Shri Niranjsarma had been actively associated
with the uplift of downtrodden sections of the socid#e was also President of the
District Bar Association,Vidisha and Director of the District Cooperative Bank Ltd.,
Vidisha.

Shri NiranjanVarma started his legislative career when he was nominated to
the Constituent Committee of the then Gwalior State in 1946. He was elected to the
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then Madhya Bharat t&e Assembly in 1952, and wablember of the Madhya
Pradesh LegislativAssembly till 1957. He also served as the Leader of Opposition
in thatAssembly till 1957.

Shri NiranjanVarma represead the &te of Madhya Pradesh in this House
from April, 1966 toApril, 1972.

In the passing away of Shri Niranjararma, the country has lost an able
parliamentarian and a dedicated social waorker

Shri RatanTama passed away on the 25th of Magl2 at the age of 65
years.

Born in Septemberl946, in RotonVillage of Arunachal Pradesh, Shri Ratan
Tama was educated at Ramakrishna Mission Residential College, Narenvagiur
Bengal.

An agriculturist and a businessman, Shama was one of the prominent
leaders of the tate ofArunachal Pradesh, who had made immense contributions for
the upliftment of the down-trodden sections of the society and for the socio-
economic development of the State. He served as Secretary of the Mini Cooperative
Society Raga and as Member of the Ra&gachal Samiti from 1976 to 1978. He also
served as Member of thrunachal Land Use Board from 1976 to 1977.

Shri RatanTama represented thaga® of Arunachal Pradesh in this House
from May 1978 to May 1984.

In the passing away of Shri Ratafama, the country has lost an able
parliamentarian and a dedicated social worker

Shri Dipankar Mukherjee passed away on the 18th of June, 2012, at the age of
69 years.

Born in Kolkata in June 1943, Shri Mukherjee had his education at Banaras
Hindu University

An Electrical Engineer and a trade unionist, Shri Dipankar Mukherjee served
in senior positions in BHEL, Hindustan Fertilizer Corporation and Haldia Fertilizers.
He quit his job to join the Centre of Indian Trade Unions (CITU) as a full-time trade
unionist in 1991. His knowledge in industrial engineering and industrial economics,
particularly in power fertilizers, petroleum and revival of PSUs was simply amazing.
As a trade unionist, he championed the cause of the workers and always stood for
unity of the working class.

Shri Mukherjee was a prolific writer and wrote on many topics especially on
political, econoni and trade union-related issues.
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Shri Dipankar Mukherjee repraged the fate ofWest Bengal in this House
for two terms, fromApril 1994 toApril 2000 and fromApril 2000 toApril 2006. He
served as Chairman of the Committee on Petitions #ogust 1998 toApril 2000;
as Chairman of the Committee on Subordinate Legislation from May 2000 to March
2002 and as Chairman of the Committee Tsansport,Tourism and Culture from
March 2002 toAugust 2003.

Shri Mukherjee contributed significantly towards the proceedings of the-
House, especially in respect of economic and financial matters.

In the passing away of Shri Dipankar Mukherjee, the country has lost a noted
trade unionist and an outstanding parliamentarian.

Shri Dara Singh passed away on the 12th of, A0¢2, at the age of 83 years.

Shri Dara Singh was born at Dharmuchak village Amritsar district of
Punjab in November1928.

An agriculturist and wrestler-turned cine artist, Shri Dara Singh, had over 500
professional undefeated bouts to his credimong his most important victories
were the Professional IndiaNrestling Championship in 1953, the Commonwealth
Wrestling Championship in 1959 and thérld Wrestling Championship in 1968. His
wrestling prowess had earned him the title eis&m-e-Punjatand Rustam-e-Hind
He was inducted into the ‘Wstling Observer Newsletter Hall of Fanie’1996.

Shri Dara Singh had a successful film career with more than 140 films in Hindi
and Punjabi. He had also written, directed and produced about ten Punjabi and
Hindi films. He was conferred the Beattor Award for the film‘Jagga’ by the
Government of India. He is best remembered for his portrayal of Hanuman in the
epic TV serial'lRamayan’.

Shri Dara Singh served as the President of the Bitist Association since
2005. He published his autobiograptWeri Atmakatha in Punjabi.

Shri Dara Singh served as a Nominated Member of this HouseAtmust,
2003 toAugust, 2009.

In the passing away of Shri Dara Singh, the country has lost a legendary
wrestling champion, a versatile actor and an able parliamentarian.

Shri Balavantalias Bal Apte passed away on the 17th of Ju912, at the
age of 73 years.

Born in January1939, at Rajgurunagar in Pune District of Maharashtra, Shri
.Bal Apte had his education at the University Mtimbai, Mumbai.
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An advocate by profession, Shri Balavaalias Bal Apte served on the
Governing Council ofShikshan Prasarak Mandalian educational institution
running 20 colleges and schools for about two decades. Agite served as
Additional Advocate General of Maharashtirom 1996 to 1998. He also served as
Honorary Professor of Law at New Law College, Mumbai and the University of
Mumbai for twelve years. He was the President of AldgocatesAssociation of
Western India, High Court, Mumbai. He was also a Member of the Senate,
University of Mumbai.

Shri Apte had some publications to his credit. One waducational
Change’ and the second wd¥eshwant'amongst others.

Shri Balavantalias Bal Apte represented theteée of Maharashtra in this
House for two terms from March, 2000, April, 2006, and again frompril, 2006, to
April, 2012. He also served on the PaneNMafe-Chairmen from Ju)y2004, toApril,
2006.

In the passing away of Shri Balavasitas Bal Apte, the country has lost a
noted legal luminary and an able parliamentarian.

Shri Rajesh Khanna, noted cine artist, passed away on the 18th ,02QIL&y
at the age of 69 years following a prolonged illness.

Shri Rajesh Khanna was bornAmritsar district of Punjab in Decembei942,
and studied at school and college in Mumbai. During his academic years, he actively
participated in stage and theatre.

Shri Rajesh Khanna achieved unparalleled admiration for his performances in
films and received wide acclaim from his admirers., During his caheereceived
several awards and honours.

Shri Rajesh Khanna was a Member of ffenth Lok Sabha.

In the passing away of Shri Rajesh Khanna, the country has lost a legendary
filmstar.

Captain Lakshmi Sehgal, noted freedom fighfmssed away on the 23rd of
July, 2012, at the age of 97 years, following a brief illness.

Born in October 1914, Captain Lakshmi Sehgal studied at Madras Medical
College. A doctor by profession, Captain Lakshmi Sehgal was drawn towards the
anti-British struggle in Singapore, where she established a clinic for poor migrant
labourers from India. She played an active role in the India Independence League
and, under Netaji Subhash Chandra Boseprnanded the ‘Rani Jhansi Regiment’ of
the Indian NationaArmy and played a valiant role. She was inducted by Netaji into
the Provisional Cabinet gfzad Government as the only lady member
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Captain Lakshmi Sehgal represented the pinnacle of sacrifice and struggle for
the country and stood for the rights of the downtrodden and women. Her
contribution in public life and the womenmovement are remembered by one and
all. Her compassion, concern and commitment towards humanity manifested in all her
efforts and activities and have inspired many to emulate Her demise is a
tremendous loss to the nation.

Captain Lakshmi Sehgal was a recipient of the Padibaushan in 1998. In
the passing away of Captain Lakshmi Sehgal, the country has lost a veteran freedom
fighter, an icon of selfless service and a tireless campaigner for wemghts.

Chaudhary Harmohan Singfadav passed away on the 25th of Ja@§12, at
the age of 90 years. Chaudhary Harmohan SkWagtav was born in Octohet921 at
Kanpug Uttar Pradesh.

An agriculturist and a social workeChaudhary Harmohan Sing¥adav
worked for farmers and for the uplift and welfare of the weaker and downtrodden
sections of the societyfChaudhary Harmohan Singfadav was a Member of the
Kanpur Municipal Corporation from 1959 to 1972. He served as Chairman of the
District, Cooperative Bank, Kanpur in 1977 andvase-Chairman, Land Development
Bank, Kanpur in 1980.

Shri Yadav started his legislative career as a Member of the Uttar Pradesh
Legislative Council from 1970 to 1982 and again from 1984 to 1990. Chaudhary
Harmohan Singlvadav was awarded the Shaurya Chakra by the President of India
in 1991.

Chaudhary Harmohan Singfadav represented thda® of Uttar Pradesh in
this House fromApril, 1990 toApril, 1996. He also served as a Nominated Member
of this House fromAugust, 1997 tAugust, 2003.

In the passing away of Chaudhary Harmohan Sivigtay the country has
lost a noted parliamentarian and a dedicated social worker

We deeply mourn the passing away of Shri Nirafarma, Shri Rataifama,
Shri Dipankar Mukherjee, Shri Dara Singh, Shri Balaai@s Bal Apte, Shri Rajesh
Khanna, Captain Lakshmi Sehgal and Chaudhary Harmohan SBadgv

| request Members to rise in their places and observe silence as a mark of
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute)

Secretary-General will convey to the Membefsthe bereaved families our
sense of profound sorrow and deep sympathy
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REFERENCES BY THE CHAIR
(i) Victims of Foods and Landslide and EthnicViolence in Assam

(i) The Casualties inAmarnath Yatra, 2012 andVictims of Road Accident
in Haryana

(iii) The Victims of Fire in Tamil Nadu Express

(v) The Victims of Cloud Burst and Flash/Flood in Uttarakhand

(W The Victims of a Shooting incident in a Gurudwara in US

MR. CHAIRMAN: Hon. Members, as you are awarttgrruptions....
sft TRET [EATT (TR U AW SN, H AN ..(GE)...

g AEEcht ([STR UQw): A |9ORl AEIEd.. (EET). .

SHRI BIRENDRA PRASAD BAISHYA (Assam) : Sirwe have given a notice.
...(Interruptiony...

sft wumfer Y @ B 9 RN (@hee). e e (araem).

SHRI BIRENDRA PRASAD BAISHYA : Sir, firstly, the issue of
Assam...[nterruptiony...

st wvmfr Yew @ 8 9 dRT.(ee)..l have not finished yet.
Please. ..I0terruptionsy... Please.

Hon. Members, as you are aware, massive floods and landslidessam
have wreaked havoc killing 128 persons and rendering around five lakh people
homeless. More than 21 lakh people in all 27 Districts of the State have been
affected by the floods. The floods have caused extensive damage to roads,
communication networks and bridges. The Kaziranga National Park was also
severely affected and more than 500 animals have reportedly perished in the floods.

In Assam, more than 60 persons also reportedly lost their lives and tens of
thousands were displaced in the ethnic violence in Kokrajhar and Chirang Districts
in July, 2012.

Hon. Members, about 98 pilgrims lost their lives during AlmearnathYatra
this year due to natural causes. Furtlera road accident, involving a canteuck
collision on the Rajgarh-Hisar Road in Haryana, on the 30th of 202, more than
25 pilgrims, including women and children, who were returning after their pilgrimage
at Amarpura Dham in Rajasthan were reportedly killed and more than 35 others were
seriously injured.

As all of you are aware, 28 passengers were killed and 30 others were injured
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when a sleeper coach of the 12622 New Delhi-Cheffaanil Nadu Express caught
fire in the early hours of the 30th of JuB012, in Nellore city oAndhra Pradesh.

Hon. Members, about 28 persons reportedly lost their lives and several others
were injured or displaced in flash floods, triggered by a cloudburst in Uttarkashi
District of Uttarakhand on the 4th éfugust, 2012. Several bridges and houses or
buildings have been swept away by flood waters rendering many people homeless.

The loss of so many precious and innocent lives in natural calamities and
tragic incidents is unfortunate and indeed sad. | am sure the whole House will join
me in expressing our heartfelt sympathy and concern for the families of those
...(Interruptions...

oft NI AT WX, WRPT aren it o <AL (=maEm)...
WeR guEqg fg s (dom@): W), omRer # @l (cam)..

sft qumfer Te fEc . (@EuM). S WX WRGR BI qAF SMUI| 3T ofteT
BITT...(IE).. S WX WRBR BT I MU ... (SATE)...

3t gafder fag s (du@): |wfa Aeied,..(@Eum)..
ot R AT WX, SHAl o AT (aEm)...

sft AufT Wi, emu 9% ST ...(Ee).. SR (Sae). .

st I TR e (ER): W, 9 A @ 9 ¥ €, 896 v eu@t &R
¥ HIeT wad B @Ry, g 'RT e faee . (cmaem)..

sit wwmfer fSegpa gRft 1. (@) eaga Rl 1. (@aem). TR WReR &1 9397
I Y, IHF a1= | (@aaE)...May | finish?...(nterruptiony...Please allow me to

speak..lpterruptiony.. M@t 9 W W WEAd §, SN QMU dE W Bl R [H W
ABR B GRT GACRIT qAM A I ... (). .

st I TBY TR 3T AME W OESY H Wdedl hdd BIMl AMRY ... (G )...

MR. CHAIRMAN: All right, all right...(nterruptions...One minute, please.
...(Interruptiony...There are no two opinions on this subject. The whole House
expresses its deep sorrompart from horrqrat what had happened in the attack on
the SikhTemple in the United t&tes...[nterruptions...

#t g g9 @) W, sHal Wl s g[S bR aleg |

MR. CHAIRMAN: It is included in it. It5 part of the record.lrterruptions...
| request Members to rise in their places and observe silence as a mark of respect to
the memory of those who lost their lives in these tragic incidents.

(Hon. Members then stood in silence for one minute)
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MR. CHAIRMAN: Question No.1..I(terruptions...

g At A gEnfa Shae)..

SHRI M. VENKAIAH NAIDU (Karnataka): Sir the situation iPAssam is very
serious. .lpterruptions..

MR. CHAIRMAN: Just one minute. Irfterruptions..

SHRI BIRENDRA PRASAD BAISHYA: Sir, the Government has not
...(Interruptiony...

SHRI KUMAR DEERAK DAS (Assam): Sir the situation inAssam
...(Interruptiony...

MR. CHAIRMAN: One at a time, pleaselnterruptions...Mr. Baishya, please.
..(Interruptiong.. One at a time, pleaselnferruptiony.. smarec Si......(@@E™)...

it ARTERh: A |EEfG S, SR OUSY H OB WR W gOdM Ul ARGR
ER1 ABTY®SI &1 AN fHar S @ ¢ |..(@aum). A9 |9fa Sff, SO ue #
JAAE U7 AR A 15 A A ABY 6 IRA db 6] AEd S0 HIERTG RIS HY
BI.... (). .

MR. CHAIRMAN: No, no, you cart’ do it...(nterruptiong...You know that
you cant do that...[nterruptiong...We are having a discussion on it.
..(Interruptiony.. ARmmach Sft, MU SHH! 12.00 9 ISR |...(TIEH)...

g ARTeRl: SR USY W (GEM)..15 A" 9 dd] 6 SN ... (EET)..
sft wumfer ARmact ST, oMU s\a 12 991 SoTsU ... (SEEH)...

SHRI M. VENKAIAH NAIDU: Sir, suspend the Question Hour and take up
the issue of..IOterruptions...

gt ARTERi: 15 WE W AP 6 N ob.....(HT)..

sft @l oMo sH@! 12 99 ISRVl (@auH).. You cant display banners.
...(Interruptiony... | am sorry to say this. Inferruptiong... You are a senior
Member; you can’t do that. Interruptiong..smd sE&T 12 Io1 IoRY|..(FEEM)...
There is a discussion on it which is listedhtérruptiong...The House is adjourned
till 12.00 hrs.

The House then adjourned at

twenty-six minutes past eleven of the clock.

The House re-assembled at 12.00 Noon

THE VICE-CHAIRMAN (PROF. R J. KURIEN) in the chair
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WRITTEN ANSWERSTO STARRED QUESTIONS
Non-appointment of Verifying Officer at Safdarjung Tomb

t*1. SHRI RASHEED MASOODMWill the Minister of CUODURE be pleased
to state:

(@ whether verification of NOC issued by Nation&lrchaeology
Department, Delhi to build the house is pending due to non-appointment of
competent dfcer at Safdarjungifomb since last seven months;

(b) by when this appointment will take place;

() the competent authority to verify NOC at present;
(d) if not, the reasons therefor; and

() the number of matters related to NOC pending?

THE MINISTER OF CUTURE (KUMARI SELJA): (a) to (d) No Sir. For the
National Capital Territory of Delhi, Special Secretary Urban Development,
Government of NCTwas specified as Competehtthority vide Gazette Notification
S.0. 2854(E) dated 24.2010. Howeverthat oficer demitting ofice on 21st May
2012.The Government of NCDBf Delhi nominated thédditional Secretary (ACL)-
cum-Director (Archaeology), on 5.7.2012. The notification appointing him as
CompetentAuthority for Delhi was issued by the Central Government on 06.08.2012.

As per Section 20(D), ofAncient Monuments andérchaeological Sites and
Remains (Amendmentct, 2010, the Competerfiuthority is authorized to grant
permission for undertaking repairs/renovations in prohibited area or construction in
regulated area of centrally protected monuments/sites (100 meters and a further 200
meters respectively) on the basis of recommendations of the National Monuments
Authority. Howeveyr as per proviso of Section 20D(2), the Competuthority,
under powers delegated vide Rule 8 Anfcient Monuments and\rchaeological
Sites and Remains (Framing of Heritage Bye-laws and Other Functions of the
CompetentAuthority) Rules, 201, may dispose bfapplications for minor repairs of
residential buildings in prohibited area and repairs and renovations to existing
constructions in the regulated area.

(e) As per information provided by the National Monume#tsthority
there are 36 pending applications pertaining to grant of NOC for constructions near
centrally protected monuments in Delhi.

t Original notice of the question was received in Hindi
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Export sectors affected by economic slowdown

*2. SHRI HUSAIN DALWAI: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@) the details of the sectors whose exports have been affected by the
slowdown in the world economy; and

(b) the details of export incentives given by Government to these sectors to
cushion them from the slowdown?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) The global economic crisis, the sovereign debt crisis in Europe and
the economic slowdown in developed economies including U.S. have adversely
impacted demand for our expor#ss a result sectors where slowdown have been
witnessed are engineering goods, petroleum products, gems and jewellery
electronics goods, Cottoviarn/Fabrics/made-ups, Plastics, Man-made yarn/Fabrics/
made-ups etc., coffee, tea, Handicrafts, etc.

(b) A strategy paper to double our exports by 2013-14 was released in May
2011 as part of plan of action. Earlier measures taken by the Government and RBI
include the announcements made in the Budget 2009-10 and 2010-11; in the Foreign
Trade Policy (FTP) 2009-14; thereafter in January/March 2010; inAtheual
Supplement to FTReleased on 23rdugust, 2010; and in announcements made in
February and OctobeRO1l. In the wake of continuous economic slowdown which
has impacted the trade, a number of measures/incentives as part Afrthal
Supplement to Foreign Trade Policy were announced on 5th June 2012.

Scam in STC, Mumbai in the credit-linked insurance scheme

*3.  SHRI BALWINDER SINGH BHUNDER:Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether the Centraligilance Commission (CVC) has detected Rs. 725
crore scam in the State Trading Corporation, Mumbai in the Credit-linked Insurance
Scheme;

(b) if so, the details in this regard; and
(¢) the action taken by Government?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) State Trading Corporation (STC) management conducted an internal
investigation into the matter relating to alleged irregularities in trade transactions for
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export of various items under the Credit Linked Insurance Scheme operated by STC,
Mumbai branch. Based on the findings of the Internal Investigation, the facts were
brought to the attention of CVC by STC, vide their letter dated 23.2.12 seeking the
Commissions advice on the issue of action againgici@ls involved in the matter

(b) During 2005-06, STC conceptualized the Credit Linked Insurance Scheme
(CLIS) to cover credit risks in structured financing to be extended to its associates
for undertaking exports of various items. Credit was extended by Exim Bank to STC,
for providing credit to associates for exports undertaken by them. Insurance policies
to cover credit risk were obtained from New Indissurance and ICICI Lombard.
Under the scheme agreements were signed between STC and the exporting
Associates.As per contractual obligations, on default/failure on the part of the
foreign buyer in remitting the payments, the associates were obliged to refund post
shipment finance along with interest to STC. In the event of default by the foreign
buyer to remit export proceeds, STC also had the right to claim the proceeds from -
the insurance company as per the terms and conditions of the. policy

Presently there is an outstanding recoverable byA#ssciates from foreign
buyers to the tune of approximately Rs. 725 Crore as export proceeds to be realized.
Principal amount related to credit extendedAssociates, outstanding for recovery
by STC is approximately Rs. 397 Crore. The balance approximately Rs. 328 Crore of
the total exports in question of approximately Rs. 725 Crore were not discounted/
financed by STC.

() The STC has identified irregularities committed by thssociates,
Insurance Consultant and the officials of STC. Charge-sheets were issued by STC to
all the seven officials of STC involved in the transactions.

In parallel, STC approached CBI in December 2010 for criminal investigation
against theAssociates, Insurance Consultant anfic@ls involved. Subsequently
STC lodged a criminal complaint dated 23.2.2012 with CBI, Mumbai. CBI has
registered RC No. BAI/2012/A0012 dated 24.2.2012, which is under investigation.
Action initiated by STC against Business associates is as follows:

() For dishonoured cheques, cases have been filed in 2010 u/s 138 of
Negotiable Instrumentéct in the Courts concerned in Mumbai.

(i) For recovery of outstanding amounts Summary Suits have been filed in
2011 in the Mumbai High Court.

(ify For winding up dfaulting Associates petitions have been filed in
Mumbai High Court in 2011.
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Missing children traced and handed over to families

*4. SHRI DHIRAJ PRASAD SAHUWIll the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether incidents of children missing in various parts of the country
have come to fore;

(b) if so, the number of cases regarding missing children registered during
the last three years; and

(¢) the number of children traced and handed over to their families?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) to (c)As per information provided by National Crime
Records Bureau (NCRB), data regarding missing, traced and untraced children for
the year 2009, 2010 and 2011 respectively is given in State@eabé&low).

However data regarding number of children handed over to their families is
not maintained centrally by National Crime Records Bureau.

T Original notice of the question was received in Hindi



Statement

The data egading missing/traced/untraced chikn for the years 2009 to 2Dlas eceived fom SCRBx

2009 2010 2011
SI.No. State Missing Traced Untraced Missing Traced Untraced Missing Traced Untraced
1 2 3 4 5 6 7 8 9 10 11
1. Andman and Nicobar Island 46 a4 2 31 30 1 67 58 9
2. Andhra Pradesh 3084 2576 508 3700 3066 634 4985 3968 1017
3. Arunachal Pradesh 0 0 0 60 42 18 10 0 10
4.  Assam 899 577 322 995 582 413 2125 1189 936
5. Bihar 740 442 298 0 0 0 629 348 281
6. Chandigarh 119 63 51 159 86 73 211 164 47
7. Chhattisgarh 2823 2460 363 4808 3565 1243 3899 2520 1379
8. Dadar and Nagar Haveli 17 17 0 17 11 6 12 7 5
9. Daman and Diu 7 5 2 20 16 4 2 2 0

SIaMSUY USNLNA
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1 2 3 4 5 6 7 8 9 10 1
10. Delhi UT 5946 5365 581 5091 3937 1154 5111 3752 1359
11. Goa 236 206 30 0 0 0 0 0 0
12. Gujarat 2718 2121 597 2868 2275 593 3415 1839 1576
13. Haryana 915 491 424 1259 699 560 1248 580 668
14. Himachal Pradesh 270 165 105 320 243 s 136 68 68
15. Jammu and Kashmir 366 247 119 0 0 0 0 0 0
16. Jharkhand 0 0 0 0 0 0 0 0 0
17. Karnataka 3996 3534 462 4845 4234 611 3838 2356 1482
18. Kerala 996 868 128 1037 895 142 1273 981 292
19. Lakshadweep 0 0 0 0 0 0 0 0 0
20. Madhya Pradesh 9498 8730 768 10720 9689 1031 7797 5723 2074
21. Maharashtra 13099 10952 2147 14823 11700 3123 0 0 0
22. Manipur 45 12 3 42 15 27 69 53 16
23. Meghalaya 168 146 22 0 0 0 173 154 19

[VHEVS VACYY] SIBMSUY USHM T
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24. Mizoram 0 0 0 0 0 0 1 3 2
25. Nagaland 117 66 51 437 208 229 189 63 126
26. Odisha 1882 668 1214 2521 1177 1344 0 0 0
27. Puducherry 57 57 0 2 71 1 73 54 19
28. Punjab 277 5 272 282 10 72 0 0 0
29. Rajasthan 2731 2223 508 3492 2842 650 4174 3391 783
30. Sikkim 226 116 110 342 194 148 Vs 49 28
31. Tamil Nadu 1855 1480 375 2504 2062 442 2828 1981 847
32. Tripura 0 0 0 299 297 2 465 402 63
33. Uttar Pradesh 3136 2704 432 0 0 0 3829 2487 1342
34. Uttarakhand 431 331 100 554 433 121 497 340 157
35. West Bengal 11527 3355 8172 15835 5518 10317 12535 4488 8047
TotaL ALL INDIA 68227 50061 18166 77133 53897 23236 59668 37020 22648

Source Crime in India
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Regularisation of unauthorisal colonies under Master Plan, 2021

*5. SHRI BHAGAT SINGH KOSHMARI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@) the salient features of the Master Plan of Delhi, 2021 with special
reference to the regularisation of unauthorized colonies;

(b) the total number of unauthorised colonies in Delhi at present and the
details of such colonies proposed to be regularised;

() whether cases of irregularities in their regularisation have come to the
notice of the Central Government; and

(d) if so, the details of such cases and the present status thereof?

THE MINISTER OF URBAN DEVELOPMENT(SHRI KAMAL NATH): (a) The
salient features of Master Plan Delhi, 2021 with respect to unauthorised colonies are
as follows:

() Clause 3.3.1.3. para (A) proposes the improvement of unauthorised
colonies through redevelopment by ensuring participation of the
inhabitants.

(i) Clause 4.2.2.2. para (B) of MPD-2021 provides for method of
regularisation of unauthorised colonies:

- With a focus on improvement of physical and social infrastructure,
provision of minimum necessary/feasible level of services and
community facilities.

- It also provides for reduced space standards to be adopted for the
provision of social facilities depending on the availability of land.

(b) Govt. of NCT of Delhi (GNCTD) has informed that applications have
been received from\WAs of 1639 unauthorised colonies for regularisation.

(c) and (d) The work related to regularization of unauthorised colonies is
being undertaken, coordinated, monitored and supervised by GN&dording to
information available, action has been taken against the ineligible societies by way
of, inter-alia, cancellation of Provisional Regularization Certificates issued to them.

Decline inindustrial output growth

*6. SHRI KANWAR DEEP SINGH: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether countryg industrial output growth has declined in the past few
months;

t Original notice of the question was received in Hindi
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(b) if so, the factors resporée for fall in industrial output growth;

() whether Government has since taken any steps to revive the key sectors
due to which the industrial growth has declined; and

(d) if so, the details thereof ?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) and (b) There has been both moderation and decline in the industrial
growth, measured in terms of the Index of Industrial Production (lIP), in the last few
months. IIPgrowth was 4.3 per cent in Februa®012, but declined to a negative
-3.2 in March, 2012, and -0.9 April, 2012. In May 2012, howevellP registered a
positive growth rate of 2.4 per cent.

The major sectors that have adversely affected IIP growth are manufacturing
and mining. Major reasons for the decline in manufacturing include global economic
uncertainty sluggish domestic demand, hardening of interest rates etc., whereas
regulatory and environmental issues, court orders, decline in international demand
for metallic minerals etc. arefa€ting production in the mining sector

(c) and (d) Government has already taken confidence building measures for
improving the industrial climate and manufacturing in the courigvernment had
approved the National Manufacturing Policy (NMP) in Octob201l with the
objectives of enhancing the share of manufacturing in GDP to 25% by 2022 and
creating additional 100 million jobs. One of the instruments in the NMP is the
creation of National Investment and Manufacturing Zones (NIMZ) as planned
integrated industrial townships. Nine NIMZs have been announced, eight of which
are along the Delhi Mumbai Industrial Corridor (DMIC). Other measures include the
promotion and facilitation of industrial investment including promotion of foreign
direct investment through consolidation of press notes into a single document;
development of industry relevant skills; regular meetings with industry associations
and stakeholders to fast track implementation of industrial projects.

In order step up production of oil and gas, Government is encouraging
participation of private sectorincluding foreign companies, for exploration and
production of petroleum and natural gas and related activities that are capital
intensive and requiring use of expensive state-of-art technology

In order to increase the production of Metallic Minerals (Iron ore, manganese,
chromites), the Government has sought to create an attractive environment for
investment by legislative reforms in the form of Mines and Minerals (Development
and Regulation) Bill, 201 introduced in Parliament in Decemp@011, quarterly
review of pending cases of Environment and Forest clearances etc.
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Incidents of child rape by neighbours

*7. DR. NAJMA A. HEPTULLA: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether Government is aware of the increasing incidents of child rape
by neighbours in the country;

(b) if so, the State-wise details thereof for the last three years and the
current year,;

(c) the deterrent steps taken/being taken by Government in this regard;

(d) whether it is a fact that a four-year old girl was raped by her neighbour
in SangamVihar of Delhi and was kept waiting for treatment; and

(e) if so, the details thereof along with the inquiry/action taken in this
regard?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (c) Instances of child rape by their neighbours
have been reported in the counths per information provided by National Crime
Records Bureau (NCRB), a total number of 5368, 5489 and 7112 cases of rape of
children were reported in the country during 2009, 2010 and 2011 respectively
thereby showing an increasing trend. State/UT wise details of cases of rape of
children is given in Statement-ISée below). The data on child rape cases by
neighbours is not maintained by NCRB, however the data of rape including all age
groups by neighbour is given in StatementSkeébelow).

As per the seventh schedule to the Constitution of India ‘Police’ and ‘Public
Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/UnionTerritory Administrations. However Government of India is
deeply concerned with the welfare of children and through various schemes and
advisories to the t8te Governments/Uniomerritory Administrations, augments the
efforts of the $ates/UB.

Ministry of HomeAffairs in an advisory dated 14th JuB010 to all &tes/
UTs have advised them to ensure all steps for improving the safety conditions in
schools/institutions, public transport used by students, chilglrgrarks/play
grounds, residential localities/roads etc. It has also been advised that the crime
prone areas should be identified and a mechanism be put in place to monitor
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infractions in such areas for ensurirtbe safety and security of students,
especially girls.

(d) and (e)As per information provided by the Delhi Police, an unfortunate
incident had occurred in Sangavihar area of Delhi where a four year old girl was
raped by her neighbour at her residentecase was registered vide FIR no. 231/2
dated 14.06.2012 u/s 376/451 IPC at Politi&, SanganVihar. The accusedrun
Kumar was arrested and the case is still under Investigation. Medical examination of
the victim was immediately conducted and she was treat&tlM§&, Delhi without
any delay



Statement-|

Cases Registed (CR), cases chgesheeted (CS), cases convicted (CV), persorestad (RR), persons chgesheeted (PCS), and
persons convicted (PCV) under rape of children dur20§8-2010

2009 2010 2011
SI.No. State CR CS O/ PAR PCS PCV CR CS O/ PAR PCS PCV CR CS O/ PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 n 12 13 14 15 16 17 18 19 20

1. Andhra Pradesh 416 344 25 492 426 36 446 453 25 559 564 30 646 468 37 720 561 55

2. Arunachal Pradesh 16 16 0O 15 16 0 12 15 0O 14 13 O 20 19 2 20 19 2

3. Assam 10 7 1 11 17 1 39 19 1 24 13 4 40 28 1 40 24 1
4. Bihar 63 67 3 66 75 8 114 75 5 112 98 2 a1 84 10 93 N 12
5. Chhattisgarh 394 3% 9% 431 426 87 382 361 103 426 4308 477 446 63 555 552 78
6. Goa 30 18 6 33 33 6 23 33 2 3H 51 2 20 24 4 21 29 4
7.  Gujarat 91 88 4 118 114 5 102 100 5 137 141 6 130 121 5 166 164 5
8. Haryana 116 107 32 115 116 27 107 93 24 121 117 27 66 62 27 73 7B 28

9. Himachal Pradesh 83 80 11 0 83 12 72 7% 8 107 115 11 72 70 11 83 8 8

10. Jammu and Kashmir 4 6 0 6 6 0 8 5 0 5 5 0 9 7 0 8 8 0
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11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25.

26.

Jharkhand

Karnataka

Kerala

8

104

235

Madhya Pradesh 1071

Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim
Tamil Nadu
Tripura

Uttar Pradesh

612

12

60

1

87

210

371

14

182

625

8

105

243

1040

617

78

135

279

18

182

51

506

3 3
7 135
16 315
223 1331
4 797
0 6
0 48
0 1
0 0
3 83
47 259
60 318
2 14
10 199
11 52
242 817

11 14 0
141 5 108
305 19 208
1324 304 1182
819 49 747
0 0 11

25 0 91

9 0 42
0 0 3

0 3 74
207 56 144
316 4 369

20 2 14
193 16 203

3 1 107

724 369

4

98

276

1168

614

1

36

39

80

124

219

39

177

9%

0

14

18

0 15 O
104 112 9
240 232 18

16

97

423

228 1410 1390 291 1262

40

12

936 873 55
6 1 0
64 47 1
42 39 30
3 2 1
9 92 7
184 167 59
277 282 63
1 39 O
208 188 31
9B 9% 10

818

19

165

166

394

11

271

45

14

9%

265

1248

720

150

148

272

12

175

85

1 16 14
13 147 147
16 570 281
245 1524 1520

48 1053 971
0 5 0
0 48 21

18 41 37

1 15 0
11 150 150
40 172 182
61 328 326
12 12 12
2 263 192

14 144 9%

16

14

324

61

13

52

68

12

26

18

451 390 266 678 598 40488 934 405 1573 1328 548
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
27. Uttarakhand 7 6 5 5 7 17 10 10 8 11 11 30 23 21 7 25 25 5
28. West Bengal 109 4 3 68 61 6 73 57 4 94 69 5 252 108 7 182 115 6
Total Sates 5024 4473 8545868 56021117 5142 4659 9165992 5891185 6742 564541081 8047 7032 1377
29. Andman and 12 10 1 28 21 1 15 8 0O 23 8 O 9 19 0 15 43 0
Nicobar Island
30. Chandigarh 21 8 5 20 9 7 6 21 6 27 26 8 15 11 7 17 2 8
31. Dadar and Nagar 2 3 1 3 4 1 3 3 2 1 1 2 1 1 0 1 1 0
Haveli
32. Daman and Diu 1 1 0 1 1 0 1 1 0 1 1 O 0 0 0 0 0 0
33. Delhi UT 307 263 80 387 385 104 304 277 92 349 419 172 339 322 108 402 349 127
34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 O 0 0 0 0 0 0
35. Puducherry 1 5 3 1 4 6 3 2 1 5 2 1 6 4 0 17 16 0
Total UT 344 290 90 440 424 119 342 312 101 406 457 183 370 257115 452 451 115
TotaL ALL INDIA 5368 4763 944 6308 6026 1236 5484 4971 1017 6398 6348 1368 7112 6002 1196 8499 7453

Sour@: Crime in India.

Note Information on disposal by police and courts includes the information on pending cases from previous years also.

1
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Satement-11

No. of rape cases in which offender were neighbour du2d@d-2011

SI.No. State/UT 2009 2010 2011
1 Andhra Pradesh 335 507 362
2. Arunachal Pradesh 6 2 5

3. Assam 689 438 418
4, Bihar 519 479 408
5. Chhattisgarh 323 379 392
6. Goa 16 13 7

7. Gujarat 111 61 74

8. Haryana 267 312 393
9. Himachal Pradesh 36 32 25
10. Jammu and Kashmir 41 42 7
11 Jharkhand 266 266 306
12. Karnataka 93 169 81

13. Kerala 147 204 244
14. Madhya Pradesh 1254 1223 1849
15. Maharashtra 533 583 566
16. Manipur 13 13 16
17. Meghalaya 20 36 24
18. Mizoram 32 0 32

19. Nagaland 0 4 4

20. Odisha 258 287 302
21. Punjab 114 218 156
22. Rajasthan 425 503 502
23. Sikkim 11 4 1

24. Tamil Nadu 171 190 249

25. Tripura 113 127 9
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Sl.No. State/UT 2009 2010 2011
26. Uttar Pradesh 485 411 452
27. Uttarakhand 19 29 35
28. West Bengal 651 1037 540

Total Sates 6948 7569 7619
29. Andman and Nicobar Islands 6 4 1
30. Chandigarh 4 8 2
31 Dadar and Nagar Haveli 1 0 0
32. Daman and Diu 0 1 0
33. Delhi UT 215 231 211
34. Lakshadweep 0 0 0
35. Puducherry 0 3 2

Total UTs 226 247 216

ToTAL ALl INDIA 7174 7816 7835

Source Crime in India
Promotion of wheat export

1*8. SHRI RA/I SHANKAR PRASAD: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether it is a fact that the price of wheat in international market is
about $228 per tonne whereas the economic cost of wheat to the Government of
India is about $328 per tonne;

(b) if so, whether certain steps have been taken by Government to promote
the export of wheat; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) The price of wheat in the international market may vary on day to
day basis due to global demand and supply situation, weather condition, etc. PSUs

T Original notice of the question was received in Hindi
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under Department of Commerce, which have been given the task to undertake wheat
exports on behalf of FCI, have floated global tenders in July 2012 and it is expected

to result in higher price (around $295-$302 per tonne) because of prevailing high

prices in the international market.

(b) and (c)The present revised economic cost of wheat for Rabi Marketing
Season for 2012-13 is Rs. 19,100/- per tonne (approx $347 per tonne). This represents
the procurement, carrying and holding costs already incurred by FCI for its wheat
stocks.A substantial part of these sunk costs will be recovered through the exports
proceeds that will be actually realized at the present prevailing prices. Mareover
with acute pressure on storage capaatyports will also avert the substantial loss
that could be caused due to damage and deterioration of the wheat stocks if these
are not lifted in a timely manne&orage space has also to be vacated for the
forthcoming kharif paddy crop.

Government made export of wheat from privately held stocks freely exportable
w.e.f. 9.9.201. About 14.29 lakh MThas been exported on this account as on
27.7.2012.

Outdated technology inTatra trucks
*9. SHRI SANJA’ RAUT: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that the Ministry and CBI team found the technology
in Tatra trucks outdated;

(b) whether it is also a fact that indigenizationgtts ofTatra trucks agreed
upon in the documents signed in 1987, 1997 and 2003 have not been met; and

(c) if so, what appropriate action Government is contemplating against the
officials who are responsible for this mismanagement and loss to Government?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) to (c)The matter is
under investigation by CBI.

Contribution of informal manufacturing sector

t*10. SHRI RAM JETHMALANI: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that mafacturing in the informal sector contributes
15 per cent in total manufacturing production in the country;

(b) if so, the assessment of Government in this regard;

t Original notice of the question was received in Hindi
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() whether any scheme has been formulated by Government to develop
this area; and

(d) if so, the details thereof ?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRI ANAND
SHARMA): (a) and (b)As per the NationaAccounts $atistics’ revised estimates,
the share of manufacturing in Gross Domestic Product (GDP) was 15.3 % in 2011-12.
Data is not collected separately for informal and formal sector

(c) and (d) Government has recently announced a National Manufacturing
Policy with the objective of raising the share of manufacturing in GDP to 25% within
a decade and creating 100 million jobs. It also seeks to empower rural youth by
imparting necessary skill sets to make them employable. Sustainable development is
integral to the policy and technological value addition in manufacturing has received
special focus.

Monitoring the receipt and utilization of foreign contribution by NGOs

*11. SHRI BHUPENDERYADAV: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ the manner in which Government monitors the receipt and utilization of
foreign contribution by Non Governmental Organizations (NGOSs), indicating year-
wise contribution received by them during the last three years including current
year;

(b) whether Government has received complaints against certain NGOs that
they are using foreign funds against the national interest; and

(c) if so, the details thereof and what action Government proposes to take
or has taken so far against them, till date?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) The Government monitors the
receipt and utilisation of foreign contribution received by any ‘person’ including
Non-Governmental Organisations in the country through the Foreign Contribution
(Regulation)Act, 2010 and the Rules framed under fwt.

The FCRA, 2010 provides for NGOs to receive foreign funds after registration
or prior permission. Every application of NGOs for registration or granting Prior
Permission is decided with inputs from the concerned security agencies. The NGOs
who have beenregistered/ given prior permission for receiving foreign funds are
required to submit annual accounts. These are scrutinized and wherever required,
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physical inspection is conducted. Based on the findings of the inspection team,
appropriate action is taken.

(b) There are reports of some organizations diverting funds for purposes
other than the purposes for which the funds were meant. Such cases are being
looked into.

() On the basis of the complaints received in the past and enquiries made,
24 cases have been referred to CBI, 10 cases have been given to State Police, 35
NGOs have been placed in Prior Permission categmgounts of 32 NGOs have
been frozen, 72 NGOs have been prohibited from receiving foreign contribution and
registration of 4349 NGOs have been cancelled.

Central fund under IHSDP to Andhra Pradesh

12*, SHRI C.M. RAMESH:Will the Minister of HOUSINGAND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ whether the tate Government oAndhra Pradesh has forwarded any
names of the cities/towns for accessing Central Fund under the Integrated Housing
and Slum Development Programme (IHSDP); and

(b) if so, the details thereof?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b)Yes, Sir The Sate Government ofAndhra Pradesh,
from time to time, had forwarded proposals for cities/towns for accessing Central
Fund under the Integrated Housing and Slum Development Programme (IHSDP)-
component of Jawaharlal Nehru National Urban Renewal Mission (JNNURM). The
details of names of cities/towns, total project cost approved, total central share
approved till 31.3.2012, number of dwelling units approved, additional central
assistance released are given in Statem@etlfelow). The Mission period has
ended on 31.3.2012Though no new projects can be sanctioned ,ntme for
completion of sanctioned projects has been extended till 31.03.2014.



Statement

Integrated Housing and Slums Development Programme (HSDP)
Total Project Approved

Sl Name of Name of No. of Total Total Total Total Total  1st 2nd  Total Date
No. the State District towns/ULBs No. of Project Number Central State Install- Install- ACA of CSC
Projects Cost of Dwell- Share Share ment ment Released Meeting
Approved Approved ing units App- 50% of App-
Approved roved Central roved
(new+U) Share
pgradation) Approved
1 2 3 4 5 6 7 8 9 10 11 12 13
1. Andhra Pradesh Kumool Adoni (Revised) 1 4.75 0 380 095 1.90 1.98 2.9727-Dec-07
2. Andhra Pradesh Visakhapatnam Anakapalle (Phase-I) 1 1.65 384 1.23 0.42 0.61 0.61 0.9227-Feb-07
3. Andhra Pradesh Visakhapatham Anakapalte (Phase-ll) 1 3.50 0 2.80 0.70 1.40 1.40 2.807-Nov-07
(Revised)
4. Andhra Pradesh Guntur Bapatla-infrastructure 1 8.32 0 610 223 3.05 3.05 6.1@7-Dec-07
(Revised)
5. Andhra Pradesh Visakhapathnam Beemunipatnam 1 3.39 0 272 0.68 1.36 1.36 2.727-DOC-07
6. Andhra Pradesh Nizamabad Bodhan, DisttAdilabad 1 5.74 0 4.60 1.15 2.30 2.50 3.7822-0Oct-08
(Revised)
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7. Andhra

8. Andhra

9. Andhra

10. Andhra

11. Andhra

12. Andhra

13. Andhra

14. Andhra

15. Andhra

16. Andhra

17. Andhra

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Nalgonda

Guntur
Prakasam
Chittoor
Kumool

Mahbubnagar

Mahbubnagar

Neliore

Guntur

Guntur

Cuddapah

Buvangiri Infrasructure 1

(Revised)

Chilakaluripet (Revised) 1
Chirala 1
Chittor 1
Dhone, (Revised) 1
Gadwal (Phase-I) 1
(Revised)

Gadwal Infrastructure 1
(Phase-lIl) (Revised)

Gudur (Revised) 1

Guntur-infrastructure 1

(Phase-Il)

Guntur City (Phase-11) 1
(Revised)

Indira Priyadarshinin 1

colony, Rajanpet (Revised)

10.80

15.38

3.52

4.22

1.12

8.30

3.88

17.84

19.83

47.46

5.63

o

513

1536

o

2432

510

8.64

12.00

2.82

3.38

0.89

5.00

2.84

9.53

15.86

24.47

4.50

2.16

3.38

0.70

0.84

0.22

3.30

1.04

8.30

3.97

22.97

1.13

4.32

6.00

141

1.69

0.45

2.50

1.42

4.77

7.93

12.24

2.25

4.44

6.00

1.41

1.69

0.90

2.61

1.42

4.80

7.93

8.12

0.00

8.889-0Oct-07

12.00 27-Dec-07

2.827-Dec-07

3.387-0Oec-07

1.7922-0Oct.08

3.927-Feb-07

1.4227-Dec-07

9.6127-Feb-07

11.90 29-Oct-07

16.24 21-Jan-09

1.4711-Oct-06
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1 2 3 4 5 6 7 10 11 12 13

18. Andhra Pradesh Warangal Jangaon(Revised) 1 14.11 0 11.29 282 5.85 6.40 12.80 7-Nov-07

19. Andhra Pradesh Cuddapah Kadapa-Buggéa/anka 1 6.94 600 5.55 1.39 2.77 2.72 2.8328-Sep-06
(Phase-l) (Revised)

20. Andhra Pradesh Cuddapah Kadapa Mtuyhunjaya- 1 8.18 534 6.54 1.64 3.27 3.27 3.0528-Sep-06
Kunta Colony (Phase-Il)
(Revised)

21. Andhra Pradesh Cuddapah Kadappa-Infrastructure 1 9.38 0 751 1.88 3.75 4.48 8.9529-Oct-07
(Phase-IIl) (Revised)

22. Andhra Pradesh Cuddapah Kadapa -Azad Nagar 1 2.23 0 1.78 0.45 0.89 0.93 1.8622-Oct-08
Colony (Phase-1V)
(Revised)

23. Andhra Pradesh Cuddapah Kodapa-Mamilapalli 1 5.84 0 4.67 1.17 2.34 2.50 5.022-Oct-08
Housing Colony
(Phase-V) (Revised)

24. Andhra Pradesh East Godavari Kakinada (Dummulapeta)l 10.70 662 6.32 439 . 3.16 3.34 6.69 11-Oct-06

(Phase-l) (Revised)
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25. Andhra

26. Andhra

27. Andhra

28. Andhra

29. Andhra

30. Andhra

31. Andhra

32. Andhra

33. Andhra

34. Andhra

35. Andhra

36. Andhra

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

East Godavari

East Godavari

Karimnagar
Nellore
Nellore

Khammam

Khammam

Kurnool

Kurnool

Guntur
Krishna

Chittoor

Kakinada, Nellore 1
(Phase-Il) Revised

Kakinada City(Phase-IIl) 1
(Revised)

Karimnagar (Revised) 1

Kavali (Phase-I) 1
Kavali (Phase-lIl) 1
Khammam (Polepally) 1
(Revised)
Kothagudem (Revised) 1
Kurnool (Phase-I) 1
(Revised)
Komool (Phase-I1) 1
(Revised)

Macheria (Revised) 1
Machilipatnam (Revised)1

Madanapalle (Revised) 1

11.79

67.56

27.11

1.53

4.33

11.78

9.37

21.24

18.55

16.81

9.17

4.29

3120

2304

1118

938

2112

0

0

8.51

28.59

21.69

1.22

3.46

9.17

7.50

16.99

14.84

11.99

7.34

3.43

3.28

38.97

5.42

0.31

0.87

2.62

1.87

4.26

3.71

481

1.83

0.86

4.26

14.29

10.84

0.61

1.73

4.58

3.75

8.49

7.42

6.00

3.67

1.72

4.26

11.61

0.61

1.73

2.86

3.75

8.49

6.94

6.00

3.49

1.90

6.387-Dec-07

11.8721-Jan-09

17.4111-Oct-06

1.227-Dec-07

3.4627-Dec-07

4.2911-Oct-06

7.5011-Oct-06

16.99 11-Oct-08

7.9130-Jan-09

11.99 27-Dec-07

3.8528-Feb-09

3.827-0Oec-07
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1 2 3 4 5 6 7 10 11 12 13

37. Andhra Pradesh Mahbubnagar Mahaboobnagar (Phase-t 9.36 525 7.48 1.87 3.74 3.63 3.8627-Feb-07
(Revised)

38. Andhra Pradesh Mahbubnagar Mahaboobnagar-Infrastrui 12.22 0 9.78 2.44 4.89 5.42 10.83 12-Jun-07
cture (Phase-1l) (Revised)

39. Andhra Pradesh Adilabad Mancherial-Infrastructure 1 15.49 0 11.82 3.67 5.91 6.26 12.52 29-Oct-07
(Revised)

40. Andhra Pradesh Nalgonda Miryalaguda (Phase-l) 1 11.69 986 6.20 5.49 3.10 3.04 3.1827-Feb-07
(Revised)

41. Andhra Pradcsh Nalgonda Miryalaguda Infrastructuré 14.50 0 11.60 290 5.80 5.80 11.60 29-Oct-07
(Phase-Il) (Revised)

42. Andhra Pradesh Nalgonda Nalgonda (Phase-I) 1 4.99 401 271 2.28 1.35 1.36 1.3827-Feb-07
(Revised)

43. Andhra Pradesh Nalgonda Nalgonda-Infrastructure 1 12.28 0 982 2.46 491 5.44 10.87 29-Oct-07
(Phase-Il) Revised

44. Andhra Pradesh Guntur Narasaraopet-Infra- 1 19.67 0 15.68 3.99 7.84 7.84 15.68 29-Oct-07
structure Revised

45. Andhra Pradesh Mahbubnagar Narayanpet Revised 1 12.58 0 10.07 252 5.03 5.03 10.07 27-Oec-07
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46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Adilabad
Nizamabad
Prakasam

Khammam

East Godavari
Guntur
Cuddapah

Cuddapah

East Godavari

East Godavari

Medak

Cuddapah

Nirmal (Revised)
Nizamabad (Revised)
Ongole

PalwanchaTown, Distt.

Khammam (Revised)
Peddapuram (Revised)
Ponnur (Revised)
Pulivendula (Revised)

Proddatur Kadapa
(Revised)

Rajahmundry (Phase-I)
(Revised)

Rajhmundry City
(Phase-Il) (Revised)

Ramchandrapuram
(Revised)

Rayachoti (Revised)

1

=

=

=

10.26

9.48

2.84

4.50

28.18

13.27

14.69

18.12

40.17

58.74

9.62

11.96

1020

1416

1500

3023

2832

720

1013

8.21

7.55

2.27

3.60

15.41

10.62

11.75

12.84

24.52

29.40

5.84

9.57

2.05

1.93

0.57

0.90

12.76

2.65

2.94

5.28

15.51

29.34

3.78

2.39

4.10

3.78

1.14

1.80

7.71

531

5.88

6.42

12.26

14.70

2.92

4.78

3.75

3.78

1.14

1.10

7.99

5.10

5.88

6.43

12.82

3.08

3.90

4.4528-Feb-09

5.6611-Oct-06

2.2727-Dec-07

2.5@2-0ct-08

15.98 21 -Jan-09

5.5228-Feb-09

8.8227-Dec-07

12.85 11-Oct-06

19.231-Oct-06

12.441-Jan-09

4.6111-0ct-06

5.6711-Oct-06
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58. Andhra Pradesh Guntur Repalle, Distt. Guntur 1 5.82 0 4.65 1.16 2.33 2.50 5.0@2-0Oct-08
Revised

59. Andhra Pradesh East Godavari Samalkota (Phase-I) 1 13.02 912 830 472 4.15 4.31 6.4711-Oct-06
(Revised)

60. Andhra Pradesh East Godavari Samalkota town 1 19.79 888 9.58 10.20 4.79 9.30 21-Jan-09
(Phase-Il) (Revised)

61. Andhra Pradesh Medak SangareddyDistt. 1 7.35 480 3.96 3-39 1.98 2.27 3.4111-Oct-06
Medak (Revised)

62. Andhra Pradesh Guntur Sattenapalli (Revised) 4 14.10 0 11.14 295 5.57 5.57 11.14 27-Dec-07

63. Andhra Pradesh Medak Siddipet 1 3.97 0 3.18 0.79 1.59 1.59 3.187-Dec-07

64. Andhra Pradesh Karimnagar Sricilla (Revised) 1 13.22 1111 10.57 2.64 5.29 2.89 4.3311-Oct-06

65. Andhra Pradesh Nalgonda SuryaPeta (Phase-I) 1 18.50 1556  9.82 8.68 491 4.84 4.987-Feb-07
(Revised)

66. Andhra Pradesh Nalgonda Suryapet-Infrastructure 1 21.18 0 16.94 424 8.47 9.31 18.62 29-Oct-07
(Phase-l) (Revised)

67. Andhra Pradesh Rangareddi Tanduru (Revised) 1 12.75 0 10.20 255 5.10 5.53 11.06 27-Dec-07

68. Andhra Pradesh Guntur Tenali, Distt. Guntur 1 5.16 0 413 1.04 2.06 2.15 3.222-0ct-08
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(Revised)
69. Andhra Pradesh Chittoor Tirupathi (Phase-I) 1 55.36 4087 37.75 17.61 18.88 18.88 37.7R27-Apr-07
Project Cancelled Chrttoor Tirupati (Phase-Il) 12.83 21-Feb-09
on 28/3/12.
Project Cancelled Chittoor Tirupati (Phase-l) 9.19 21-Feb-09
on 28/3/12.
ProjectCancelled Chittoor Tirupati (Padipeta and 36.29 21-Feb-09
and Diverted to BSUP Avilala) (Phase-1V)
on 122nd Meeting
Dated 20.01.12
70. Andhra Pradesh Guntur Vinukonda (Revised) 1 14.71 0 11.75 297 5.87 5.87 11.75 27-Dec-07
71. Andhra Pradesh Mahbubnagar =~ Wanaparthy (Phase-1) 1 3.60 384 2.79 0.81 1.39 1.43 2.8R27-Feb-07
(Revised)
72. Andhra Pradesh Mahbubnagar =~ Wanapathy-Infrastructurel 11.74 0 9.39 2.35 4.70 4.70 9.3®7-Dec-07
Phase-Il Revised
73. Andhra Pradesh Khammam Yellandu, Distt. 1 2.86 0 2.29 0.57 1.14 0.00 1.1422-0Oct-08
Khammam
74. Andhra Pradesh Medak Zahirabad, Medak 1 5.71 328 4.57 1.14 2.28 0.00 3.8411-Oct-06
(Revised)
ToTAL 56 74 989.68 39945 677.30 312.38 338.85 296.06 616.19
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36 Written Answers [RAJYA SABHA] to Starred Questions

Funds allocated for the Integrated Skill Development Scheme

*13. SHRIANIL MADHAV DAVE: Will the Minister of TEXTILES be pleased
to state:

(@) the year-wise total amount of funds allocated for the Integrated Skill
Development Scheme for the textiles and apparel sector including jute and
handicrafts in Madhya Pradesh since the schenm&eption; and

(b) the district-wise details of the applications received to increase the
employability of residents of the target areas through imparting of skills in
handicrafts, handloom, jute, sericulture, technical textiles etc.?

THE MINISTER OFTEXTILES (SHRIANAND SHARMA): (a) Integrated Skill
Development Scheme (ISDS) is a Central Scheme to address manpower needs of
textiles and related segments through capacity building of the InstituteoiééT
ResearchAssociation under the Ministry ofextiles on one hand and through PPP
model on the otherUnder the scheme, funds are released directly to the
ImplementingAgencies. At present, the projects are being implemented in thfeS
including Madhya Pradesfiwo implementing agencies namelypparel Training and
Design Centres (PDC) and AhmedabadTextile Industries ResearchAssociation
(ATIRA) have their training centers irtees including Madhya Pradesh. So far Rs.
37.61 crore have been releasedATC and Rs. 19.34 crore ®WIIRA under ISDS.

(b) Under Component-ll of ISDS, applications were invitedifoplementation
of the schemeA list of the Agencies who applied under the scheme is given in
Statement $eebelow).

Statement

Applications received from Component-Il of Integrated Skill Development Scheme.

Sl.No. Name and address

Andhra Pradesh

1 V.S. Narayana and Co., 1-13, Canal Road, Seetharamapuram, Narsapur
Mandal, W. Godavari Distt. A.P.

2. Amma Education SocietyRaghava Complex, O.\Road (Kanigiri Road),
Kandukur Prakasam DisttA.P. PIN: 523105.

3. Association of Lady Entrepreneurs &.P., 8-3-677/6, SKD Nagar
Yellareddyguda, Hyderabad-500 073P.
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SI.No. Name and address

4, APITCO Ltd., 8th FloarParishrama Bhavan, Basheerbagh, Hyderabad -500
004.A.P

5. APITCO Ltd., 8th Floar Parishrama Bhavan, Basheerbagh, Hyderabad 500
004.AP.

Uttar Pradesh

6. Unique Promotional Society-63, Mansarovar Colonyear Sai Hospital,
Delhi Road, Moradabad - 244001. U.P

7. Network of Entrepreneurship and Economic Development (NEED),39, Neel
Vihar, Near 14-Sector Power House, Indira Nadarcknow - 260016, U.P

8. Jaikaran Bind GranVikas Seva Sansthan, KhizirpuBaray Mamarej
Dhanupuy Allahabad, U.P

9. Shri Lakshmi Cotsyn Ltd., 19/X-I, Krishnapuram,TGRoad, Kanpur -208
007, Uttar Pradesh.

10. GraminVikas Evam Shikshan Sansthan,KhizigpBaray Mamarej, Dhanupur
Allahabad-21001, U.P

Karnataka
11. Southern India MillsAssociation Coimbatorelamil Nadu

12. Sri Karthikeya Spinning andMeaving Mills Private Ltd. Coimbatore,
Tamil Nadu

13. Retail Training and Job Solutions, #258, 3rd Main, 4th Cross, Sai Enclave,
Arekere, Mico Layout, Near M.S. Ramaiah CitBanneghatta Road,
Bangalore-560 076. Karnataka

Jammu and Kashmir
14. SEEAS,18, - High Court Road, Janipura, JAMMU.
Haryana

15. Wazir Advisors Pvt. Ltd., H 3rd FlopiPlot No. 15, Sector 44, Institutional
Area, Gurgaon-122002. Haryana

16. Matrix Clothing Pvt Ltd Gurgaon, &tyana
17. Modelama Exports Ltd. Gurgaon, Haryana

18. The Ashoka Handlooom and Handicrafts Socie#y890, NHBC, Near
Saibaba Chowk, Panipat - 132103. Haryana
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SI.No. Name and address

19. TechnopakAdvisors Pvt. Ltd., 4 FlogrTower A, Building 8, DLF Cyber
City, Phase - Il, Ggaon - 122002. Haryana

Rajasthan

20. Jaipur Rugs Company Pvt. Ltd., G-250, Mansarovar Indugtred, Jaipur -
302020.

21. Suzuki Textiles Ltd.,Village Gudda, B®. Mandal - 31403, Distt. Bhilwara
(Rajasthan).

22. Suzuki Textiles Ltd.,Village Gudda, B®. Mandal - 31403, Distt. Bhilwara
(Rajasthan).

Kerala

23. Kerala Rural Developmenfgency KRDA Bhavan, K.S. Puram PO,
KarunagapallyKollam Distt., Kerala - 690544.

24. KITCO Ltd., Little Flower Campus, NH-47, South Kalamassétgchi -
682022. Kerela

NCT Delhi

25. Bhaskar Poundation,401-402, 4th Flob8th Rattan Jyoti Building, Rajendra
Place, New Delhi-110008.

26. Ajmal Foundation,A-9/l, 2nd FlopAcharya Niketan, Mayu¥ihar, Phase-I,
Delhi-110091.

27. Aurobindo Chaudhari Memorial Great Indian Dream Foundation, [IPM
Campus, Chhattarpur Bhattamines Road,Satbari Chandanhaula, New Delhi -
110024.

28. Indian HumanWelfare SocietyD-316, Hardev Puri, Shahdara, Deltib093.
29. Town School Education Initiatives Pvt. Ltd., New Delhi.

30. IL and FS Cluster Development Initiative Limited (Handlooms and/or
Handicrafts) New Delhi

Orissa

31. Affinity Business School, Plot No. 29/2116, Near Bharat Petrol Pump,
Khandagiri Square, Dumuduma, Bhubaneswar - 751030, Odisha.

Maharashtra

32. Emeging Businessjextile Division Raymond Ltd., Jekegram, Pokharan
Road No. 1, Thane (W) - 400606. Maharashtra
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Funds allocated to M.P

t*14. SHRI RAGHUNANDAN SHARMA: Will the Minister of LABOURAND
EMPLOYMENT be pleased to state:

(@) the funds/amount allocated so far to Madhya Pradesh by the Ministry
and its different organisations during the last three years and current year;

(b) the purposes for which the said funds were allocated/utilised; and
(c) the steps being taken to increase the amount of such funds?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) to (c) The Scheme-wise details of fund allocated/utilized in Madhya
Pradesh, the purpose for which allocated/utilised and the steps being taken to
increase funds, during the last three years and the current year under Plan and Non-
Plan Schemes of Ministry of Labour and Employment are given in the Statement |
and I, respectively

T Original notice of the question was received in Hindi



Statement-|

Plan Funds allocated/utilized in Madhya Pradesh

(Rs. in lakh)

Sl Name of 2009-10 2010-11 2011-12 2012-13 Purpose for which Steps being
No. the Scheme these funds were taken
Fund Fund Fund Fund Fund Fund Fund allocated/utilized to increase
Allocated Utilized Allocated Utilized Allocated Utilized Allocated funds
1 2 3 4 5 6 7 8 9 10 11
1. Central 35.63 35.63 46.65 46.65 91.08 91.08 11.70 For conducting the  proposal was
Board for (upto Training placed before the
Workers July, Proframmes in Planning
Education 2012) Unorganised sector Commission

including
MGNREGA, GIA,
Skill Development
Initiative Scheme
and Special
Programmes as per
target allotted to
them
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National - 56092 - 608.24 — 133281 254.18 For running of A proposal for

Child (Upto Project Societies modification/

Labour July; and Special Schools upgradation of

Project 2012) for rehabilitation of NCLP Scheme

Child Labour with  more

budgetary
support is under
examination

Rehabilitati 45.40 45.40 - - - - No funds Survey of Bonded -

on of allocated Labour in the State.

Bonded till July,

Labour 2012

Skill - - 3629 nforma- 44895 Informa- 3860.00 The funds allocated The amount of

Development tion not tion not proposed has to be utilized for fund is allocated

Initiative yet yet to be the purpose of on the basiof the

(SDI) based received received released) reimbursement of  Annual Training

on from the from the training cost to the  Plan submitted

Modular State State VocationalTraining by the State

Employable Provider (VTP) and  Government and

Skill assessment fee to population ratio.

the students who
are trained by the
registered VTP and
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2 3 4 5 6 7 8 9 10 1n
successfully cleared
the assessment
conducted by the
assessing body
Vocational 1166.2* 1244.92* 1108.22*1067.4* 723.57* 2463.5* - For upgradation of = The amount of
Training Utilization ITls. fund is allocated
Improvement is against on the basis of
Project under cumulative Institute
World Bank released Development
assistance Funds till Plan (IDP)
the FY furnished by the
2009-10) State
Government.
Skill - - - - 632.60* 351.51* 281.09* 1. To establish capital -

Development
in 34 Districts
affected by
Left Wing
Extremism
(LWE)

assets of one ITI and
two Skill

Development

Centres in Balaghat
district.

2. To train 30 youth
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7. Upgradation  4750.00 4750.00 250.00 250.004250.00 4250.00 —
of 1396
Government
ITIs through
PPP

in long term courses
of 1-2 year duration,
120 youth in short
term courses of 3
months duration

and 10 youth in
instructor training
coursesAll the youth
are from Balaghat

district

The funds were Does not arise as
released for the scheme has
upgrading ended in 2011-
Government ITls in 12

the State

* Including state share
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Satement-1 |

Non-plan funds allocated/utilized in Madhya Pradesh

SIaMSUY USHM 1

(Rs.in lakh)
Sl Name of 2009-10 2010-11 2011-12 2012-13 Purpose for which Steps being
No. the Scheme these funds were taken
Fund Fund Fund Fund Fund Fund Fund allocated/utilized to increase
Allocated Utilized Allocated Utilized Allocated Utilized Allocated funds
1 2 3 4 5 6 7 8 9 10 11
1. LabourWelfare 3403.48 3251.31 3294.11 3215.37 2265.96 2167.96 1927.65 For Funds are
Organisations Administrative allocated as
Schemes in purpose, per the
Jabalpur region Health, provisions
in the state of Education, made for the
M.P. including Recreation, Ministry of
Chhattisgarh Housing and Labour and
Water Supply Employment
Schemes by the Ministry
of Finance.
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2.

3.

Central Board
for Workers
Education

Employees
State Insurance
(ESI) Scheme
(Paid by ESIC)

100.96

100.96

14169 14169 12432

124.36.73
(uptoJuly
2012)

7899.00 8056.00 8758.00 8942.00 8984.00 9503.00953.00

Pay and
Allowances,
Domestic
Travel,
Pensions for
Pensioners of
CBWE and
other
committed
expenditure

For
administering
the ESI Scheme
and for
providing
Benefits to IPs
like Sickness
Benefit,
Maternity
Benefit,
Disablement

Funds are
allocated as per
the provisions
made for the
Ministry of
Labour and
Employment by
the Ministry of
Finance.

Budget
allocated as per
the number of
employees
covered under
ESI Scheme and
as per the
estimated
requirements
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1 2 3 4 5 6 7 8 9 10 11
Benefit,
Dependent
Benefit and
medical care as
per the
provisions of
the ESIAct
1948
4. Welfare 30.64 22.04 2734 1652 26.24 2563 26.20 To provide Funds are
Scheme of services to allocated as
SC/ST and OBC: educate SC/ST per the
job seekers provisions
Coaching-cum- registered with made for the
Guidance Employment Ministry of
Centres Exchanges for Labour and
(Jabalpur) enhancing their Employment
Madhya employability by the
Pradesh through Ministry of
coaching, Finance.
counseling and
related training
programmes.
5. Vocational 91.84 80.12 7639 7210 7259 84.62 75.49 Vocational Funds are
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Rehabilitation
Centres for
Handicapped
(VRCs)
(Jabalpur)
Madhya
Pradesh

Employees’
Provident Fund
Organization
Schemes

451790 3537.32 4880.61 3576.12 5536.79 4212.79 5634.75

Rehabilitation
Centres are for
handicapped
persons
providing
services free of
cost, working for
evaluation,
training and
rehabilitation of
the physically
challenged
persons.

The fund is
allocated by
EPFO to its
offices in

Madhya Pradesh

for implementing
the Employees’
Provident Fund
and Misc.
ProvisionsAct,
1952 and
administering

the Schemes.

allocated as
per the
provisions
made for the
Ministry of
Labour and
Employment
by the
Ministry of
Finance.

No steps are
required to
increase the
amount of
such funds as
it is for
meeting
administrative
expenditure
only.
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48 Written Answers [RAJYA SABHA] to Starred Questions
Cases of corruption and irregularities regarding Defence lands

*15. SHRI PRAKASH JNADEKAR: Will the Minister of DEFENCE be
pleased to state:

(@ how many cases of alleged corruption and irregularities regarding
Defence lands have been reported to the Ministry;

(b) the case-wise details of the quantum of land involved, the parties and
the charges;

() what is the status of action and enquiry in these cases; and
(d) what actions have been taken to check such scams?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) to (c)At present
seven cases of alleged corruption and irregularities regarding Defence lands have
been reported to the MinistryThe case-wise details are given inatément
(Seebelow)

(d) Steps have been initiated to streamline proper management and
protection of Defence lands. Defence land records as available in Military Land
Registers (MLRs) and General Land Registers (GLRs) have been computerized and
are being continually updated and authenticaleeh projects, one on Digitisation
of land records and other on Survey of Defence land using modern technology are
presently under implementation. The guidelines for issuing No Objection Certificates
for construction of buildings on lands adjoining Defence lands and instructions
regarding ceding possession of Defence land have been issued. ,Faottsédering
the importance of land as a natural resource, land audit of Defence lands is being
carried out. Prompt action has been taken by the Government whenever such cases
have come to light to act as a deterrent to potential wrongdoing.

Statement

Case-wise details of alleged corruption and
irregularities regarding Defence land

1. Adarsh Co-operative Housing Society case:

It is alleged that, Shri R.C. Thakur in conspiracy with members of
defence service, officials of Government of Maharashtra and others got
allotted a plot of land at Block VI, BBR Colaba, Mumbai dishonestly and
fraudulently in favour ofAdarsh Co-operative Group Housing Society
(ACHS) which was in possession Afmy since long.The area of land
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involved measures 3758.82 sqg.meters. The Government had entrusted
enquiry to CBI with a view to getting the matter thoroughly investigated
and fix responsibilityA regular case no. RC 6(A¥ACB Mumbai was
registered by CBI on 29.1.2D1After investigation, chae-sheet has
been filed on 4.7.2012 in the Court of Special Judge, Mumbai against
Shri R.C.Thakur Brig (Retd.) M.MWanchu, Shri K.L. Gidwani, Maj.

Gen. (Retd.A.R. Kumar Maj. Gen.(Retd)l.K. Kaul, Brig. (Retd.)T.K.

Sinha, Shri ®. Deshmukh, Shri Ramanafdwvari, Shri Subhash Lalla, Dr
Pradeepvyas, ShriAshok Shankarrao Chavan,.Dd. Jairaj Phathak, and

Col. (Retd.) R.K. Bakshi.

2. Kandivili land case:

It is alleged that M/s. Neo Pharma Pvt. Ltd. (Kalpataru Builders)
purchased a piece of Defence Land at Kandivli in 2007, over which
Army officials of the Southern Command relinquished the claim held by
Central Ordnance Depot (COD) since 1942, without sanction of the
competent authorityThe then DEO, issued NOC to Civil administration
for the sale of the said land without authority and without concurrence
of the Army authorities. CBI has registered Preliminary Enquiry
No.PE.I(A)/12/ACB Mumbai on 12.1.2012As per investigation
conducted so farthe total land of 5166.5 sg.mtrs is under scrutiny

3. Pune Land case:

It is alleged that Sh. S.R. Nayyddefence Estate @¢er (retd.), Balbhim
Rama GaikwadTalathi of Village Loehgaon and Kevin Pinto entered into

a criminal conspiracy with each other and with other unknown persons
to cheat the defence authorities of the Government of India by
misrepresentation of facts about land under Survey No.A233llage
Loehgaon,Tal. Haveli, Distt., Pune falsely claiming that the said land
does not belong to defence, while the said land has been in continuous
possession of the Military since 1918s per investigation conducted

so far the quantum of land involved is 69.23 acres.

Case RC 09(A)/2010-CBI/ACB/Pune was registered by CBI on 13.8.2010.
After investigation a charge-sheet has been filed against Shri
S.R. Nayyar DEO (retd.), Sh. Balbhim Rama Gaikwdaalathi of village
Lohegaon (Public Servant), Shri Kevin Pinto, Shri Haresh Milani and
Shri Mohammad Isharaq Khan (Pvt Persons).
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4. Sukna land case:

Sukna Land case pertains to land in Chuifdéa Estate which adjoins
defence land and not to defence land. The total land involved is one
acre. This is a case of incorrect issue of No Objection Certificate (NOC)
by HQ 33 Corps.A Court of Inquiry was ordered by HQ Eastern
Command to investigate the circumstances under which No Objection
Certificate was allowed to be given and a MoU was entered into by HQ
33 Corps for land in Chumtéea , EstateThe Court of Inquiryhas been
finalized and suitable action has been taken against erring officials.

5. Issue of NOC by the office of DEO, Srinagar:

It is alleged that a huge area Aif force land near a sensitive security
zone was suspected to have been grabbed by land mafias, in
connivance with officials of Revenue Department of J and K State and
Directorate General of Defence Estates (DGDE), Srinagar and 60-70 nos.
of No Objection Certificates (NOCs) for transfer of defence controlled
land had been issued to private citizens, in violation of the norms. CBI
has registered regular case No. RCI 2012 A 0006 on 3.5.2012 against
Shri Ajay Chaudharythe then DEO Srinaga8hriVijay Kumar, the then
SDO-I, Srinagar Smt. Amarjeet Kaur SDO-Il, Srinagar and some
unknown public servants/private persoAs. per investigations of CBI

a total land area of 62.25 acres is involved.

6. 8-A, Lothian Road, Pune Cantt.:

It is alleged that Lt. Gen (retired) NobEhamburaj and Shri S.R. Nayar
the then Defence Estate Officer abused their official position, while
working as public servant and caused pecuniary advantage to
M/s. Kalpatru Builders during the period from 1988 to 2008 in the matter
of out of court settlement of an important issue related to restriction of
44% reservation of land for residential purpose in respect of Bunglow
no. 8-A, Lothian RoadA regular case no. RC 02(A)/2012/ACB Pune was
registered by CBI on 30.1.2018s per investigation the quantum of land
involved is 0.96 acres.

7. Jodhpur case:

An article was published in Indidioday on 16.1.2012 relating to the
illegal transfer of 4.84 acres of defence land in Jodhpur to the Major
Maharaja Hari Singh Charitable Trust (MMHSCT). It was ordered that
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the matter be enquired following which survey was required to be

conducted at Jodhpur by a joint team of officials, to ascertain if any part
of the land transferred to the trust was defence land. The report
submitted by the team was considered by the Ministry and the Director
General of Defence Estate (DGDE) was directed to submit a further
report on certain additional points. The report has been received and is
being examine.

Technical opeational problems in DelhiAirpor t Metro Line

*16. SHRITARIQ ANWAR: Will the Minister of URBAN DEVELOPMENTbe
pleased to state;

(@ whether it is a fact that some technical operational problems were found
in Delhi Airport Metro line;

(b) if so, the details thereof;

() whether it is also a fact that Reliance Infrastructure desires to quit
Airport line;

(d) if so, the reasons therefor; and
(e) what steps Government is taking in this regard?

THE MINISTER OF URBAN DEVELOPMENT(SHRI KAMAL NATH): (a)
Yes, Sir

(b) Prima-facie the investigations by the Joint Inspection Committee (JIC)
comprising Ministry of Railways, Delhi Metro Rail Corporation Ltd. (DMRC),
M/s. Delhi Airport Metro Express Pvt. Ltd. (DAMEPL) and M/s. SYSTRA, the
design consultant, show that there are defects in civil works, such as crushing of
grout material below and above the bearings, deformation, cracks and shifting of
bearings at many locations. In addition, certain cracks and twist in some of the
girders have also been noticed.

(¢) DMRC has informed that M/s. DAMEPL, the operator for airport metro
line has brought out the issue of financial viability of the project. However
formal request to take over the project by DMRC or restructure the entire project
has been received by DMRC from M/s. DAMEPL.

(d) and (e) Do not argsin view of the answer given to (c) above.
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Construction of Tanakpur-Tawaghat Motorway to DGBR

*17. SHRI MAHENDRA SINGH MAHRA: Will the Minister of DEFENCE be
pleased to state:

(@ by when the construction work ofanakpufTawaghat motorway in
Uttarakhand was entrusted to Directorate General Border Roads (DGBR) from
PW.D;

(b) whether the construction of this motorway has been completed, if not,
the reasons therefor;

() whether the Ministry takes responsibility of non-completion of the
construction work;

(d) if so, whether the Ministry will take action against the officers
responsible for this; and

() by when the construction work of the above-mentioned motorway is
likely to be completed?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) TanakpuiTawaghat
road was taken over by Border Roads Organisation during 1963 from State PWD.

(b) The TanakpufTawaghat road having a length of 258.60 km. has been
completed to single lane specifications. Out of this, 256.72 Km is being improved to
Double Lane Specifications by BRO. 40 kms. of road stretch is already completed
and the works on remaining portion is under various stages of progress. The
reasons for non completion are as under:

() Delay in land acquisition and forest clearance,
(i) Difficulties in availability of construction materials.

(iiy Problems relating to allotment of quarries and delay in permission for
installation of stone crushers.

(c) and (d) Does not arise.
() The Double laning of the road is planned to be completed by 2019.
Number of traditional handloom clusters inA.P.

*18. SHRIMATI GUNDU SUDHARANI: Will the Minister of TEXTILES be
pleased to state:

(@ whether the Ministry has ever tried to find out the number of traditional
handloom clusters idndhra Pradesh;

T Original notice of the question was received in Hindi
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(b) if so, the details thereof;

() how many people are dependent, directly and indireotlythe above
clusters; and

(d) in what manner the Ministry is helping the above clusters financially
technologically and otherwise for socioeconomic development?

THE MINISTER OFTEXTILES (SHRIANAND SHARMA): (a) and (b) Based
on the recommendation of the GovernmentAoflhra Pradesh and availability of
funds, Government of India has sanctioned 53 handloom clusters under Integrated
Handlooms Development Scheme (IHDS) during 2007-08 to 2011-12. In addition, 2
large clusters at Chirala and Madhavaram, each covering about 5000 handlooms with
project cost of Rs. 2.00 crore each have been sanctioned. Details of clusters and
fund released is given int&@ement $eebelow). Also, 352 GroupApproach Projects,
outside these clusters have been sanctioned in various paAsdbfa Pradesh
under IHDS during 2008-09 to 2011-12.

() 23,281 Handloom weavers are directly dependent and nearly 23,000
persons are indirectly dependent on the above clusters.

(d) Ministry of Textiles is providing need based inputs to weavers in the
clusters under Integrated Handlooms Development Scheme for making them self
sustainable by providing them financial assistance fogimanoney new looms and
accessories, skill upgradation, design development, corpus fund for yarn, setting up
of common facility centre/Dye House and for construction of worksheds etc.

Statement

Details of Handloom Clusters sanctioned under Integrated Handloom
Development Scheme (IHDS).

SILNo. Name of Name of the Project Cost Central assis-
the District Handloom Cluster (Rs. in lakh)  tance released
(Rs. in lakhs)
1 2 3 4 5
1. Kadapa 1. Madhavaram 200.000 170.53
2. Prakasam I. Chirala 200.000 168.79

Handloom Clusters
1. Srikakulam 1. Ampolu 59.990 38.993

2. Rajam 49.500 25.375
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3. Mandarada 60.000 14.275
4. Laveru 56.000 16.725
5. Ponduru 59.500 13.825
2. Vizianagaram 6. Kotragandredu 59.090 36.418
3. Visakhapatnam 7. Payakaraopet 49.250 34.445
4. East Godavari 8. Hasanabada 59.620 30.259
9. Bandarulanka 59.840 34.663
10. Peddapuram 59.840 28.289
11. Veeravaram 59.750 32.243
5. West Godavari 12. Dagguluru 49.000 30.817
6. Krishna 13. Pedana 60.000 30.475
14. Polavaram 60.000 29.455
7. Guntur 15. Isukapalli 60.000 38.20
16. Cherukupalli 57.150 26.25
17. Mangalagiri 60.000 17.82
8. Prakasam 18. Vetapalem 58.400 30.755
9. Nellore 19. Sangham 28.800 17.36
20. Narayanareddypet 47.000 30.81
21. Bangarupeta 60.000 17.82
10. Chittoor 22. Madanapalli 59.750 31.025
11. Ananthapur 23. Muddireddypalli 60.000 27.405
24. Yadiki 60.000 26.988
25. Uravakonda 60.000 31.325
26. Tadipatri 60.000 32.6857
27. Dharmavaram Cluster-I 60.000 17.82
12. Kadapa 28. Proddutur 59.990 29.193
29. Moragudi 52.770 28.9755
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13. Kurnool 30. Yemmiganur 59.300 28.235
31. Kodunuru 50.100 31.925
14. Mahaboobnagar  32. Gadwal 60.000 17.43
33. Kosigi 55.800 34.535
34. Rajoli 52.900 16.67
35. Amarchinta 56.550 11.39
36. leeza 60.000 13.775
15. Medak 37. Dubbaka 60.000 39.074
38. Siddipeta 59.005 35.8635
39. Jogipet 59.820 17.75
40. Narayankhed 59.820 17.75
16. Nalgonda 41. Siripuram-¥llanki 59.000 32.145
42. Puttapaka 60.000 35.495
43. Mothkur-Gundala 59.500 30.412
44. Pochampally 60.000 35.30
45. Pochampally-II 60.000 36.81
17. Warangal 46. Jangaon 59.950 35.525
47. Parkal 52.950 33.365
48. Durries cluster 60.000 25.925
18. Khammam 49. Khammam 59.990 38.193
19. Karimnagar 50. Kothapally 59.980 37.525
51. Thangallapalli 51.750 29.60
52. Huzuabad 59.000 38.175
53. Jammikunta 59.000 29.60

GRAND TOTAL 3439.655 1839.7667
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Procedure for undertaking developmental work in ESI Hospitals

*19. SHRI DEVENDER GOUDT.: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the State-wise details of Employees State Insurance (ESI) hospitals in
the country;

(b) the procedure followed to undertake developmental work in ESI
hospitals;

() whether it is a fact that many works have been undertaken in ESI
hospitals without inviting tenders and given on nomination basis during the last few
years;

(d) if so, the year-wise and hospital-wise details of works given on
nomination basis, without following the tendering process, during the last five
years; and

(e) the reasons for bypassing tendering process?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALILIKARJUN
KHARGE): (a) State-wise details of Employees’ State Insurance (ESI) hospitals in the
country are given in Statement$debelow).

(b) So far as State run ESI hospitals are concerned, Hospital Development
Committees (HDCs) have been constituted to look after repair and maintenance
work, capital works and special repairs of hospital buildings and its attached
dispensaries . For repair and maintenance works the power of sanction has been
delegated to the Medical Superintendent upto Rs. 2 lakh, to Senior State Medical
Commissioner (SSMC)/State Medical Commissioner (SMC) between Rs. 2-15 lakh and
ESIC Headquarters above Rs. 15 lakh. Howefa@r all capital works and special
repairs the sanctioning authority is SSMC/SMC upto Rs. 15 lakh and ESIC
Headquarters for proposals beyond Rs. 15 lakh.

So far as hospitals directly run by ESIC are concerned, power has been
delegated upto Rs. 15 lakh to the Medical Superintendent to carry out repair and
maintenance works, capital work and special repair based on the recommendation of
Hospital Development Committees (HDCs). Proposals above Rs. 15 lakh are
undertaken with the approval of ESIC Headquarters.

The works are got executed through State Engineering Departments/Central or
State Public Sector Undertakings (PSUs) as a deposit work or through private
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contractors by following tender process as per financial guidelines.

(c) to (e) The details of works allotted on nomination basis are given in
Statement-Il $eebelow). The works are executed through Central/State Government
PSUs having expertise in executing large construction projects on nomination basis
empanelled by ESI Corporation for this purpose. The tender process was not
followed as all executing agencies are Central/State Public Sector Undertakings.

Satement-|

Details of ESI Hospitals

SILNo. Name of State Name of Hospital

1 Andhra Pradesh ESI Hospial, Rajamundry

2 (Total -12) ESI Hospital, Tirupathi

3 ESI Hospital,Visakhapatnam

4 ESI Hospital, Gundalaijayawada

5. ESIC Model Hospital, Nacharam

6 ESIC Super Speciality Hospital, Sanath Nagar
7 ESI Hospital, Warangal

8 ESI Hospital, Ramachandrapuram

9 ESI Hospital, Sanath Nagar

10. ESI Hospital, Sipurkagazanagar

11. ESI Hospital Adoni

12. ESI Hospital, Nizamabad

13. Assam (Dtal-01) ESIC Model Hospital, Beltola, Guwahati
14. Bihar (Total-03) ESI Hospital, Dalmiya NagaROHTAS

15. ESI Hospital, MUNGER

16. ESIC Model Hospital, Phulwari Sharif, Patna
17. Chandigarh (6tal-01) ESI Hospital, Chandigarh

18. Delhi (Total-04) ESI Hospital, Okhla

19. ESIC Hospital Cum ODC, Basaidarapur
20. ESIC Model Hospital, Sector-15, Rohini

21. IGESIC Hogital, Jhilmil
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22. Goa (DPtal-01) ESI Hospital, Near Rajendraprasad
Stadium Margao

23.  Guijarat ESI Hospital atAnkleshwar

24, (Total-12) ESI Hospital, Chest Diseases Hospital, Gotri
Road, Baroda

25. ESI Hospital, General Hospital, Nraxmi Flour
Mill Vitthal Vadi, Bhavnagar

26. Gen. Hospital, Gotri Road, BARODA

27. ESI Hospital, Ranjitngar Colon\r. Post
Office, Jamnagar

28. ESI Hospital, General Hospital National
Highway Kalol

29. ESIC Model Hospital, Bapunagar

30. ESI Hospital, Chest Disease Hospital, Near
Naroda Railway Crossing, Narodahmedabad

31. ESI Hospital, General Hospital, NGopal Dairy
Bhavnagar Rdad, Opp. H J Steel Rajkot

32. ESI Hospital General Hospital, Rajpur-Hirpur
Ahmedabad

33. ESI Hospital Near Civil Hospital, Opp. Kadiwala
School, Mujara Gate, Ring Road, Surat

34. ESI Model Hospital, Selvas Road, Chanod,
Vapi.

35 Haryana (®tal - 07) ESI Hospital, NH-3, ESIC Building, N|T
Faridabad

36. ESI Hospital, Sector-8 ESIC Building, Faridabad

37. ESI Hospital, ESIC Building, Jagadiri

38. ESI Hospital, ESIC Building, Panipat
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39. ESI Hospital, Jail Road, Bhiwani

40. ESI Hospital, Manesar

41. ESIC Model Hospital, Sector-9-A, Gurgaon

42. Himachal Pradesh ¢fal-02) ESI Hospital, Parwanoo

43. ESIC Model Hospital, Post andllage Katha,
Opp. Zillited Factory Baddi

44,  Jammu and Kashmir ESIC Model Hospital,Bari Brahmana,

(Total-01)

45.  Jharkhand (@tal-03) ESIC Hospital Adityapur, Jamshedpur

46. ESIC Model Hospital, Namkum, Ranchi

47. ESI Hospital, Maithan, Dhanbad

48. Karnataka (®tal -10) ESI HospitalAshok NagarNr. BUDA Office At
Post ShivajinagaBelgaum

49. ESI Hospital, Nituvalli Extension Davanagere

50. ESI Hospital, Dandeli Distt. Uttar Kannada

51. ESI Hospital Karwar Road Hubli

52. ESI Hospital HAL 1l Stage.Indiranagar
Bangalore

53. ESIC Model Hospital, Peenya

54, ESIC Model Hospital, Rajaji Nagar

55. ESI Hospital, KRS Road, Mysore

56. ESI Hospital, Kadri Shivabagh, Mangalore

57. ESI Hospital,Wadi Road, Sahabad

58. Kerala ESI Hospital, Ernakulam

59. (Total -13) ESIC Model HospitalAsramam

60. ESIC Model Hospital, Ezhukone
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61. ESIC Model Hapital, Paripally

62. ESIC Model Hospital, Udyogmandal

63. ESI Hospital, Feroke Kozhikode

64. ESI Hospital, Mulamkunnathukam

65. ESI Hospital, Olarikkara

66. ESI Hospital Peroorkada, Thiruvananthapuram

67. ESI Hospital, Palakkad

68. ESI Hospital Thottada, Kannur

69. ESI Hospital,Vadavathur Kottayam

70. ESI HospitalAlleppy

71. Madhya Pradesh ESI Hospital, Sona Giri, Bhopal

72. (Total-07) ESI Hospital, Ujjain Road, Dewas

73. ESIC Hospital cum ODC, Nanda Nagar

74. ESI Hospital,Tansen Road, Gwalior

75. ESIC Model Hospital, Nanda Nagdndore

76. ESI Hospital Agra Road, Ujjain

7. ESI Hospital, Ingoria Road, Nagda

78. Mabharashtra ESI Hospital Akruli Road, Kandivalli (E)

79. (Total-13) ESI Hospital, Mahatma Gandhi Memorial
Hospital Dr S.S. Rao Road, Parel

80. ESIC Model Hospital and ODC, M.I.D.C.,
Andheri (East)

81. ESI HospitalWagle EstateThane

82. ESI Hospital, Near Central Hospital, Ulhasnagar

83. ESI Hospital, Sector no. Yashi

84. ESI Hospital, LalBahadur Shastri Marg,
Mulund (W)

85. ESI Hospital, DrAnnie Besant Roadj\orli
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86. ESI Hogital, Opp. Nurses Hostel, Manewada
Road, Somwaripeth, Nagpur

87. ESI Hospital, P-1, CIDCO, Naregaon Road,
Aurangabad

88. ESI Hospital, Trimbak Road, SatpuiNasik

89. ESI Hospital, Solapur

90. ESI Hospital cum ODC, Mohan Nagar
Chinchwad

91. Odisha (Btal-06) ESIC Hospital, Nayapalli, Bhubaneshwar

92. ESIC Model Hospital, Rourkela

93. ESI Hospital, Brajrajnagar Jharsuguda

94, ESI Hospital, ChoudwaiCuttack

95. ESI Hospital, Jaykay PuRaygada

96. ESI Hospital, Kansbahal, Sundergarh

97. Pondicherry (dtal-01) ESI Hospital, Gorimedu, Pondicherry

98 Punjab (Bbtal-08) ESI Hospital, Majitha Roadymritsar

90. ESI Hospital, Hoshiarpur

100. ESIC Model Hospital, ESI Corporation, Bharat
Nagar Chowk, Ludhiana

101. ESI Hospital, Behind Civil Hospital, Jalandhar

102. ESI Hospital, Phagwara

103. ESI Hospital, Rajpura

104. ESI Hospital, Mohali

105. ESI Hospital, Gobindgarh
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106. Rajasthan (dtal-06) ESI Hospital, Bapu NagaBhilwara
107. ESI Hospital, Kamla Nehru Nagdr Extension

Scheme, Jodhpur

108. ESIC Model Hospital, Sadal&jmer Road,
Jaipur
109. ESIC Hospital, Rico Industrighrea, Phase-lll,

Sector-29, Bhiwadi

110. ESI Hospital Jhalawar Road, Kota

111. ESI Hospital, Mandiya Road, Pali

112. Tamil Nadu (Dbtal-09) ESI Hospital, Medavakkarmank Road
Ayanavaram

113. ESIC Hospital cum ODC, K.K. Naga€hennai

114. ESIC Hospital, Salai tBet, Vannarpettai,
Tirunelveli

115. ESI Hospital, SIPCOT Indl. Estate, Hosur
Dharmapuri

116. ESI Hospital, Thathaneri, Madurai

117. ESI Hospital, Sivakasi

118. ESI Hospital Salem Steel Plant Road, Salem

119. ESI Hospital,Vellore

120. ESI Hospital, Coimbatore

121. Uttar Pradesh @tal-16) ESI HospitalAllahabad

122. ESIC Hospital, Sector-24, Noida, Distt. Gautam
Budh Nagar

123. ESI HospitalAgra

124. ESI Hospital Sasnigatdéligarh

125. ESI Hospital Bareilly
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126. ESI Hospital Kanpur

127. ESI Hospital Pandunagar

128. ESI HospitalAzadnagar Kanpur

129. ESI Hospital, Sarvodaya Nagar

130. ESI Hospital, Kidvainagar

131. ESI Hospital, Lucknow

132. ESI Hospital, ModinagaAwas

133. ESI Hospital, Saharanpur

134. ESI Hospital, Sahibabad

135. ESI Hospital,Varanasi

136. ESI Hospital, Pipri

137. West Bengal (dtal-14) ESI Hospital, KanyapuAsansol, Burdwan

138. ESI Hospital, Baltikuri, Bankra, Howrah

139. ESI Hospital, Mahestala, Dist. 24 Parganas

140. ESI Hospital, Belur Sapuipara, Hooghly

141. ESI Hospital, Bandel

142. ESI Hospital, Bidhannagaburgapur

143. ESI Hospital, GourhatiAngus

144, ESI Hospital, Kamarhati

145. ESI Hospital, Kalyani, Nadia

146. ESI Hospital, Manicktala

147. ESIC Hospital and ODC (EZ), Diamond Harbour
Road, Joka, Kolkata

148. ESI Hospital, Sealdah

149. ESI Hospital, Uluberia, Jaduberia, Howrah

150. ESI Hospital, Budge Budge
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Satement-I11

Details of ESI Hospitals work given on nomination basis during %agears

SI.No. Name of Name of Hospital Name of Constructiokgency
State
1 2 3 4

Financial Year 2007-08

1. Gujarat  Construction of 300 bedded M/s. National Building

ESI Hospital at Bapunagar  Construction Corporation Ltd.

2. Rajasthan Construction of 100 bedded M/s. National Building
ESI Hospital, Bhiwadi Construction Corporation Ltd.

Financial Year 2008-09

3. Andhra  Construction of ESI Super M/s. Uttar Pradesh Rajkiya

Pradesh Speciality Hospital, Nirman Nigam Ltd.
Sanathnagar
4. Goa Renovation/Upgradation of  M/s. Uttar Pradesh Rajkiya Nirman
ESI Hospital, Marmagao Nigam Ltd.

5. Haryana Construction of 100 bedded M/s. National Building
hospital at Manesar Construction Corporation Ltd.

6. Himachal Construction of 100 bedded M/s. Hindustan Prefab Ltd.
Pradesh hospital at Baddi

7. Jharkhand Modernization/Upgradation of M/s. National Building
ESI Hospital Adityapur Construction Corporation Ltd.

8. Karnataka Construction of 100 bedded M/s. Uttar Pradesh Rajkiya Nirman
ESI Hospital Peenya Nigarn Ltd.

9. Mabha- Construction of ESI Hospital, M/s. Uttar Pradesh Rajkiya
rashtra Kandivali Nirman Nigam Ltd.

10. Rajasthan Construction of 300 bedded M/s. National Building
ESI Model Hospital, Jaipur ~ Congruction Corporation Ltd.
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Financial Year 2009-10
11. Andhra  Renovation/Face-lifting of M/s. Uttar Pradesh Rajkiya Nirman
Pradesh ESI Hospital, Tirupati Nigam Ltd.
12. Delhi Renovation and Expansion of M/s. Telecommunications
ESI Hospital, Okhla Consultants India Ltd.
13. Odisha Renovation/Face-lifting of M/s. Uttar Pradesh Power

ESI Hospital, Bhubaneswar  Corporation Ltd.

14. Tamil NaduConstruction of 100 bedded M/s. National Building

15. Uttar
Pradesh

16.

17. Karnataka

18.

10.

20. Gujarat

ESI Hospital and SRO Construction Corporation Ltd.
Tirunelveli

Construction of trauma centreM/s. National Building

and renovation of Existing Construction Corporation Ltd.
ESI Hospital Sarojini Nagar

Lucknow

Construction of Staff QuartersM/s. Uttar Pradesh Power
at ESI Hospital Campus, Corporation Ltd.
Sector-24, Noida/ Face-lifting

of Interior Existing Hospital

Block

Financial Year 2010-1L
Renovation/Facelifting of M/s. Hindustan Steelworks
Existing 100 bedded ESI Construction Ltd.
Hospital Hubli

Renovation/Facelifting of 100 M/s. Hindustan Steelworks
bedded ESI Hospital Mysore Construction Ltd.

Renovation/Facelifting of M/s. Hindustan Steelworks
Existing ESI Hospital DevengiriConstruction Ltd.

Financial Year 2011-12
Construction of 100 bedded M/s. National Building

ESI Hospital atAnkleshwaar  Construction Corporation Ltd.
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Smuggling of contrabands alag Indo-Nepal Border

*20. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is aware that porous Indo-Nepal Border is being
exploited by illegal wildlife traders, to smuggle various contrabands by taking
advantage of the ignorance of Sashastra Seema Bal (SSB) personnel in the matter;

(b) if so, the year-wise number of incidents of smuggling of wildlife
contrabands reported during the last three years; and

(c) the steps taken by Government to sensitise the personnel of SSB on the
subject and also to plug the cross border loopholes in illegal wildlife trade?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Indo-Nepal border is open
and thickly populated. The movement of Indian and Nepalese citizens across the
Indo-Nepal border is governed by Indo-Nepal Treaty of Peace and Friendship, 1950,
which provides for free movement of citizens of both the countries across the Indo-
Nepal Border Sashastra Seema Bal (SSB) has been deployed at Indo-Nepal Border
as a Border Guarding Force. SSB has established 450 Border Out Posts (BOPS).
Round-the-clock patrolling, random checking and regular surveillance are carried out
by SSB to stop cross border criminal activities including smugglings of illegal
wildlife contraband.

There have been incidents of smuggling of various items including wildlife
contraband on Indo-Nepal border (INB). The details of seizures (wildlife contraband)
by SSB are as follows:

Year No. of seizures
2009 14
2010 11
2011 05
2012 (upto 31.07.2012) 02

() In order to sensitize the Sashastra Seema Bal (SSB) personnel on
smuggling of wildlife products, workshops at Training Centres and field formations
are being regularly ganized.Also, SSB personnel work in close coordination with
the oficers/oficials of forest department and other sister agencies irida of
Responsibility (AOR).
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To stop the smuggling of contraband including wildlife contraband and other
illegal activities, SSB has deployed 25 Bns and established 450 Border Out Posts
(BOPs) on Indo Nepal Border (INB) which regularly carries out various operational
activities like patrolling and laying of nakas along the bor@drecking of persons
crossing the border is also being carried out both randomly as well as on the basis
of specific inputs received from SSBbwn sources/sister agencies. Field formations
and intelligence set ups are being regularly sensitized and continuous monitoring is
being done in this regard.

WRITTEN ANSWERSTO UNSTARRED QUESTIONS
Review of Export Performance

1. SHRI SANJAY RAUT: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that the Ministry has reviewed coustrkport
performance in the wake of uncertain economic condition in the western markets;

(b) if so, the details thereof in percentage terms in 2010-11 and 2011-12;

() whether it is a fact that the Gross Domestic Product (GDP) growth rate
during 2011-12 is at 6.5, the lowest in nine years;

(d) if so, the reasons therefor; and

(e) what corrective steps Government is taking so that the economy picks
up?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Export
performance is monitored continuouslydia’s export is increased by 40.5 % and
21.3 % (provisional) in US $ terms during 2010Ddnd 201-12 respectively

(c) Yes, Sir

(d) The low growth is attributable to both global and domestic factors. The
global factors include the crisis in the euro-zone and the near-recessionary
conditions prevailing in Europe; sluggish growth in several industrialized economies
including the USA; hardening international prices of crude Aihong domestic
factors, the tightening of monetary policy in order to control inflation resulted in the
slowing down of investment and growth, particularly in the industrial sector

(e) Measures taken by the Government include enhancing the level of
investment for agriculture sector including irrigation projectspmting Micro Small
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and Medium Enterprise sector by way higher allocation of funds, enhancing
investment in the infrastructure sector focusing on Public Private Partnership and
number of legislative measures to develop the financial sector

Slowdown in merchandise exports

2. SHRI SANJA’ RAUT: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether exports have witnessed a sharp slowdown with outbound
merchandise inching up just 3.23 per cent to $24.5 billioApinl;

(b) whether it is also a fact that carpets export declined in 2011-12;

() whether the study by Directorate General of Foreign Trade (DGFT) will
form the basis for sops likely to be offered by Government to exporters; and

(d) if so, what is the time-frame?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)Yes, Sir

(c) and (d) No formal study has been conducted. The Government of India
continuously monitors the global economic developments and takes need based
measures from time to time.

Apprehension of political parties against FDI in retail trade

3. SHRI SHNANAND TIWARI: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state :

(@ whether it is a fact that certain political parties of the country has
cautioned Government by expressing their views that the livelihood of the small
shopkeepers of unorganised sector will be adversely affected by promoting foreign
capital investment in retail market of the country;

(b) if so, the name of those parties whose views have been expressed in the
country so far; and

() whether Government has taken any decision after considering upon
these views?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)Views,
both for and against, have been received from variouestéders, including

T Original notice of the question was received in Hindi
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members of some political pasieon the Governmesst'decision to permit FDI in
Multi-brand retail trade.

(©) No decision has been taken in the matter
Revoking ban on export of food products

4. SHRI RA/ISHANKAR PRASAD: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that permission has been granted to export several
food products from the countryhich were prohibited during the last few years;

(b) if so, the facts in this regard;
(¢) the names of these products; and

(d) the quantity of each of the products to be exported as assessed by
Government during current financial year?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes Sir

(b) and (c)Non Basmati Rice: Government has permitted export of non-
basmati rice through Notification No. 71 dated 09.09.2011. Its export was prohibited
since October2007.

Wheat: Government has permitted export of wheat through Notification
No. 72 dated 09.09.201 Its export was prohibited since Octqb2007.

Onion: Export of onion has been free except for brief period of (i)
22.12.2010 to 18.02.2011 and (ii) 09.09.2011 to 20.09.2011 during which
export was banned.

Milk Products: Ban was imposed on export of milk powders and casein
and casein products on 18.02.2011. Ban on export of casein and casein
products was removed and it was restricted with effect from 01.05.2012.
Thus, it became exportable under licence. Export of Skimmed Milk
Powder was made freeen. 08.06.2012.

(d) There is no quantity restriction on export of above products.
Removal of mep for basmati rice

5. SHRI A. ELAVARASAN: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@) whether Government has reneaivthe Minimum Export Price (MEP) for

T Original notice of the question was received in Hindi
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basmati rice in favour of rice exporsewho compete against Pakistan that exports
the premium variety without any value restrictions;

(b) if so, the details thereof;

() whether the move would improve export of the premium variety of rice;
and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)Yes, Sir
Basmati rice can be exported without any Minimum Export Price (MEB).wth
July, 2012 in terms of Directorate General of Forelgade (DGFT) Notification No. 6
(RE-2012)/2009-14 dated 04th JuRD12.

(c) and (d) The suspension of MEP would bring in the desired flexibility and
agility to the exporters to respond to varying demands of different markets/segments
and also would enable seamless trade of basmati rice. During the month of July
2012, the quantity for which contracts have been registered Agtttultural and
Processed Food Products Export Developmauthority (APEDA) for export of
Basmati Rice, has gone upto 300 thousand MT as compared to 239 thousand MT in
the same month during 2011.

Review of Meat Export Policy

6. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether any independent study has been done for the continuance of
the existing Meat Export Policy except on the contentions of generation of
employment, foreign exchange earnings, avoidable rise in the number of so-called
unproductive animals, etc.;

(b) whether just eight per cent of meat products are exported in relation to
its total production leading to avoidable increase in the number of slaughter
houses—both authorized and unauthorized; and

() will Government review its decision and stop export of meat products
because international standards for meat necessitates the slaughter of young and
healthy animals and local State laws prohibit slaughter of such animals?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Government is not
aware of any sut study
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(b) As per the dataavailable, the production of meat products in the
country is 6095060 MTSource: RO) in the year 2010, whereas the export is 409057
MT (Source: UNCOMTRADE). The share of meat products exported out of total
meat production works out to 7%. There is further scope for increasing exports, and
for tapping this potential.

(©) No Sir, as per the current foreign trade palitlye export is allowed on
production of a certificate from the designated veterinary authority of the state, from
which the meat or offals emanate, to the effect that the meat or offals are from
buffaloes which are not being used for breeding and milch purposes.

New guidelines for export promotion from SEZs

7. SHRI S.THANGAVELU:
SHRIA. ELAVARASAN:

Will the Minister of COMMERCEAND INDUSTRY be pleased to state:

(@ whether Government has issued new guidelines for promoting exports
from Special Economic Zones (SEZs) since exports from thaseree zones had
been falling for the past couple of years due to imposition of MinirAliternate Tax
(MAT) and Dividend Distributionax (DDT);

(b) if so, the details thereof;

() whether Government has also extended some promotional schemes and
incentives to exporters to tap new markets with the aim to increase outbound
shipments by 20 per cent this fiscal; and

(d) if so, the details thereof?

THE MINISTER OF SRTE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) No Sir
Exports from the SEZs have increased from Rs. 3,15,867.85 crore in 2010-11 to Rs.
3,64,477.73 crore in 2011-12, registering a growth of 15.39%. The total exports from
SEZs during the first quarter of the current financial year 2012-13 (April-June, 2012)
have been to the tune of Rs. 1,18,321.56 crore approximately registering a growth of
64% over the exports of corresponding period of the previous financial year

() No Sir

(d) Does not arise.
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Sate Governments consent folFDI in r etail market

8. SHRI SHNANAND TIWARI:
SHRIT.M. SELVAGANAPATHI:

Will the Minister of COMMERCEAND INDUSTRY be pleased to state:

(@ whether it is a fact that Government has written letters to the State
Governments eliciting their consent on the scheme approved for promoting foreign
direct investment in retail market of the country;

(b) if so, when were these letters sent; and

() the States from which consent has been received on the above
mentioned issue till 20th of JylR012?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir

(b) The Department of Industrial Policy and Promotion, Government of
India, wrote to all the State Governments on 19.06.2012.

(¢) Till 20.07.2012, a written communication indicating support for FDI in
retail has been received from Government of NCT of Delhi.

Consensus of states over FDI in multi brand retail trade

9. DR.T.N. SEEMA:
SHRI P RAJEEVE:
SHRI K.N. BALAGOFRAL:

Will the Minister of COMMERCEAND INDUSTRY be pleased to state:

(@ how many State Governments have agreed to the policy of Government
to permit entry of Foreign Direct Investment in multi brand retail trade;

(b) which are the States who have informed their consent in writing to
Government of India; and

() which States have already allowed the operations of foreign firms in
single brand retail trade and multi brand retail trade?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)The
Department of Industrial Policy and Promotion, Government of India, wrote to all the

t Original notice of the question was received in Hindi



Written Answers to [8 AUG,, 2012] Unstarred Questions 73

State Governments on 19.06.2012. Till date, written communications, indicating
support for FDI in multi-brand retail trade, have been received from the Governments
of NCT of Delhi; Manipur; and from the Uniofferritory of Daman and Diu and
Dadra and Nagar Haveli.

() As per extant policy FDI, up to 100%, is permitted, with prior
Government approval, for single brand product retail trading. FDI is not permitted in
Multi Brand Retail Trade. Data relating to single brand retail trade operations in the
States is not centrally maintained.

Decline in SEZs contribution to trade

10. SHRI KANWAR DEEPSINGH:
SHRI N.K. SINGH:

Will the Minister of COMMERCEAND INDUSTRY be pleased to state:

(@ whether Indian Special Economic Zones are lagging way behind in terms
of contribution to national trade;

(b) if so, the details thereof;

() whether they have been successful in diversifying the export basket;
(d) if so, the details thereof;

(e) if not, whether it affected the direction of exports;

() whether these zones are highly susceptible to external shocks; and
() how Government proposes to amend the same?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND

INDUSTRY (SHRI JYOTTRADITYA MADHAVRAO SCINDIA): (a) to (e) Exports

from the Special Economic Zones (SEZs) have increased from Rs. 3,15,867.85 crore in
2010-11 to Rs. 3,64,477.73 crore in 2011-12, registering a growth of 15.39%. The total
exports from SEZs in the first quarter of the current financial, yeare been to the

tune of Rs. 1,18,321.56 crore approximately registering a growth of 64% over the
exports of corresponding period of the previous financial .yEayures of SEZ
exports during the last five years and the current financial year are as under:

Sl.NoFinancialYear Total SEZ Exports % Growth
(Value in Rs. Crores)
1 2 3 4

1 2006-07 34,787 52%
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1 2 3 4

2. 2007-08 66,638 93%
3. 2008-09 99,689 50%
4. 2009-10 2,20,712 121%
5. 2010-11 3,15,868 43.11%
6.  2011-12 3,64,477.73 15.39%
7. 2012-13 1,18,321.56 64%

(April -June, 2012)

(f No Sir
() Does not arise.
Inflow of FDI in single brand retail trade

11. SHRI N.K. SINGH:Will the Minister of COMMERCEAND INDUSTRY
be pleased to state:

(@ whether Government has approved 100 per cent FDI in single brand
retail;

(b) if so, the details thereof;

(¢) what are the conditions included for allowing 100 per cent FDI in the
single brand retail sector;

(d) what has been the total cumulative inflow of FDI in the single-brand
retails sector since 2000; and

() whether Government plans to roll-back the riders for 100 per cent single
brand retail, in light of the lack of investment?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, sir

(b) and (c)Vide Press Note 1 of 2012, issued by the Department of Industrial
Policy and Promotion on 10.01.2012, FDI, up to 100%, under the Government
approval route, has been permitted in Single-Brand Product Retail Trading, subject
to specified conditions, as below:

() Products to be sold should be of a ‘Single Braomly.



Written Answers to [8 AUG,, 2012] Unstarred Questions 75

(i) Products should be sold under the same brand internationally i.e.
products should be sold under the same brand in one or more countries
other than India.

@iy ‘Single Brand’ product-retail trading would cover only products which
are branded during manufacturing.

(iv) The foreign investor should be the owner of the brand.

(v) In respect of proposals involving FDI beyond 51%, mandatory sourcing
of at least 30% of the value of products sold would have to be done
from Indian ‘small industries/village and cottage industries, artisans and
craftsmen’. ‘Small industries’ would be defined as industries which have
a total investment in plant and machinery not exceeding US $ 1.00
million. This valuation refers to the value at the time of installation,
without providing for depreciation. Furthef at any point in time, this
valuation is exceeded, the industry shall not qualify as a ‘small industry’
for this purpose. The compliance of this condition will be ensured
through self-certification by the company be subsequently checked,
by statutory auditors, from the duly certified accounts, which the
company will be required to maintain.

(d) FDI, up to 51%, in Single Brand Retail Trade, was permitted vide Press
Note 3(2006) dated 10.02.2006. The total FDI equity inflows, in the single brand retail
trade sectgrare Rs. 204.07 crores till Mag012.

(e) Foreign Direct Investment (FDI) policy is reviewed on an ongoing basis,
with a view to making it more investor friendly

Targets to boost expats

12. DR. PRADEEPKUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@) whether Government has set targets to boost exports and adopt a new 7
point strategy for achieving the targets;

(b) if so, the details thereof; and

(¢) which are the export incentives being offered to indigenous exporters to
sustain in the market?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b)
Government in theAnnual Supplement to the Foreigfirade Policy 2009-14
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announced on 5th June, 2012 has adopted the following seven broad principles to
boost the exports:

() Give a focussed thrust to employment intensive industry in view of their
contribution to economic growth and generating gainful employment

(i) Encourage domestic manufacturing for inputs to export industry and
reduce the dependence on imports

(iiy Promote technological upgradation of exports to retain a competitive
edge in global markets

(iv) Persist with a strong market diversification strategy to hedge the risks
against global uncertainty

(v) Encourage exports from the North Eastern Region

(viy Provide incentives for manufacturing of green goods recognising the
imperative of building capacities for environmental sustainability

(vl Endeavour to reduce transaction cost through procedural simplification
and reduction of human interface.

(©) The Government reviews performance of export sectors at regular
intervals and takes remedial measures for providing incentives whenever needed to
boost export. Incentives are provided in the form of duty credit scrip under the
Foreign Trade Policy schemes such as Focus Product Scheme, Focus Market
Scheme and/ishesh Krishi and Gram Udyogojana. Details of these Schemes are
available in the website of DGFat wwwdgft.govin.

Setting up Mega Industrial Hub in Bihar

13. SHRI RAM KRIPAL YADAV: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state :

(@ whether Ministry is seriously planning to set up Mega Industrial Hub in
Bihar for fast development of most backward State in the country;

(b) whether Government has any plan to set up SIZ (Special Industrial
Zone) complete with good connectivity and infrastructure in Bihar to boost the
manufacturing sector and generate employment there;

(c) if so, the details of process and the action taken in this matter; and

(d) if not, the reasons therefor ?
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THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d)There is no
proposal to set up Mega Industrial Hub in Bihdowever Government of India has
brought out a National Manufacturing Policy (NMP). One of the instruments in the
NMP is the creation of National Investment and Manufacturing Zones (NIMZ) as
planned integrated Industridbwnships. It is the prerogative of théates to adopt
the instrumentalities in the NMP

India’s ranking in most attractive distination for retail investment

14. SHRIT.M. SELVAGANAPATHI: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that India has been ranked the fifth most attractive
destination for retail investment among 30 immerging markets;

(b) if so, the details thereof;

() whether it is a fact that Ind&'retail market is expected to grow at 15 to
20 per cent over the next five years; and

(d) if so, the details thereof ?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND

INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d)According

to US-based global management consulting fitaml Kearney vide its Report on
2012 Global Retail Development Index, India has been ranked the fifth most attractive
destination for retail investment among 30 developing countries. The Report further
states that India remains a high-potential market with accelerated retail market
growth of 15 to 20 per cent expected over the next five years. It further mentions
that the growth is supported by strong macro economic conditions including a 6 to
7 percent rise in GOQFigher disposable incomes and rapid urbanization.

Export-import trade with European Countries

1t15. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
COMMERCEAND INDUSTRY be pleased to state:

(@ whether it is a fact that export-import trade of India with European
countries has been continuing for the last several years;

(b) if so, the year-wise export-import trade of India with European countries
in terms of value during 2006-2007 to 2011-2012; and
t Original notice of the question was received in Hindi
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(¢) the increasen import and export in terms of value during the said
period?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes sir

(b) The year-wise export-import trade of India with European Countries in
value in Million USD is as under:

Export/ (2006-07)  (2007-08)  (2008-09) (2009-10) (2010-11) (2011-12)
Import

Exports  28,903.44  37,288.05 42,076.36 38,523.34 49,869.49  57,706.83

Imports  40,168.47  51,578.80  57,262.42 55,712.62 71,079.50  91,504.32

() The increase in export and import in value in Million USD during the
above period is as under:

Increase (2006-07) (2007-08) (2008-09) (2009-10) (2010-11) (2011-12)
in Value

Export 399361  8,384.61 4,788.31 -3,553.02 11,346.15 7,837.34

Import 7088.35 1141033 5,683.62 -1549.80 15,366.88  20,424.82

Effect of economic recession on import-export trade

1t16. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
COMMERCEAND INDUSTRY be pleased to state:

(@ whether it is a fact that import-export trade of India has been affected
due to economic recession prevailing in European countrie\ianadica;

(b) if so, the reaction of Government thereto; and

(c) the details of products exported during 2010-11, 2011-12 and till June of
2012-13 along with the value of the products exported?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes Sir

(b) Anticipating that the situation is likely to be adverse. Government had
announced a package on 5th June, 2012. In addition a strategy paper to double our
exports by 2013-14 was released in May 2011. Earlier measures taken by the

t Original notice of the question was received in Hindi



Written Answers to [8 AUG,, 2012] Unstarred Questions 79

Government and RBI ingte the announcements made in the Budget 2009-10 and
2010-11; in the Foreign Trade Policy (FTP) 2009-14; thereafter in January/March
2010; in theAnnual Supplement to FTReleased on 23rdugust, 2010; and in
announcements made in February and OctoB8fl. To increase our share in
various export markets and to diversify our market and products, incentives have
been provided under schemeiz. Focus Product Scheme, Focus Market Scheme,
Market linked Focus Product Scheme afighesh Krishi and Gram Udyogpjana.

() The details of products exported are given in Statement.
Statement
India’s expots

Figures are irbillion US Dollar

SILNo. Commodities Groups 2010-11 2011-12 2012-13
@ (April- June) @

1 2 3 4 5
1. Engineering Goods 49.8 58.2 14.7
2. Petroleum Products 415 55.6 129
3. Gems and Jewellery 40.5 47.0 10.1
5. Drug, Pharmcutes 10.7 132 34
and Fine Chemls
4.  RMG of all Textiles 116 13.7 32
6. Other Basic Chemicals 8.6 11.2 28
7.  Electronic Goods 82 89 21
8. Cotton Yarn/Fabs./made-ups, 6.1 74 15
Handloom Products etc.
11. Rice 25 49 15
9. Plastic andLinoleum 47 6.4 14
10. Man-madeYarm/Fabs./made-ups etc4,3 5.1 12
12. Leather and leather manufactures 3.8 47 11
14. Mica, Coal and Other Ores, 39 37 10

Minerals including processed
minerals
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1 2 3 4 5
13. Iron Ore 47 44 1.0
16. Spices 18 27 0.7
15. Marine Products 26 34 0.7
17. Oil Meals 24 24 0.6
18. Fruits andVegetables 12 13 0.3
19. Coffee 0.7 10 0.3
21. Carpet 10 0.8 0.2
22. Tobacco 09 0.8 0.2
20. Cashew 0.6 09 0.2
23. Tea 0.7 0.9 0.1
24. Jute Mfg. including 05 05 0.1
Floor Covering
25. Handicrafts excl. 0.3 0.2 0.02
hand made carpet
26. Computer Software 0.1 0.1 0.01
Sub-Total 213.8 259.5 61.3
TotAL 2511 304.6 75.2

Source DGCI and S.
@: Figures are provisional

Increase in trademarks infringement cases

17. SHRI BHUPENDERYADAV: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether it is a fact that cases of trademarks infringement are increasing
in the country day by day;

(b) if so, the details thereof;

() whether Government propose to notify soon the Trademark rules made
under the ‘Fademarks (Amendmentct 2010" and join the global trademarks
system; and
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(d) whether thiswill enable Indian companies to file for trademarks
registration in as many as 87 countries with a single application at any trademarks
office in India?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Under the
TrademarksAct, 1999, the Registered Proprietor or the authorized user of a trademark
can take recourse to civil or criminal action against the infringer in the appropriate
fora. The statistics of trademark infringements is not maintained by the Central
Government.

(c) Yes, Sir

(d) Yes, Sir The accession would enable the Indian companies to register
their trademarks in the member-countries of the Protocol through a single application
as well as allow foreign companies to register their trade marks in India, within a
specific timeframd.e. 18 monthsAt present, there are 86 contracting parties to the
Protocol. Under theTrademarks (Amendmen#ct, 2010, the Head ®€e of the
Trade Marks Registry (which is at Mumbai) or such branch of the Trade Marks
Registry as the Central Government may by notification in the Official Gazette
specify will deal with the international applications.

Permission sought by MNC for single brand retail trade

18. SHRI M.P ACHUTHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether any multinational company has sought permission for starting
single-brand retail operation with 100 per cent FDI in the country; and

(b) if so, the details thereof and Governmendecision thereon?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir

(b) M/s. Pavers England Ltd. and IKEA Group have submitted proposals for
single brand retail trading with 100% FDI. No decision has been taken on these
proposals.

Decline in exports

119. DR. YOGENDRA P. TRIVEDI: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether the export from the country registered a downfall this year as
well;

t Original notice of the question was received in Hindi
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(b) if so, the reasons therefor and the extent of downfall registered this year
as compared to the last two years;

() whether it is affecting the economic condition of the country; and
(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) The exports
growth is (-)1.7% (provisional) in US $ terms during the first quarter of thisiyear
April 2012- June 2012 as compared to corresponding period last year

(b) The negative growth of exports is attributable to the euro-zone crisis,
slowdown in the US and the deteriorating growth in emerging and developing
economies. The export growth is 40.5% and 21.3% during the last two iyears
2010-11 and 201-12 respectively

(c) and (d) The trade deficit is 10.3 percent of GDP and current account
deficit is 4.2 percent of GDP in 2011-12. The capital account surplus is 3.7 per cent
of GDP in 2011-12. This led to supply-demand imbalance in the foreign exchange
market that has contributed to sharp decline in the value of rupee with attendant
implication for economy

Export incentives

20. SHRIMATI RENUKA CHOWDHURY: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether Government has set a target of 20 per cent export growth;
(b) if so, the details thereof;

(c) the action plan evolved for reaching the said targets; and

(d) the details of the incentive and sops being offered to exporters?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) The
Government aims to double its exports to US$ 500 billion in 2013-14 from US $ 251
billion in 2010-11 with focus on product strategsnarket strategytechnologies and
R and D and building a brand image.

(d) The Government reviews performance of export sectors at regular
intervals and takes remedial measures for providing incentives whenever needed to
boost exports. Incentives are provided in the form of duty credit scrip under the
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Foreign Trade Policy schees such as Focus Product Scheme, Focus Market
Scheme and/ishesh Krishi and Gram Udyodgojana.The details of these schemes
are available in the DGFWwebsite at wwwdgft.govin

lllegal export of beef

21. SHRI DILIPBHAI PANDYA: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether Government has provided any machinery to locate export of
beef illegally in guise of bfdflo meat fromApollo Port, Mumbaivia road route;

(b) if so, the number of cases registered against the exporters during the
last five years; and

(c) if no, whether Government propose to locate such exporters and action
to be taken in such cases?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Under the existing
foreign trade policythe export of beef (meat of cpwxen and calf) is prohibited and
is not permitted to be exported ., The export of chilled and frozen meat are allowed
subject to the provisions specified in the gazette notification on raw meat (chilled
and frozen) under Export (Quality Control and Inspectiée), 1963. Ofals of
buffalo too are subject to the same conditions of quality control and inspection.
Laboratories dully recognized IAPEDA, as well as in-house laboratories attached
under the abattoirs cum meat processing plant registeredAREDA and Agency
approved labs, may also be used to conduct the necessary tests for confirmation of
quality under the supervision of the designated veterinary authority of the State. On
the basis of these test and inspections carried oebsrinarians, duly registered
under the IndianVeterinary CouncilAct, 1984, employed by the exporting unit and
supervised by the designated veterinary authority of the state, the veterinary Health
Certificate are issued by the designated authorities of the state.

(b) No case of export of beef illegally in guise of fald meat fromApollo
Port, Mumbai via road route has been registeredBEDA, an Export Promotion
Body for meat.

(¢) In the case of detection of such cases, suitable action would be taken
against such exporters under Foreigade DevelopmenRegulationAct.
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Performance of SEZs in Rajasthan

22. DR. GVAN PRAKASH PILANIA: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@) the SEZ-wise details of the achievement, production, employment and
foreign exchange earned in Rajasthan;

(b) how many SEZs are not performing as per their targets;
() whether Government has assessed their performance; and
(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Of the twelve
notified Special Economic Zones (SEZs) in Rajasthan, five SEZs are already
exporting as of 30th June, 201&®s on 30th June, 2012, investments of Rs. 970.16
crore have been made in these SEZs and direct employment for 12,530 persons has
been generated. Exports from the SEZs located in the State of Rajasthan during the
last five years and in the first quarter of the current financial yea012-13 are

as under:-
Financial Year(s) Exports (Rupees in Crores)
2007-08 326.34
2008-09 331.74
2009-10 735.41
2010-11 899.38
2011-12 1315.69
2012-13 (up to June, 2012) 336.27

(b) to (d) No export targets are fixed for Special Economic Zones (SEZs).
However the units in SEZs are under an obligation to achieve positive Net Foreign
Exchange (NFE) earnings to be calculated cumulatively over a period of 5 years from
the commencement of production, failing which, the units shall be liable for penal
action under the provisions of the Foreigirmde (Development and Regulatioht,

1992. Development Commissioner of SEZs conduct periodic monitoring of all SEZ
units and developers in terms of the S&2t, 2005 and Rules framed thereunder
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Policy for export of granite blocks

23. DR.T. SUBBARAMI REDDY: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(a) whether thre is any policy for exporting granite blocks;

(b) if so, the details thereof including steps taken by Government to address
the problems of the industry; and

(c) whether any amendment to the present policy is being envisaged by
Government and if so, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAQO SCINDIA): (a) Export of granite
blocks is free.

(b) does not arise.
() There is no proposal under consideration to amend the policy
Sugar exports

24. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether Government is allowing sugar exports over and above the
permitted 2 million tonnes if the domestic output surpasses the estimates of 25.3 MT
this year; and

(b) if so, the details thereof and the present status thereof?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) In the
current sugar season 2012 (October2011 to September2012), Government had
initially permitted export of 2 million tons of sugar through Release Orders by
Directorate of SugarDepartment of Food and Public Distribution. Subsequently in
view of the suficient stocks of sugar available in the countGovernment has
decided to permit export of more quantity of sugar subject to registration of quantity
with Directorate General of Foreign Trade.

India EU free trade pact

25. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether Government is proposing India-EU free trade pact, which seeks
to liberalise trade in goods and services and will include Government procurement;
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(b) if so, the details thereof; and

(¢) the benefits to our country?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) The
Government of India is negotiating a bilateral Broad Based Trade and Investment
Agreement (BTIA) with the European Union (EU) and negotiations were launched in
Brussels on 28-29 June, 2007 based on the recommendations of the High Level
Trade Group at the 7th India-EU Summit in Octol#806 in Helsinki. Negotiations
across a number of tracks including Trade in Goods, Trade in Services, Investment,
Sanitary and Phyto-sanitary Measuréschnical Barriers tdrade, Trade Remedies,
Government Procurement, Customs Cooperation and Trade Facilitation, Dispute
Settlement, Competition and Intellectual Property Rights etc, are undeBoafar
fourteen rounds of negotiations have been held. Enhanced bilateral trade in goods
and services and investment flows would result from this BTIA.

Road map for FDI in Multi Brand retail

26. SHRI K.N. BALAGORAL: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether Government have prepared any Road map for the introduction
of hundred per cent FDI in Multi-Brand retail sector; and

(b) if so, the details thereof ?

THE MINISTER OF SRATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir

(b) Does not arise.
Impact of euro zone crisis on iron ore exports from Goa

27. SHRI SHANTARAM NAIK: Will the Minister of COMMERCEAND
INDUSTRY be pleased to state:

(@ whether recession in European countries is likely to affect trade of iron
ore export from the State of Goa,;

(b) if so, the details of various types of iron ore exported from Goa in the
last five years and value thereof; and

(c) the likely effect of European recession on the mineral exports in the
context of the export of the last five years?
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THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Grade wise
iron ore exported from Goa is not available However the iron ore exported from Goa
generally below 60% Fe. Export of iron ore from Goa to European countries during
the last five years is as follows:

(Quantity in Million Tonnes;Value Rs. Crores)

2007-08 2008-09 2009-10 2010-11 2011-12 (P)

Qty. Value OQty. Value Qty. Value Qty. Value Qty. Value

Europe 162 23462 072 17417 0.72 329.86 0.67 211.11 0.38 233.29

(P) = Provisional

Export of iron ore from Goa is in the range of 1% and less of the total iron
ore exports from the countryfotal exports to European countries have grown by
15.7% in 2011-12 as compared to 2010-11. While it is difficult to forecast the impact
of recession in Europe on Indiafrade with EU, a fallout of Eurozone crisis may be
seen across certain sectors which may include minerals and ores, in 2009-10,

Inflow of FDI

28. SHRI D.PTRIPATHI: Will the Minister of COMMERCEAND INDUSTRY
be pleased to state:

(@) the details and percentage of Foreign Direct Investment (FDI) inflow in
India as compared with other developing countries;

(b) whether FDI have come down in comparison to the last year; and
(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a)According to the
UNCTAD’s World Investment Report, 2012, Foreign Direct Investment (FDI) inflows
of US $ 684399 million were received in developing economies ofMbiéd during
2011, of which India received 4.6%. FDI inflows, in respect of some of the
developing economies, including India, during 2011, are as under:

Developing Economics 2011 US$ (million)

China 123985

Hong Kong, China 83156
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Developing Economics 2011 US$ (million)
Brazil 66660
Singapore 64003
British Virgin Islands 53717
India 31554
Mexico 19554
Indonesia 18906
Chile 17299

(b) No Sir. According to the UNCAD’s World Investment Report, 2012,
Foreign Direct Investment (FDI) inflows of US $ 31554 million have been received in
India during 2011, as against FDI inflows of US $ 24159 received during 2010.

() Does not arise.
Proposals from Uttarakhand for conservation of culture

129. SHRI MAHENDRA SINGH MAHRA: Will the Minister of CUITURE be
pleased to state:

(@ the number of proposals received by the Ministry from the State of
Uttarakhand during last five years for conservation and development of various
culture, customs and traditions there;

(b) the amount released to various institutions in the State by the Ministry;

() whether there are such cases in the Ministry where funds were released
once and then no amount was released even after completion of all formalities; and

(d) if so, the reasons therefor along with the details thereof?

THE MINISTER OF CUDURE (KUMARI SELJA): (a) Ministry of Culture has
taken up the following steps for conservation and development of culture in the
State of Uttarakhand:

() A Regional Science Centre is being set up at Dehradun by National
Council of Science Museums, an autonomous body of this Ministry on
50:50 funding basis between State Government and Government of India.

t Original notice of the question was received in Hindi
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(i) Grants have been released to two Museums in Uttarakhand under the
Scheme of “Setting up, Promotion and Strengthening of Regional and
Local Museums”.

(i) 56 proposals from the State of Uttarakhand were received under Salary
Grant/Production/Building Grant Schemes during the last five years.

(iv) Under the Cultural Functions Grant Scheme (CFGS) 57 proposals were
received from Uttarakhand during the last five years.

(b) During the last five years the amount released by this Ministry and/or
its attached/subordinate/autonomous organizations are as follows:

Name of the Schemes under which funds released in the last 5 years.

Amount (Rs. in lakhs)

1. Science Cities Scheme 150.00
2. Regional and Local Museums Scheme 99.20
3. Production Grant Scheme 11.50
4, Building Grants Scheme 45.90
5. Cultural Functions Grants Scheme 15.00

(c) and (d) Funds/grants are released to grantee organizations/individuals
strictly as per the conditions laid down under the respective scheme. Second
installments are released subject to production of documents like Utilization
Certificate and expenditure details and proof of the event/production/construction
having taken place as per the norms contained in the Scheme.

Inclusion of Delhi in UNESCO’S World Heritage City

30. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of CUITURE be
pleased to state:

(@ India having 28World Heritage Sites, including Delhi-based Humagun’
Tomb, Qutab Minar and Red Fort, whether this historic city of Delhi is being
considered for inclusion in the UNESQist of World Heritage Cities;

(b) if so, whether any documented case has been prepared in support of
Delhi becoming aNorld Heritage City; and

() whetherArchaeological Survey of India and gamisation like Indian
National Trust for Arts and Cultural Heritage (INNCH)'s expert opinion has been
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obtained and made part of the dossiers supporting Beltlaim asWorld
Heritage City?

THE MINISTER OF CUTURE (KUMARI SELJA): (a) and (bYhe proposal of
“Delhi-A heritage City” prepared by IMICH for the and purpose ofentative
listing has been submitted by DelRiourism and Transport Development
Corporation, Govt. of NCTDelhi. The proposal has been included in Tremtative
List of UNESCO.

() The proposal was also evaluated by Atvisory Committee orWorld
Heritage Matters (ACWHM) under the aegis of Ministry of Culture before being
forwarded to UNESCO.

Irregularities in financial assistance to artists

31. SHRIMATI T. RATNA BAI:
SHRIMATI RENUKA CHOWDHURY:
Dr. PRADEEPKUMAR BALMUCHU:

Will the Minister of CUITURE be pleased to state:

(@ whether it is a fact that some irregularities have taken place in releasing
financial assistance to the excelled individual artists and groups;

(b) if so, the details thereof;

() whether it is also a fact that Expert Panel has already reported about the
fraud to the Ministry during a meeting held on 1Atgust, 201 itself;

(d) whether it is a fact that some organizations which were shortlisted have
also been included in the list of grants issued;

(e) if so, the details thereof and the reasons therefor; and
() the action taken by Government in this regard?

THE MINISTER OF CUODURE (KUMARI SELJA): (a) to (c)Yes, Sir In the
meeting held on 17tAugust, 201, some of the Expert Committee members brought
certain irregularities to the notice of this Ministry in respect of seven cases of
Odisha seeking Production Grant under the Scheme of ‘FinaAsibtance to
Professional Groups and Individuals Engaged for Specified PerforniadProjects’
[short name: Salary and Production Grants Scheme].

(d) and (e) The Expert Committee members pointed out that in the previous
meeting held on 19th and 20t#pril, 2011, they had rejected six proposals for
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production grant received from Odisha which found place among the recommended
cases. They also pointed out that in the seventh case, an amount of Rs. 50,000/-
only was recommended, while in the minutes it appeared as Rs. 2.00 Lakhs.

(N Necessary corrective and remedial action has been initiated to fix
responsibility The Ministry has also taken following steps to ensure better
transparency in the sanction of grants:

() Grants are given only on the recommendation of an Expert Committee;

(i) Recommendations of the Expert Committee are placed on Misistry’
website, for public information;

(iiy All the documentary requirements like registration details, indemnity
bond, bank details, etc. are insisted upon at the application stage;

(iv) All the cases recommended in a particular meeting of the Expert
Committee are processed togethfer necessary approval; and

(v) Sanctioned funds are transferred electronically direct into bank account
of the beneficiary

Light and sound shows in protected monuments

32. SHRI BAIWINDER SINGH BHUNDER:WIll the Minister of CUITURE be
pleased to state:

(@) the Sate-wise details of protected monumentsAothaeological Survey
of India (ASI) where the light and sound shows are being run;

(b) whether theASI/Ministry intends to run the light and sound show in
other monuments also in future; and

(c) if so, which are these monuments and by when the show will start in
these monuments?

THE MINISTER OF CUODURE (KUMARI SELJA): (a)The details are given in
Statement. $eebelow).

(b) and (c) The Ministry of Culture does not have a scheme to run the sound
and light shows at centrally protected monuments/sites. Howgweposals are
received byASI from time to time from tate government departments, ITDC etc.
which are considered, subject to technical appraisal and ensuring adequate
safeguard to prevent any damages to the monuments.
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Statement

State-wise details of centrally protected monuments
where light and sound show are being run

Name of State Name of Monument/Site
Andhra Pradesh 1. Golconda Fort, Hyderabad
2. Raja Mahal, Chandragiri
Delhi 3. Red Fort, Delhi
4. Purana Qila, Delhi
Madhya Pradesh 5. Group of Monuments at Khajuraho
6. Gwalior Fort, Gwalior
Maharashtra 7. Shaniwarwada, Pune
Rajasthan 8. Kumbhalgarh Fort
9. Chittorgarh Fort
Uttar Pradesh 10. Agra Fort,Agra

11. Jhansi Fort, Jhansi

12. ResidencyLucknow

Enhancing the status offamil Language

33. DR. E.M. SUDARSANANATCHIAPRAN: Will the Minister of CUITURE
be pleased to state:

(@ whether Government proposes to enhance the statlianaf language
by encouragingramil speaking people in various parts of the world through Central
Institute of Classicalamil (TheTamil Semmozhi Centre) in Chennai; and

(b) if so, how best the funding and organisational strength is enlarged?

THE MINISTER OF CUDURE (KUMARI SELJA): (a)The Central Institute of
ClassicalTamil (CICT) was set up at Chennai to exclusively concentrate on research
works relating to the Classical phaseTamil (from the early period to 60AD),
which addresses the vital issue of the antiquity and uniquenegmof. The major
aims and objectives of the Institute are tgamize and dér educational (/&) and
research programmes in classi¢amil leading to Ph.D. and Postdoctoral awards, to
organize International conferences, to promated encourage studies in the
composite nature of Indian culture and its Dravidian component, to promote
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classicalTamil and education in India and abroad and to serve as a clearing house
of information pertaining to classic@amil.

(b) This Institute is fully funded by the Ministry of Human Resource
DevelopmentAn amount of Rs. 64.00 Crore was allotted during the XI FMear
Plan to the Institute. The Governing Board of CICT is chaired by Hon’ble Chief
Minister of Tamil Nadu Ex-officio Chairperson) and has 15 memb@ise Governing
Board isApex Body of the Institute. It also has other Committees such as Finance
Committee. Academic Council anéd\pex Implementation Committee to look after the
affairs of the Institute. The Institute is headed by a Director and has adequate staff.

Funds spent on building expenditure of IGNCA

34. SHRIANIL MADHAV DAVE: Will the Minister of CUTURE be pleased
to state:

(@) the total funds spent by Government towards building expenditure of
the Indira Gandhi National Centre for tAets (IGNCA) since its inception;

(b) the total area of the property in acres at New Delhi and total built up
area; and

(c) year-wise list of trustees/members/governing body members since
inception?

THE MINISTER OF CUODURE (KUMARI SELJA): (a)The Government of
India has released an amount of Rs. 128.38 crores towards building expenditure of
the Indira Gandhi National Centre for thets (IGNCA). Out of this amount,
Rs. 108.31 crores has been spent by IGNCA.

(b) The total area of the property is 24.706 acres and the total built up area
is 33,892 sg. m.

(c) Yearwise list of trustees/members/governing body members since
inception is given in Statemen$éebelow).

Statement

Yearwise list of Tustees/Members/Governing Botembers since inception

A. The Indira Gandhi National Centre for the Arts Trust (IGNCA Trust) was
constituted on 19th March, 1987.The Board of Trustees and theirtenure are given
below:

SI.No. Name of the Trustees Tenure

1 Shri Rajiv Gandhi -19.03.1987 to 21.05.1991 (expired)
2. Shri R.Venkararaman -19.03.1987 to 06.01.2000
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SI.No. Name of the Trustees Tenure
3. Shri PV. Narasinma Rao -19.03.1987 to 06.11.2004
4, Shri Brahma Dutt -19.03.1987 to 06.01.2000

10.

11

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

(ex-officio capacity as Minister of State
for Finance)

Smt. Pupul Jayakar -19.03.1987 to 28.03.1997 (expired)
Shri H.Y. Sharada Prasad -19.03.1987 to 06.01.2000
Dr. (Mrs.) KapilaVatsyayan -19.03.1987 to 06.01.2000
Smt. M.S. Subbulakshmi -01.02.1989 to 06.01.2000
Shri Abid Hussam -01.02.1989 to 06.11.2004
Smt. Sonia Gandhi -17.07.1991 to 06.11.2004
Shri Arjm Singh, Minister of HRD -29-08-1991 to 06.01.2000

(ex-officio capacity)

Union Minister for Urban Development -10.10.1991 to 06.01.2000
(ex-officia capacity)

Chairman, University Grants Commission-10.10.1991 to 06.01.2000
(ex-officio capacity)

Shri Ram Niwas Mirdha -10.10.1991 to 06.01.2000
Shri K. Natwar Singh -10.10.1991 to 06.01.2000
Prof. D.S. Kothari -10.10.1991 to 04.02.1993 (expired)
Shri PN. Haksar -10.10.1991 to 28.11.1998 (expired)
Shri Ashok Vajpeyi -10.10.1991 to 06.01.2000
Shri J. Swaminathan -10.10.1991 to 25.04.1994 (expired)
Prof. Yash Pal -10.10.1991 to 06.11.2004
Shri Sam GPitroda -10.10.1991 to 06.01.2000

Vice ChancellgrJamia Millia University  -10.10.1991 to 06.01.2000
(ex-officio)

Shri M.C. Joshi - 23.07.1993 to 07.01.2000
(ex-officio capacity as Member Secretary)
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B. Government through an order dated 7th Januar, 2000, etired Twelve Trustees
and appointed fifteen newTrustees on 7th Januay, 2000.Trustees of IGNCA from
7th January, 2000 wee:

SI.No. Name of the Trustees Tenure

1 Smt. Sonia Gandhi -17.07.1991 to 06.11.2004
2. Shri Abid Hussain -01.02.1989 to 06.11.2004
3. Shri R. Venkataraman -07.01.2000 to 06.11.2004
4, Pt. Bhimsen Joshi -07.01.2000 to 06.11.2004
5. Dr. Vidya Niwas Mishra -07.01.2000 to 06.11.2004
6. Dr. H. Narasimhaiah -07.01.2000 to 06.11.2004
7. Shri M.V. Kamath -07.01.2000 to 06.11.2004
8. Shri Bhupen Hazarika -07.01.2000 to 06.11.2004
9. Smt. Anjolie Ela Menon -07.01.2000 to 06.11.2004
10. Smt. Sonal Mansingh -07.01.2000 to 06.11.2004
11.  SmtAparna Sen -07.01.2000 to 23.07.2001

12. Dr. K.J.Yesudas

13.  Union Minister for Culture

(ex-officio capacity)

14.  Union Minister for Urban Development

(ex-officio capacity)

15.  Dr. L.M. Singhvi

16. Dr. M.S. Swaminathan

(resigned)
-07.01.2000 to 06.11.2004

-07.01.2000 to 06.11.2004

-07.01.2000 to 06.11.2004

-07.01.2000 to 06.11.2004
-07.01.2000 to 06.11.2004

17.  ShriVedantham Sathyanarayana Sarma -07.01.2000 to 06.11.2004

18. Prof. PV. Krishna Bhat

19.  Dr. Surya Kant Bali
20.  Prof. N.R. Shetty

(ex-officio capacity a Member Secretary)
Prof. Indra Nath Choudhary
(ex-officio capacity as Member Secretary)

-13.07.2001 to 06.11.2004
-23.07.2001 to 06.11.2004
-07.01.2000 to 07.03.2003

-08.03.2003 to 05.11.2004




96 Written Answers to

[RAJYA SABHA]

Unstarred Questions

C. IGNCA Trust re-constituted on 6th November2004.The new Trustees wee:

SILNo. Name of the Trustees Tenure
1 Shri Adoor Gopalakriginan -06.11.2004 to 16.05.2007
2. Shri Salman Haider -06.11.2004 to 16.05.2007
3. Dr. Roddam Narasimha -06.11.2004 to 16.05.2007
4, Shri Mrinal Sen -06.11.2004 to 16.05.2007
5. Prof. A. Ramachandran -06.11.2004 to 16.05.2007
6. Shri Ratan NTata -06.11.2004 to 16.05.2007
7. Union Minister for Urban -06.11.2004 to 16.05.2007
Development (ex-officio capacity)
8. Union Minister for | and B -06.11.2004 to 16.05.2007
and Culture (ex-officio capacity)
9. Dr. K.K. Chakravarty -06.11.2004 to 04.03.2009
(ex-officio capacity as
Member Secretary)
10. Dr. Kapila Vatsyayan -02.02.2005 to 16.05.2007
11.  Shri Ram Niwas Mirdha -02.02.2005 to 16.05.2007
12.  Dr. Karan Singh -05.05.2005 to 16.05.2007
13.  UstadAmjad Ali Khan -05.05.2005 to 16.05.2007

D. IGNCA Trust Recontituted on 17-05-2007The

2007 on wards are

o g~ W N

Shri Chinmaya R. Gharekhan
Dr. Kapila Vatsyayan

Shri Salman Haider

Dr. Roddam Narasimha

Prof. A. Ramachandran

Prof. Kanti Bajpai

Shri Anil Baijal

new Board of Trustees fom May

Date of appointment

-17.05.2007 (for ten years)
-17.05.2007 (for ten years)
-17.05.2007 (for ten years)
-17.05.2007 (for ten years)
-17.05.2007 (for ten years)

-17.05.2007 to 15.07.2011
(resigned)

-17.05.2007 (for ten years)
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SI.No. Name of the Trustees Tenure

8. Prof. U.R.Ananthamurthy -20.02.2009 (for ten years)
9. Dr. PadmaSubrahmanyam -20.02.2009 (for ten years)
10.  Secretary Ministry of Culture -20.02.2009 (for ten years)

(ex-officio capacity)
11.  Dr. Kiran Mazumdar Shaw -20.02.2009 to 30.08.2010
(resigned)

12. Dr. SwatiA Piramal -30.08.2010 (for ten years)
13.  Prof. Jyotindra Jain -05.03.2009 to 19.01.2011

(ex-officio capacity as Member Secretary)

14.  Joint SecretarylIGNCA is an
officiating Member-Secretary at present.

E. Executive Committee (Governing Body)

The first Executive Committee was constituted by the Government on 19th
March, 201 through a resolution:

The Executive Committee Members of IGNCA from 19th March, 1987 to
10 February, 1991 wee:

1 Shri PV. Narasimha Rao
2 Shri Brahma Duitt

3 Shri H.Y. Sharada Prasad

4, Shri Abid Hussain

5 Shri PC. Alexander

6 Dr. (Mrs.) KapilaVatsyayan (ex-dicio capacity as Member Secretary)
The EC Members from 11.02.1991 to 23.02.1996 wer

Shri PV. Narasimha Rao

Shri Yashwant Sinha, Union Finance Minister (as diciaf capacity)

Shri H.Y. Sharada Prasad

A~ W Dd e

Shri Abid Hussan

5. Dr. PC. Alexander




98 Written Answers to [RAJYA SABHA] Unstarred Questions

6. Dr. (Mrs.) KapilaVatsyayan (ex-dicio capacity as Member Secretary)
(19.03.1987 to 22.07.1993)

7. Shri M.C. Joshi €x-officio capacity as Member Secretary)
(23.07.1993 to 07.01.2000)

The Executive Committee members from 24.02.1996 to 20.06.2000 were:
1 Shri RV. Narasimha Rao

2. Dr. (Mrs.) KapilaVatsyayan

3. Shri H.Y. Sharada Prasad

4, Dr. Manmohan Singh

5. Prof. Yash Pal

6. Shri Prakash Narain (ex-officio capacity as Chairman, Building
Project Committee)

7. Shri M.C. Joshi (ex-officio capacity as Member Secretary)
(Up to 07.01.2000)

The Executive Committee members from 21.06.2000 to 26.06.2007 were:
1 Dr. L.M. Singhvi

2, Shri Anantha Kumar

3. Shri Jagmohan

4. Shri M.V. Kamath

5. Smt. Sonal Mansingh

6. Prof. PV. Krishna Bhat

7. Dr. N.R. Shetty (ex-dicio capacity as Member Secretary)
07.01.2000 to 07.03.2003)

8. Prof. Indra Nath Choudhury (ex-officio capacity as Member Secretary)
(08.03.2003 to 05.11.2004)

9. Dr. K.K. Chakravarty (ex-dicio capacity as Member Secretary)
(06.11.2004 to 04.03.2009)

The EC Members from 27.06.2005 td8.06.2007 were:

1 Dr. Karan Singh (resiged in 2005 itself)
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2. Shri Ram Niwas Mirdha

3. Dr. Kapila Vatsyayan

4, Prof. A. Ramachandran

5. Dr. Roddam Narasimha

6. Dr. K.K. Chakravarty (ex-dicio capacity as Member Secretary)

The EC Members of IGNCA from 19.06.2007 to 18.06.2012 were:

1 Shri Chinmaya R. Gharekhan 19.06.2007 to 18.06.2012

2. Shri Séman Haider 19.06.2007 to 18.06.2012

3. Prof. Kanti Bajpai 19.06.2007 to 15.07.2011
(resigned)

4. Shri Anil Baijal 19.06.2007 to 18.06.2012

5. Prof. A. Ramachandran 26.05.2009 to 18.06.2012

6. Dr. K.K. Chakravarty 06.11.2004 to 04.03.2009

(ex-officio capacity as Member Secretary)

7. Prof. Jyotindra Jain 05.03.2009 to 19.01.2011
(ex-officio capacity as Member Secretary)

8. Shri V.B. Pyarelal 20.01.2011 onwards
[ex-officio capacity as Member Secretary (Addl. Charge)]
[There is no Egcutive Committee at present]

Construction of Angkor Wat based CambodiariTemple in Bihar

35. SHRI FARSHOTTAM KHODABHAI RUPALA: Will the Minister of
CULTURE be pleased to state:

(@) whether Government has received any representation from Cambodian
Government for their concern for proposed project to build temple at East
Champaran of Bihar t8te based on their very ancieAngkor Wat Temple,
Cambodia;

(b) if so, what action has been taken by Government in this regard;

() whether Governmenhas communicated to Cambodian Government in
this regard; and
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(d) If so, the details thereof?

THE MINISTER OF CUDTURE (KUMARI SELJA): (a)Yes, Sir The Cambodian
Government had raised the issue of the construction of a repligangior Wat
Temple in Bihar India, with the Indian Mission in Cambodia.

(b) to (d) The promoters of the project in Bihar have given an assurance to
the local authorities in Bihar that they would not construct the temple as a replica of
Angkor Wat. The Embassy of India in Cambodia has accordingly communicated to
the Government of Cambodia ofi April, 2012 that the replica okngkor Wat would
not be constructed.

Fire incidents in ordnance depots

t36. SHRI OM PRAKASH MAHUR: Will the Minister of DEFENCE be
pleased to state:

(@ the number of ordnance depots in the country where incidents of fire
have taken place during the last five years;

(b) the levels at which these incidents have been enquired and whether the
culprits have been punished; and

(c) the total economic loss incurred on account of these fire incidents?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) to (c) During the
last five years fire incidents have taken place in three Ordramoeunition Depots.
Separate court of inquiries have been conducted in each of these incidents and no
individual was found blameworthy for these incidents. The loss due to these
incidents has been estimated as Rs. 710 crores approximately

Non-development of quality products by DRDO
137. SHRI PRABHA JHA: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that Defence Research and Development
Organisation (DRDO) has not developed any quality product till date which would
be used by armed forces in the country;

(b) if not, the details thereof;
(c) if so, the reasons therefor;

(d) whether it is also a fact that bureaucracy of the Ministry play a major
role in the process of purchase of defence equipments and arms about which a
retired army chief has raised a question; and

t Original notice of the question was received in Hindi
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(e) whether Government is contemplating to change the defence policy and
if so, details thereof?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY) (a) No, Sir

(b) Defence Research and Development Organisation (DRDO) is primarily
engaged in design and development of strategic, complex and security sensitive
systems for theArmed Forces. DRDO has developed agéanumber of systems
which have either been inducted irdomed Forces or in the process of trials/
production/induction. Some of the major systems which have been inducted are:-

» Prithvi, Surface-to-Surface Missile.

» Dhanush, Mval version of Prithvi Missile.

» Akash Weapon System.

» BrahMos, Supersonic Cruise Missile.

» Pinaka, Multi Barrel Rocket Launcher

e INSAS Weapons (Rifle and LMG).

* Ammunitions, Explosives and Mines.

* Under Barrel Grenade Launcher (UBGL).

e Arjun, Main BattleTank Mk-I.

e Remotely Operatefehicle.

* NBC RecceVehicle.

e Sarvatra, Multispan Mobile Bridging System.

e Bridge LayerTank (BLT) T-72.

* ArmouredAmbulance.

» ElectronicWarfare Suite for FighteAircraft (EWSHR).

» Lakshya-l, Pilotles§amet Aircraft.

e Samyukta and Sangraha E®ystems folArmy and Navy respectively
e Samvahak, Command Information Decision Support System.
» Divya Drishti, Integrated COMINT System.

o Battle Field Surveillance Radar (BFSR).

* Rohini, Revati, Rajendra, BharaniAslesha, Weapon Locating and
Tactical Control Radars.
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NBC Defence Items.

Combat Free Fall System.

Integrated Shelter

HUMSA, USHUS, HUMMAD and Panchendriya Sonars.
Torpedoes.

Submarine Escape Set.

(c) In view of (a) and (b) does not arise.

(d)

All acquisitions for modernization dfrmed Forces under Capital Head

are made as per the procedure laid down in Defence Procurement Procedure (DPP).
Acquisition process has to pass through the following stages:

All

Formulation of Services Qualitative Requirements (SQRS)..
Acceptance of Necessity (AoN).

Solicitation of Offers.

Evaluation ofTechnical Ofers by Technical Evaluation Committee (TEC).
Field Evaluation.

Staff Evaluation.

Oversight by Technical Oversight Committee QIC) for Acquisition
above Rs. 300 Cr

Commercial Negotiations by Contract Negotiation Committee (CNC).
Approval of Competent Financidluthority (CFA).

Award of Contract/Supply Order

ContractAdministration and Post-Contract Management.

decisions such asAoN, Categorisation, Quantityetting, Issue of

Request for Proposal (RFP), Commercial Negotiations by CNC are taken in an
integrated manner involving fiders of respective Service HeadquartBrefence
Finance, Acquisition Wing and other concerned agencies including DRDO and

Department of Defence Production (DDP), as per provisions of DPP

©)

DPPis refined and updated periodicallpPPwas last reviewed in 2010

on the basis of experience gained during its implementation and feedback received
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from various stakeholders dluding Armed Forces, Indian Defence Industry
Industry Associations and Original Equipment Manufacturers (OEMs) and DPP-201
was promulgated with &fct from 1st Januay2011.

Task Force of National Security System on defence deals

38. SHRI HUSAIN DALWAI: Will the Minister of DEFENCE be pleased to
state:

(@ whether Government has constitutedask Force of National Security
Systems on defence deals;

(b) if so, the findings and major recommendations of Task Force; and

() the measures taken by Government based on the recommendations of
the Task Force?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) No, Sir
(b) and (c) Does not arise.
Defence Secretary level talks with Pakistan

39. SHRI NAND KUMAR SAI: Will the Minister of DEFENCE be pleased to
state:

(@ whether Defence Secretary level talks between India and Pakistan was
held in the recent past;

(b) if so, the details of the issues raised during the said discussions;

(c) the details of the issues on which leaders of both countries have
consensus; and

(d) the details of the issues which was agreed by both the countries during
previous talks?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) to (d)Yes, Sir The
13th Round of Siachemalks between the Defence Secretaries of India and Pakistan
was held at Rawalpindi, Pakistan from 11th to 12th June, 2012. The sequence of
steps to resolve the issue were discussed. No consensus could be arrived at. Both
sides reaffirmed their resolve to seek an amicable solution.

Recruitment of Jammu and Kashmir youths in Army

40. PROF SAIF-UD-DIN SOZ:Will the Minister of DEFENCE be pleased
to state:

(@ whether the Ministry is aware that the people of Jammu and Kashmir
have settled for a situation of peace with dignity and rejected the cult of
violence; and
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(b) if so, whether the Ministry would consider seriously to absorb, at least
20,000 qualified youth within the required number of battalions in the army?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) The situation in
Jammu and Kashmir has shown a perceptible improvement in terms of all parameters
of terrorist violence. Howevethere is continuous attempt of infiltration.

(b) As per the extant policy for induction of Other Ranks, vacancies are
allocated based on the Recruitable Male Population of the State. Recruitment into
Army from the State of Jammu and Kashmir is being done on a regular basis.

Construction activity around Defence installations

41. DR. PRADEEPKUMAR BALMUCHU: Will the Minister of DEFENCE be
pleased to state:

(@ whether Government has taken a decision on removing restrictions on
constructions around vital Defence installations like Ordnance Depots, Radar
stations and communication units;

(b) if so, the details thereof;

() whether it is a fact that the Ministry has also initiated process of
bringing an amendment to this effect; and

(d) if so, the details thereof?
THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) No, Sir
(b) Question does not arise.

(c) and (d)Yes, Sir The process of bringing an amendment to \Weerks of
DefenceAct, 1903 has been initiated.

Allowing training of Sri Lankan Air Force personnel inTamil Nadu
42. SHRI D. RAJA:Will the Minister of DEFENCE be pleased to state:

(@ whether Government had allowed Sri Lank&in Force personnel to
undego training inTamil Nadu;

(b) if so, the details thereof;

() whether Government is aware that this amounts to betrayed of ethnic
Tamils in Sri Lanka andamil Nadu Chief Minister and various political parties in the
State had opposed this action; and

(d) if so, the details thereof and Governmentaction thereto?
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THE MINISTER OF DEFENCE (SHRA.K. ANTONY) (a) Yes, Sir

(b) At present no personnel of the Sri Lankam Force are undgoing
training in Tamil Nadu.

(c) and (d) The views expressed by various parties have been considered by
Government keeping in view all aspects of the national interest.

Use ofArmy to tackle Naxalism

43. SHRI FARVEZ HASHMI: Will the Minister of DEFENCE be pleased to
state:

(@ whether IndianArmy is being used to tackle international problem of
Naxalism in our country;

(b) if so, the details thereof;

() whether any High-powered Coordination Committee has been
constituted between Ministry of Defence and Ministry of Hokffairs to deal with
the sensitive issue of Naxalism; and

(d) if so, the details thereof?
THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) No, Sir
(b) Does not arise.

(c) and (d) Government has constituted a Review Group to promote
coordinated efforts across a range of development and security activities to tackle
naxal problems in the f&fcted areas in a comprehensive maniiée Group has
Cabinet Secretary as its Chairman and its members are drawn from all concerned
Ministries.

Blacklisting of companies
44. SHRI P RAJEEVE:Will the Minister of DEFENCE be pleased to state:
(@ how many companies have been blacklisted by the Ministry;

(b) whether any company has been exempted from this list during the last
three years; if so, the details thereof; and

() what is the basis for giving exemption for this?

THE MINISTER OF DEFENCE (SHRIA.K. ANTONY): (a) Whenever
allegations of corruption are received against companies supplying defence
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equipment to the Government, approfeiactionincluding that of blacklisting is
taken. Recently in March, 2012, this Ministry has decided for imposition of penalties
against six firms including debarring them from further business dealing with all the
Wings of this Ministry for a period of ten years.

(b) and. (c) None of the six companies has been exempted from this list after
being debarred.

Chinese spy vessels in Indian territorial waters
45, SHRI C.M. RAMESH:Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that Chinese spy vessels were detected in territorial
waters of India recently; and

(b) if so, the details of action taken by Government over such instances?
THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) No, Sir
(b) Does not arise.

Sharp rise in suicide cases i\rmy

46. SHRI JAI PRAKASH NARA/AN SINGH: Will the Minister of DEFENCE
be pleased to state:

(@ whether it is a fact that there has been a sharp rise in suicides in the
Army;

(b) whether it is also a fact that according to leading sociologist of Kashmir
University, more than 15,000 soldiers have committed suicide in the last two decades
in J and K only;

(c) if so, the details of suicides by soldiers reported fiarmy so far; and

(d) whether Government have ever tried to find out the reasons and causes
of such suicides and if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) No, Sir

(b) Veracity of information cannot be ascertained for lack of knowledge in
respect of source of information.

() The details of suicide cases in themy are as nder:-

Year Total

2003 9%

2004 100




Written Answers to [8 AUG,, 2012] Unstarred Questions 107

Year Total
2005 77
2006 129
2007 118
2008 123
2009 9%
2010 115
2011 102
2012 (upto 31st July) 62

(d) As per studies conducted by Defence Institute of Psychological
Research (DIPR), the major causes of suicides in army are domestic problems, marital
discord, stress and financial problems.

Delay in completion of strategicAir Force projects

t47. SHRI RASHEED MASOODWIll the Minister of DEFENCE be pleased to
state:

(@) the number of such strategic projects in air force that have not been
completed on time;

(b) the action being taken to complete these projects; and

() whether it is a fact that Comptroller andluditor General (CAG) in its
Defence related Report of 2010-11 has held air force responsible for causing
inordinate delay in the development of fighter plane squadron?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) to (c) Capital
procurements for the Indiahir Force (IAF) are progressed as per the procedure and
broad timelines stipulated in the Defence Procurement Procedure-2011. The standard
terms of procurement contracts contain provisions for levy of Liquidated Damages
for delays in deliveryThere have been delays in some cases which pertain mainly to
indigenous Make and Design and Development projédtgrojects are monitored
at various levels at botiir Headquarters and the Ministry of Defence and
appropriate steps are taken to expedite completion of the projects. Para 2, 7,

T Original notice of the question was received in Hindi.
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(Inordinate delay in development Afr Bases) of Comptroller anduditor General
Report No. 16 of 2010-11 (Air Force and Navy) had made observations regarding
delay in the establishment and activation of air bases at Phalodihamjavur The

delay was due to various factors including change in plans necessitated due to
operational requirements of the Indi&ir Force, paucity of resources as well as
changes in the geopolitical situation.

Hacking in Eastern Naval Command, Visakhapatnam

T48. SHRIMATI MAYA SINGH: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that Chinese hackers have succeeded in hacking the
sensitive network of Eastern Naval Command basedisakhapatnam and stealing
intelligence inputs;

(b) if so, the details thereof; and

() whether any lapse has been reported in the computers installed in
sensitive establishments in terms of security from hackers?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) to (c) Hacking is a
constant and real threat worldwide in the cyber domain. There were intelligence
reports in November 2011 about probable compromise of computers of Eastern Naval
Command, based in/isakhapatham.The matter has been investigated and
appropriate steps have been taken to strengthen security of network.

Roadmap for enhancing combat capabilities oArmed Forces

49. SHRI RAJEEVCHANDRASEKHAR: Will the Minister of DEFENCE be
pleased to state:

(@ whether Government has put any roadmap in place for enhancing the
combating capabilities of th&rmed Forces within a time-frame in view of the recent
reports of arms and ammunition shortage with Ah@ed Forces; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRIA.K. ANTONY): (a) and. (b)
Augmentation of combat capabilities Afmed Forces is an ongoing process based
on operational requirementa. Long Term Perspective Plan has been drawn in this
regard.

t Original notice of the question was received in Hindi.
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Recommendations of Naresh Chandra Committee

50. SHRI RAJEEVCHANDRASEKHAR: Will the Minister of DEFENCE be
pleased to state:

(@ whether the Naresh Chandra Committee set up to review national
security has submitted its recommendations;

(b) if so, the details thereof; and

() what is the status of implementation of these recommendations by the
Committee?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) to (c)The Task
Force on National Security constituted by Government has submitted its
recommendations. The National Security Council Secretariat is conducting inter-
ministerial consultations on the recommendations ofTdmk Force.

Illegal possession of Defence land

51. SHRI AVINASH RAI KHANNA: Will the Minister of DEFENCE be
pleased to state:

(@ how much defence land is in the illegal possession of the civilians and
its market value;

(b) whether it is a fact that the names of high officials of the army surfaced
in the scams related to land,

() what action Government is taking to get the land vacated/released; and

(d) what action Government is taking against officials whose names had
been revealed in the scams?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a)As on 12.12.201,
12,327.27527 acres of defence land is under encroachment which includes the illegal
possession of the civilians. Since market value cannot be precisely defined
numerically it is not possible to maintain data in this regard.

(b) Yes Sir

(c) and (d)Action for removal of encroachment is taken under the provisions
of Public Premises (Eviction of Unauthorised Occupaftt) 1971 as well as under
the Cantonmentéct, 2006. Detailed instructions emphasizing the need for ensuring
vigilance, detection and prevention of new encroachments have been issued by the
Ministry. Strict disciplinary and administrative action is taken againBitiafs found
guilty and in some causes CBI has been entrusted to investigate the matter
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Acquisition of 126 MMRCA

52. SHRIMATI JAYA BACHCHAN: Will the Minister of DEFENCE be
pleased to state:

(@ whether Government has finalized the plan to acquire 126 medium multi-
role combat aircraft, a deal worth Rs. 1.2 lakh crores with options to further
purchases;

(b) whether Ministry of Defence has given green signal to the evaluation
process that led to selection of the French Rafale fighters; and

() what are the details in this regard and by when the aircraft are to be
delivered to India?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) to (c)The proposal
for procurement of the Medium Multi Role ComMgtcraft (MMRCA) is currently at
the stage of commercial discussions. The proposal will be considered further after
the Contract Negotiations Committee concludes its deliberations and submits its
report.

Defence deals signed with US

153. SHRI MOTILAL VORA: Will the Minister of DEFENCE be pleased to
state:

(@) the details of the defence equipment purchase deals signed with US
during the last five years;

(b) whether Government is aware that a large number of faulty spare parts
made in China have been used in the defence equipment being sold by US;

() whether it is also a fact that a CommitteeAofhierican Senate has also
pointed out the use of more than 10 lakh Chinese made equipments in these arm
equipments in its report;

(d) if so, the reaction of Government thereto; and
(e) the steps being taken by Government in this regard?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) Sir Contracts have
been signed for purchase of various defence equipment from United States of
America (USA) during the last five years. These include Landing Platform Dock
(LPD)—INS Jalashwa, UH 3H HELICOPTERS, Harpd®®M, Long RangeAcoustic
t Original notice of the question was received in Hindi
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Devices, Modern Hull Penetrating Periscopes, Side Scan ,S6h&0 JTransport
Aircraft, Sensor FusetMeapons, C-17 Globemaster Ill, P-81 Long Range Maritime
Reconnaissancaircraft, Quick ReactioriTeam (QR) Boats etc.

(b) to (e) There have been media reports in this regard which are being
verified.

Vacant defence land in Feszepur, Punjab

54. SHRI AVINASH RAI KHANNA: Will the Minister of DEFENCE be
pleased to state:

(@ whether it is a fact that a large area of defence land is lying vacant in
the Ferozepur district; if so, the details thereof;

(b) the steps Government proposes for the utilization of this land; and

(¢) whether Government can allot this land to the local people in open
auction or this land be used for the other defence purpose like installation of factory
etc.; if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) The defence lands
measuring 369.2027 acres under the management of Defence Estates Organization in
Ferozepur Cantt., is lying vacant at present which comprises largely B-4 defence
land and kept for future utilizatiomAround 110 acres defence land is camping
grounds is being used for training purposes.

(b) Some of the land is being utilized for training purposes and the rest is
for future utilization.

(c) Defence land can be used for defence purposes but as per present
policy it cannot be allotted to local people through auction.

Corruption in defence deals

155. SHRI MOHAN SINGH: Will the Minister of DEFENCE be pleased to
state:

(@) whether complaints are being received regarding corruption in defence
deals for IndiamArmy;

(b) if so, the preventive steps taken by the Ministry in this regard;

(c) whether the Ministry is considering steps to prevent corruption in deals
for procurement of defence equipments; and

T Original notice of the question was received in Hindi
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(d) if so, the details of steps being taken?

THE MINISTER OF DEFENCE (SHRA.K. ANTONY): (a) Sir Complaints
regarding irregularities in defence procurement are received from time to time. These
complaints are examined and appropriate action taken.

(b) to (d) The Defence Procurement Procedure contains stringent provisions
to ensure highest degree of probigccountability and transparendyrocurements
are made only from Original Equipment manufactureksithorised Vendors,
Government Sponsored export agencies and throughGaeernmental routeAn
Integrity Pact is also signed with bidders for all procurement schemes costing over
Rs. 100 crore.

CPMFs deployed in naxal affected regions
of Chhattisgarh and Jharkhand

156. SHRI OM PRAKASH MATHUR: Will the Minister of HOMEAFFAIRS
be pleased to state :

(@ whether apart from Central Reserve Police Force (CRPF) any other para-
military force has also been deployed in the naxal-affected regions of Chhattisgarh
and Jharkhand,;

(b) if so, the details thereof; and

(c) if not, whether Government proposes to take any other action to prevent
naxalite incidents?

THE MINISTER OF SATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI
JITENDRA SINGH): (a) and (bAt present, 105 companies of Central Reserve Police
Force (CRPF), 36 companies of Border Security Force (BSF), 15 companies of Indo-
Tibetan Border Force (ITBP) and S@ams of Commando Battalion for Resolute
Action (CoBRA) in Chhattisgarh and 96 companies of CRPF andiezfins of
CoBRA in Jharkhand have been deployed for anti-naxal operations.

(c) ‘Police’ and ‘Public Order’ being State subjects, action with respect to
maintenance of law and order lies primarily in the domain of the State Governments
concernedThe Central Government has a holistic approach towards combatig L
wherein it supplements the efforts of the State Governments over a wide range of
issues including deployment of CAPFs, assistance in implementation of development
schemes, improving governance and capacity building by the States in various
areas. It is the belief of the Government of India that a combination of calibrated

T Original notice of the question was received in Hindi
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police action, focused development efforts and improvement in governance will yield
the desired results againstVE.

Missing foreign nationals

57. DR.V. MAITREYAN: Will the Minister of HOMEAFFAIRS be pleased to
state:

(@ whether lage number of foreign nationals, includiddghanis and illegal
Bangladeshis migrants, have been reported missing in the country;

(b) if so, the year-wise and country-wise details of cases reported during
last three years;

() whether these missing nationals were reported to be involved in illegal
activities including terrorism in the country and have acquired ration cards, voter ID
cards, driving licences etc.;

(d) if so, the details of such cases reported during the said period;

(e) the action taken against erring officials who issued such documents;
and

() the steps taken by Government for their detection and deportation?

THE MINISTER OF SATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) and (b)As entry of illegal migrants into
the country without valid travel documents, is clandestine and surreptitious, it is
not possible to have any data of such illegal migrants, including those from
Afghanistan and Bangladesh, missing in India. Howewernumber of foreign
nationals, including those fromfghanistan and Bangladesh, who have entered into
the country on valid travel documents, have been found to be overstaying. Country-
wise details of such foreign nationals who were found to be overstaying during the
last three years are given in StatemeSagbelow).

(c) to (e) Instances of violation of the law and involvement in illegal activities
by foreign nationals have been reported. Registration of cases and action thereon
comes within the purview of police stations ardt& Governments/ Unioferritory
Administrations concerned. Law enforcement agencies maintain a strict vigil on the
activities of foreigners, including those froAfghanistan and Bangladesh, in the
country and take appropriate action. Certain instances of some illegal immigrants
having obtained ration cards, voter identity cards, driving licences etc. through
fraudulent means have been reported. Statistical data of this nature are not centrally
maintained As and when such instances are detected, thie Sovernments/Union
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Territory Administrations concerned take necessary action for cancellation of such
documents along with such other appropriate steps as mandated by the provisions
of the law Action against erring déitials who issued such documents also comes
within the purview of the ate Governments/Uniomerritory Administrations.

(H Central Government is vested with powers to deport a foreign national
under section 3(2)(c) of the Foreignekst, 1946. These powers to identify and
deport illegally staying foreign nationals, including Bangladeshi nationals, have also
been delegated to theta®%e Governments/UTAdministrations. Detection and
deportation of such lllegal immigrants is a continuous processvised procedure
for detection and deportation of illegal Bangladeshi immigrants was communicated to
the Sate Governments/Uniofierritory Administrations in November2009, which
was partially modified in Februgr01l. The procedure includes sending back then
and there, the illegal immigrants who are intercepted at the border while entering
India unauthorisedly

Statement

Country-wise details of foreign nationals who were found to be overstaying

Country No. of foreign nationals who were found to be
overstaying as on 31st December

2009 2010 2011
1 2 3 4

Afghanistan 13569 13747 13744
Australia 309 212 260
Bangladesh 32644 28667 21274
Canada 658 550 627
China 559 662 633
Congo 0 96 314
Ethiopia 82 77 118
Fiji 290 136 164
France 413 367 611

Germany 390 34 647
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1 2 3 4
Indonesia 71 7 124
Iran 246 248 698
Iraq 669 979 2038
Italy 116 107 152
Ivory Coast 207 194 179
Japan 331 335 602
Kenya 365 318 587
Korea South 783 661 990
Malaysia 361 321 468
Mauritius 781 3% 284
Mongolia 33 66 123
Myanmar 705 733 1402
Netherlands 79 123 118
Nigeria 1121 967 1528
Oman 412 400 690
Pakistan 7691 8319 8037
Philippines 150 153 178
Russia 159 260 343
Rwanda 124 109 105
Seychelles 335 225 330
Singapore 203 195 230
Spain 70 122 135
Sri Lanka 2490 1817 1956
Stateless-Tibet 235 251 385
Sudan 293 296 562
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1 2 3 4
Sweden 91 83 103
Tanzania 664 744 1004
Thailand 418 267 273
U.SA 1535 2461 2168
UK. 895 813 1094
Yemen 549 122 269
Others 2200 2120 2398
TotAL 73441 69188 67945

Proposals fom Sates on coastal security

58. DR. V. MAITREYAN: Will the Minister of HOMEAFFAIRS be pleased
state:

(@ whether the Union Government has received proposals on coastal
security from $ates includingfamil Nadu;

(b) if so, the State-wise details thereof;

() the State-wise details of funds and equipment including boats
sanctioned to the Coastal States for the said purpose;

(d) whether coastal security has been reviewed recently in view of the
increasing threat perception from sea routes;

(e) if so, the details thereof; and
(N the steps taken by Government for strengthening coastal security?

THE MINISTER OF SATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (c) The coastal tates/UF carried out
vulnerability/gap analysis in consultation with Coast Guard to firm up their
requirements for formulation of Phase-ll Scheme of the Coastal SecAftey
getting detailed proposals from the coast&té&s/UB Coastal Security Scheme
(Phase-Il) has been approved.

The scheme is being implemented over a period of 5 (five) years starting from
1stApril, 2011 with total financial outlay of Rs. 1579.91 crores, (R54191 crore for
non-recurring expenditure and Rs. 425 crore for recurring expenditure) through 9
coastal &tes and 4 US.
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The details of appred components under the Scheme are given below:

SI.No. Name of Costal Boats/\éssels Number Four- Motor
State/UT Police 12 Ton Others of jetties wheelers Cycles
Stations
1. Gujarat 12 21 1057 5 12 24
2. Maharashtra 7 14 3 7 14
3 Goa 4 4 2 4 8
4. Karnataka 4 12 2 4 8
5. Kerala 10 20 4 10 20
6. Tamil Nadu 30 - 20 (19 mt) 1 30 60
7. Andhra Pradesh 15 30 7 15 30
8. Odisha 13 26 5 13 26
9. West Bengal 8 7 4 8 16
10. Daman and Diu 2 4 2 2 4
11. Lakshadweep 3 6 12 ** 2 3 6
12. Puducherry 3 6 2 3 6
13. Andman and 20# 10 * 10 20 20
Nicobar Islands *** 10 23 **
MOCs

ToTtaL 131 150 75 60 131 242
*LV-large vessels  **RIB-Rigid Inflatable Boats ***Marine Operational Centres

# Existing 20 Coastal Police Stations will be upgraded.

A lump sum assistance of Rs. 15 lakh per costal Police Station is also given
for surveillance equipment, computer systems and furniture.

(d) to (f) Coastal Security is reviewed by ‘National Committee on
Strengthening Maritime and Coastal Security against threats from the Sea’
(NCSMCS) under the chairmanship of Cabinet Secretdhe 6th Meeting of
NCSMCS was held on 22.6.2012.
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The steps taken for strengthening coastal security are:-

0

(i

(i)

(iv)

V)

(vi)

(vii)

(vii)

The Indian Navy has been designated as the authority responsible for
overall maritime security which includes coastal security and offshore
security The Indian Coast Guard has been additionally designated as
the authority responsible for coastal security in territorial waters
including areas to be patrolled by Coastal Police. The Director General
Coast Guard has been designated as Commander Coastal Command
responsible for overall coordination between Central and State agencies
in all matters relating to coastal Security

Ministry of Shipping has been mandated to streamline the process of
compulsory registration of all types of vessals, fishing as well as
non-fishing vessels, and also to ensure fitting/provisiorAwtomatic
Identification System (AIS) on these boats.

Department of Fisheries has taken steps to issue biometric ID cards to
all the fishermen.

The Registrar General of India (RGI) has been mandated to issue
Multipurpose National Identity Cards (MNICs) to the population in the
coastal villages, including fishermen.

The Coast Guard has taken steps to create a chain of radar sensors
along the coastline, including setting up 9 additional coast guard
stations on the western coastline of the country

Standard operating procedures for all costaht&/UB have been
finalized.

Navy has set up 4 joint operation centre at Mumbasakhapatnam,
Kochi and Portblair under the charge of existing naval C-in-Cs as the
C-in-Cs Coastal DefenceA Sagar Prahari Bal with a special force
comprising in 1000 personnel and 80 Fast Interceptor Crafts for force
security protecting of naval basis and co-located vulnerable areas and
vulnerable points has also been raised/equipped.

Joint coastal security exercises like ‘Sagar Kavach’, conducted
biannually have been very useful and have ushered in an era of
synergy in joint operations. Modalities have been worked out to
disseminate the lessons learnt in each exercise for the benefit of all other
coastal $ates/UB. The lessons leamt are communicated to all
stakeholders, to fill the gaps.
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Naxalites sourcing funds through poppy cultivation

59. SHRI RAJIV PRATAP RUDY: Will the Minister of HOMEAFFAIRS be
pleased to state :

(@ whether there has been an increase in reports of Naxalites sourcing
funds through poppy cultivation;

(b) if so, whether any arrests have been made and prosecution conducted;
(c) if so, the details of the States where such poppy cultivation is reported;

(d) whether Government has reached out to States to crackdown on such
poppy fields; and

(e) if so, the details thereof ?

THE MINISTER OF SATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI
JITENDRA SINGH): (a) to (c) The CPI (Maoist) tacitly allow large-scale poppy/ganja
cultivation in their strongholds in order to collect money from such illegal
cultivation. The outfit is collecting money from illegal cultivation of ganja and opium
in some areas of Odisha, Jharkhand, Chhattisgarh and Bipan detection of such
illegal activities, cases are registered and investigated by the police forces of the
States concerned. In one such instance, cultivation of poppy plants/opium was
detected on 24th Februar®012, at Bandarmara village, district Jamui, Bitvelnich
was destroyed by the security forcAscase crime number 21/2012 dated 24.02.2012
under sections 18, 46 N.DS?Act 1985 and 17 C.L.AAct was registered at PS
Charkapattar district Jamui in this regard. In another instance, on 05.01.2010,
cultivation of ganja in around 10 acres of land was detected and 113 Quintals of
ganja seized from a CPI (Maoist) dominated area undg&r TArlaguda, district
Bijapur, ChhattisgarhA case CrNo. 01/2010 U/S 20 NDPA&ct was registered in this
regard.

(d) and (e) ‘Police’ and ‘public order’ being State subjects, action with respect
to maintenance of law and order lies primarily in the domain of the concerned State
Governments, who deal with the various issues related to naxalites activities in the
States. The Central Government closely monitors the situation and supplements their
efforts over a wide range of schemes, both on security and development fronts.
Wherever poppy cultivation is noticed, the Narcotics Control Bureau in coordination
with other agencies destroy the crop. The Bureau in coordination with Central and
State agencies has formulated Aation Plan for identification and destruction of
illicit poppy cultivation. The Action Plan includes using satellite imagery to identify
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areas under illicit poppy cultivation, constitution of composite teams of district level
officers for field verification and destruction of illicit poppy cultivation and initiation
of penal action against persons found involved in illicit poppy cultivation.

CISF Personnel killed by Maoists on NMDC, Dantewada

60. SHRI HUSAIN DALWAI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether a number of Central Industrial Security Force (CISF) personnel
were killed in an attack by Maoists who entered the National Mineral Development
Corporation (NMDC) Plant in Dantewada recently;

(b) if so, the details thereof;
() whether the CISF personnel were on duty in a private vehicle; and

(d) the reasons for hiring a private vehicle which might have led to this
incident?

THE MINISTER OF SRATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI
JITENDRA SINGH): (a) and (b) Six CISF personnel were killed in an ambush by the
CPI (Maoist) on 13 May2012 neaifTertiary Crushing Plant (TCP) of Bailadila Iron
Ore Mines, NMDC, Kirandul, Dantewada, Chhattisgarh.

(c) and (d) The CISF personnel were proceeding in a hired Bolero jeep
provided by the NMDC Managemers per induction policy of CISRhe client
organisation provides all the required infrastructure including transfocbrdingly,
the NMDC, being the client ganisation, provides hired vehicles to the CIBRis
factor cannot be considered to be the reason behind the incident.

Assistance to &tes for training to police force

61. SHRI DEVENDER GOUDT. Will the Minister of HOMEAFFAIRS be
pleased to state;

(@ whether there is any proposal or scheme before the Ministry to assist
the States to improve the training facilities to police force;

(b) if so, the details of such assistance during the last three years, year-
wise and &te-wise, with particular reference Amdhra Pradesh; and

() what role the National Policacademy is playing in the area of police
training?



Written Answers to [8 AUG,, 2012] Unstarred Questions 121

THE MINISTER OFSTATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) ‘Police’ being a &te subject as per the
VIith Schedule to the Constitution of India, it is primarily the responsibility of the
State Governments to impart training tta® Police personnel. Howeyefforts of
the States are being supplemented by the Central Government in assisting States in
upgradation of police training infrastructure facilities under the Modernization of
State Police Forces Scheme (MPF Scheme). In addition to this, under a Centrally
Sponsored Plan Scheme of Police Education BEmadhing, namely “Setting up of
Counter Insugency andAnti-Terrorist (CIAT) School” in nine terroristWE affected
States, i.e. Assam, Bihar Chhattisgarh, Odisha, Jharkhand, ManjpNagaland,
Tripura andWest Bengal, to improve the training facilities of the police force, setting
up of 21 CIA Schools has been approved by this Minis®yt of this, 17 CIA
Schools have become functional in the Eleventh Plan period. Four Schools have
been proposed to be establishedTiipura, OdishaWest Bengal and Bihar during
the Twelfth Plan period. Besides this, thdirteenth Finance Commission has also
recommended sanction of funds for Police Training and Upgradation of Police
Infrastructure.

(b) The details of assistance given to State Governments during the last
three years, yeawise and $te-wise under the Plan Scheme for setting up offCIA
Schools in States is given in StatementSeé below). The details of grants
recommended by the 13th Finance Commissiotgr-alia, for police training and
amount released to States is given in Statemen®éke below). In addition, the
Ministry of Home Affairs has released funds to th&at® Governments under the
Modernization of State Police Forces (MPF Scheme) for various items including
Police Training infrastructure. The State-wise details of funds released to the State
Governments under the MPF Scheme during the last three yearg009-10,
2010-11, and 2011-12 are given in StatementStepelow).

() The Role of National PolicAcademy in the area of police training is
given in Statement-1VS3eebelow).
Statement-|
Allocation of funds as per approved Plan Scheme

Rs. in crore
Financial Activity Activity wise
Year revised estimates
allocation
1 2 3

2008-09 Establishment of 8 CIA Schools (1.5 crore x 8) Rs. 12.00
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1 2 3

2009-10 Establishment of 8 CIA Schools Rs. 12.00
Recurring expediture of 08 CIA Schools established Rs. 2.40
in 2008-09

2010-11 Establishment of 4 CIA Schools Rs. 6.00
Recurring expenditure of 16 CTASchools Rs. 4.80
@ Rs. 30 lakh per CIASchool
Equipment up gradation of 16 CIASchools Rs. 3.20

@ Rs. 20 lakhs per CTASchool.

2011-12 Recurring expenditure of 20 CTASchools in Rs. 6.00
2008-09 @ Rs. 30 lakh per CiASchool.
Up gradation of 20 CIA Schools @ Rs. 30 lakh per Rs. 6.00
CIAT School

ToTAaL Rs. 52.40

Funds Released So far:

SI.No. Name of Nos. of CIAr  Amount Amount Amount Amount
State Schools released in released in released in released in
2008-09 2009-10 2010-11 2011-12

1. Assam 3 150 3.00 - -
2. Bihar 3 150 3.00 - 1.90
3. Chhattisgarh 4 3.00 150 15 313
4. Jharkhand 4 3.00 150 15 0.71
5. Odisha 3 3.00 150 - 227
6. West Bengal 1 - - 15 -
7. Nagaland 1 - - 15 -
8. Manipur 1 - - 15 -
9. Tripura 1 - - 15 -

TotAaL 21 12.00 10.50 9.0 8.01

GrandTotal 39.51 crore
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Statement-1 |

Grants recommended by the Thirteenth Finance Commission (FC XIlII) for Police
training,

(Line Ministr y-Ministr y of Home Affairs)
(Rs. in crore)

SI.No. Name of State Sector Amount  Amount Released and date
1. Andhra Pradesh Police Trainng 113.00 Rs. 3.25 crfor PTC at
Premavathipet and Rs. 25.00
for PTC atWarangal
on 28.12.2011
2. Assam Police Training 50.00 Rs. 12.50 crore on 02.02.2012
3. Bihar Police Training 206.00 Rs. 60.55 crore on 22.12.2011
4, Chhattisgarh Police Training 42,00 Rs. 10.50 crore on 20.12.2011
5. Guijarat Police Training 215.00 Rs. 53.75 crore on 12.03.2012
6. Haryana Police Training  100.00 Rs. 25.00 crore on 09.01.2012
7. Jharkhand Police Training 73.00 Rs. 15.86 crore on 22.02.2012
8. Karnataka Police Training  150.00 Rs. 37.50 crore on 14.03.2012
9. Madhya Pradesh Police Training 180.00 Rs. 45.00 crore on 02.03.2012
10. Maharashtra Police Training 223.00 Rs. 55.75 crore on 20.12.2011
11. Manipur Police Training 84.00 Rs. 21.00 crore on 06.01.2012
12. Meghalaya Police Training 50.00 Rs. 12.50 crore on 29.03.2012
13. Odisha Police Training 70.00 Rs. 17.50 crore on 15.02.2012
14. Punjab Police Training 200.00 Rs. 50.00 crore on 08.12.2011
15. Rajasthan Police Training  100.00 Rs. 26.56 crore on 18.01.2012
16. Sikkim Police Training 10.00 Rs, 2.40 crore on 10.02.2012
17. Tamil Nadu Police Training  100.00 Rs. 25.55 crore on 14.03.2012
18. Tripura Police Training 1000 Rs. 1.0 crore on 13.12.2011
19. Uttar Pradesh Police Training 13200 Rs. 33.00 crore on 10.02.2012
20. Uttarakhand Police Training 70.00 Rs. 21.00 crore on 29.03.2012
21. West Bengal Police Training 163.00 Rs. 17.44 crore on 12.12.2011
and Rs. 5.28 crore on
29.3.2012
GRAND TOTAL 2341.00
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Satement-1 11

Funds released to States under the Scheme for Modernization of State Police
Forces (MPF Scheme) durir2p09-10, 2010-15nd 2011-12.

(Rs. in crore)

SI.No. Name of State Funds released under MPF Scheme
2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 11554 89.96 6.35
2. Arunachal Pradesh 11.50 10.75 7.08
3. Assam 60.79 48.51 48.02
4. Bihar 59.34 63.67 28.50
5. Chhattisgarh 17.04 29.8 12.48
6. Goa 7.08 23 0.08
7. Gujarat 52.18 55.27 33.23
8. Haryana 46.63 3041 523
9. Himachal Pradesh 7.10 6.36 591
10.  Jammu and Kashmir 111.18 148.25 109.73
11.  Jharkhand 3349 36.9 6.58
12. Karnataka 63.96 83.01 53.37
13. Kerala 3254 42.68 27.05
14. Madhya Pradesh 54.87 7241 3754
15. Maharashtra 7248 42.26 64.72
16.  Manipur 2744 26.63 38.76
17. Meghalaya 9.73 8.48 6.69
18.  Mizoram 11.48 19.55 13.18
19. Nagaland 31.50 33.77 30.08
20. Odisha 51.87 54.24 20.28
21.  Punjab 33.50 26.08 3212

22.  Rajasthan 51.18 47.88 33.17
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1 2 3 4 5
23.  Sikkim 472 217 5.02
24.  Tamil Nadu 60.67 92.52 43.19
25.  Tripura 2292 23.08 16.35
26.  Uttar Pradesh 125.17 77.61 61.76
27.  Uttarakhand 5.29 6.35 5.75
28. West Bengal 48.81 4373 47.78
ToTAL : 1230.00 1224.63  800.00
Statement-|V

Role of the National Policdcademy (NR) in the aea of Police Taining

1. The Training programmes in the National Polideademy include both

indoor and outdoor components. The indoor programme includes
subjects such as Laworensic Science, Forensic Medicine, CriminoJogy

maintenance of Public Peace and OrdRalice in Modern India etd he
outdoor training includes subjects such as Physical Fitn&sspon
Training, Drill, Strategy and tactics, Unarmed Combat etc.

2. In addition to these, officers are given exposure to important challenges
through Module on WE, Module on North-East, Modules on Crime

againstWomen and Children, Crime againdteaker Sections, Media,

etc. The trainee officers are sent for field attachments like the Election
Attachment, District Practical Training, attachment to mega events like

RathYatra in Gujarat, Kumbh Mela, Comm&¥iealth Games etc.

3. In view of the challenges to security faced by the Nation and on the

directions of the Union Home Ministethe Academy started the Special
Tactics Wing in the year 2009. Besides training the IP8cefs, the
SpecialTactics Wing imparts training to dicers from the &te Police
and CentraArmed Police Forces also on Counierrorism and Country
Insugency

4. The Academy also conducts in-service courses for senior civil servants.
During the year 2011, important courses on ‘Anti Corruption Strategies’,

‘Cyber Crimes’, ‘Right to InformationAct’, ‘National Security’,
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‘Community Policing’, ‘Incident Management’, Investigation of
Important Cases involving Forensic Science’, ‘Inter-segment Criminal
Justice System’ and ‘Training of Trainers’ were conducted in which 500
senior officers were trained.

5. The Academy takes special fefts for sensitizing newly recruited
officers as well as senior fafers on matters relating to gendareaker
section and religious minorities.

Recommendations of intebcutors on Jammu and Kashmir

62. SHRI NAND KUMAR SAI: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether a group of interlocutors on J and K appointed by Government
have submitted their report:

(b) if so, the details of the recommendations made in the said report;

() whether Government has uploaded the report on the website of the
Ministry;
(d) if so, the details thereof and the reasons therefor;

(e) whether Government has received any comments from various sections
of the society on the said report; and

() if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a)Yes, Sir

(b) to (d) The recommendations are part of the report of the Interlocutors
which has been uploaded in the website of the Ministry mha.nic.in for the benefit of
the public at large and hard copies placed in the Parliament Library for an informed
debate.

(e) and (f) Some comments have been received and a number of viewpoints
also appeared in the press. The Government has not taken any decision on
the same.

Crime and criminal tracking network and system

63. SHRI. NAND KUMAR SAI: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether Government proposes to introduce the Crime and Criminal
Tracking Network and Systems (CCTNS) project in the country;
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(b) if so, the details in thisegard;
(¢) the details of the salient features of the CCTNS;

(d) the details of the expenditure likely to be incurred in implementation of
said project; and

(e) the details of training likely to be provided to personnel for operation of
CCTNS in the country?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a)Yes, Sir

(b) CCTNS Scheme has been approved by Cabinet Committee on Economic
Affairs (CCEA) on 19th June 2009 with a provision of Rs. 2000 Crores as a 100%
Centrally Sponsored Scheme. The scheme has been extended till March 2015 by
CCEA on 14th June 2012. CCTNS aims at creating a comprehensive and integrated
system for enhancing the efficiency and effective policing at all levels and especially
at the Police Station level through adoption of principles of e-Governance, and
creation of a nationwide networked infrastructure for evolution eéndbled state-
of-the-art tracking system.

() Hardware sizing and site preparation at Police Stations and Higher
Offices, Development of CCTNS CobAgpplication Software (CAS), Capacity building
and handholding, Networking and connectiyifyrocurement and installation of
hardware, Digitization of historical data FIR etc, Enhancement of State-level Data
Center and Specialized Solutions and Specialized Infrastructure.

(d) A total provision of Rs. 2000 .chave been made for the expenditure
towards the implementation of CCTNS scheme. Presdntigds have been released
for this project to the tune of Rs. 418 Crore. These funds have been released under
the heads: Systems Integrator (Sl), State Project Management Unit (SPMU), Capacity
Building, Network Connectivity to all tites/UB and implementing agencies.

(e) The training under the following heads are planned under the scheme:
* Awareness and sensitization of benefits of(2]55,069);
e Basic computer awareness (7,79,618);
e Teachers on training OT) (14,389);

e Training for admin and support (39,932
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Innocent civilians killed in Chhattisgarh during encounter

64. SHRIMATI KUSUM RAI:
SHRIARVIND KUMAR SINGH:
SHRI D. RAJA:

SHRI M.P ACHUTHAN:

Will the Minister of HOMEAFFAIRS be pleased to state:

(@) the State-wise number of naxalites, civilians and paramilitary forces killed
during encounter during last three years;

(b) whether innocent civilians have been killed in June this year in
Chhattisgarh during encounter with CRPF and naxalites;

(c) if so, the details thereof;

(d) whether enquiry has been initiated into the matter;

(e) if so, the details thereof and the outcome thereof; and
(H if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI
JITENDRA SINGH): (a) State-wise data of naxals killed, civilians killed and Central
Armed Police Forces (CAPFs) killed inME violence, during encounters, in the last
three years, is given in StatemeBeébelow).

(b) to (f) On receipt of an intelligence report about congregation of top
leaders of CPI (Maoist) at Silger in District Sukma, Chhattisgarh and presence of two
Military Companies of People’Liberation GuerillaArmy (PLGA) of the CPI (Maoist)
to provide security to the top Maoist leaders, an operation was planned on 28th
June, 2012 by the joint forces of Chhattisgarh Police and the .G&3ebrdingly,
three separate police parties from Basaguda, Chintanlar and Jagargunda were
dispatched towards SilgerOne party comprising personnel of CRPF and
Chhattisgarh Police, which had proceeded from Basaguda, came under sudden fire
while passing through the jungle area\¢flage SarkegudaThe Security Forces
took position and returned the fire. In the exchange of fire, a total number of 06
CRPF personnel and 07 others were subsequently found in injured condition and
were evacuated for medical treatmemhereafter search of the area resulted in
recovery of 16 dead bodies. One injured person subsequently expired in the hospital
taking the total toll to 17.

The Security Forces also recovered three muzzle-loading guns, three
detonators, one wireless set, one pipe bomb, one olive green uniform, naxal
literature, spent ammunition &K-47 and INSAS rifles etc.

In view of various allegations regarding this incident, the Government of
Chhattisgarh has ordered a judicial inquiry into the matter under the Chairmanship of

Justice (Retd) ShV.K. Aggarwal. The judicial inquiry is in progress.



Statement
State-wise data of naxals killed, civilian killed and CRR#Eed in LWE voilence during encounters in last three years

State 2009 2010 2011 2012 (up to July 31)

Naxals Civilians CAPFs Naxals Civilians CAPFs Naxals Civilians CAPFs Naxals Civilians CAPFs
killed killed killed killed killed killed killed killed killed killed killed killed

Andhra Pralesh 17 0 0 13 0 0 4 0 0 3 0 0
Bihar 1 0 0 4 0 0 14 1 2 5 0 1
Chhattisgarh 120 0 10 82 2 0 A 1 6 26 0 1

Jharkhand 25 3 8 15 2 1 13 4 2 5 0 1
Karnataka 0 0 0 1 0 0 0 0 0 0 0 0
Madhya Pradesh 0 0 0 0 0 0 0 0 0 1 0 0
Maharashtra 4 0 0 2 0 0 3 0 4 2 0 0
Odisha 6 0 0 9 0 0 23 0 0 4 0 0
Uttar Pradesh 1 0 0 0 0 0 0 0 0 0 0 0
West Bengal 7 3 0 4 0 2 5 1 0 1 0 0
Assam 0 0 0 0 0 0 0 0 0 4 0 0
ToTAL : 181 6 18 160 4 3 9% 7 14 51 0 3

CAPFs CentralArmed Police Forces
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Diversion of fund meant for AIDS awareness campaign foCPMFs

65. SHRIARVIND KUMAR SINGH:
SHRIMATI KUSUM RAL:
SHRI PRABHAT JHA:

Will the Minister of HOMEAFFAIRS be pleased to state:

(@) the year-wise details of fund allocated for awareness campaign for
para-military forces against HIV/AIDS during last three years;

(b) the year-wise details of funds utilized during the said period;

() whether during 2010, funds allocated for awareness of HIV/AIDS among
para-military forces has been diverted afds and LCDs have been purchased;

(d) if so, the details thereof;

(e) whether Government has enquired into the matter and booked the guilty
for irregularities;

(M if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) and (b) The details of fund allocated and utilized by
CentralArmed Police Forces (CAPFs) towards awareness campaign for para-military
force against HIV/AIDS during last three years is given in Statenfagbelow).

(c) and (d)The purchases of items includidgCs and LCDs were part of the
establishment of Offices/Common Training Centres (CTC) for conducting various
training, courses, seminars and workshops for creating awareness of HIV/AIDS to
the CentralArmed Police Force personndlherefore, the funds, used fACs/LCDs
cannot be said to have been diverted.

(e) to (g) Does not arise.
Satement

Year-wise detail of fund allocated and utilized for aeaess campaign for CAPF
against HIV/AIDS during the last three ysaare as under:

CAPF Fund allocation (year-wise)
2009-10 2010-11 2011-12
Allocated Utilized Allocated Utilized Allocated Utilized
(in Rs.) (in Rs.) (inRs.) (nRs.) (in Rs.) (in Rs.)

1 2 3 4 5 6 7

Assam Rifles 31,35,012  31,35012 12,27,000 12,27,000 88,500 88,500
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1 2 3 4 5 6 7
BSF 16,99,564  16,99,564 17,81,000 17,17,544 Nil Nil
CRPF 3737630  37,37,630 23,28,597 14,00,9260,00,000* -
CISF 3,02,212 302,212 1,78,500 1,78,500 Nil Nil
ITBP 95,33,627  95,33,627 12,89,452 12,89,452 155,699 1,55,699
SSB 7,70,000 7,70,000 4,66,000  4,66,000 Nil Nil
NSG 45,000 45,000 1,51,500 1,51,500 Nil Nil

* This amount is allotted to CRPF for procurement of 04 number of flowcytometer for 04
ART centres.These could not be purchased due to revision of the QRS and is under

process.

Team to assess damage due to flood Assam

66. SHRIARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of HOMEAFFAIRS be pleased to state:

(@) the State-wise, details of damage to lives and property due to flood in
Assam and other States this year;

(b) whether Central Government has sent a team to assess the damage due
to flood in Assam;

(c) if so, the details thereof;
(d) if not, the reasons therefor;

(e) whether Government has announced a package to flood affected areas
and rehabilitation of displaced people;

(f) if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) The details of damage to lives,
property and crops due to rain oriented natural calamities including floods, as
reported by theAssam and othert&e Governments in the year 2012 are given in
Statement $eebelow).
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(b) to (d) Upon receipt of a memorandum frotat& Government oAssam,
an InterMinisterial CentralTeam visited the &cted areas from 10th to 12th July
2012 for on-the-spot assessment of damages caused by the flood of 2012. The report
of the Team is being processed for placing before Maristerial Group and High
Level Committee (HLC) for consideration.

(e) to (g) With regard to announcement of package to flodéctééd areas
and rehabilitation of displaced people, it is required to be undertaken by the
concerned State Government from its own resources/Plan funds.

It is also mentioned that the financial assistance to the people affected by
such calamities from designated fund of State Disaster Response Fund/National
Disaster Response Fund is towards relief and not for compensation of loss. The
objective of such fund is to assist the affected persons to start their economic
activities again. The relief is by way of gratuitous assistance as an immediate help to
overcome the stress.

However in the aftermath of floods of 2012, the Government of India
immediately released an amount of Rs. 500 crore to the Governméssai for
undertaking relief measures of immediate nature in the affected areas of the State.

Statement

State-wise details of damage due to flash floods/floods/landslides/cloudburst etc.
during 2012-13

(Provisional)As on 02.08.2012

SI.No. State/UT No. of human No. of cattle No. of Cropped area
lives lost heads lost houses affected (lakh
damaged hectares)

1 2 3 4 5 6

1. Andhra Pradesh - - - —

2. Arunachal Pradesh 2 83 229 0.27
3. Assam 128 6249 453000 255
4. Bihar 3 - 232 -
5. Chhattisgarh 5 65 - -

6. Goa 1 2 A3 -
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1 2 3 4 5 6
7. Gujarat 26 67 2676 -
8. Haryana - - - -
9. Himachal Pradesh 11 04 A -

10.  Jharkhand - - - -
11. Jammu and Kashmir - - - -
12. Karnataka - - - -
13.  Kerala 2 25 1177 0.30256
14. Madhya Pradesh - - - -
15.  Maharashtra - - - -
16. Meghalaya - - - 0.0015

17.  Mizoram - - - -

18. Odisha - - - -
19.  Punjab 3 - 5 -
20.  Sikkim - - - -

21.  Tamil Nadu - - - -

22.  Uttar Pradesh 5 - - -

23.  Uttarakhand 21 161 107 -

24.  West Bengal 176 12647 49054 04671
ToTtaL 403 19308 506608 3.591

Centralised record of illegal migrants

67. DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH:

Will the Minister of HOMEAFFAIRS be pleased to state:

(@ whether Government/Ministry maintains Centralised records of illegal
migrants;
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(b) if so, the details thereof;
(¢) if not, the reasons therefor;

(d) whether data has been compiled for people overstaying in the country
for the last two years; and

(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) No data can be maintained in
respect of foreign nationals who have entered into India without valid travel
documents since their entry is clandestine and surreptitious. HowkgeBureau of
Immigration compiles data of foreigners who enters into India legally through the
authorized Immigration Check Posts and are found to be overstaying.

(d) vyes, Sir Details of foreign nationals who had entered into the country
on valid travel documents and were found to be overstaying during the last two
years are given below:

Year Number of foreign nationals found to
be overstaying as on 31st December

2010 69,188

2011 67,945

(e) Does not arise.
Crimes against women

68. SHRI P BHATTACHARYA:
SHRIMATI JAYA BACHCHAN:

Will the Minister of HOMEAFFAIRS be pleased to state:

(@ whether it is a fact that the crimes against women, especially the
teenagers has alarmingly risen in the country;

(b) whether it is also a fact that the National Capital is on top of the list of
such crimes;

() what steps Government has taken to solve the problem and make the
police force accountable for not registering the crimes in many cases; and
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(d) whether Government proposes to achéhe crime related laws to make
them more stringent so that exemplary punishment is awarded to such criminals?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH) (a) to (d)As per the information provided by the National
Crime Records Bureau (NCRB}afe/UTFwise details of crimes under féifent heads
and cases registered, cases charge sheeted, cases convicted, persons arrested,
person charge sheeted and persons convicted for crimes against women and
children for the years 2009, 2010 and 2011 respectively are given at Statement | and
Il respectively [SeeAppendix 226Annexure 182].There is no evidence to suggest
that Delhi tops the list in such crimes.

As per Seventh Schedule, ‘Police’ and ‘Public Order’ are State subjects under
the Constitution, and as such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crimes, including crimes against
women and children, lies with thetd®e Governments and Uniomerritory
Administrations. Howeverthe Union Government attaches highest importance to the
matter of prevention and control of crime against women and children.

Ministry of Home Affairs has sent a detailed advisory on Crime against
Women dated 4th Septemp@009 to all &ate Governments/$T wherein it has been
specifically stated in 5(ix) there should be no delahatsoeverin registration of
FIR in all cases of crime against women.

Another detailed advisory on crimes against children dated 14th 200
has been sent by the Central Government to all State Governments and UT
Administrations wherein it has been specifically stated in 3(iii) There should be no
delay whatsoeverin registration of FIRs in all cases of crime against children.

A high powered committee constituted under the chairmanship of the union
Home Secretary examined the recommendations of the 172nd Law Commission report
on ‘Review of Rape Laws’, National Commission f&omen and suggestions from
various quarters on the subject and submitted its report along with the draft Criminal
Law (Amendment) Bill, 2011 and recommended to Government for its enactment. The
draft was further examined in consultation with the MinisthyWddmen and Child
Development and the Ministry of Law and Justice and draft Criminal Law
(Amendment) Bill 2012 was preparetipproval of the Cabinet has been sought for
introduction of the said Bill in the Parliament. One of the highlight of the bill is
enhancement of punishment under Sections 354 and 509 of IPC.
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Mobile sim cards obtainedby using fake documents

69. SHRI BHARATSINH PRABHATSINH FARMAR:
SHRI ARSHOTTAM KHODABHAI RUPALA:

Will the Minister of HOMEAFFAIRS be pleased to state:

(@ whether Government is concerned about the fact of crimes increasing
very sharply by using mobile SIM card obtained by fake documents and Police
Department is finding huge difficulties to trace out such criminals due to lack of
correct address;

(b) what action has been taken by Central Government in this regard,;

() what action has been taken by Ministry in coordination with Ministry of
Communications and State Governments to plug this loophole; and

(d) how many crimes have been registered during last three years by using
mobile SIM cards obtained by fake documents?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) Instances of violation of guidelines for subscriber
verification by service providers including sale of SIM cards on fake POI/POA
documents etc. have been reported.

(b) and (c) Licence agreement for UASL/CMTS mandates that “The licensee
shall ensure adequate verification of each and every customer before enrolling him
as a subscriber”. Department @&lecom being the licensor of all the telecom
services issues necessary instructions to service providers from time to time in this
regard. TERM cells are carrying out random sample CAF verification on periodic
basis and in non-compliant cases, penalty is imposed on the TSP apart from
provision for subscriber disconnection. In order to deal with the issue of forged
documents for obtaining mobile connections, DepartmenTedécom has issued
directions to lodge complaints/FIR against customer/Franchisee/Service provider
under law of the land. Law enforcement agencies (LE#)-motocan also register a
case/FIR under relevant provisions of CrPC/IPC Ag.per directions of Hon'ble
Supreme Court, a Joint Expert Committee under the Chairmanship of Secretary
(Telecom) having two members each from Departmenfedécom andTelecom
Regulatory Authority of India have been constituted to examine the proposed
revised guidelines for verification of custorteeridentity Report of committee is
expected shortly

(d) As per data received from Department Talecom. 10631 complaints/
FIRs have been lodged with Police till 31.03.12 covering approx. 62820 connections.
Further as per available data, 322 franchisees where cancelled and Rs. 1809061/- was
imposed as fine.
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Concern of NHRC over fake encounters

70. SHRI KANWAR DEEP SINGH: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether the National Human Rights Commission (NHRC) has expressed
its serious concern over increase in fake encounters in the past few years;

(b) if so, whether Government has sought details of fake encounters from
the State Governments/NHRC in the past few years;

(c) if so, the details thereof; and

(d) the steps taken by Government to check fake encounters in the country
in which innocent people die?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) to (c)Yes, SirAs per data of National Human Rights
Commission (NHRC), cases of fake encounters have increased in the past few years.
State-wise details of the total of 507 cases registered by NHRC of alleged fake
encounters by police, defence and para-military forces during the period 2009-2010
to 2012-2013 (upto 25.7.12) are given in Statem8atlfelow).

(d) As per the Seventh Schedule of the Constitution of India, “Police” and
“Public Order” are State Subijects. It is for the State Governments to take action in
every crime. The Central Government issues advisories, while the NHRC issues
guidelines and recommendations to be followed by ttede§/'UB in all cases of
deaths in the course of police action.

Statement

State-wise details of totdd07 cases registered by NHRC of alleged fake
encounters by police, defence and para military force during the period
2009-10to 2012-2013(upto 25.7.12

SI.No. State’s/UT’s 2009-10 2010-11 2011-12 2012-13  Total

(Upto 25/07/2012)

1 2 3 4 5 6 7
1 Arunachal Pradesh 0 0 1 0 1
2. Andman and Nicobar 0 0 1 0 1

3. Andhra Pradesh 0 3 5 3 11
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1 2 3 4 5 6 7
4.  Assan 5 7 18 18 48
5. Bihar 1 3 8 0 12
6.  Chhattisgarh 3 5 12 6 26
7. Delhi 1 2 4 2 9
8. Guijarat 0 2 2 4 8
9. Haryana 0 2 7 1 10
10. Jammu and Kashmir 2 1 11 0 24
11. Jharkhand 1 6 20 3 30
12. Karnataka 1 0 5 0 6
13. Madhya Pradesh 1 8 7 3 19
14.  Maharashtra 4 1 2 1 8
15.  Manipur 32 12 6 6 56
16. Meghalaya 1 3 2 0 6
17. Odisha 3 7 8 5 23
18. Punjab 1 1 2 1 5
19. Rajasthan 0 3 8 2 13
20. Tripura 0 0 2 0 2
21.  Tamil Nadu 6 2 8 0 16
22. Uttar Pradesh 30 40 42 19 131
23. Uttarakhand 7 0 3 0 10
24, West Bengal 4 11 13 4 32

TotAL 103 129 197 78 507
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Report of interlocutors on Jammu and Kashmir

71. SHRI H.K. DUA:
SHRI D. RAJA:

Will the Minister OF HOMEAFFAIRS be pleased to state:

(@ whether Government accepted the report of the three interlocutors on
Jammu and Kashmir;

(b) if so, what are the steps it is planning to take to implement various
recommendations made by the interlocutors; and

() whether Government is considering to set up a special mechanism to
implement the interlocutts report?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) The Government has not taken any decision on the
report.

(b) Does not arise.
(¢) No, Sit
Seps taken to curb naxalism

72. DR.V. MAITREYAN: Will the Minister of HOMEAFFAIRS be pleased to
state:

(@ whether the naxal activities are on the rise in the country;

(b) if so, the details of the States and districts affected by naxalism, damage
of properties, naxalites arrested and killed during each of the last three years and the
current year Sate-wise;

(¢) the details of the high level meetings held including with Chief
Ministers) and Director(s) General of Police of the States concerned and the
outcomes thereof;

(d) the details of the relief provided to the families of victims of naxalism;
and

(e) the steps taken by Government including launching joint operations,
amendment of existing laws and setting up special commando units to curb
naxalism?
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THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) and (b)The CPI (Maoist), the main Lef#ving
Extremist (IWE) group, has been trying to expand its activities in varidage$ of
the country The Sates of Chhattisgarh, Jharkhand, Bihar and Odisha are considered
badly afected by LeftWing Extremism.The Sates ofWest Bengal and Maharashtra
are considered partially fatted. The Sates ofAndhra Pradesh, Madhya Pradesh
and Uttar Pradesh are considered slightly affected States. There is substantial
improvement in the situation iAndhra Pradesh anWest Bengal, whereasWE
violence has remained low-key in Uttar Pradesh and Madhya Pradesh. The details of
left wing extremism violence affected districts for the last three years (2009 to June,
2012) are given in Statement$debelow). It is further clarified around 26 districts in
India account for nearly 80% of the totaWE violence.The total number of
‘violence affected’ districts has to be viewed in this overall context.

The details of damage to the government property is not fully maintained by
the Ministry of Home Affairs. However the details of damage to economic
infrastructure in naxal affected areas from 2009 to 2012 (upto 15th July) are given in
Statement-Il $eebelow). The State-wise details of naxals arrested and naxals killed
during last three years are given in StatementSdepelow).

(c) During the high level meetings held with the Chief Ministers, the Chief
Secretaries and the Director Generals of Police of theWaft) Extremism &ected
States, the latest WE scenario in the country is generally reviewed. In these
meetings, a number of strategic and tactical issues concerning security and
development interventions, are discussed to fine tune celWEr strategy

(d) The Security Related Expenditure (SRE) Scheme of the Government of
India provides ex-gratia payment of Rs. 1 lakh to the family of civilians killed and Rs.
3 lakh to family of security personnel killed due to naxal attacks. Under the Central
Scheme foAssistance to Civilian¥ictims/Family ofVictims of Terrorist, Communal
and NaxalViolence, an amount of Rs. 3 lakh is given to dependants of deceased
civilians for death or permanent incapacitation. Besides this, the State Governments
have their own policy for payment @&x-gratia to the families of civilians and
security personnel killed in naxal attacks.

(e) In order to contain WE, review of existing laws and formulation of new
laws and institutions is a continuous process depending upon the requirements and
ground realities. The Central Government has taken various measures to control Left
Wing Extremism which includes augmenting the strength of CeAnmrakd Police
Forces; establishment of National Security Guard (NSG) hubs at Chennai, Kolkata,
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Hyderabad and Mumbastrengthening and re-organizing of Multi-Agency Centre to
enable it to function on 24x7 basis; and sanctioning of new Specialized India
Reserve Battalions (SIRB). The Central Government also proposes release of funds
under the Special Infrastructure Scheme to thateS of Bihar Chhattisgarh,
Jharkhand and Odisha to raise Spedatk Force to combatVLE. The Unlawful
Activities (Prevention)Act, 1967 has been amended to strengthen the punitive

measures.
Satement-|
LWE affected idtrict
State 2009 2010 2011 2012
(upto June 30)

Andhra Pradesh 22 11 17 11
Bihar 32 31 31 30
Chhattisgarh 16 16 14 19
Delhi 6 7 6
Guijarat 4 1
Haryana 1 0
Jharkhand 24 23 24 23
Karnataka 4 7 10 7
Kerala 14 9 1 7
Madhya Pradesh 4 3 4
Maharashtra 4 7 2
Odisha 19 23 22 16
Punjab 1 11 9 12
Rajasthan 0 1 0
Uttarakhand 9 4 4 4
Uttar Pradesh 9 1 8 8
Tamil Nadu 6 7 7 3
West Bengal 15 15 12 15
Tripura 2 2 2
Assam 3 10 3
Arunachal Pradesh 2 0
ToTAL 208 196 203 173




Satement-1 |

Incidents of economic targets by LWE extremists all over the country

2009 2012 (upto 15.07.2012)
Total Total Total
1 2 3 4 5 8
Economic  Andhra Pradesh  Uranium Mines 0 17 0 24 0 0(0) 5(10)
targets Essar steel 0 0 0 0(0)
Chhattisgarh NMDC 2 11 2 0(2)
Essar pipe lines 1 1 0 0(0)
BRO 0 0 0 0(0)
Gramin Sadak Nirmaivojana 4 3 4 14)
Odisha Essar pipe lines 5 1 2 1(0)
Gramin Sadak NirmaiYojana 2 4 3 2(2)
Maharashtra BRO 0 1 0(0)
Madhya Pradesh Gramin Sadak Nirmaivojana 0 0 1(0)
Bihar Cement Plant 0 0 0 0(0)
Solar Plate 2 0 0 0(0)
Gramin Sadak NirmaYojana 1 1 2 0(2)
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1 2 8
West Bengal 0 1 0 0(0)

Madhya Pradesh - - 1(0)

Power plant Andhra Pradesh 0 1 0 0(0) 0(0)
Chhattisgarh 0 0 0 0(0)

West Bengal 0 1 0 0(0)
Maharashtra 2 1 0 0(0)

Mining Odisha 1 1 1 0() 1(6)
Jharkhand 2 6 2 0(2)
Chhattisgarh 0 0 3 1(3)

Andhra Pradesh 0 0 0 0(0)
Maharashtra 0 1 0 0(0)
W.B. 0 1 0 0(0)

Pole/ Chhattisgarh 7 1 3 0(2) 0(2)

transmission Odisha 0 0 0 0(0)
Jharkhand 0 1 0 0(0)
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Panchayat Chhattisgarh 0 23 3 31 0 10 0(0) 3(4)
Bhawan Jharkhand 7 4 0 1(0)
Andhra Pradsesh 0 0 0 0(0)
Maharashtra 8 6 6 1(0)
Bihar 3 0 1 0(1)
Odisha 3 1 1 0(1)
West Bengal 2 7 2 0(2)
School Chhattisgarh 7 71 13 39 2 27 3(0) 3(13)
Building Andhra Pradesh 0 1 0 0(0)
Jharkhand 37 7 6 0(3)
Bihar 21 10 18 0(10)
Maharashtra 1 0 0 0(0)
Odisha 5 8 1 0(0)
Forest road, 126 126 158 158 147 147  116(96) 116(96)
culverts etc.
ToTtAL 362 362 365 365 293 293 160 (178) 160(178)

Figures in Brackets are of corresponding period for 2011

Gy T suonsand paiieisun
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Satement-111

Details of Naxals arrested and Naxals killed

State 2009 2010 2011 2012
(upto July 31)

Naxals Naxals Naxals Naxals Naxals Naxals Naxals Naxals
Arrested Killed Arrested Killed Arrested Killed Arrested Killed

1 2 3 4 5 6 7 8 9
Andhra Pradesh 358 17 289 13 158 4 176 3
Bihar 341 2 364 5 428 14 278 5
Chhattisgarh 421 142 902 83 509 A 190 28
Delhi 1 0 5 0 01 0 1 0
Guijarat 0 0 17 0 0 0 0 0
Goa 0 0 2 0 0 0 0 0
Haryana 31 0 0 0 0 0 0 0
Jharkhand 367 31 359 15 380 16 219 5
Karnataka 29 0 6 1 01 0 2 0
Kerala 1 0 10 0 03 0 0 0
Madhya Pradesh 11 0 0 0 06 0 1 1
Maharashtra 50 4 76 3 A 3 48 2
Odisha 176 14 247 10 171 23 83 4
Punjab 3 0 4 0 01 0 0 0
Tamil Nadu 14 0 21 0 0 0 4 0
Uttar Pradesh 35 1 7 0 13 0 6 0
Uttrakhand 0 0 1 0 0 0 0 0
West Bengal 143 8 536 42 238 5 49 1
Assam 0 0 0 0 22 0 10 4
Arunachal Pradesh 0 0 0 0 05 0 0 0

TotaL 1981 219 2916 172 2030 9 1067 53
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Cases involving foreigners in sex trade

73. SHRI SANJA’ RAUT: Will the Minister of HOMEAFFAIRS be pleased
to state:

(@ whether the Ministry has issued latest advisory asking the States to
probe cases involving foreigners in the sex trade;

(b) whether it is a fact that human trafficking ring involved in trafficking
girls from Ukraine, Uzbekistan and Kazakhstan has been unfolded in the country
recently; and

(c) if so, what action has been taken against the human trafficking ring?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) No, Sir

(b) and (c) Instances of involvement of girls from Ukraine, Uzbekistan and
Kazakhstan in prostitution have been reportddtion has been taken under the
relevant sections of I and IPC.

Loss due to flood inAssam

74. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(@) the details of total loss incurred due to disaster caused by the massive
flood and erosion ilAssam recently in terms of life, property including land area,
crops, animals, roads, bridges and embankments till date;

(b) whether the Central Government has released additional fund as well as
allocation made foAssam from Calamity Relief Fund (CRF), National Calamity
Contingency Fund (NCCF) and other sources to boost the relief and rehabilitation
work; and

(c) if so, the details thereof and details of measures being taken in the relief
and rehabilitation till date?

THE MINISTER OF SRTE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c)As per information received
from the Government of\ssam, the details of loss/damages caused due to floods/
landslides during current monsoon season of 2012 in the State are given as under:

SI.No. Loss/damages

1 No. of human lives lost 128
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SI.No. Loss/damages

2, No. of cattle heads lost 6249
3. No. of houses damaged 4.53 lakh
4. Cropped areas affected (lakh hectares) 2.55 ha.
5. Roads (in kms) 3033 kms
6. No. of Bridges/ culverts/timber bridges 1252
7. Embankments (in kms) 11.50 km (53 breaches)

Following the visit of Hon’ble Prime Ministerthe Government of India
immediately released an amount of Rs. 500 crore from Calamity Relief Fund (CRF)/
now State Disaster Response Fund (SDRF) and National Calamity Contingency Fund
(NCCF)/now National Disaster Response Fund (NDRF) to the Governméssam
for undertaking relief measures of immediate nature in the affected areas of the State,
as under:-

(Rs. in crore)

2nd Installment of Central share of SDRF for the year 2011-12 124.63
released on 2.7.2012

1st and 2nd Installments of Central share of SDRF for the year 261.73
2012-13 released on 2.7.2012

About 25% Central share of 1st installment of SDRF due for the 68.64
year 2013-14 released in advance during 2012-13, on 2.7.2012

Released on an ‘on account’ basis from National Disaster Response 45.00
Fund on 27.7.2012

ToTaL 500.00

The main objective of the relief fund is to assist the affected persons to start
their economic activities again and the relief is by way of gratuitous assistance as
an immediate help to overcome the stress. The relief measures are to be undertaken
by the State Government concerned.

Further the rehabilitation of people fatted due to flood and erosion is
required to be undertaken by the concerned State Government from its own
resources/Plan funds.
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Missing persons in Rajasthan

175. SHRIASHK ALI TAK: Will the Minister of HOMEAFFAIRS be pleased
to state:

(@ the number of persons, men, women, boys and girls separately went
missing in Rajasthan during the last three years;

(b) out of above, the number of persons who have been found and reunited
to their families; and

(¢) the number of persons who are still untraceable at present and the
details of the action being taken to find them?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH) (a) to (c)As per the available information, the details of
number of persons, men, women, boys and girls traced/untraced in the State of
Rajasthan are given in Statemer8eg¢below).

As per Seventh Schedule, ‘Police’ and ‘Public Order’ are State subjects under
the Constitution, and as such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crimes, including crimes against
women and children, lies with thetaé®e Governments and Uniomerritory
Administrations. Howeverthe Union Government attaches highest importance to the
matter of prevention and control of crime against women and children. Ministry of
Home Affairs has issued afidvisory on missing children on 31st Janya2@12 to
all the Sate Governments/URdministrations.

T Original notice of the question was received in Hindi



Statement

Details of number of persons, men, women, boys and girls traced/untraced in the State of Rajasthan

Missing Traced Untraced

0] SIaMSUY UM\ 0ST

Children Adult Children Adult Children Adult

Male Female Total Male Female Total Male FemaleTotal Male Female Total Male Female Total Male Female Total

2009 1248 1483 2731 1812 2566 4378 1044 1179 2223 1349 1981  33&W 304 508 463 585 1048

2010 1541 1951 3492 2316 3206 5522 1268 1574 2842 1726 2483 42038 377 650 590 723 1313

[VHEVS VACYY]

2011 1635 2539 4174 2351 3952 6303 1306 2085 3391 1671 3043 47329 454 783 680 909 1589

2012* 321 494 815 486 961 1447 176 263 439 204 401 605 145 231 376 282 560 842

. Figures are upto May 2012.
. Source of information is State Crime Records Bureau, Rajasthan.
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Increasing influence of maoists

176. SHRI RAGHUNANDAN SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether it is a fact that the influence of Maoists is continuously
increasing in the country;

(b) if so, Governmens$ reaction thereto;

(¢) whether State Governments are needed to be further equipped to weaken
this influence; and

(d) if so, the scheme chalked out by Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) and (b)lhe influence of Maoists inWE affected
areas is assessed on the basis of both overground activities by Front Organizations
and violent activities by Underground Cadres. The profile of both these activities
keeps changing in different districts at different times. The number of districts which
have witnessed some form ofME activities since 2009 are as under:

Year LWE Activity Total
Violence afected Under Influence

2009 91 117 208

2010 9% 101 196

2011 84 119 203

(c) and (d) The Central Government has a holistic two pronged approach to
combat WE. It supplements the fefts of Sate Governments through security
related and development related interventions. In security related intervention, apart
from directly deploying CAPFs the Government of India provides assistance for
capacity building by the States through schemes like the security related expenditure
scheme, special infrastructure scheme, construction of fortified police stations etc. In
the development front, the Central Government is implementing special scheme for
LWE afected areas like the Integratédtion Plan (IAP), Road Requirement Plan-I
etc. It is the belief of the Government of India that a combination of calibrated police
action, focused development efforts and improvement in governance will yield the
desired results against\lE.

t Original notice of the question was received in Hindi
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Naxal attacks

1t77. SHRI RAGHUNANDAN SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state :

(@ the number of naxal attacks taken place in various States from June,
2009 to June 2012 and the number of persons killed in these attacks and the
quantum of loss of property and lives suffered in these attacks;

(b) the number of police personnel, civilian and naxalites killed in these
attacks and number of naxalites captivated;

(¢) the number of arms confiscated from these naxalites and number of arms
the naxalites looted; and

(d) the State-wise details of number of foreign make arms and number of
country make arms out of the confiscated arms?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) and (b) The State-wise details of incidents of violence,
civilians and security forces killed, naxals killed and naxal arrested from June, 2009 to
June, 2012 are given in StatementSeé below). The details of damage to the
Government property is not fully maintained by the Ministry of HoAféairs.
However the details of damage to economic infrastructure in naXattefl areas
from 2009 to June, 2012 are given in Statemen$depelow).

(c) and (d) The details of the number of foreign made arms and the number of
country made arms have not been maintained separatelyever the details of
total arms confiscated from the naxalites and the number of arms looted by the
naxalites from June, 2009 to JuB012 are given int&tement-Ill Seebelow).

T Original notice of the question was received in Hindi
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State-wise details of incidents of violence civilians and security forces killed, naxals killed and naxals arrested

from June2009to June2012

State 2009 (June 1st to December 31st) 2010

Incidents/  SFs Civilians Naxals Naxals Incidents/ SFs Civilians Naxals Naxals

Deaths killed killed killed arrested Deaths  killed killed killed arrested
1 2 3 4 5 6 7 8 9 10 11
Andhra Pradesh 36(11) 0 11 10 228 100(24) 0 24 13 289
Bihar 133(32) 7 25 1 235 307(97) 25 72 5 364
Jharkhand 424(121) 45 76 14 244  501(157) 25 132 15 359
Chhattisgarh 296(177) 69 108 80 240  625(343) 172 171 83 902
Madhya Pradesh 0 0 0 0 11 7(0) 1 0 0 0
Maharashtra 67(37) 18 19 2 2 94(45) 10 35 3 76
Odisha 135(40) 21 19 10 117 218(79) 17 62 10 247
Uttar Pradesh 6(1) 0 1 1 22 6(1) 0 1 0 77
West Bengal 227(137) 1 125 8 138 350(258) 3B 223 42 536

0] SIaMSUY USNINA
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1 2 3 4 5
Karnataka 1(0) 0 0 0
Kerala 0 0 0 0
Haryana 1(0) 0 0 0
Tamil Nadu 0 0 0 0
Assam 0 0 0 0
Delhi 0 0 0 0
Guijarat 0 0 0 0
Goa 0 0 0 0
Punjab 0 0 0 0
Uttrakhand 0 0 0 0
ToTAL 1326(556) 172 334 126

1287 2213(1005)

2916

Figuresin bracket indicate the number of deaths.

SFs Security Forces

[VHEVS VACYY] 0} SIBMSUY USNIW ST
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State 20011 2012 (yp to June 30th)

Incidens/  SFs Civilians Naxals Naxals Incidents/ SFs Civilians Naxals Naxals

Deaths  killed killed killed arrested Deaths killed killed killed arrested
1 2 3 4 5 6 7 8 9 10 11
Andhra Pradesh 54(9) 0 9 4 158 41(5) 1 4 3 133
Bihar 316(63) 3 60 14 428  111(18) 1 17 5 214
Jharkhand 517(182) 3 149 16 380 286(95) 2 73 3 187
Chhattisgarh 465(204) 8o 124 A 509 211(65) 33 32 26 166
Madhya Pradesh 8(0) 0 0 0 6 9(0) 0 0 1 1
Maharashtra 109(54) 10 a4 3 A 79(35) 14 21 2 4
Odisha 192(53) 14 39 23 171 116(26) 11 15 4 2
Uttar Pradesh 1(0) 0 0 0 13 1(0) 0 0 0 6
West Bengal 92(45) 2 43 5 238 5(0) 0 0 1 40
Karnataka 1(1) 0 1 0 1 3(0) 0 0 0 2
Kerala 2(0) 0 0 0 3 0(0) 0 0 0 0
Tamil Nadu 0 0 0 0 0 0 0 0 4

0] SIaMSUY USNINA
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1 2 3 4 5 6 7 8 9 10 1
Assam 3(0) 0 0 0 2 2(0) 0 0 4 5
Delhi 0 0 0 0 1 0 0 0 0 1
Punjab 0 0 0 0 1 0 0 0 0 0
Arunachal Pradesh 0 0 0 0 5 0 0 0 0 0
ToTAL 1760(611) 142 469 9 2030 864(244) 82 162 49 875
Figures in bracket indicate the number of deaths.
SFs Securly Forces
Satement-11
Incidents of economic targets by LWE extremists all over the country
2009 2010 2011 2012
(upto 30.06.2012)
Total Total Total Total
1 2 3 4 5 6 7 9 10 11
Economic  Andhra Pradesh  Uranium Mnes 0 17 0 24 18 0(0) 4(10)
targets Essar steel 0 0 0(0)

[VHEVS VACYY] 0} SI9MSUY USNIWA 9GT
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Railway

Chhattisgarh

Odisha

Maharashtra
Madhya Pradesh

Bihar

Jharkhand

Andhra Pradesh

Bihar

Chhattisgarh

NMDC
Essar pipe lines
BRO

Gramin Sadak NirmalYojana
Essar pipe lines

Gramin Sadak Nirmaiojana
BRO

Gramin Sadak NirmaiYojana
Cement Plant

Solar Plate

Gramin Sadak NirmaiYojana
Gramin Sadak NirmaiYojana

Essar Pipe lines

17

1

24

1

31

0(1)
0(0)
0(0)

1(4)
10)
12)
0(0)
10)
0(0)
0(0)
0(2)
0(0)
0(1)
0(0)
1(3)

6(5)

1(10)

9(19)

0] SIaMSUY USNINA
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1 2 4 5 6 8 9 10 11
Jharkhand 17 13 10 2(7)
Maharashtra 0 0 0 0(0)

Odisha 10 7 7 0(4)
West Bengal 6 7 0 0(0)
Uttar Pradesh 0 2 0 0(0)
Telephone Andhra Pradesh 0 67 4 2 51 11) 22 (25)
exchange/ Bihar 24 14 25 10(16)
tower Maharashtra 1 1 2 1(0)
Chhattisgarh 10 2 3 0(2)
Jharkhand 14 6 8 2(3)
Odisha 18 17 1 73)
West Bengal 0 1 0 0(0)
Madhya Pradesh . - - - 1(0)
Power plant Andhra Pradesh 0 2 1 0 0 0(0) 0(0)

[VHEVS VACYY] 0} SI9MSUY USNIWA 8ST
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Mining

Pole/

transmission

Panchayat

Bhawan

Chhattisgarh
West Bengal
Maharashtra
Odisha
Jharkhand
Chhattisgarh
Andhra Pradesh
Maharashtra
WB
Chhattisgarh
Odisha
Jharkhand
Chhattisgarh
Jharkhand
Andhra Pradsesh

Maharashtra

23

31

10

0(0)
0(0)
0(0)
0(1)
0@)
13)
0(0)
0(0)
0(0)
0@)
0(0)
0(0)
0(0)
10)
0(0)

1(0)

1(6)

0(2)

34)
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1 2 3 4 5 6 7 8 9 10 11
Bihar 3 0 1 0(1)
Odisha 3 1 1 1(2)
West Bengal 2 7 2 0(2)

School Chhattisgarh 7 71 13 39 2 27 3(0) 3(13)
Building Andhra Pradesh 0 1 0 0(0)
Jharkhand 37 7 6 0(3)
Bihar 21 10 18 0(10)
Maharashtra 1 0 0 0(0)
Odisha 5 8 1 0(0)

Forest road, 126 126 158 158 147 147 114(89) 114(89)

culverts etc.

TotaL 362 362 365 365 293 293 156 (168) 156 (168)

Figuresin Brackets are of corresponding period for 2011

[VHEVS VACYY] 0} SI9MSUY USNIWA 09T
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Statement-111

State-wise details of arms looted by LWE groups from Security Forces and arms
recovered from naxalites

State 2009 (June 1 to 2010 2011 2012
December 31) (up to July 31)

Arms Arms Arms  Arms  Arms  Arms  Arms  Arms

looted reco looted reco looted reco- looted reco
from vered from vered from vered from vered
SFs from SFs  from SFs  from SFs  from

naxalites naxalites naxalites naxalites

1 2 3 4 5 6 7 8 9
Andhra Pradesh 0 65 0 43 0 24 0 35
Bihar 10 4 46 59 0 171 0 103
Jharkhand 4 9% 11 217 15 165 19 a
Chhattisgarh 37 61 109 122 28 108 11 48
Madhya Pradesh 0 2 1 1 0 12 0 3
Maharashtra 21 13 0 27 1 12 1 8
Odisha 09 10 0 32 9 63 3 32
Uttar Pradesh 0 11 0 26 0 2 0 2
West Bengal 2 12 51 110 0 74 0 25
Karnataka 0 1 0 0 0 0 0 3
Kerala 0 0 0 0 0 0 0 0
Haryana 0 2 0 0 0 0 0 0
Tamil Nadu 0 0 0 0 0 0 0 5
Assam 0 0 3 0 1 0 0 0
Delhi 0 0 0 0 0 0 0 0
Guijarat 0 0 0 0 0 0 0 0
Goa 0 0 0 0 0 0 0 0
Punjab 0 0 0 0 0 0 0 0
Uttarakhand 0 0 0 0 0 0 0 0

TotaL 103 317 221 642 A 636

@
&
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Increase in crime rate

78. DR. JANARDHAN WAGHMARE: Will the Minister of HOMEAFFAIRS
be pleased to state:

(@ whether according to study conducted by the National Crime Records
Bureau, Crime against Children, kidnapping and abduction has shown Increase in
the past few years in the country;

(b) if so, the factors responsible for increase in crime rate during the past
few years across the country;

() whether the various State Governments are unable to control/check
crimes in their respective States; and

(d) if so, the guidelines/instructions issued by the Union Government to
State Governments to check/control crimes?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) to (d)As per the information provided by the National
Crime Records Bureau (NCRB) State/UT wise details of crimes under kidnapping and
abduction of children and cases registered, cases charge sheeted, cases convicted,
persons arrested, person charge sheeted and persons convicted for crimes against
children for the years 2009, 2010 and R0é&spectively is given a@nnexure | and Il
respectively [SeeAppendix 226Annexure 3 and 4]

As per the seventh schedule to the Constitution of India ‘Police’ and Public
Order" are State subjects and as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/UnionTerritory Administrations. However Government of India is
deeply concerned with the welfare of children and through various schemes and
advisories to the t8te Governments/Uniomerritory Administrations, augments the
efforts of the $ates/UB.

Ministry of Home Affairs has recently issued afdvisory on missing
children on 31st Januar012 wherein thet&tes/UE have been advised on various
measures needed to prevent trafficking and trace the children. These includes
computerization of records, DNA profiling, involvement of NGOs and other
organizations, community awareness programmes etc. to facilitate the tracing of
missing children.

A separate detailed advisory on crimes against children dated 14tf2QL0y
was sent by the Central Government to afht&/UE wherein they have been
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advised to ensure all steps for improving the safety conditions in schools/
institutions, public transport used by students, childreparks/play grounds,
residential localities/roads etc. It has also been advised that the crime prone areas
should be identified and a mechanism be put in place to monitor infractions in such
areas for ensuring the safety and security of students, especially girls. For this
purpose the tates/UB have been advised to take following steps:

() Increase the number of beat constables;

(i) Increase the number of police help booths/kiosks, especially in remote
and lonely stretches;

@iy Increase police patrolling, especially during nights;

(iv) Posting police officers especially women, fully equipped with policing
infrastructure in crime-prone areas in adequate number

Suicides and fragging among Jawans

79. SHRI BALWINDER SINGH BHUNDER:Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether it is a fact that suicides and fragging are claiming the lives of
more Jawans than bullets in the country;

(b) if so, the details in this regard and reasons therefor; and
() what efforts are being made to prevent them from committing suicide?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) and (b) No SiHowever as reported by the Central
Armed Police Forces (CAPFs) akgsam Rifles (ARs), incident of committing of
suicides and fragging in CAPFs aA&Rs during each of the last three years are as
under:

Name of Force Year

2009 2010 2011

Fragging Suicides Fragging Suicides Fragging Suicides

1 2 3 4 5 6 7

CRPF 05 28 15 28 05 42

BSF 01 26 02 29 02 39
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1 2 3 4 5 6 7
ITBP 0 06 0 05 0 03
SSB 01 12 0 12 02 12
CISF 02 16 0 17 02 11
Assam Rifles 0 03 0 10 0 09
NSG 0 0 0 0 0 03

(©) In order to check the suicides and find out the reasons behind the same,
a study was got conducted through Bureau of Police Research and Development
(BPR and D) into the factors causing stress in Forces and to suggest the remedial
measures for the same. The team, in its report.

(©) In order to check the suicides and find out the reasons behind the same,
a study was got conducted through Bureau of Police Research and Development
(BPR and D) into the factors causing stress in Forces and to suggest the remedial
measures for the same. The team, in its report submitted in June, 2004 made
recommendations which were broadly classified under three hdadsganizational
(37 recommendations), Individual (8 recommendations) and Governmental
(3 recommendations). Government has already considered these recommendations to
address the stress related problems, their causes and effects on the personnel to
check the incidents of suicides.

Furthermore, a Court of Inquiry is conducted into every such incident to
ascertain its causes and circumstances. The causative factors in most of the cases
were found to be generally the personnel and domestic problems like marital
discords, personal enmjtynental illness, depression, serious illness AkBS, etc.

In few cases the same could be owing to the work related stress.

However following steps have been taken by the Government to prevent
such cases, including easing of job related stress and improving the working
conditions and mental health of the personnel of CAPFsARE®I-

() Implementing a transparent, rational and fair leave policy;

(i) Grant of leave to the force personnel to attend to their urgent domestic
problems/issues/needs;

iy Regular interaction, both formal and informal, among Commanders,
officers and troops to find out and address their problems;



Written Answers to [8 AUG,, 2012] Unstarred Questions 165
(iv) Revamping of grievances redressal machinery;
(v) Regulating duty hours to ensure adequate rest and relief;

(vi) Improving living conditions through provision of basic amenities/
facilities for troops and their families;

(vi) Motivating the forces through increased risk, hardship and other
allowances;

(vii)  Provision of STD telephone facilities to the troops to facilitate being in
touch with their family members and to reduce tension in the remote
locations;

(x) Better medical facilities for troops and their families including
introduction of Composite Hospitals with specialized facilities;

(®) Organising talks by doctors and other specialists to address their
personal and psychological concerns;

(x) Yoga and meditation classes for better stress management;

(xi) Recreational and sports facilities and provision of team games and
sports etc;

(xiiy  Providing welfare measures like Central Police canteen facility to the
troops and their families, scholarships to their wards, etc.

Allotment of shops without tenders by NDMC

80. PROFANIL KUMAR SAHANI: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether New Delhi Municipal Council (NDMC) has allotted shops in
New Moti Bagh, New Delhi to some co-operative societies without inviting open
tenders;

(b) if so, the details thereof along with a copy of the policy which allows
NDMC to allot shops without inviting tenders; and

() what corrective action Government proposes to take in the matter to
cancel the allotment?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) No, Sir

(b) and (c) Does not arise in view of (a) above.
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Threat of closure of mining project in naxal affected areas

8l. SHRI SHYAMAL CHAKRABORTY: Will the Minister of HOME
AFFAIRS be pleased to state :

(@ whether it is a fact that the Steel Ministry has told the Home Ministry
that the public sector steel plants may face closure in three to four years if adequate
security is not provided to the nearby mining project in Naxal affected areas; and

(b) if so, whether Government has taken any action in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) and (b) The present captive iron-ore mines of Bhilai
Steel Plant (BSP) at Dalli-Rajhara in Chhattisgarh are on the verge of depletion and
are likely to last only for about 4-5 years. The Rowghat iron-ore mine is the
proposed future captive iron-ore mine of B&® which all statutory clearances have
been obtained.

The BSPhas an iconic status since it is a symbol of lisd&glf-reliance since
the early years of our nation-building proce$s. maintain the iron ore supply to
BSP it is necessary to start operations at Rowghat as early as po3sibie. are
two issues connected to the development of Rowghat mines. The first issue is
preparing an area of around 2030 hectares in Kanker and Narayanpur Districts of
Chhattisgarh for extraction of iron ore. Furthéo transport the iron ore from
Rowghat, construction of a railway line of around 90 Kms. passing through Balod-
KankerNarayanpwKondagaon-Jagdalpur is necessaBoth these projects are
located in areas considered to be strongholds of the CPI (Maoist). These projects
have to be completed simultaneously to ensure supply of iron ore to theABSP
attractive compensation package has been put in place for people likely to be
affected by this project.

However the CPI (Maoist), its front genizations and some activists are
vehemently opposing this project. The CPl (Maoist) have threatened violent
reprisals if work on this project is carried out. Their main fear stems from the fact
that this area, once opened up for development, will cease to provide them with
cadres and hideouts to carry on their so-called ‘protracted peoples war’ against the
Indian Sate.A systematic disinformation campaign has also been launched that this
mining activity has corporate linkages, which is completely untrue.

The construction of railway line and other related activities in this remote and
till now inaccessible area, is likely to change the development dynamics of this
backward region and also generate employment to the local people. Since this is a
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public sector project, a number of activities connected with corporate social
responsibility are also proposed to be undertaken in this area. Howlereeto the

threat of CPI (Maoist) and its front organizations, the work at present is running
behind schedule and the contractors are facing serious danger to their lives. This is
just one instance of the myriad ways in which the Maoist insurgency has emerged
as a serious impediment to the nation-building process, wherein they are obstructing
even public sector projects.

In view of the above, the Ministry of Hom&ffairs has held meetings with
the Ministry of Steel and the Ministry of Railways and decided to enhance the level
of security for this project. Howeveit is also necessary to create public opinion
against the disruptive activities of CPI (Maoist) and counter their disinformation and
propaganda campaign against this project.

Missing kids in Delhi

82. SHRI BHUPENDERYADAV: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether it is a fact that Delhi has become ‘Missing Kids’ capital of India
as more than 15 children a day go missing in the city and police have failed to
maintain data and a record of 1,146 children gone missingptill 15, 2012;

(b) whether these missing children land up in begging rings, prostitution,
paedophilic nets and organ trade or end up getting exported for camel jockeying,
which is an organised crime; and

(c) if so, the details of concrete steps Government has taken till date to
trace, save and rehabilitate missing children in capital?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) No, Sir Delhi Police maintains
proper record of each and every child, who is reported to be missing.

(b) No such case has been reported or registered by Delhi Police during the
current year 2012 (upto 15.07.2012).

() The steps taken by the Delhi Police to trace, save and rehabilitate
missing children in capital are as follows:

() The Standing Order No. 252/09, which relates to the duties of Police in
case of missing children, has been revised in the light of the
observations of Hon'ble Delhi High Court in a matter regarding missing
children.
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(i) Concerned staff of Delhi Police is briefed regularly and action is taken
as per the Standing Order by the police station, as and when any such
case is reported;

(iiy Additional Commissioners of Police/Deputy Commissioners of Police
have been instructed to closely supervise and monitor the progress in
the tracing of missing children as per tharfdling Order

(iv) Delhi Police has also establishadti-Human Trafficking Units (AHTUS)
in all districts and has formulated SOP for dealing with cases of missing
children.

(v) A Missing Persons Desk has been constituted in each police station
and the Inspector (Investigation) acts as the Registering Officer of this
Desk and the nominated Juvenielfare Oficers are its member3he
Inspector (Investigation) ensures that immediate action is initiated as per
the Standing Order on receipt of a complaint, and complete records are
maintained regarding efforts made by them to trace the missing child.
SHOs and senior officers regularly monitor/review the functioning of
this desk.

Deferment of liberalised VISA agreement between
India and Pakistan

83. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether it is a fact that the liberalised VISA agreement between India
and Pakistan has been put off as appeared in the news papers;

(b) if so, the details thereof; and

() the reasons for its deferment and the measures being taken by
Government for its early implementation?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) The revised Bilateral visa
agreement between India and Pakistan was to be signed during the Home/Interior
Secretary level talks held in Islamabad on May 24-25, 2012. During the talks, both
sides welcomed the finalization of thésa Agreement and agreed to sign it at an
early date Pakistan side informed that some internal approvals were under process
and theAgreement would be signed once they are in place.
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Fire audit of Government offices/buildings

1t84. DR. YOGENDRA P. TRIVEDI: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@) whether in view of the fire incident taking place in the Mantralaya in
Maharashtra, Government feels that a timely fire audit of all Government offices and
Government buildings is necessary; and

(b) if so, the details whether Government has issued any notice in this
regard and whether it has warned of strict action in the event of not doing so?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b)Yes, Sir ‘Fire Servicesis a
State subject and has been included as a municipal function innléh Schedule
of the constitution of India in terms dfrticle 243-W It is therefore, the primary
responsibility of the State Governments to ensure safety of life and property of the
citizens in the area of their jurisdiction. The Government of India renders technical
advice on Fire Prevention, Fire Protection and Training etc. The Bureau of Indian
Standards under the Department of Consuhigairs in the Ministry of Consumer
Affairs, Food and Public Distribution has published National, Building Code of India
which covers the detailed guidelines for construction, maintenance and fire safety of
the structure. The States are expected to incorporate the guidelines given in the
National Building Code into their local building Bye-laws for fire and life safety
addition, Director General of Civil Defence (Fire) (DGCD) has also issued advisories
to the S$ates and UnionTerritories to ensure implementation of Fire Safety
Guidelines. Following incident of fire in the Mantralaya, Government of Maharashtra
a fresh advisory by the office of DGCD has been issued to all the States to ensure
the proper fire safety measures in such office buildings, which are summarized as
under:-

() The concerned authority responsible for issuing the No Objection
Certificates (NOCs) for office buildings be asked to put up the status of
NOCs obtained by all such offices in the States.

@i It must be ensured that while issuing the NOC, the fire safety provisions
as prescribed by the existingta® Fire ServiceAct and National
Building Code of India for dice buildings have been catered.for

(iiy The concerned departments may be asked to re-inspect/re-check all such
buildings from the point of view of fire protection and means of escape.

t Original notice of the question was received in Hindi
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Approval of proposal to keep NCTC out of purview of IB

185. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether a proposal to keep National Courferrorism Centre (NCTC)
beyond the purview of Intelligence Bureau (IB), moved by the Centre, has been
approved by State Governments and Cabinet at the Centre; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) and (bAfter issue of notification creating National
Counter Terrorism Centre (NCTC), on 03.02.2012 som&té& raised certain
objections with regard to the said notification. Subsequeb#ged on their request
for wider consultation with all thet&es/UnionTerritories, a meeting was held by
the Union Home Minister with all the Chief Ministers/Administrators/Lt. Governors
of all the Sates/UnionTerritories on 5th May 2012, wherein their comments/
objections/suggestions were placed on record. Keeping the NCTC beyond the
purview of Intelligence Bureau (IB) was one of the suggestions emerging out of the
meeting.

The Government of India is committed to account for all the concerns raised
by various $ate Governments/Uniomerritories.A suitable decision in this regard
will be taken shortly

Policemen penalised for custodial deaths

1t86. DR. PRABHA THAKUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number of accused died in police custody during the last three years
and the reasons therefor in general; and

(b) the State-wise number of guilty policemen who have been penalized for
such deaths in their custody during last three years?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) and (b)es, SirAs per available data upto the year
2011 maintained by the National Crime Records Bureau (NCRB), a total of 84, 70 and
104 cases of deaths in police custody were reported during the years 2009, 2010 and
2011. The reasons for these deaths include torture in custiogiyries due to
beating by public before arrest, suicide in custody as well as death due to natural
causes. tates/UB-wise details of cases registered, policemengehaneeted and
policemen convicted under deaths in police custody during the above period are
given in Statement.

t Original notice of the question was received in Hindi.
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State-wise UT details of the cases registered, policemen charge-sheeted and policemen convicted under deaths in police-c
during the year2009, 2010and 2011
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Atr ocities against SCs/S§

87. DR.T. SUBBARAMI REDDY: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether atrocities/crime against dalits and SCs/&E on the rise in the
country;

(b) if so, the crime-wise and State-wise total number of such cases reported/
registered, solved/unsolved during each of the last three years and the current year;

(c) the State-wise details of financial assistance provided to the victims
separatelyduring the said period;

(d) whether the Union Government has issued any advisory to the State
Governments and various Ministries/Departments to check crime against dalits and
SCs/SE; and

(e) if so, the details thereof and the reaction of the State Governments
thereto?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) to (e)As per the information provided by the National
Crime Records Bureau (NCRB), a total of 33,426, 32,569 and 33,652 cases of atrocities
against SCs and a total of 5,423, 5,580 and 5,749 cases of atrocities agawsre&ST
reported in the country during 2009, 2010 and12fHspectivelyThe Crime-wise and
State/UT wise details of atrocities registered in the country for the year 2009, 2010
and 201 respectively are given &nnexure | and Il $eeAppendix 226Annexure
No. 526].

As per Seventh Schedule, ‘Police’ and ‘Public Order’ are State subjects under
the Constitution, and as such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crimes, including crimes against SC/ST
lies with the $ate Governments and Unidrerritory Administrations. Howeverthe
Union Government attaches highest importance to the matter of prevention and
control of crime against SC/ST

State-wise details of financial assistance provided to the victims under the
provisions of the Scheduled Castes and the Scheduled Tribes Prevention of
Atrocities act are given in Statemei@egbelow).

Ministry of HomeAffairs has sent a detailed advisory dated @&{stl, 2010
on crimes against SC/Sfb all Sates/UTE. The advisory on SC/Shas enumerated
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various steps,viz; vigorous and conscientious enforcement of the statutory
provisions and the existing legislations; sensitizing the law enforcement machinery
towards crimes against SCs&SbBy way of well-structured training programmes,
conferences and seminars etc.; improving general awareness about legislations on
crimes against SCs/STdevelop a community monitoring system to check cases of
violence, abuse and exploitation; no delay in the registration of FIR in cases of
crimes against SCs/STidentification of for the economic and social atrocity-prone
areas for taking preventive measures; adequate measures rehabilitation of the victims
of atrocities etc.

Statement

Expenditure incurred by the concerned State Governments under the Centrally
Sponsored Scheme for implementation of the Protection of Civil Rightd 9%&,
(PCR) and the Scheduled Castes and the ScheduileésT(Pevention of
Atrocities) Act,1989 (PoA) towards relief and rehabilitation off atrocity victims,
during the year2009-10, 2010-15nd 2011-12

SINo. States/UB Expenditure incured towards relief and
rehabilitation of the atrocity victims under the
Centrally Sponsored Scheme for implementation

of the PCR and PAd Acts (Rs. in lakhs)

2009-10 2010-11 2011 -12
1 2 3 4 5
1 Andhra Pradesh 53.36 53.36 N.A.
2 Bihar 180.00 255.56 N.A.
3 Chhattisgarh 122.10 120.07 N.A.
4. Guijarat 56.09 30.37 2255
5 Haryana 27.88 80.25 66.44
6 Himachal Pradesh 431 21.75 N.A.
7. Karnataka 684.00 N.A. N.A.
8. Kerala 41.78 41.78 N.A.
9. Madhya Pradesh 894.31 1037.85 N.A.

10. Maharashtra 217.20 314.50 N.A.




176 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5
11. Odisha 26.99 353.70 262.75
12. Punjab 23.00 22.00 N.A.
13. Rajasthan 289.62 355.78 381.60
14.  Tamil Nadu 175.87 174.44 N.A.
15.  Tripura 120 0.50 N.A.
16.  Uttar Pradesh 1718.48 1465.82 1385.67
17.  Uttarakhand 14.52 N.A. N.A.
4530.71 4327.73 2119.01

Acid attacks on women

88. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@) the year-wise total number of incidents of acid attacks on women across
the country during the last three years;

(b) whether Government has taken measures to regulate the sale of all kinds
of acids to prevent its misuse as a weapon;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and
(e) the remedial steps taken by Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) to (e)As per information provided by National Crime
Records Bureau (NCRB), data regarding acid attack on women is not maintained
centrally by NCRB.

As per the input provided by the Ministry of Chemicals and Fertilizers, at
present, chemical industry is deregulated and hence there is no scope of statutory
control over the distribution of acids in the country as this will adversely affect the
growth of chemical industry as a whole.

As per Seventh Schedule, ‘Police’ and ‘Public Order’ are State subjects under
the Constitution, and as such the primary responsibility of prevention, detection,
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registration, investigation and prosecution of crimes, including crimes against
women, lies with the tate Governments and UnioRerritory Administrations.
However the Union Government attaches highest importance to the matter of
prevention and control of crime against women. Ministry of Hdffairs has sent
detailed a detailed advisory dated 4th Septe2@09 to allState Governments/LET
wherein they have beemter-alia, advised to adopt appropriate measures for swift
and salutary punishment to the persons found guilty of violence against women,
improve the quality of investigations, minimize delays in investigations of crime
against women, set up ‘Crime agaifdfomen Cells’in districts, advised to
undertake gender sensitization of the police personnel, special women courts and
initiate steps for security of women working in night shifts at call centres. Majority
of the Sates/UE have established ‘@vhen Cells’. Some t8tes/UE have also set

up ‘All Women Police stationst district level and ‘Mabhila/children help desit
police station level.

A High-Powered Committee constituted under the Chairmanship of the Home
Secretary to examine the issue relating to the review of rape laws has recommended
insertion of Section 326A and 326B, Hurt by acid attack in draft “Criminal Law
(Amendment) Bill, 2011".

Spurt in smuggling along Indo-Bangla border

89. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Indo-Bangla Border has registered a spurt in smuggling of
cattle and fake currency and also incidents of injuries to BSF personnel after the
introduction of policy of maximum restraint and use of non-lethal weapons against
smugglers since 2010;

(b) if so, the year-wise details of such incidents during last three years; and
(c) the remedial steps taken by Government in the matter?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS

(SHRI MULLAPRALLY RAMACHANDRAN): (a) to (c) Border Security Force (BSF)

is manning 4096.7 Km International Border with Bangladédhpresent, 7 Frontier

HQs, 21 Sector HQs and 75 BSF Battalions are deployed on Indo-Bangladesh Border
for effective Border Management. The details of seizure of cattle heads, fake Indian
Currency Note (FCIN) and injuries to BSF personnel due to attack by smugglers/
miscreants along Indo-Bangladesh Border during the last three years, indicating
increase in the incidents, are as under:-
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Year Cattle Heads FCIN seized Nos. of BSF personnel
seized (Qty in Nos.) (Value in Nos.) injured in attack by
miscreants.
2009 1,14,790 28,43,390 12
2010 1,01,381 32,26,900 59
2011 1,35,291 44,86,300 147

Vulnerability mapping of the Border Outposts (BOPs), which are sensitive
with regard to illegal migration/human trafficking, smuggling of FICN and Phensedyl
along Indo-Bangladesh Border have been carried out. These BOPs have been
strengthened by developing additional manpov&pecial Surveillance Equipment
(SSE), vehicles and other infrastructure support.

Meeting at various levels are held with Border Guarding Bangla (BGB) for
better border management as per the issues specified in Co-ordinated Border
Management Plan (CBMP). Furtheonduct of special operations along the borders
and frequent visits to border by unit Commandant and other senior Officers, who
supervise déctive domination of the border

The Government has also adopted a multi-pronged approach for effective
domination and to check trans-border crimes Including illegal cattle trade and etc. on
Indo-Bangladesh bordefhe steps taken in this regaimter-alia includes:

e Effective domination of the border by carrying out round the clock
surveillance of the borders by patrolling nakas (border ambushes) and
by deploying observation posts all along the International Border
Riverine segments of IB are being patrolled and dominated with the help
of water crafts/speed boats/floating Border Out Posts (BOPs) of BSF
water wings.

* Construction of fencing, patrol roads, floodlighting and additional
Border Out Posts.

¢ Induction of force multipliers and Hi€th surveillance. Constantfafts
are being made to procure the latest surveillance equipments for further
enhancing the border domination.

e Up-gradation of intelligence network and co-ordination with sister
agencies. Conduct of special operations along the horder
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Drugs racket in north eastern region

90. SHRI KUMAR DEERK DAS: Will the Minister of HOMEAFFAIRS be
pleased to state:

(@ whether it is a fact that racket of dealer of narcotics and drugs has
spread there illegal business at alarming level in entire North Eastern Region (NER)
including the cities like Guwahati and other district headquarters;

(b) if so, the details thereof and action taken thereon; and

(c) the State-wise details of cases of narcotics identification, detection and
drug law enforcement in NER?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b)The available reports do
not confirm that the racket of dealer of narcotics and drugs has spread their illegal
business at an alarming level in the entire North Eastern Region (NER) including the
cities like Guwahati and other district headquarters.

(c) State-wise details of the member of cases registered, quantity of narcotic
and other drugs seized and number of persons arrested in the years 2009, 2010, 2011
and 2012 (till 31.5.12), in the North-Eastern Region are given in Statement.

Statement

State-wise (NER) details of number of cases registered, quantity of narcotic and
other drugs seized and number of persons arrested during the 3@a®s 2010
2011 and 2012 (till May)

State Year No. of Quantity of narcotic  No. of
cases registered drugs seized (in Kg.) persons
arrested

1 2 3 4 5

Arunachal 2009 22 898.40 11
Pradesh 2010 37 55.56 48
2011 15 125.10 32

2012 (till May) 05 0.32 12

Assam 2009 104 21335.68 114
2010 60 38596.09+41472 (tablets) 2685

2011 95 18947.26+573635 (tablets) 172

2012 (till May) 17 32357 18
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1 2 3 4 5
Manipur 2009 15 7314.47 33
2010 31 9175.53+262507 gblets) 53
2011 53 4621.28+2629406 (tablets) 48
2012 (till May) 10 3699.75+4957190 (tablets) 33
Meghalaya 2009 84 12019.38+280000 (tablets) 19
2010 71 12963.31 28
2011 A 384.98 16
2012 (till May) 09 281.50 01
Mizoram 2009 224 259.22 309
2010 257 259.09+28 (tablets) 308
2011 212 301.75+10740135 (tablets) 260
2012 (till May) 80 69.75+6279272 (tablets) 129
Nagaland 2009 78 13497.18 108
2010 100 21697.34+14587 (tablets) 151
2011 62 8292.05+4259 (tablets) 77
2012 (till May) 30 518.87+87968 (tablets) 54
Tripura 2009 20 598.00 05
2010 13 381.50 02
2011 18 1824.30 04
2012 (till May) 10 277.00 01

Ex-gratia to families of flood victims in Assam

91. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(@) the details of number of persons, who died along with persons missing
during the recent disaster caused by massive floodlsgam;
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(b) whether the Central as well as State Government have released ex-gratia
to the families of the victims who lost their lives in the flood wave;

(c) if so, the details thereof and the amount released for each victims;

(d) the details of number of families, who become landless and homeless in
Majuli Island as well as other fatted districts ilMAssam due to massive flood and
erosion in recent monsoon; and

(e) the details of steps taken by Government in terms of relief, shelter and
rehabilitation to these affected families?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) As per information received from
the State Government, 112 persons have lost their lives and 18 persons have
reportedly been missing during the recent disaster caused by massive flood in
Assam.

(b) to (e)As the distribution of relief on the ground is the responsibility of
the State Government, it is taking steps to pay ex-gratia of Rs. 1.5 lakh to the next-
of-kin of the deceased person from State Disaster Response Fund. In addition, PM
has announceéx-gratia payment of Rs. 1.00 lakh and Chief Minisfe&ssam has
also announced Rs. 1.00 lakh to the next of kin of the deceased person fram CM’
Relief Fund.

A total of 4.85 lakh persons were accommodated in the 768 relief camps, set
up by the State. The State Government is providing food, clothing, medical care etc.
to the people housed in relief camps.

The rehabilitation of families who become landless and homeless due to flood
and erosion is required to be undertaken by the concerned State Government from
its own resources/Plan funds.

Providing anti-pollution masks to traffic police in Maharashtra

92. SHRI RAJKUMAR DHOOT Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Government has decided to provide anti-
pollution masks to the traffic policemen in the National Capital;

(b) if so, the details thereof;

() whether Government proposes to provide Central funds to Maharashtra
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to provide similar anti-pollution masks to the traffic police personnel of the State
who too are vulnerable to severe air pollution caused by heavy traffic; and

(d) if so, the details thereof and if not the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) No, SirThere is no proposal
either to provide anti-pollution masks to the traffic policemen in the National Capital
or to provide Central funds to Maharashtra to provide anti-pollution masks to the
traffic police personnel of the State of Maharashtra.

Assistance for improving police infrastructure in States

93. SHRIMATI SMRITI ZUBIN IRANI Will the Minister of HOMEAFFAIRS
be pleased to state:

(@ whether Government provides grants/Central assistance to improve the
Police infrastructure in the States, under various schemes;

(b) if so, the scheme-wise and State-wise details thereof;

() whether some States have been provided more grants/assistance than
others; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b)The Ministry of Home
Affairs provides Central assistance to improve the police infrastructure in States
under various Schemesiz. the Scheme for Modernization of State Police Forces
(MPF Scheme), Construction/Strengthening of Fortified Police Stations Scheme and
Scheme for Special Infrastructure (SIS).

Under the Scheme for Modernization of State Police Forces, grants have been
released to State Governments for construction of police stations, outposts,
barracks, police lines, residential quarters for Lower and Upper Subordinate police
personnel, procurement of vehicles, communication equipment, security/surveillance
equipment, modern weaponrygreating training infrastructure facilities eté
statement indicating State-wise details of funds released under the MPF Scheme
during the last three years is given in Statemei@eepelow).

The Ministry of HomeAffairs is providing funds on 80:20 per cent Central/
Stare share basis totéde Governments under the Scheme, namé@gnstruction/
Strengthening of Fortified Policet&ions in the LefWing extremism (WE) afected
areas to construct/strengthen 400 fortified police stations @ Rs. 2.00 crore per police
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station in districts selected under the Security Related Expenditure Scheme. The
Scheme was started in the year 2010-11. The State-wise break-up of allocation of
police stations and release of funds during 2010-11 and 2011-12 are given in the
statement-Il $eebelow).

The Scheme for Special Infrastructure WE affected $ates was approved
in the Eleventh Plan andas started in the year 2008-09 with an outlay of Rs. 500
crore to cater to critical infrastructure gaps, which cannot be covered under the
other existing schemes. Under this Scheme funds are provided for meeting the
requirements from the point of view of policing and secuiitye details regarding
release of funds under the Special Infrastructure Scheme (SISWE dfected
States are given in the statement-Bleébelow).

Apart from this, the 13th Finance Commission, under the aegis of the
Ministry of Finance, has recommended grants for the period 2011-12 to 2014-15 to
meet State-specific needs. The State-wise details of grants recommended by the 13th
Finance Commission for Police upgradation, Housing, Training, Prisons and Fire
Services and funds released are given in the statemer@d®bélow).

(c) and (d) The funds released to the States under the MPF Schieme,
Annexure-l, depended on various factors such as demands and security scenario in
States, utilization of Central funds released in previous years by the concerned
States and overall availability of funds under the MPF Scheme as per the allocations
received from the Ministry of Finance. The funds were released to the State
Governments in respect of SIS and Construction/Strengthening of Fortified Police
Stations Scheme based on the proposals received from the States and after due
scrutiny by the Ministry of Homéffairs.

Satement-|

Funds released to states under the schéonemodernisation oRate police
forces (MPF Scheme) during the ye2(09-10to 2011-12

(Rs. in crore)

Name of State Funds released under the Scheme for
Modernisation of State Police Forces

2009-10 2010-11 2011-12
1 2 3 4
Andhra Pradesh 115.54 89.96 6.35

Arunachal Pradesh 11.50 10.75 7.08
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1 2 3 4
Assam 60.79 48.51 48.02
Bihar 59.34 63.67 2850
Chhattisgarh 17.04 29.08 12.48
Goa 7.08 2.30 0.08
Gujarat 52.18 55.27 33.23
Haryana 46.63 3041 523
Himachal Pradesh 7.10 6.36 591
Jammu and Kashmir 111.18 148.25 109.73
Jharkhand 33.49 36.90 6.58
Karnataka 63.96 83.01 53.37
Kerala 3254 42.68 27.05
Madhya Pradesh 54.87 7241 3754
Maharashtra 7248 42.26 64.72
Manipur 2744 26.63 38.76
Meghalaya 9.73 8.48 6.69
Mizoram 11.48 19.55 13.18
Nagaland 31.50 33.77 30.08
Odisha 51.87 54.24 20.28
Punjab 3350 26.08 3212
Rajasthan 51.18 47.88 33.17
Sikkim 472 217 5.02
Tamil Nadu 60.67 92.52 43.19
Tripura 22.92 23.08 16.35
Uttar Pradesh 125.17 77.61 61.76
Uttarakhand 5.29 6.35 5.75
West Bengal 4881 43.73 47.78

ToTAL : 1230.00 1224.63 800.00
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Satement-11

Release of Funds under Construction/Strengthening of
fortified Police Stations Scheme

(Rs. crore)

SI.No. State Sanction Funds Funds Total funds
of Police released in Released in released in
Stations 2010-11 2011-12 2010-11 and

2011-12

1.  Andhra Pradesh 40 2.00 20.00 22.00
2. Bihar 85 2.00 44.75 46.75
3. Chhattisgarh 75 2.00 39.25 41.25
4.  Jharkhand 75 2.00 39.25 41.25
5. Madhya Pradesh 12 1.00 5.60 6.60
6. Mabharashtra 10 - 5.50 5.50
7. Odisha 70 1.00 37.50 38.50
8.  Uttar Pradesh 15 - 8.25 8.25
9.  West Bengal 18 - 9.90 9.90
ToTAL : 400 10.00 210.00 220.00

Satement-| 11

Details regarding the release of funds under the Special Infrastructure Scheme
(SIS) to LWE affected States

(Rs. in lakh)
SI.No. States Year 2008-09 Year 2009-10 Year 2010-1  Year 201-12
1.  Andhra Pradesh 589.00 340.00 1751.18 2377.16
2. Bihar 1605.00 370.00 1739.40 3465.71
3. Chhattisgarh 2750.00 390.00 2033.76 3040.53
4. Jharkhand 2380.00 585.00 2008.10 3561.35
5. Madhya Padesh 293.00 - 232.07 747.73
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SI.No. States Year 2008-09 Year 2009-10 Year 2010-1 Year 201-12
6. Maharashtra 339.92 290.00 879.42 434.25
7.  Odisha 1177.00 420.00 2035.64 4047.27
8.  Uttar Pradesh 866.00 265.00 1121.83 440.84
9. West Bengal - 340.00 1198.60 467.17
ToTAL : 9999.92 3000.00 13000.00 18582.01
Statement-1V

Grants recommended by the Thirteenth Finance Commission for Police
Upgradation, Housing, rRining, Prisons and Fe& Sevices.

(Rs. in crore)

SI.No. Name of State Sector Amount  Amount released and date
1. Andhra Pradesh Police training 113.00 Rs. 3.25 crore for PTC at
Premavathipet and Rs. 25
crore for PTC atVarangal on
28.12.2011
Prisons 90.00 Rs. 22.50 crore on 28.12.2011
Fire 1700 Rs. 4.35 crore on 28.12.2011
2. Arunachal PradesHhPolice Housing 70.00
Prisons 10.00
3. Assam Police Housing 50.00 Rs. 12.50 crore on 2.2.2012
Police training 50.00 Rs.12.50 crore on 2.2.2012
4. Bihar Police training 206.00 Rs. 60.55 crore on 22.12.2011
Police Housing 106.00 Rs. 26.34 crore on 22.12.2011
5. Chhattisgarh Police training 42,00 Rs. 10.50 crore on 20.12.2011
Police Housing 250.00 Rs. 62.50 crore on 20.12.2011
Prison 150.00 Rs. 37.50 crore on 20.12.2011
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SI.No. Name of State Sector Amount  Amount released and date
6. Gujarat Police training 215.00 Rs. 53.75 crore on 12.3.2012
7. Haryana Police training 100.00 Rs. 25.00 crore on 9.1.2012
Fire 100.00 Rs. 25.00 crore on 3.2.2012
8. Jharkhand Police training 7300 Rs. 15.86 crore on 22.2.2012
Police Housing 225.00 Rs. 56.25 crore on 22.2.2012
9. Karnataka Police : training 150.00 Rs. 37.50 crore on 14.3.2012
10. Kerala Upgradation of  100.00 Rs. 25 crore on 10.2.2012
Police department
Prison 15400 Rs. 38.50 crore on 10.2.2012
11. Madhya Pradesh Police Training  180.00 Rs. 45 crore on 2.3.2012
12. Maharashtra Police training 223.00 Rs. 55.75 crore on 20.12.2011
Prison 60.00 Rs. 15.22 crore on 20.12.2011.
13. Manipur Police training 84.00 Rs. 21 crore on 6.1.2012
Infrastructure for 23.00 Rs. 5.75 crore on 6.1.2012
Police Station in
Rural and Remote
areas
14. Meghalaya Police training 50.00 Rs. 12.50 crore on 29.3.2012
15. Mizoram Prison 30.00 Rs. 5.00 crore on 15.12.2011
Police 31.00 Rs. 7.00 crore on 15.12.2011
Fire 20.00 Rs. 6.00 crore on 15.12.2011
16. Nagaland Police Housing  100.00 Rs. 25.00 crore on 23.12.2011
17. Odisha Police training 70.00 Rs. 17.50 crore on 15.2.2012
Prison 100.00 Rs. 25.00 crore on 15.2.2012
Fire 150.00 Rs. 37.50 crore on 15.2.2012
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SI.No. Name of State Sector Amount  Amount released and date
18. Punjab Police Training 200.00 Rs. 50 crore on 8.12.2011
19. Rajasthan Police Training 100.00 Rs. 26.56 crore on 18.1.2012
20. Sikkim Police Training 10.00 Rs. 2.40 crore on 10.2.2012
Police Housing 15.00 Rs. 3.50 crore on 10.2.2012
21. Tamil Nadu Police Training 100.00 Rs. 25.55 crore on 14.3.2012
22. Tripura Police Training 10.00 Rs. 1.00 crore on 13.12.2011
Construction of 75.00 Rs. 27.49 crore on 13.12.2011
battalion head-
quarters for
Tripura State
Rifles
Prison 1500 Rs. 10.00 crore on 13.12.2011
Fire 1500 Rs. 9.04 crore on 13.12.2011
23. Uttar Pradesh Police Training 132.00 Rs. 33.00 crore on 10.2.2012

24,

25.

Uttarakhand

West Bengal

Police Housing 200.00
Fire 20.00
Police training  70.00

Police training 163.00

Police Housing 90.00

Fire 150.00

Rs.

Rs.

Rs.

Rs.

Rs.

Rs.

Rs.

50.00 crore on 10.2.2012

5.00 crore on 10.2.2012

21.00 crore on 29.3.2012

17.44 crore on 12.12.2011

5.28 crore on 29.3.2012

24.87 crore on 12.12.2011

37.50 crore on 12.12.2011

GRAND TOTAL

4757.00

Srengthening disastermanagement system i\.P.

94. SHRI RALVAI GOVARDHAN REDDY: Will the Minister of HOME
AFFAIRS be pleased to state :

(@ what efforts the Ministry is making to strengthen the disaster

management system Andhra Pradesh;
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(b) what efforts the Ministry is taking to make the disaster management
system inAP as a centre of excellence to mitigate and manage disasters like tsunami,
floods, earthquake, etc.;

() whether any proposal or request has been received in this regard from
the Government ofAP to the Ministry; and

(d) if so, the details thereof and action taken on the proposal so far?

THE MINISTER OF SRATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) Government of India has
enacted the Disaster Managemant, 2005 on 23rd Decemhe2005, which provides
for effective management of disasters and matters connected therewith or incidental
thereto. It envisages setting up of institutional mechanisms, financial arrangements
and capacity development, etc. Governmenfiodhra Pradesh has adopted thAid
and has accordingly constitutedat® Disaster Managemewtuthority (SDMA)
under the Chairpersonship of Chief Minist&rate Executive Committee (SEC) and
District Disaster ManagemenAuthority (DDMA) at district level. They are
functioning as per provisions of thct.

The state has also set up State Disaster Response Fund (SDRF) as envisaged
under theAct. On the recommendation of Xllith Finance Commission, Rs1.541
crore has been allocated for the state for the period 2010-11 to 2014-15 out of which
75% is contributed by Government of India.

Some other illustrative measures taken by this Ministry in consultation with
State Government for strengthening disaster managemeAndhra Pradesh are
given as under:-

() One Bn. of National Disaster Response Force (NDRF) has been
established in Guntur district éindhra Pradeshrhis Bn. comprises of
18 specialized teams to respond during any natural/man-made disaster

(i) The Central Government has also approved a Centre of Excellence and
an additional Centre of Disaster Management atNDBERHRD Institute,
Hyderabad besides supportiddlR Andhra Pradesicademy of Rural
Development, Hyderabad for Capacity Development of different
stakeholders.

@iy A Centrally Sponsored Scheme namely National Cyclone Risk Mitigation
Project Phase-| is under implementationAindhra Pradesh withWorld
Bank assistance at a cost of Rs. 792 crore to address the vulnerability of
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coastal community to cyclone. The project is expected to benefit over
the population of 5.50 lakh and would give protection to about 12,640
ha. of land.

(iv) Under Gol-UNDP-Disaster Risk Reduction (DRR) Programme 2009-12,
districts of Khammam, Kurnool and Srikakulam aMijayawada
Municipality have been covered for Institutional Strengthening and
Capacity Building for DRR and Urban Risk Reduction.

(v) Government of India is also supporting the State for Capacity
Development. Rs. 30 crhas been allocated to thdat under the
Capacity Building grant on the recommendations of 13th Finance
Commission for 2010-11 to 2014-15.

(vij For revamping the fire services of theéat®, Rs. 17 crhave been
allocated on the recommendations of 13th Finance Commission. In
addition, under the scheme of Strengthening of Fire and Emergency
Services launched in 2009, Rs. 8.37lave been allocated to thé&ate
for procurement of capital items.

(viy Under the Scheme of Revamping Civil Defence set up in country
(launched inApril 2009), Rs. 2.38 crhas been allocated for
strengthening of physical infrastructure and for reorientation of civil
defence set up from town-centric to district centric.

(vii)  Under the School Safety Project being implemented through NDMA, two
districts (200 schools per district) have been selected in the State for
reducing structural vulnerability (retrofitting) of school buildings and for
developing school disaster management plans.

Factories (KaranatakaAmendment) Bill, 2011

95. DR. PRABHAKAR KORE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that the Government of Karnataka sent the Factories
(KarnatakaAmendment) Bill, 201 for approval of the Government of India;

(b) if so, whether the Bill is kept pending at the Centre; and
(c) if so, the details of present status of the Bill?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) The Factories (Karnataka
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Amendment) Bill, 201, as passed by thetafe Assembly and reserved by the
Governor of Karnataka, was received in the Ministry of Hdéffairs on 29.04.201L

(b) and (c) The Bill has been examined in consultation with the Ministry of
Law and Justice (Legislative Department) and the Ministry of Labour and
Employment. The comments on the Bill received from the Ministry of Labour and
Employment have been sent to the State Government of Karnataka for their
clarifications/comments on 11.06.2012 followed by a reminder on 30.07.2012.

Demand to declare disputed areas of Belgaum as UT

96. DR. PRABHAKAR KORE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@) whether it is a fact that recently demand was made by the Maharashtra
Assembly to the Centre to declare disputed areas of Belgaum and other border areas
as UnionTerritory;

(b) if so, the details thereof;

() whether Government is aware that the move was strongly opposed by
people of Karnataka;

(d) if so, whether the Centre is taking steps to put a permanent end to the
border issues to maintain harmonious living of all the people living in border areas
of each State;

(e) if so, the details thereof; and
(M if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) to (c) No, SirNo such demand has been received by
the Central Government from the Maharaslhtsaembly to declare disputed areas of
Belgaum and other border areas as Unierritory.

(d) to (f) With a view to settle the boundary dispute between Maharashtra,
Karnataka and Kerala, the Central Government constituted the one-man Mahajan
Commission, which had submitted its report Angust 1967.The dispute still
persists since the Government of Karnataka insists on the implementation of the
recommendations of the Mahajan Commission in toto, while the Government of
Maharashtra does not accept the Commissioatommendationg’he Government
of Maharashtra has filed a suit No. 4 of 2004 in the Hon’ble Supreme Court of India,
which is pending in thépex Court.
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Personnels of central security forces leaving the forces

1t97. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that 39000 personnels of Central Security Forces
have left the forces in the last three years;

(b) if so, the details thereof; and

(c) the steps taken by Government to ensure that the number of personnels
in security forces does not fall short?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRASINGH): (a) and (bAs reported by the Centrélrmed Police
Forces (CAPFs) andssam Rifles (ARs), Force-wise details personnel who left
the Forces by proceeding on voluntary retirements and resignations during the last
three years are as under:-

Force Year 2009 Year 2010 Year 201

Vol. Retire- Resigna- Vol. Retire- Resigna Vol. Retire- Resigna-

ment tions ment tions ment tions
CRPF 3580 266 2790 335 2377 308
BSF 6319 218 5443 182 5877 302
ITBP 653 95 464 148 389 103
SSB 364 229 447 183 313 112
CISF 809 330 997 616 1076 446
ARs 1258 24 734 23 793 27

(©) In order to ensure that number of personnel does not fall short,
Government follows a two pronged strategy as follows:

() While calculating the vacancies for advertisement/recruitments, during
any year the following factors are taken into account by the Central
Armed Police Forces:

(@ Vacancies in the existing Bns./Force (including the one which
remained unfilled in the past recruitments);

T Original notice of the question was received in Hindi
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(i

(b) Number of personnel required for Raising of new Bns as per the
schedule approved and any new posts sanctioned;

() Resultant vacancies existing or likely to arise during the year
because of promotions in other ranks;

(d) Average of last 3 years wastage/retirements during the year;
(e) Average of last 3 year attritions/resignations;

(f) Average of last 3 years % of candidates who have not joined after
their selection.

In order to reduce the resignation/voluntary retirements, the reasons
behind such actions are ascertained. It has been found that such
personnel have left the Forces mainly due to various personal and
domestic reasons, including children/family issues, health and illness
issues of self or family social obligations and other personal
commitments etcThe Ministry of HomeAffairs (MHA) have taken a
number of steps/measures in the recent years in this regard. Some of the
important measures taken are:

(@) Proper Rest and Relief Policy has been introduced in order to
ensure adequate rest and relief to the Force personnel;

(b) Provision of better communication facilities at places of
deployment, particularly in remote areas so that Force personnel
can remain in regular touch with their families and friends;

() Implementation of rational and fair leave policy;

(d) Regular interaction between Commander and Jawans is being
ensured to reduce the stress level;

(e) Stress Management Capsule courses are regularly being conducted
for the troops to mitigate their stress level,

(M RegularYoga has been introduced in the CAPFs by qualifiega
Instructors;

(o) Redressal and Grievances Cells have been set up to sort out the
problems of serving personnel,

(h) Grant of special allowances for deployment in difficult areas, such
as risk allowance, hardship allowance, detachment allowance, ration
money allowance, etc.
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() Development of adequate infrastructure on Border Out Posts
(BOPs) for providing basic amenities to the troops and improve
their living conditions; all the Forces have been asked to provide 5
basic elements, namely administrative block, quarter guard,
barracks, toilets and Cook house in all the BOPs at the earliest.

() Introduction of electronic gadgets and construction of roads, fence
and flood lights to reduce physical and mental fatigue to the
troops and enhance operational efficiency;

(k) Provision of recreational facilities and introduction of Regimental
and Community activities including Sports/Games, etc. at all levels
to ensure maximum participation in order to reduce the stress
levels;

() Transparency in distribution of duties is ensured to prevent
resentment and discontent amongst personnel;

(m) Provision of better medical facilities including 100 beded hospital,
50 beded hospital, 20/30 beded hospital, 10 beded hospital, Ml
room, etc.

(n) Organizing talks by Doctors and other Specialists with the CAPFs
Jawans to address their personal/psychological concerns etc.

Guidelines regarding police encounters

98. SHRI FARSHOTTAM KHODABHAI RUPALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(@ whether Government is aware about the fact that while apprehending
armed militants, Police personnels are forced to take action to maintain law and order
situation and to protect society and themselves; and

(b) whether Central Government is making any specific guidelines in
coordination with State Governments in view of police facing legal challenges and
unwanted allegations?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) and (b)Yes, Sir Ministry of Home Affairs had
constituted a task force under the chairmanship of the Union Home Secretary to
recommend Standard Operating Procedures (SOPs) to deal with public agitations
with non-lethal measures.
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The task force, in addition to having the members from CeAtrakd Police
Forces, also had representatives from various State Governments.

Based on this process, Bureau of Police Research and Development, in
February 2011 issued to all &te and U¥ the document titled: t&ndard Operating
Procedures to deal with Publigitations with Non-Lethal Measures.”

Expenditure on interlocutors for J and K

99. SHRI SABIR ALI: Will the Minister of HOME AFFAIRS be pleased
to state:

(@) whether the group of three interlocutors appointed to find and suggest
solution to the issues relating to J and K has submitted its report;

(b) if so, the details thereof;

(¢) how much has been spent on the group of interlocutors so far and the
time taken by them;

(d) whether the report of the group has been laid on Thbles of
Parliament; and

(e) if so, on what date and if not the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) and (b)yes, Sir The Group of Interlocutors was
appointed to hold a sustained dialogue with all sections of the people in Jammu and
Kashmit The Group submitted its Report on 12th October 120lhe report
submitted by Group of Interlocutors has been uploaded on the website of
MHA- mha.nic.infor the benefit of the public at large.

(¢) This Ministry has so far expended an amount of about Rs. 63.20 lakhs
(Sixty three lakh twenty thousand only) for work relating to the Interlocutors. The
group of interlocutors submitted a report within one year of their appointment.

(d) and (e) No SirThe report has been uploaded in the website of this
Ministry and hard copies placed in Parliament Library for an informed debate.

Clashes between paramilitary forces and naxalities in Chhattisgarh

1100. SHRI MOHAN SINGHWIll the Minister of HOMEAFFAIRS be pleased
to state:

(@) whether Government is aware of a large scale clash that took place

T Original notice of the question was received in Hindi
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between the paramilitary forces and naxalites recently in this very month in
Chhattisgarh wherein seventeen innocent tribals are reported to have been killed;

(b) the number of naxalites and innocent civilians killed in this clash; and
(c) the strategy of the Ministry to control complaints of such clashes?

THE MINISTER OF SATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): (a) to (c) On receipt of an intelligence report about
congregation of top leaders of CPI (Maoist) at Silger in District Sukma, Chhattisgarh
and presence of two Military Companies of Peapleiberation GuerillaArmy
(PLGA) of the CPI (Maoist) to provide security to the top Maoist leaders, an
operation was planned on 28th June, 2012 by the joint forces of Chhattisgarh Police
and the CRPFAccordingly, three separate police parties from Basaguda, Chintanlar
and Jagagyunda were dispatched towards Silgéne party comprising personnel of
CRPF and Chhattisgarh Police, which had proceeded from Basaguda, came under
sudden fire while passing through the jungle are¥illdge Sarkegudalhe Security
Forces took position and returned the fire. In the exchange of fire, a total number of
06 CRPF personnel and 07 others were subsequently found in injured condition and
were evacuated for medical treatmemhereafter search of the area resulted in
recovery of 16 dead bodies. One injured person subsequently expired in the hospital
taking the total toll to 17.

The Security Forces also recovered three muzzle-loading guns, three
detonators, one wireless set, one pipe bomb, one olive green uniform, naxal
literature, spent ammunition &K-47 and INSAS rifles etc.

In view of various allegations regarding this incident, the Government of
Chhattisgarh has ordered a judicial inquiry into the matter under the Chairmanship of
Justice (Retd) ShiV.K. Aggarwal. The judicial inquiry is in progress.

Percentage of poor people in the country as per NSS

101. DR.T.N. SEEMA: Will the MINISTER OF HOUSINGAND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ the percentage of poor people in the country according to the
household expenditure data from the latest National Sample Survey (NSS); and

(b) the Sate/UTFwise details thereof?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) The Planning Commission is the nodal agency in the
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Government for estimation of poverty in the counirige Planning Commission has
computed estimates of poverty for the year 2009-10 based on the latest data of large
scale survey on household consumer expenditure collected by National Sample
Survey Office (NSSO) NSSO in its 66th round conducted during 2009-10. The
poverty lines and poverty ratio for 2009-10 have been computed folloveindulkar
methodology and released through a Press Note issued on 19 March, 2012.
According to this Press Note, the poverty ratio in the country is estimated as 29.8%
in 2009-10.A Statement showing t8te/UTFwise poverty data is given int&@ement
(Seebelow).

The Planning Commission, in June 2012, has constituted an Expert Group
under the Chairmanship of DEC. Rangarajan to “Review the Methodology for
Measurement of Poverty”.

Statement

Number and Peentage of Population below powedine (2009-2010)(Tendulkar
Methodology)

SI.No. States/UB Rural Urban Total

% age of No. of % age of No. of % age of No. of
Persons Persons Persons Persons Persons Persons

(Lakhs) (Lakhs) (Lakhs)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 2280 127.90 17,70 48.70 2110 176.60
2. Arunachal Pradesh 26.20 270 24.90 0.80 25.90 3.50
3. Assam 39.90 105.30 26.10 11.20 3790 116.40
4. Bihar 55.30 498.70 39.40 44.80 5350 54350
5. Chhattisgarh 56,10 108.30 23.80 13.60 4870 121.90
6. Delhi 7.70 0.30 14.40 22.90 14.20 23.30
7. Goa 1150 0.60 6.90 0.60 8.70 1.30
8. Gujarat 26.70 9160 17.90 44.60 23.00 136.20
9. Haryana 1860 3040 23.00 19.60 20.10 50.00

10. Himachal Pradesh ~ 9.10 5.60 12.60 0.90 9.50 6.40
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1 2 3 4 5 6 7 8
11. Jammu and Kashmir 8.10 7.30 12.80 4.20 9.40 11.50
12. Jharkhand 4180 102.20 31.10 24.00 3910 126.20
13. Karnataka 26.10 97.40 19.60 44.90 23.60 142.30
14. Kerala 12.00 21.60 12.10 18.00 12.00 39.60
15.Madhya Pradesh 4200 216.90 22,90 44.90 36.70 261.80
16. Maharashtra 2950 179.80 18.30 90.90 2450 270.80
17. Manipur 47.40 8.80 46.40 3.70 47.10 12.50
18. Meghalaya 15.30 350 2410 1.40 17.10 490
19. Mizoram 31.10 1.60 11.50 0.60 21.10 2.30
20. Nagaland 19.30 2.80 25.00 1.40 20.90 4.10
21. Odisha 39.20 13550 25.90 17.70 37.00 153.20
22. Punjab 14.60 25.10 18.10 18.40 15.90 43.50
23. Rajasthan 2640 133.80 19.90 33.20 2480 167.00
24. Sikkim 15.50 0.70 5.00 0.10 13.10 0.80
25. Tamil Nadu 21.20 78.30 12.80 43.50 1710 121.80
26. Tripura 19.80 540 10.00 0.90 17.40 6.30
27. Uttar Pradesh 3940 600.60 31.70 137.30 3770  737.90
28. Uttarakhand 14.90 10.30 25.20 7.50 18.00 17.90
29. West Bengal 2880 177.80 22.00 62.50 26.70 240.30
30. Andman and Nicobar0.40 0.01 0.30 0.00 0.40 0.01
Islands
31. Chandigarh 10.30 0.03 9.20 0.92 9.20 0.95
32.Dadra and Nagar 55.90 102 17.70 25.00 39.10 127
Haveli
33.Daman and Diu 34.20 0.22 33.00 0.54 33.30 0.75
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1 2 3 4 5 6 7 8

34. Lakshadweep 22.20 0.03 1.70 0.01 6.80 0.04

35. Puducherry 0.20 0.00 1.60 0.10 1.20 0.10
ALL INDIA 33.80 2782.11 2090 764.70 29080 3546.80

Note

1. Population as on 1d8flarch, 2010 ks been used for estimating number of persons
below poverty line, (interpolated between 2001 and 2011 population census)

. Poverty Line offamil Nadu is used foAndaman and Nicobar Island.

. Urban Poverty Line of Punjab is used for both rural and urban areas of Chandigarh.

. Poverty Line of Maharashtra is used for Dadra and Nagar Haveli.

. Poverty Line of Goa is used for Daman and Diu

o g0 B~ WN

. Poverty Line of Kerala is used for L&eslweep.
Financial assistanceao A.P. under 1st Phase of RX

102. SHRI DEVENDER GOUD.: Will the Minister of HOUSINGAND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ whether 1st Phase of RajdwasYojana (RA) has been started;

(b) if so, the details of financial assistance provided\talhra Pradesh to
provide decent shelter and basic services to urban poor;

() what exactly is the meaning of ‘whole city’ ‘all slums’ ‘whole slum’
approach proposed under Rafiwas Yojana; and;

(d) how the Ministry is working with Railways and other agencies to
redevelop or relocate the urban slumsAmdhra Pradesh?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) Yes sir In pursuance of the Governmen¥ssion of creating
a Slum Free India, a new scheme ‘Rdfivas Yojana (RA/)’ has been launched on
02.06.201. Phase-l of RajiAwas Yojana is for a period of 2 years from the date of
approval of the scheme, while Phase-Il will cover the remaining period of the 12th
Five Year Plan (2013-17).

(b) During the year 2009-10 and 2010-11, an amount of Rs. 14.42 crores has
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been released for undertaking prepanatactivities under Slum Free City Planning
Scheme,i.e. the preparatory phase of Rajwas Yojana in the cities of Greater
Hyderabad Mpl. Corp (GHMC), GreateéVisakhapatnam Mpl. Corp (GVMCQC),
Vijayawada, Tirupathi, Guntur Nellore, Kurnool, RajamundryWarangal, Kakinada

and Ramagundam. During the finangy@ar 201-12, under RX a Pilot Project of
Hyderabad with project cost of Rs. 5874.59 lakhs has been approved and the 1st
instalment of Rs. 741.59 lakhs has been released to the Governméndiufa
Pradesh.

() RAY Guidelines stipulates that a ‘whole city’, ‘all slums’, ‘whole slum’
approach will be adopted, rather than a piecemeal, isolated approach, to ensure that
all slums within a citywhether notified or non-notified, in small clusters ogé&r
whether on lands belonging to State/Central Government, Urban Local Bodies,
public undertakings of t8te/Central Government, gnyther public agency and
private land, are covered, in planning. Implementation could be in phases. In each
slum, an integrated approach will be taken, with provision of infrastructure, basic
civic and social amenities and decent housing, with attention to planning the layout,
total sanitation,.and provision of adequate green spaces as per town planning
norms.

(d) Slum is a state subject. Under Rapwvas Yojana guidelines, t&te
Governments, Central Ministries and others agencies are to work in cooperation, to
redevelop or relocate slums, duly availing financial assistance from the Miistty
other support needed if any

Allocation of funds under IHSDP scheme

1103. SHRITHAAWAR CHAND GEHLOT. Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(@ the States including Madhya Pradesh who have submitted their
proposals to the Central Government under the Integrated Housing and Slum
Development Programme (IHSDP) scheme for approval and allocation of funds;

(b) the State-wise number of proposals against which funds have allocated
after approval till May 2012; and

() by when approval to the remaining proposals will be given?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) All States including Madya Pradesh have submitted project

t Original notice of the question was received in Hindi
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proposals for approval and allocation of funds under the Integrated Housing and
Slum Development Programme (IHSDP) scheme- component of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM).

(b) State-wise details of project proposals against which funds have so far
been allocated after approval under the IHSDP scheme are given in StatSeent (
below).

() The Mission period has ended on 31.3.2012. No new projects can be
sanctioned nowthough time for completion of projects sanctioned till 31.3.2012 has
been extened by 2 years till 3 1.03.2014.



Statement

State-wise DPRs received & approved under Integrated Housing and Slum Programme (IHSDP)

(Rs. in crores)

SI.No. Name of $ates/UB No. of  No. of Total Approved 1st Install- 2nd install-  Total Total ACA
DPRs Projects Approved Central ment of ment of Dwelling released by
received Cost Share Central Central units the Central
Assistane Assistane Approval Govt.
1 2 3 4 5 6 7 8 9 10
1.  Andhra Prdesh 109 74 989.68 677.30 338.85 296.06 39945 616.19
2. Arunachal Pradesh 7 1 9.95 8.96 448 176 448
3.  Assam 20 16 84.99 70.22 3511 6.17 8668 3511
4.  Andman and Nicobar Island 2 2 1515 13.64 6.82 40 553
5. Bihar 32 3R? 757.89 380.79 190.39 31.08 28623 211.89
6. Chhatisgarh 27 18 225.60 158.83 7941 55.68 17922 118.31
7. Dadar and Nagar Haveli 2 2 574 334 167 144 167
8. Daman and Diu 3 1 0.69 0.58 0.29 16 0.29
9. Gujrat 53 44 425.71 254.65 130.48 33.32 26002 195.17
10. Haryana 69 25 318.42 244.89 122.45 49.01 16611 153.86
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1121

30.79

97.28

72.82

274

319.60

8.96

5.82

20.97

107.26

48.71

12.48

110.55

16.02

14.89

7.25

3H

411

52.66

2043

7623

11544

17237

26295

22998

116668

4214

2550

912

3431

13097

10909

432

46437

24.39

71.66

65.66

218.60

143.83

136.43

824.88

32.35

29.78

1121

29.92

124.16

72.82

274

37321

8.96
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1 2 3 4 5 6 7 8 9 10
27. Tamil Nadu 251 A 566.11 400.45 201.94 148.78 37715 34781
28. Tripura 5 5 43.64 38.05 19.03 19.03 3115 34.55
29. Uttar Pradesh 207 184 1325.10 846.08 42301 26783 47399 683.22
30. Uttrakhand 24 2 17755 97.92 48.96 24.32 5410 65.55
31. West Bengal 131 9% 944.36 709.02 354.58 20472 52666 646.36
32. Lakshadweep 1 0 0 0 0 0 0 0.00
33. Goa 1 1 4.10 1.40 0.70 0 70 0.70
ToTtAL 1501 1084  12048.50 774042 3876.22 1661.72 570951 5291.30

* Project approved upto 128th CSC meeting held on 15.06.2012
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Non-completion of project under RAY

104. SHRIMATI VASANTHI STANLEY: Will the Minister of HOUSINGAND
URBAN POVER'Y ALLEVIATION be pleased to state:

(@ What is the reason for non completion of most of the projects taken by
Ministry under RajivAwas Yojana; and

(b) What is the allocation of funds fhamil Nadu under this scheme?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) RajivAwas Yojana (RA) was launched on 02.06.20ith a
vision of creating a Slum Free India. Phase-| of RAjikas Yojana is for a period of
2 years from the date of approval of the scheme. Phase-Il will cover the remaining
period of the 12th Fiv&ear Plan (2013-17). Under this scheme, Central assistance is
provided to States that are willing to assign property rights to slum dwellers, for
provision of decent shelter and basic civic and social services for slum
redevelopment, and for creation Affordable Housing ®ck. Under RajivAwas
Yojana 8 Pilot Projects with total project cost of Rs. 446.22 crores involving central
assistance of Rs. 197.09 crores have been approved for construction of total 8400
dwelling units. The first instalment of Rs. 65.69 crores has been released to the
concerned states only in March 2012 and hence the question of non completion of
projects does not arise.

(b) RAY is both a demand and reform-driven scheme and there isat® S
wise allocation. Howeveduring the year 2009-10, an amount of Rs. 480.14 lakhs has
been released to the Government TE&mil Nadu for undertaking preparatory
activities, the preparatory phase of RA'he preparatory activities are being carried
out in Chennai Municipal Corporation, Coimbatore, Madurai, Tiruchirappalli, Salem,
Tiruppur, Tiruneiveli, Erode,Vellore andTuticorin under Slum Free City Planning
Scheme.

Extension of employment guarantee scheme to urban areas

105. DR. GYAN PRAKASH PILANIA: Will the MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(@) whether Government is considering the suggestions of 43rd session of
Indian Labour Conference to extend Employment Guarantee Scheme to urban areas;

(b) if so, the details thereof;

() the State-wise number of persons living below poverty line in urban
areas;

(d) the steps taken to provide employment to them;

(e) the state-wise details of the steps taken and funds allocated for the
same during the past five year; and
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(M what was grant per household?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) No, Sir

(b) The Ministry of Housing and Urban Povert4lleviation has
comprehensively revamped the scheme of Swarna Jayanti Shahari Rojaaa
(SISK) with effect from 2009-2010The rvamped SJSR scheme is aimed at
providing gainful employment to the urban unemployed and wecioyed poagr
through encouraging the setting up of self employment ventures by the urban poor
living below the poverty line, skills training and also through providing wage
employment by utilizing their labour for construction of socially and economically
useful public assets.

() As per the Estimates of Poverty released by the Planning Commission,
the estimated number of urban people living below poverty line in the year 2004-
2005 was 807.96 lakh& Satement showing t&te-wise number of persons below
poverty line in urban areas is given in Statemergdepelow).

(d) to (f) With a view to ameliorate the living conditions of the urban poor
Ministry of Housing and Urban Povertglleviation is implementing an urban
poverty alleviation programme named Swarna Jayanti Shahari Réajgaa (SISKR)
on all India basis, with effect from 1.12.1997. The scheme strives to provide gainful
employment to the urban unemployed and under-employed poor through
encouraging the setting up of self employment ventures by the urban poor living
below the poverty line, skills training and also through providing wage employment
by utilizing their labour for construction of socially and economically useful public
assets. The Statement showing Sate-wise budget allocation made under the Swarna
Jayanti Shahari Rozgarojana (SJSR) during the past five years is given in
Statement $eebelow).

Data regarding grant per household is not maintained at central level.

Satement-I

Number of persons below poverty line in urban areas (Based on URP-
Consumption004-2005.

SINo. States/UB No. of Persons (Lakhs)
1 2 3
1 Andhra Pradesh 61.40

2. Arunachal Pradesh 0.09
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1 2 3

3. Assam 1.28
4, Bihar 3242
5. Chhattisgarh 1947
6. Delhi 22.30
7. Goa 164
8. Guijarat 27.19
9. Haryana 10.60
10. Himachal Pradesh 0.22
11. Jammu and Kashmir 219
12. Jharkhand 13.20
13. Karnataka 63.83
14. Kerala 17.17
15. Madhya Pradesh 74.03
16. Maharashtra 146.25
17. Manipur 0.20
18. Meghalaya 0.16
19. Mizoram 0.16
20. Nagaland 0.12
21. Odisha 26.74
22. Punjab 6.50
23. Rajasthan 4751
24, Sikkim 0.02
25. Tamil Nadu 69.13
26. Tripura 0.20
27. Uttar Pradesh 117.03
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1 2 3
28. Uttarakhand 8.85
29. West Bengal 35.14
30. Puducherry 0.32
3L Andman and Nicobar Island 0.67
32. Chandigarh 0.15
33. Dadra and Nagar Haveli 0.14
34. Daman and Diu 0.06
35. Lakshwadeep 159
ALL INDIA 807.96

(URP consumption=Uniform Recall Period consumption in which the consumer expenditure
data for all the items are collected from 30-day recall period.)

Notes:

1. Poverty Ratio ofAssam is used for SikkimArunachal Pradesh, Meghalaya,
Mizoram, Manipur, Nagaland and Tripura.

2. Poverty Line of Maharashtra and expenditure distribution of Goa is used to
estimate poverty ratio of Goa.

3. Poverty Ratio ofTamil Nadu is used for Pondicherry aAdand N Island.

4. Urban Poverty Ratio of Punjab used for both rural and urban poverty of
Chandigarh.

5. Poverty Line of Maharashtra and expenditure distribution of Dadra and Nagar
Haveli is used to estimate poverty ratio of Dadra and Nagar Haveli.

6. Poverty Ratio of Goa is used for Daman and Diu.

7. Poverty Ratio of Kerala is used for Lakshadweep.
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Central Funds Allocation Sinc2007-08to 2011-12under Swarna Jayanti
Shahari Rozgar dfana (SJSK)

(Rs in Lacs)
2007-08  2008-09 2009-10 201011  2011-12
SILNo Name of the Central  Central Central  Central  Central
States/UB Fund Fund Fund Fund Fund
Allocation Allocation Allocation Allocation Allocation
1 2 3 4 5 6 7
1. Andhra Pradesh 205841 311578  3390.53 379043 4827.60
2. Arunachal Pradesh 148.64 222.53 207.85 201.79 259.97
3. Assam 197481  2956.48  2956.05 2869.96 3274.79
4. Bihar 1225.54 1855.09 1790.24 2001.40 3158.72
5. Chhattisgarh 74148 1122.37 1075.14 1201.95 1342.71
6. Goa 73.29 110.94 90.56 101.24 115.29
7.  Gujarat 958.18 1450.38 1501.44 1678.53 3843.37
8. Haryana 361.47 547.14 585.34 654.37 1597.70
9. Himachal Pradesh 7.70 11.64 12.15 50.00 109.54
10. Jammu and Kashmir 105.86 160.24 120.93 135.21 293.30
11. Jharkhand 4380.90 727.93 728.91 814.88 1627.99
12. Karnataka 241037 364854  3524.71 3940.45 4874.28
13. Kerala 629.74 953.22 948.13 1059.96 1376.53
14. Madhya Pradesh 3120.18 472297  4087.96 4570.13 5719.08
15. Maharashtra 594450 8998.10 8075.96 9028.52 10304.04
16. Manipur 297.28 445,06 461.88 448.43 799.30
17. Meghalaya 25481 381.48 369.51 358.74 469.49
18. Mizoram 233.58 349.70 369.51 358.74 358.74
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1 2 3 4 5 6 7
19. Nagaland 191.11 286.11 277.13 269.06 269.06
20. Odisha 1099.33  1664.03  1476.59 1650.75 2083.28
21. Punjab 159.24 241.04 358.93 401.27 227511
22. Rajasthan 183221  2773.39  2623.52 2932.96 4187.60
23. Sikkim 4247 63.58 46.19 4484 44.84
24. Tamil Nadu 265059 4012.17  3817.38 4267.63 6346.09
25. Tripura 297.28 445,06 461.88 448.43 523.81
26. Uttranchal 350.61 530.71 488.70 546.34 583.96
27. Uttar Pradesh 454523  6880.05 646243 7224.6711119.01
28. West Bengal 1205.19 1824.27 1940.44 2169.31 5764.81
29. Andman and Nicobar 4355 4355 37.50 37.50 23.34
Islands
30. Chandigarh 58.06 58.06 78.52 7852  147.13
31. Dadar and Nagar Haveli 25.81 25.81 17.58 17.58 17.30
32. Daman and Diu 2258 22.58 16.41 16.41 12.23
33. Delhi 92.20 92.20 93.34 200.00 350.00
34. Puducherry 7.80 7.80 6.66 50.00 150.00
TotaL 33650.00 50750.00 48500.00 53620.00 78250.00

Policy regarding multi-storeyed buildings in metro cities

1106. DR. PRABHATHAKUR: Will the Minister of HOUSINGAND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ whether Government has formulated any policy regarding construction
of multi-storeyed buildings in the metro-cities of the country and if so, the details

thereof; and

(b) if not, the reasons therefore?

t Original notice of the question was received in Hindi
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THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) The construction of multi-storeyed buildings in all
towns and cities of the country is governed by the building byelaws of the
respective town/ city which are administered by the Urban Local Body concerned.

In 2005, Town and Country Planning @anisation, a technical arm of Ministry
of Urban Development had formulated model building byelaws and circulated the
same to all State Governments for adoption suiting local conditions.

Section 2.10.5 of the model building byelaws stipulates additional information
which is required to be furnished/indicated in the building plans submitted for
sanction.

As per information available, the Union Government has not formulated any
policy regarding construction of multi-storeyed buildings in metro cities as ‘Land’
and ‘Colonisation’ are State subjects, it is for the State Governments to formulate
policy and bye-laws regarding construction of multi-storeyed buildings in their metro
cities.

Scheme forslums in Sates

107. SHRIMATI KANIMOZHI: Will the Minister of HOUSINGAND URBAN
POVERTY ALLEVIATION be pleased to state:

(@) whether according to a recent United Nations Children Fund (UNICEF)
report, India has over 50,000 slums, if so, the details thereof;

(b) the State-wise distribution of slum habitations;

(c) whether 70 per cent of slum population is situated in 5 States, if so, the
details thereof; and

(d) whether Government has any specific scheme for these States, if so, the
details thereof?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) No, Sir

(b) State-wise slum population in the country as per Census 2001 is given
in Statement $eebelow).

() As per Census 2001, five states namely Maharashtrdhra Pradesh,
Uttar PradeshWest Bengal andamil Nadu account for about two-thirds (62.9%) of
the total slum population of the country
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(d) Slum is a state subjecHowever the Ministry of Housing and Urban
Poverty Alleviation is implementing the following schemes for slum dwellers and
urban poor across the countryclimding MaharashtraAndhra Pradesh, Gujarat,
West Bengal andamil Nadu.

() The Basic Services to the Urban Poor and Integrated Housing and Slum
Development Programmes under Jawaharlal Nehru Urban Renewal
Mission which have been launched in December 2005 and focus on
basic services to the urban poor and integrated development of slums.
Under these schemes, 1611 projects under BSUP and IHSDP with a total
project cost of Rs. 42237.19 crores for construction of 1.58 million
houses have been sanctioned till J@§12.

(i) In pursuance of the Governments’ vision of creating a slum-free India, a
new scheme “RajivAwas Yojana” (RAY) has been launched on
02.06.201. Phase | of RajiAwas Yojana is for a period of two years
from the date of approval of the scheme. The scheme will provide
financial assistance to States that are willing to assign property rights to
slum dwellers for provision of decent shelter and basic civic and social
services for slum redevelopment, and for creation of affordable housing
stock.

Under the Scheme, fifty percent (50%) of the cost of provision of basic civic
and social infrastructure and amenities and of housing, including rental housing, and
transit housing forin-situ redevelopment—in slums would be borne by the Centre,
including operation and maintenance of assets created under this scheme. For the
North Eastern and Special Category States, the share of the Centre would be 90%
including the cost of land acquisition, if required.

8 pilot projects with total project cost of Rs. 446.22 crores involving central
assistance of Rs. 197.09 crorewvéddeen approved under RAor construction of
8400 dwelling units. The first instalment of Rs. 65.69 crores has been released to the
concerned states.

Statement

State-wise Sl Population in India-2001

Sl.No. State/UTs Total Slum population
1. Andhra Pradesh 6268945
2. Assam 89962

3. Bihar 818332
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SlI.No. State/UTs Total Slum population
4, Chhattisgarh 1097211
5  Goa 18372
6. Guijarat 1975853
7. Haryana 1681117
8. Jammu and Kashmir 373898
9. Jharkhand 340915
10. Karnataka 2330592
11. Kerala 74865
12. Madhya Pradesh 3776731
13. Mabharashtra 11975943
14. Meghalaya 109271
15. Odisha 1089302
16. Punjab 1483574
17. Rajasthan 1563063
18. Tamil Nadu 4240931
19. Tripura 47645
20. Uttar Pradesh 5756004
21. Uttarakhand 350038
22. West Bengal 4663806
23. Andman and Nicobar Islands 16244
24. Chandigarh 107125
25. Delhi 2029755
26. Puducherry 92095
ALL INDIA 52371589

Source Office of the Registrar General and Census Commissioner, India

Note It covers slum population in 1743 cities/towns having a population of more than
20,000 and reported having slums.
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Shortage ofhouses inAndhra Pradesh

108. SHRI ALVAI GOVARDHAN REDDY: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(@ whether the Ministry has ever estimated urban housing shortage in the
country particularly inAndhra Pradesh, for economically weaker sections, lower and
middle income groups;

(b) if so, the category wise details thereof; and

(¢) the details of schemes that the Ministry is implementing to supplement
the efforts of the State Government during the last five years, year-wise and to what
extent the Ministry has been able to succeed in this regard?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b)A Technical Group constituted by the Ministry of
Housing and Urban Povertlleviation had estimated urban housing shortage at
the beginning of Eleventh Fivéear Plan in 2007 as 24.71 million households which
was projected to increase to 26.53 million by the end of EleventhYdae Plan.
State-wise details of housing shortage including th&teSof Andhra Pradesh are
given in Statement-ISeebelow). Out of the total housing shortage of 24.71 million
as in 2007, 21.78 million was in Economicaleaker Section categor2.89 million in
Low Income Group category and the rest of 0.04 million was in Middle and Higher
Income category

() Housing being a State subject, it is upto the State Governments to frame
and implement programmes to meet the housing problem of poor and middle-class
people in their respective States and to identify/engage/entrust the work of housing
to agencies/parastatals depending on their priorities and availability of resources.
Details of schemes implemented by the Ministry of Housing and Urban Poverty
Alleviation in various States in the country are given in Statemergdeljelow).

Under Basic Services to the Urban Poor (BSUP) and Integrated Housing and Slum
Development Programme (IHSDP) the components of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM), 15.88 lakh dwelling units have been approved
out of which 6.23 lakh dwelling ugitare completed and 3.58 lakh dwelling are in
progress.

Statement-|

The distribution of the housing shortage amongst the States
as on2007is as follows:

(dwelling units in million)

Sl. No. State/UTs Housing Shortage

1. Andhra Pradesh 1.95

2. Arunachal Pradesh 0.02
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Sl. No. State/UTs Housing Shortage
3. Assam 031
4, Bihar 059
5. Chhatisgarh 0.36
6. Goa 0.07
7. Guijarat 1.66
8. Haryana 0.52
9. Himachal Pradesh 0.06
10. Jammu and Kashmir 018
11. Jharkhand 047
12. Karnataka 163
13. Kerala 0.76
14. Madhya Pradesh 1.29
15. Maharashtra 3.72
16. Manipur 0.05
17. Meghalaya 0.04
18. Mizoram 0.04
19. Nagaland 0.03
20. Odisha 05
21. Punjab 0.69
22. Rajasthan 1.00
23. Sikkim 0.01
24. Tamil Nadu 2.82
25. Tripura 0.06
26. Uttaranchal 0.18
27. Uttar Pradesh 2.38
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SI. No. State/UTs Housing Shortage
28. West Bengal 2.04
29. Andman and Nicobar Islands 0.01
30. Chandigarh 0.08
31. Dadra and Nagar Haveli 0.01
32. Daman and Diu 0.01
33. Delhi 113
34. Lakshadweep 0
35. Puducherry 0.06
ALL INDIA 24.71

Souce Report of theTechnical Group on Estimation of Housing Shortage

Satement-1 |

Details of schemes implemented by Ministry of Housing
and Urban Poverty Alleviation

The Jawaharlal Nehru National Urban Renewal Mission (JNNURM)
launched on 3rd Decemhe2005, supports provision of housing and
basic services to urban poor/slum dwellers in 65 select cities under the
Sub Mission Basic Services to the Urban Poor (BSUP) and in other
cities and towns, under the Integrated Housing and Slum Development
Programme (IHSDP). Government grant tat&s/UnionTerritories under
BSUP/IHSDP ranges from 50% to 90%. Mission Duration was 7 years
from 2005-06. JNNURM has now been extended for 2 years (upto March,
2014) for completion of projects sanctioned upto March, 2012 and
implementation of reforms.

The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
launched in 2009 provides for interest subsidy on housing loans to the
EconomicallyWeaker Sections (EWS) and Low Income Group (LIG) as
part of credit-enablement measures and encourages those households to
avail of loan facilities through Commercial Banks/Housing Finance
Companies for the purposes of construction/acquisition of houses and
avail 5% subsidy in interest payment for loans upto Rs. 1 lakh. This is a
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demand driven scheme and open to individuals to avail the benefits
under this scheme.

» The scheme offfordable Housing in Partnership, launched in 2009,
aims at supportinghe construction of one million houses for EWS/LIG/
MIG with at least 25% of the units for EWS category through provision
of subsidy for infrastructure @ Rs. 50,000 per affordable dwelling unit or
25% of the infrastructure cost, whichever is less. The scheme aims at
partnership between various agencies/Government/parastatals/Urban
Local Bodies/developers for realizing the goal of affordable housing
for all.

* The scheme of ‘RajiAwas Yojana’' (RAY)—aims to provide financial
assistance to States that are willing to assign property rights to slum
dwellers for provision of decent shelter and basic civic and social
services for slum redevelopment, and for creation of affordable housing
stock. Fifty percent (50%) of the cost of provision of basic civic and
social infrastructure and amenities and of housing, including rental
housing, and transit housing far-situ redevelopment in slums would
be borne by the Centre, including operation and maintenance of assets
created under this scheme. For the North Eastern and Special Category
States the share of the Centre would be 90% including the cost of land
acquisition, if required. Funds have been released to States for
undertaking preparatory activities under Slum Free City Planning Scheme
(launched in 2010)-the preparatory phase of RAjMas Yojana. The
schemes of ISHURM AHP have been dovetailed with RA

Proposals fom A.P. under BSUR IHSDP and RAY

109. SHRIMATI GUNDU SUDHARANI: Will the Minister of HOUSINGAND
URBAN POVER'Y ALLEVIATION be pleased to state:

(@) the details of proposals received in the Ministry from the Government of
Andhra Pradesh under Sub-mission Basic Services to the Urban Poor (BSUP),
Integrated Housing and Slum Development Programme (IHSDP) and Rafg
Yojana (RA) during the last five years, yeatise and scheme-wise;

(b) the details of action taken by the Ministry on each of the above
proposals, year-wise, scheme-wise and proposal-wise;

(c) the details of proposals fructified so far;
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(d) whether any proposal has been rejected; and
(e) if so, the reasons therefore, project-wise?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) Details of proposals received so far in the Ministry from the
Government ofAndhra Pradesh under Sub-mission Basic Services to the Urban Poor
(BSUP), Integrated Housing and Slum Development Programme (IHSDP) and Rajiv
Awas Yojana (RA) during the last five years are as under:

SI.No. Scheme Number of proposals received
1 BSUP 45
2. IHSDP 109
3. RAY 4

(b) and (c) Yearwise, scheme-wise and proposal-wise details of project
proposals approved under BSURSDP and RAY are given in &tement-l,
Statement-1l and tatement-Ill Seebelow) respectively

(d) and (e) 6 projects under BSUP and 32 projects under IHSDP from the
State of Andhra Pradesh were deferred/rejected/referred back to tdte 8ue to
non-confirmity of project proposal to the scheme guidelines. Details are given in
Statement-IVand $atement-V(Seeblow) for BSUPand IHSDPrespectively
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JNNURM Basic Service to the Urban Poor (Sub-Mission II)

SILNo. Name of Mission Cities ProjectApproved Total Project Total No. of Dwell- Total
State/UT Cost Approved ing Units Approved Central Share

(New+Upgradation) Approved

1 2 3 4 5 6 7
A. Total Projects Approved (20%-200)
1.  Andhra Pradesh Hyderabad Hyderabad Division (I to 1V) 22.65 0 11.32
2. Andhra Pradesh Hyderabad Hyderabad Division (V to VIII) 29.88 0 14.98
3. Andhra Pradesh Hyderabad Hyderabad Division (IX to XII) 26.34 0 13.17
4. Andhra Pradesh Hyderabad Infactructure development of houses 49.73 0 24.86
constructed undeYAMBAY in
Hyderabad
5. Andhra Pradesh Hyderabad Revised BSUP Project for construction of 339.50 23239 116.20
(23239) 23239 Dus and Provision of Infrastructural
Revised facilities in GHMC area and Ranga Reddy

Districts, Phase-l by Greater Hyderabad
Municipal Corporation (GHMC), Hyderabad

under the 8000 Dus BSUP Project.
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1 2 3 4 5 6 7
6. Andhra Pradesh Hyderabad Revised BSUP Project for construction of 414.62 25761 128.81
(25761) 23239 Dus and Provision of Infrastructural
Revised facilities in GHMC area and Ranga Reddy
Districts, Phase-I by Greater Hyderabad
Municipal Corporation (GHMC), Hyderabad
under the 49000 Dus BSUP Project.
B. Total Projects Approved (2006-2007)
SILNo.  Name of Mission Cities ProjectApproved Total Project  Total No. of Dwell- Total
State/UT Cost Approved ing Units Approved Central Share
(New+Upgradaction) Approved
1 2 3 4 5 6 7
1. Andhra Pradesh Vijayawada Rehabilitation of flood vicitms of river 258.74 15000 129.37
Krishna and BudamerWagu inVijayawada
2. Andhra Pradesh Vijayawada Detail designs and estimation for Basic 3.81 0 1.85

Service to Urban Poor (BSUP), Circle-l area,
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Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

VijayawadaA.P.

Vijayawada Detail designs and estimation for Basic 59.83
Service to Urban Poor (BSUP), (Circle-Il)

Vijayawada Detail designs and estimation for Basic 26.48
Service to Urban Poor in Circle-1l and Ill area

VisakhapatnamProviding 7352 DU and basic infrastructure it42.28
Revised 22 urban poor settlements Yfisakhapatnam

VisakhapatnamProviding 7968 DU and basic infrastructure it67.12
Revised 06 urban poor settlements Wisakhapatnam

VisakhapatnamBasic infrastructure facilities afathapalem in 550
VisakhapatnamA.P.

VisakhapatnamBasic infrastructure facilities at Srinagar in 240
Visakhapatnam

VisakhapatnamDPR on basic services to Urban poor in ste@8.00
plant rehabilitation colony a¥adlapudi,
Visakhapatnam

7352

7968

29.04

12.86

45.33

48.29

2.70

118

13.73
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C. Total Projects Approved (2007-2008)

SILNo. Name of Mission Cities ProjectApproved Total Project Total No. of Dwell- Total
State/UT Cost Approved ing Units Approved Central Share
(New+Upgradaction) Approved

1 2 3 4 5 6 7
. Andhra Pradesh Hyderabad (Revised) BSUP Project for construction 120.27 4550 59.30
of 4550 houses and provision of Infrastruc-

tural facilities in ( GHMC), Hyderabad

2. Andhra Pradesh Vijayawada Detailed Project Report for providing G+3  190.88 6752 91.68
Group Housing and Basic Services for Urban
Poor in slums located in Circle-1 of VMC,
JNNURM BSUP

3. Andhra Pradesh Vijayawada Detail Project Report for Repairs to dwelling 7.74 3373 387
units constructed under théAMBAY in
Ajit Singh Nagar Vijayawada

4.  Andhra Pradesh Visakhapatnam(Revised) Providing infrastructure facilities to 94.83 0 46.48

Pedagantyada, Gangavaram, Bhanujithaota
TGR Nagar Sebastian Colony Chakirevu-
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konda, SivasakthingagaSiddardha nagar
AK and AS colony Agnampurdi (UPG) and
Rasalamma colony poor settlements in GVMC

(Ranga Reddy)facilities under BSURat Abdullapurment
of GHMC, HyderabadAndhra Pradesh

area.
5. Andhra Pradesh Viskhapatnam (Revised) providing infrastructure facilities to 95.28 0 47.33
Aganampudi, Duvvada, SNo. 179 and
VAMBAY colony Madhurwada poor settlements
in GVMC area.
D. Total Projects Approved (2008-2009)
SILNo. Name of Mission Cities ProjectApproved Total Project  Total No.of Dwell- Total
State/UT Cost Approved ing Units Approved Central Share
(New+Upgra@ction) Approved
1 2 3 4 5 6 7
1.  Andhra Pradesh Hyderalad Provision of Housing and infrastructure 95.35 2800 47.68
(Ranga Reddy)facilities under BSUP at Jawaharnagar
7, Gachi Bowli of GHMC, Hyderabad,
Andhra Pradesh
2. Andhra Pradesh Hyderabad Provision of Housing and Infrastructure 95.58 2800 47.79
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2 3 4 5 6 7
Andhra Pradesh Hyderabad Provision of Housing and Infrastructure 97.40 2800 48.70
(Ranga Reddy)facilities under BSUP at Jagatgirigutta and

Kothwalguda of GHMC, Hyderabad,
Andhra Pradesh

Andhra Pradesh Hyderabad BSUP scheme for Hyderabad (Phase-l) for 69.32 1976 34.66
the construction of 1976 dwelling unitapP

Andhra Pradesh Hyderabad BSUP scheme for Hyderabad (Phase-Il) for
the construction of 1942 dwelling unitaP 68.91 1942 34.45

Andhra Pradesh Hyderabad BSUP scheme for Hyderabad (Phase-Il) for 65.41 1856 32.71
the construction of 1856 dwelling unitaP

Andhra Pradesh Hyderabad BSUP scheme for Hyderabad (Phase-Il) for 95.31 2624 4754
the construction of 1856 dwelling unitapP

Andhra Pradesh Hyderabad BSUP project phase-V for construction of  96.26 2784 48.13

2784 houses and provision f infrastructurctral

facilites in GHMC area, Hyderabad
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10.

11

12.

13.

14.

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Hyderabad

Hyderabad

Vijayawada

Vijayawada

BSUP project phase-VI for construction of 95.95
2814 houses and provision of infrastructural
facilites in GHMC area, Hyderabad

BSUP project phase-VIl for construction of 97.12
2800 houses and provision of infrastructural
facilites in GHMC area, Hyderabad

Housing and infrastructural facilities for 97.97
3200 housing units in 100 blocks for the

poor, opp.Alankar Industries at Jakkampudi
Village in Vijaywada Municipal Corporation

(Andhra Pradesh) under JNNURM Ph.II.

Housing and infrastructural facilities for 97.98
3200 housing units in 100 blocks for the

poor at Gollapudi, Jakkamputfillage in

Vijaywada Municipal Corporation (Andhra
Pradesh) under JINNURAM Ph. I.

VisakhapatnamFor providing 3616 houses with infrastru-  90.71

cture facilities inAganampudi, in GVMC area.

VisakhapatnamFor providing 1024 houses with infrastru-  27.68

cture facilities in Kommadi, in GVMC area.

2814

2800

3200

3200

3616

1024

47.97

48.56

48.98

48.99

4514

13.77
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1 2 3 4 5 6 7
15. Andhra Pradesh VisakhapatnamFor providing 2080 houses with infrastruc- 48.79 2080 24.32
ture facilities in Paradesipalemin.
SY. No. 178 Poor settlement in GVMC area.
16. Andhra Pradesh VisakhapatnamFor providing 544 houses with infrastruc-  12.75 544 6.26
(Revised) ture facilities in Paradesipalemin.
SY. No. 179 Poor settlement in GVMC area
17. Andhra Pradesh VisakhapatnamFor providing 1839 houses with infrastruc- 48.88 1839 24.29

ture facilities in Parwada in GVMC area
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E. Total Projects Approved (201-12)

SILNo.  Name of Mission Cities ProjectApproved Total Project Total No. of Dwell- Total
State/UT Cost Approved ing Units Approved Central Share
(New+Upgradaction) Approved
1 2 3 4 5 6 7
1. Andhra Pradesh Tirupati BSUP Project of Housing Develop- 73.03 1800 54.13
ment atVikruthamala Layout for construction
of 1800 Dus afTirupati, Andhra Pradesh
2. Andhra Pradesh Tirupati Provision of Housing and Infrastructural 99.24 3360 58.94
(Padipera facilities to slum dwellers at relocation site at
andAvilala-l)  Padipera andwvilala-I, Tirupati, Chittor Distt.

Andhra Pradesh
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Satement-1 |

Integrated Housing and Slums Development Programme (IHSDP)

SILNo. Name of the No. of towns/ULBs Total No.  Total Project Total No. Total
State of Projects Cost Approved of DUS App- Central
Approved roved (New+ Share
UpgradationApproval

1 2 3 4 5 6 7

A. Total Projects Approved (2006-07)

1. Andhra Pradesh Anakapalle (Phase-I) 1 1.65 384 123
2. Andhra Pradesh Gadwal (Phase-1) (Revised) 1 8.30 513 5.00
3. Andhra Pradesh Gudur (Revised) 1 17.84 1536 9.53
4. Andhra Pradesh Indira Priyadarshinin ColonyRajampet (Revised) 1 5.63 510 450
5.  Andhra Pradesh Kadapa-Buggd/anka (Phase-l) (Revised) 1 6.94 600 555
6. Andhra Pradesh Kadapa Mtuyhunjayakunta Colony (Phase-Il) (Revised) 1 8.18 534 6.54
7. Andhra Pradesh Kakinada (Dummulapeta) (Phase-l) (Revised) 1 10.70 662 6.32
8. Andhra Pradesh Karimnagar (Revised) 1 2711 2304 21.69
9. Andhra Pradesh Khammam (Polepally) (Revised) 1 11.78 1118 9.17
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10. Andhra Pradesh Kothagudem (Revised) 1 9.37 938 750
11. Andhra Pradesh Kurnool (Phase-l) (Revised) 1 21.24 2112 16.99
12. Andhra Pradesh Mahaboobnagar (Phase-l) (Revised) 1 9.36 525 7.48
13. Andhra Pradesh Miryalaguda (Phase-1) (Revised) 1 11.69 986 6.20
14. Andhra Pradesh Nalgonda (Phase-l) (Revised) 1 499 401 271
15. Andhra Pradesh Nizamabad (Revised) 1 9.48 1020 755
16. Andhra Pradesh Proddatur Kadapa (Revised) 1 18.12 1500 12.84
17. Andhra Pradesh Rajahmundry (Phase-l) (Revised) 1 40.17 3023 2452
18. Andhra Pradesh Ramchandra puram (Revised) 1 9.62 720 584
19. Andhra Pradesh Rayachoti (Revised) 1 11.96 1013 9.57
20. Andhra Pradesh Samalkota (Phase-l) (Revised) 1 13.02 912 8.30
21. Andhra Pradesh SangareddyDistt. Medak (Revised) 1 7.35 480 3.96
22. Andhra Pradesh Sricllia (Revised) 1 13.22 1111 10.57
23. Andhra Pradesh Suryapet (Phase-1) (Revised) 1 18.50 1556 9.82
24. Andhra Pradesh Wanaparthy (Phase-1) (Revised) 1 3.60 384 2.79
25. Andhra Pradesh Zahirabad, Medak (Revised) 1 571 328 457

ToTAL: 25 305.53 25170 210.74
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B. Total Projects Approved (2007-2008)

SILNo. Name of the No. of towns/ULBs Tatal No.  Total Project Total No. Total
State of Projects Cost of DUsApp-  Central
Approved Approved roved (new+ Share
Upgradatlon) Approved
1 2 3 4 5 6 7
1.  Andhra Padesh Adoni (Revised) 1 475 0 3.80
2. Andhra Pradesh Anakapalle (Phase-Il) (Revised) 1 350 0 2.80
3. Andhra Pradesh Bapatla-Infrastructure (Revised) 1 8.32 0 6.10
4. Andhra Pradesh Beemunipatnam 1 3.39 0 272
5. Andhra Pradesh Buvangiri-Infrastructure (Revised) 1 10.80 0 8.64
6. Andhra Pradesh Chilakaluripet (Revised) 1 15.38 0 12.00
7. Andhra Pradesh Chirala 1 3.52 0 282
8.  Andhra Pradesh Chittor 1 4.22 0 3.38
9. Andhra Pradesh Gadwal-Infrastructure (Phase-Il) 1 3.88 0 284
10. Andhra Pradesh Guntur-Infrastructure (Phase-I) 1 19.83 0 15.86
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11

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25,

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Andhra

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Pradesh

Jangaon (Revised)

Kadappa-Infrastructure (Phase-lll) (Revised)
Kakinada, Nellore (Phase-Il) (Revised)

Kavali (Phase-I)

Kavali (Phase-Il)

Macherla (Revised)

Madanapalle (Revised)

Mahaboobnagar -Infrastructure (Phase-Il) (Revised)
Mancherial-Infrastructure (Revised)
Miryalaguda-Infrastructure (Phase-Il) (Revised)
Nalgonda-Infrastructure (Phase-Il) (Revised)
Narasaraopet-Infrastructure (Revised)
Narayanpet (Revised)

Ongole

Pulivendula (Revised)

14.11

9.38

11.79

153

433

16.81

429

12.22

15.49

14.50

12.28

19.67

12.58

284

14.69

11.29

751

851

122

3.46

11.99

343

9.78

11.82

11.60

9.82

15.68

10.07

227

11.75
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1 2 3 5 6 7
26. Andhra Pradesh Sattenapalli (Revised) 14.10 0 11.14
27. Andhra Pradesh Siddipet 397 0 3.18
28. Andhra Pradesh Suryapet-Infrastructure (Phase-Il) (Revised) 21.18 0 16.94
29. Andhra Pradesh Tanduru (Revised) 1275 0 10.20
30. Andhra Pradesh Tirupathi (Phase-Il) 55.36 4087 37.75
31. Andhra Pradesh Vinukonda (Revised) 14.71 0 11.75
32. Andhra Pradesh Wanapathy-Infrastructure Phase-Il (Revised) 11.74 0 9.39

ToTaL 377.92 4087 291.50
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C. Total Projects Approved (2008-2009)

SI.No. Name of the No. of towns/ULBs Tatal No.  Total Project Total No. Total
State of Projects Cost of DUsApp- Central
Approved Approved roved (new+ Share
Upgradatlon)
1 2 3 4 5 6 7
1. Andhra Pradesh Bodhan, DisttAdilabad (Revised) 1 574 0 460
2. Andhra Pradesh Dhone, Distt. Kurnool 1 112 0 0.89
3. Andhra Pradesh Guntur City (Phase-Il) (Revised) 1 47.45 2432 24.47
4. Andhra Pradesh Kadapa-Azad Nagar Colony (Phase-1V) 1 223 0 1.78
5. Andhra Pradesh Kadapa -Mamilapalli Housing Colony (Phase V) 1 584 0 4.67
6. Andhra Pradesh Kakinada City (Phase-lll) (Revised) 1 67.56 3120 28.59
7. Andhra Pradesh Kornool (Phase-Il) (Revised) 1 18.55 0 14.84
8.  Andhra Pradesh Machilipatnam (Revised) 1 9.17 0 734
9.  Andhra Pradesh Nirmal (Revised) 1 10.26 0 821
10. Andhra Pradesh Palwancha town, Distt. Khammam (Revised) 1 450 0 3.60
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1 2 3 4 5 6 7
11. Andhra Pradesh Peddapuram (Revised) 1 28.18 1416 1541
12. Andhra Pradesh Ponnur (Revised) 1 13.27 0 10.62
13. Andhra Pradesh Rajahmundry City (Phase-Il) (Revised) 1 58.74 28.32 29.40
14. Andhra Pradesh Repalle, Distt. Guntur Revised 1 5.82 0 4.65
15. Andhra Pradesh Samalkota town (Phase-lIll) 1 19.79 888 9.58
16. Andhra Pradesh Tenali, distt Guntur (Revised) 1 5.16 0 413

Project Cancelled  Tirupati (Phase-Il)

Project Cancelled  Tirupati (Phase-IIl)

Project Cancelled andirupati (Padipeta andviala) (Phase-1V)

Diverted to BSUP on

122nd Meeting Dated

20.01.12
17. Andhra Pradesh Yellandu, Distt Khammam 1 2.86 0 229

TotaL 17 306.22 10688 175.07
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Satement-111

Approved Pilot Pojects under RA received fom Government oAndhra Pradesh and Ist installment
has been released during the RP¥11-12:

Rs. in lakhs
State City Name of the Project Total Total Total 1st inst. (I/3rd of
Project Central State Central Share)-
Cost Share Share released during
2011-12
Andhra Pradesh Hyderabad DPR of Kesava Nagar slum; In-situ 5874.59 2224.78 3649.81 741.59

redevelopment, GHMC under RApilot project
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Pilot Projects under RAY received fom Government of Andhra Pradesh are under appraisal:

Name of States Name of the cities/towns Remarks

Andhra Pradeshl. GreaterVisakhapatnam Municipal Corpora- A copy of the appraisal report of the said DPR received from BMTP
tion (SuryaTeja Nagar) was sent to State Government for compliance on 4.06.2012.

slamsuQ usnipn 9£2

2. Vijayawada Municipal Corporation (Dhall A copy of the appraisal report of the said DPR received from BMTP
Mill Area) (Pilot Project-I) was sent to State Government for compliance on 06.07.2012.

o

3. Pilot Detail Project Report (DPR) for Slums A copy of the appraisal report of the said DPR received from BMTPC
of NSC Bose Nagar atijayawada under was sent to State Government for compliance on 18.07.2012.
Rajiv Awas Yojana.
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Statement-IV

DPRS rejected/deferred/referred back to State under Basic Service for the Urban Poor for Andhra Pradesh

Name of the city and Projects Submitted Approval Status Renarks
City Out-come Date of
Project CS and MC
Meeting
1 2 3 4 6
Hyderalad
1. For Relocation of Slum Dwellers in Ranga Reddy Referred Back

District, Hyderabad

. For improvement of BSUP in Divns. |, Il and Il MCH Referred Back
Hyderabad (Package-A) (Revised)

. For improvement of BSUIh Divns. IV, V andVI, MCH, Rejected 21.08.07 Rejected
Hyderabad (Package-B) (Revised)

. For improvement of BSUP in Divns. VII, VIII and IX, MCH, Referred Back
Hyderabad (Package-C) (Revised)

. For improvement of BSUP In Divns. X, Xl and XlI, MCH, Rejected 21.08.07 Rejected
Hyderabad (Package-D) (Revised)

. DPR for providing 10656 houses with infrastructure facilities Referred Back

proposed in 4 poor settlements at Mudasariova, Paradesi palem,
madhurwada anGajuwaka of GVMC, area
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Satement-V

DPRS rejected/deferred/referred back to State under Basic Integrated Housing and Slum Development Programme

(IHSDP) for Andhra Pradesh

Name of District SILNo.  Name of City Approval Status Remarks
of the Date of consi-
City/ deration by
Area CSsC
1 2 3 4 6
Kadapa 1. Satellte city (Kodapa) 28.9.2006
2. Priepally Referred Back
3. Nellore MC Returned Back
East Godawari 4. Rajahmundry MC Referred Back
Nagaland 5. Bhongir Returned Back
6. Medak Returned Back
7. Sadasivpet Returned Back
8. Sangareddy (Phase-Il) Returned Back
9. Zaheerabad Returned Back
10. Kothagudem Returned Back
11. Kurnool Returned Back
12. Nandyal Returned Back
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Guntur

Prakasam

13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.
28.
29.
30.
31.

32.

R.C. Puram
Pithapuram

Srikakulam

Rajam

Amudalavalasa
Vizianagaram
Yemmiganoor
Hindupur

Mangalagiri

Nizamabad (Phase-Il)
Rayadurg

Nirmal (Phase-Il)
Narayanapet (Phase-Il)
Bhongir (Phase-lIl)
Suryapet (Phase-IIl)
Piduguralla

Bellampalli

Miryalaguda (Phase-lIIl)
Nalgonda (Phase-IIl)

Kandukur

27.2.2008

27.2.2008
27.2.2008
27.2.2008
27.2.2008
27.2.2008

20.3.2012

Deffered

Deffered
Deffered
Deffered
Deffered
Deffered

Deffered

Returned Back
Returned Back
Returned Back
Returned Back
Returned Bock
Returned Back
Returned Back
Referred Back
Returned Back
Returned Back
Returned Back

Referred Back
Referred Back

125 CSC
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240 Written Answers to [RAJYA SABHA] Unstarred Questions

Affordable houses under IHDP

t110. SHRI RAMVILAS PASWAN: Will the Minister of HOUSINGAND
URBAN POVERY ALLEVIATION be pleased to state:

(@ whether Government plans to provide houses on affordable rates under
Integrated Housing and Slum Development Programme (IHSDP) Scheme to
Scheduled Castes/Schedule Tribes, backward castes and economically poor people
of Delhi;

(b) if so, the details thereof; and

(¢) the number of houses being provided during 2012-13 and the number of
houses for Scheduled Caste/Tribes among them?

THE MINISTER OF HOUSINGAND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) Delhi being a mission ity total of 67,784 houses
have been approved for urban poor/slum dwellers including the Scheduled Castes/
Schedule Tribes, backward castes and economically poor under the sub-Mission on
Basic Services to the Urban Poor (BSUP)-component of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM), rather than Integrated Housing and Slum
Development Programme (IHSDP), which is for non-Mission cities.

(¢ JINNURM was for a period of 7 years upto 2012 and it has been
extended for 2 years upto March, 2014 for completion of projects sanctioned upto
March, 2012. During the extended period, no new houses can be sanctioned under
BSUP or IHSDP JNNURM guidelines are applicable to dwellers of slums and do not
differentiate between slum dwellers based on caste in connection with identification
of beneficiaries.

Bio-metric ID for industrial workers by ESIC

111. DR. K.P RAMALINGAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that Employees State Insurance Corporation (ESIC) is
to issue bio-metric ID for industrial workers;

(b) if so, the details thereof;

() whether it is also a fact that the proposed bio-metric card will help the
Corporation to update its ceeal database and maintain medical histories of the
employees; and

T Original notice of the question was received in Hindi
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(d) if so, the details thereof?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a)Yes, Sir

(b) The Employees’ State Insurance Corporation (ESIC) issues two bio-metric
Pehchan Cards under the IT Project ‘Panchdeep’ to the Insured Persons covered
under the ESI Scheme. One card is for use of the Insured Person and another one
for use by his familyThe card has a unique ten-digit Insurance Numha&me, date
of birth, address and photograph of Insured Person and his fdindyreverse side
of the card contains a magnetic strip and ESI Corporatidthdlogram. The
Insurance Number of the Insured Person is embedded in the magnetic strip.

(c) and (d)The card contains only the Insured PersoNumber which is
embedded in the magnetic strip. The remaining details are stored in the central
database servers installed at the Data Centre in Rohini, Delhi and are updated from
time to time. The bio-metric card is used to access the central database containing
all the data like family details, medical history of Insured Person and his family

Health and retirement benefits for cine workers

112. DR. K.P RAMALINGAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) whether it is a fact that Government is considering to ask the film and
television production houses that employ over four lakh cine workers to provide
better health and retirement benefits;

(b) if so, the details thereof;

() whether Government had held any discussion with the captaifh’
industry in this regard; and

(d) if so, the details thereof and the outcome thereof?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) to (d) CentrallyAdvisory Committee comprising representatives from
Cine Industry and Cin&Jorkers, on CinéNorkersWelfare Fund in its meeting held
on 12.04.2012 has recommended amendment in the definitions of cine workers under
the CineWorkers and Cinema theatorkers (Regulation of Employmen#ct,
1981.The CineWorkersWelfare Ces#ct, 1981 and the Cin&/orkersWelfare Fund
Act, 1981 for inclusion oVideo Artists, Technicians, workers iV Serials,Telefilms,
short films, TV AdvertisementsYideo films. This will enable and facilitate extension
of such facilities to these categories of workers as are recently available to cine
workers.
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Inclusion of right to work as a fundamental right

113. SHRI N. BALAGANGA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is thinking of including right to work as a
fundamental right in the Constitution so that unemployed youth would be
guaranteed employment; and

(b) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) No, SiThere is no such proposal under consideration of the
Government. If Right tdVork is made a Fundamental right, it would be necessary
for the State to find matching jobs for all the people who seek employment. But
given the countng resource constraints, it is not possible to make Righdik a
Fundamental Right at present. Howeville Government has taken several steps to
provide decent opportunities of livelihood to all those who seek employent.
provision under the Mahatma Gandhi National Rural Employment Guaréwctee
(MGNREGA), 2005 has been made to provide at least one hundred days of
guaranteed wage employment in every financial year to every household whose
adult members volunteer to do unskilled work. Government is taking all necessary
steps to enhance the employability and employment in the country by promoting
growth of labour intensive sectors such as Construction, Real Estate and Housing,
Transport,Tourism, Micro, Small and Medium Enterprises, Informati@thnology
Enabled Services and a range of other new services. Besides, Government is also
providing self employment opportunities in the rural areas through National Rural
Livelihood Mission.

Approach Paper to the 12th FiYear Plan (2012-17) suggests focus on faster
sustainable and more inclusive growth for creating adequate livelihood
opportunities.Such job opportunities could come from faster expansion in agro-
processing supply chains, steady modernization in farming, maintenance of
equipment and other elements of rural infrastructure and the services sector

ESI Hospitals and Dispensaries

114. SHRI N. BALAGANGA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the State-wise details of Employees State Insurance (ESI) hospitals and
dispensaries functioning in the countatong with number of doctors/specialists in
ayurvedic and homeophathy;
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(b) whether there have been complaints regarding lesser number of doctors
to take care of patients;

(c) if so, the details thereof; and

(d) the steps proposed to be taken to improve the doctor-patient ratio in the
ESI hospitals and dispensaries in the country?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) The State-wise details of Employees’ State Insurance (ESI) Hospitals
and Dispensaries functioning in the country along with number of doctors/
specialists inAyurvedic and Homeopathy is given inagment-I and tatement-Il
respectively $eebelow).

(b) to (d)Yes, Sir There are some vacancies of doctors in ESI Hospitals and
Dispensaries. For improving the doctor-patient ratio, following steps have been
taken:

A. Hospitals and dispensaries run by ESI Corporation directly:-

The ESI Corporation has issued offer of appointment to 834 Medical Officers,
326 Specialists, 13 Homeopathic doctorsAydrvedic doctors, 28 Dental $j@ons
and 132Teaching Faculty doctors during last 3 years. Furttearuitment process is
on for 632 posts of doctors.

B. Hospitals and Dispensaries run by t8te Governments:-

To encourage tate Governments to fill up posts of doctors, following steps
have been taken :

1. The ESI Corporation has increased the ceilling on reimbursement of
expenditure on medical care from Rs. 1200/- to Rs. 1500/- per Insured
Person family unit per annumie.f. 01.04.12. In addition, Rs. 200/- per
Insured Person family unit per annum is also available to the State
Government if the bed occupancy of the hospitals in the State is more
than 70% during the last completed year

2. To overcome shortage of specialists/super specialiststate ESI
hospitals, the ESI Corporation is appointing part time Specialists/ Super
Specialists directlytill State Governments make regular appointments.
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Statement-|

Details of hospitals and dispensaries

SILNo. Name of State No. of Hospitals No. of dispensaries
1 Andhra Prdesh 12 135
2. Assam 1 27
3. Bihar 3 19
4, ChandigarhAdmn. 1 02
5. Chhattisgarh - 12
6. Delhi 4 51
7. Goa 1 09
8. Guijarat 12 98
9. Haryana o7 57
10. Himachal Pradesh 02 10
11.  Jammu and Kashmir 01 08
12, Jharkhand 03 25
13.  Karnataka 10 114
14.  Kerala 13 137
15. Madhya Pradesh 07 12
16. Maharashtra 13 72
17. Meghalaya - 02
18. Odisha 06 49
19.  Puducherry 01 15
20. Punjab 08 70
21. Rajasthan 06 72
22.  Tamil Nadu 09 190
23.  Uttar Pradesh 16 130
24.  Uttaranchal - 12
25. West Bengal 14 39
26. Nagaland - 1
27.  Tripura - 1

ToTtAL 150 1399
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Satement-11

Sate-wise list of number of units and physicians Agurvedic and Homeopathy
in ESI hospitals and dispensaries

SILNo. Name of State No. of units  No. of No. of units No. of
in Disp./Hosp. Ayurvedic in Disp./Hosp. Homeopathic
(Ayurvedic) Physicians (Homeopathy) Physicians

1 2 3 4 5 6
1 Andhra Pradesh 02 2 01 1
2. Assam 01 1 - -
3. Bihar 03 3 01 1
4, Chandigarh 01 - 01 -
5. Chhattisgarh - 1 - 1
6. Delhi 12 12 08 8
7. Goa 01 1 01 1
8. Guijarat 33 37 - -
9. Haryana 03 3 - 1
10. Himachal Pradesh - - 01 1
11. Jammu and Kashmir 01 1 - -
12.  Jharkhand 02 2 - -
13.  Karnataka 02 3 - -
14.  Kerala 15 16 14 14
15. Madhya Pradesh 01 1 - -
16. Maharashtra 03 3 - -
17. Meghalaya - - - -
18. Odisha 02 2 01 1

19.  Puducherry - - - -

20. Punjab o7 7 o7 7
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1 2 3 4 5 6
21. Rajasthan 02 2 02 2
22.  Tamil Nadu o4 5 01 1
23.  Uttar Pradesh 13 12 14 18
24.  Uttarakhand 02 2 - -
25. West Bengal 06 5 06 6
ToTaL 116 121 58 62

Pending cases in Labour Court

115. SHRI RRIMAL NATHWANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether a large number of cases are pending in Labour Courts in the
country;

(b) if so, the State-wise details thereof; and
(c) the steps taken by Government for their early disposal?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) The State-wise details of pending cases in 22 Central
Government Industrialribunals-cum-Labour Courts (CGEum-LCs) set up by the
Central Government under the provisions of Industrial Dispétets 1947 for
resolution of industrial disputes arising in Central Sphere are given in
Statement $eebelow).

The details in respect of Labour Courts and Industrial Tribunals falling In the
State Sphere are not maintained centrally

(c) Following steps have been taken for expeditious disposal of cases in
CGIT-cum-LCs:

() A Scheme of Holding of LokAdalats as an “Alternative Grievance
Redressal Mechanism” for speedy disposal of industrial disputes has
been made indispensable part of the adjudication system from
Eleventh Plan;

@iy A system of link officers amongst Presiding Officers has been
introduced to ensure that the judicial work of the G&Im-LCs does
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not suffer when the post of regular Presiding Officer is vacant due to
administrative exigencies;

(iiy Process of appointment to the Post of Presiding Officer is initiated about
eight months in advance so that the successor to a serving presiding
officer is selected by the time of completion of his tenure in a @G-

LG,

(iv) Presiding Cficers of CGIFcum-LCs have been advised to hold camp
courts; and

(v) Conference of Presiding Officers is held from time to time to explore
strategies for speedy and effective disposal of cases.

Statement

Number of cases pending in Central Government Industridluifal cum-Labour
Courts Statement as @1.3.2012

SI.No. CGIT Pending Cases PendingApplications
1 Mumbai | 230 91
2 Mumbai Il 408 380
3 Dhanbad | 1545 331
4 Dhanbad I 793 37
5 Asansol 594 49
6 Kolkata 230 24
7 Chandigarh | 124 33
8 New Delhi | 361 3
9 Kanpur 615 230
10  Jabalpur 2022 236
11 Chennai 288 10
12 Bangalore 516 74
13 Hyderabad 807 596
14 Nagpur 598 8
15 Bhubneshwar 414 357
16 Lucknow 481 47
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SI.No. CGIT Pending Cases PendingApplications

17 Jaipur 328 109

18 New Delhi Il 445 53

19  Guwahati 46 7

20  Ernakulam 78 18

21 Ahmedabad 2128 1651

22 Chandigarh I 575 41
ToTtAL 13,626 4,420
Mum. | National 6 154
Kolkata National 10 7
Total + National 13,642 4,653

Relaxation in rules for renewal of registration

in employment exchanges

1116.SHRI MAHENDRA SINGH MAHRA: Will the Minister of LABOURAND
EMPLOYMENT be pleased to state:

(@ whether Government is considering or will consider to give relaxation in

rules for renewal of registration in employment exchanges;
(b) if so, the time by when decision is likely to be taken In this regard; and
(¢) if not, the reasons therefor?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) to (c) The relaxation in rules for renewal of registration already exist.
The renewal period is 3 years uniformly for all types of applicants. The registrants
are allowed to renew their registration (in person or by prepaid post) on any working
day during the period of three months of registration namely the month in which
renewal falls due and following two months. The State Director may also use their
discretionary power in special cases provided they are fully satisfied that renewal
could not be carried out by the registrants due to any of the following reasons
A-lliness ; B-Arrest under Preventive Detention Laws; C-National Calamities like

T Original notice of the question was received in Hindi
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earthquake, flood etc.; D-Armed conflict with a foreign country; E-Service internal
disturbances necessitating imposition of curfew etc. While granting restoration of
old seniority in above cases, the State Director is required to record full reasons for
the concession.

Rate of increase in Unemployment

T117. SHRI RAM JETHMALANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether i is a fact that rate of increase in unemployment is being
estimated to be a little less than 4 per cent during 2011-12;

(b) if so, the facts in this regard;

() whether it is also a fact that the Government has reached on this lower
data by assessing it in a new manner; and

(d) if so, the details thereof and the difference found between previous data
and current data?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) to (d) Labour Bureau has conducted the second annual employment-
unemployment survey in the country for a fixed reference periddgntulture Year
2010-1 (July 2010 to June, 2@). The labour force estimates are derived based on
four different approachesiz. (i) usual principal status; (ii) usual principal and
subsidiary status; (iii) current weekly status; and (iv) current daily status. Of these,
the usual principal status is the most commonly used criteria for estimating
unemployment rate. Based on usual principal status approach, the unemployment
rate is estimated to be 3.8 per cent at the National level.

In order to finalise the methodolaoggampling design, schedules to be used
for data collection and other technical details of the second subigystry of
Labour and Employment had constituted an expert group under the chairmanship of
renowned statistician Prof S.Rlukherjee and by nominating experts on the subject
from different Ministry/Institution namely Ministry of Statistics and Programme
Implementation, Planning Commission, NCAER, IAMR and VV Giri National Labour
Institute etc. as members of the expert group.

Results of the presesurvey are not comparable with the previous survey of
the Labour Bureau (The first annual employment survey) for the following reasons;

t Original notice of the question was received in Hindi
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() The first annual employment-unemployment survey conducted by the
Bureau was based on a small sample size.

(i) During the first surveyinformation was collected from about 46,000
households as compared to more than 1,28000 households in the second
survey

(iiy The first survey was conducted in 28ates/UB by covering 300
districts, whereas, in the second survaly the $ates/UB and districts
in the country were covered,

(iv) During the first survey in each selected district a fixed number of
villages/blocks were covered irrespective of the size of the population of
the district. Howeverin the second survewample was distributed in
the each district in proportion to its population.

(v) The first survey was conducted for a fixed reference period of financial
year 2009-10 (April, 2009-March, 2010). In the second survey a fixed
reference period oAgriculture Year 2010-1 (July 2010-June, 2a) was
used.

It may thus be observed that the results based on the first survey and the
second survey of Labour Bureau are not comparable.

Increase in employment opportunities

118. SHRI K.N. BALAGORL:
SHRI P RAJEEVE:

Will the Minister of LABOURAND EMPLOYMENT be pleased to state:

(@ whether the employment opportunities in the country have increased
during the last ten years; and

(b) if so, the details of employment growth in different sectors during the
last ten years?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) Reliable estimates of employment and unemployment are obtained
through quinquennial labour force surveys conducted by National Sample Survey
Office. Last such survey was conducted during 2009AK0per the results of the
55th round and 66th round of surveys, estimated employment in the country on
usual status basis has increased from 397.0 million in 1999-2000 to 465.48 million in
2009-2010.
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(b) Details of employment growth estimated on usual status basis in broad
sectors of the economy in the country during 1999-2000 to 2009-2010 are given
below:

Broad Sector Employment growth during
1999-2000 to 2009-10 (In million)

Agriculture 9.83
Industry 30.80
Services 27.86
ToTAL 68.48

MGNREGA pulling away farmlands labour

119. SHRI N.K. SINGH:
SHRI KANWAR DEEP SINGH:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether only seven Indian States have minimum wages at par with
Mahatma Gandhi National Rural Employment Guaratee(MGNREGA) and the
rest lag far behind,;

(b) whether MGNREGA is pulling away horde of farmlands causing
widespread labour scarcity;

(c) if so, the action taken by Government in this regard; and
(d) if not, the reasons therefor?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) The Sate-wise wages fixed under the MinimiWagesAct, 1948 and
MGNREG Act, 2005 is given in tatement $eebelow). It may be seen that for 25
States, MGNREGA rates are higher than the minimum wages.

(b) to (d) Minimum wages for unskilled agricultural labour under the Minimum
WagesAct, 1948 are fixed by thet&e Governments/WI Since MGNREGAis a
demand driven scheme, backed by legislation, State Governments are obliged to
provide up to 100 days of guaranteed wage employment in a financial agar
mandated in théct. Average peson days employment generated under MGNREGA
during 2008-11 has ranged between 54 days to 43 days per annum.
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Although some studies on ‘Impact of Mahatama Gandhi National Rural
Employment Guarante&ct (MGNREGA)' on Wage Rates, Food Security and Rural
Migration have suggested that there was shortage of agricultural labour after
implementation of MGNREGA, there have been no definite findings regarding
shortage of farm labourers due to MGNREGA. The Government has already indexed
the MGNREGA wages with Consumer Price Index fégricultural Labourers
(CPI-AL) and accordingly notified the revised wage rates under sub-section (1) of
Section 6 of the MGNREGA. It may be mentioned that the demand and supply of
labour for various sectors of the economy depend upon several factors like wage
rates, economic prospects, absorption capacégional and climatic conditions,
demographic profile of the work force etc.

Statement

State-wise minimum rates of wages fixed for unskilled agricultural workers under
the Minimum \&gesAct, 1948 and under the MGNRE@®ct, 2005

(in Rs. per day)

SI.No.  Appropriate Minimum Rates ofWages Minimum Wages for
Governments for Unskilled Agricultural Unskilled Agricultural
Workers under the Minimum Workers under MGNREG
WagesAct, 1948 as on Act, 2005 as on 01.04.2012

01.04.2012

1 2 3 4
1. Andhra Pradesh 112.00 137.00
2. Arunachal Pradesh* Area | 134.62 124.00

Area Il 153.85 124.00
3. Assam 100.00 136.00
4. Bihar* 138.00 122.00
5. Chhattisgarh 104.60 132.00
6. Goa 157.00 158.00
7. Gujarat 100.00 134.00
8. Haryana 186.42 191.00
9. Himachal Pradesh 120.00 Non-Scheduled\rea 126.00

ScheduledArea 157.00
10. Jammu and Kashmir 110.00 131.00
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1 2 3 4
11. Jhakhand* 14554 122.00
12. Karnataka 145.58 155.00
13. Kerala* 150.00 for light work 164.00

200.00 for hard work
14. Madhya Pradesh* 163.00 132.00
15. Maharashtra Zone-| 120.00 145.00
Zone-Il 110.00 145.00
Zone-lll 105.00 145.00
Zone-lV 100.00 145.00
16. Manipur 122.10 144.00
17. Meghalaya 100.00 128.00
18. Mizoram 132.00 136.00
19. Nagaland 80.00 124.00
20. Odisha 92.50 126.00
21. Punjab 153.81 166.00
22. Rajasthan* 135.00 133.00
23.  Sikkim 124.00
24. Tamil Nadu 100.00 (men 6 hrs.) 132.00
85.00 (women 5 hrs.)

25. Tripura 100.00 124.00
26. Uttar Pradesh 100.00 125.00
27. Uttarakhand 121.65 125.00
28. West Bengal 112.50 136.00
29. Andaman and 212.00 (Andaman) 178.00
Nicobar Islands* 223.00 (Nicobar) 189.00

30. Chandgarh* 219.23 174.00
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1 2 3 4
31. Dadra and Nagar Haveli 156.20 189.00
32. Damam and Diu 136.00
33. Delhi 256.00
34. Lakshadweep* 200.00 151.00
35. Puducherry* 132.00
PuducherryKaraikal 100.00
(for 6 hours)
and Yaman 150.00 (hard work)
Mahe 160.00 (hard work

by men 8 hrs)
120.00 (light work
by women 8 hrs)

* Minimum wages are more than MGNREGA wages.
Action on the demands by registered labour organisation

t120. SHRITHAAWAR CHAND GEHLOT: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@) the National registered labour organisations who have submitted letter
of demands to Government or Ministry of Labour and Employment along with the
details of major problems which are required to be addressed during the last three
years;

(b) the action taken by Government on the above-mentioned letter of
demands;

() whether labour organisations have started country wide movements in
order to seek solution of labourers’ problems; and

(d) if so, the steps taken by Government to solve the problem raised in
these movements?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) Some major Central Trade Uniorig, INTUC, BMS, CITU, HMS,
AITUC and Federation of Bank Unions had given a call for general strike to press

T Original notice of the question was received in Hindi



Written Answers to [8 AUG,, 2012] Unstarred Questions 255

their demands. The year-wise details of their demands are given in Statement-I
(Seebelow).

(b) On receipt of strike notices submitted by the Unions affiliated to the
major central trade unions and United forum of Bank Unions conciliation
proceedings were initiated at the level of Chief Labour Commissioner (Central),
Deputy Chief Labour Commissioners (Central) and Regional Labour Commissioners
(Central). Despite the Interventions by the Central Industrial Relations Machinery
(CIRM) the unions resorted to strike.

(¢) As per the call given by the major central trade unions, they resorted to
nation wide strike on 07.09.2010 and 28.02.2012. The unions operating in Banks also
resorted to strike on 07.07.2011.

(d) Ministry of Labour and Employment has initiated/taken definite
measures on issues relating to labdure details of the initiatives taken up by the
Ministry are given in Statement-I6gebelow)

Satement-|

The yeaiwise details of the demands of theade Unions
submitted to the Government

2010Major CentralTrade Unionsd.e. INTUC, CITU, AITUC and HMS, had
given nation- wide strike call to be observed on 07.09.2010 for following demands to
be considered by the Government:-

() To check price rise of essential commaodities.

(i) Concrete proactive measures to be taken for linkage of employment
protection.

(iiy ~ Strict enforcement labour laws.
(iv) Schemes under the unganised Social Securitfct, 2008 and
(v) Disinvestment of shares of Central Public Sector Enterprises.

2011-United Forum of Bank Unions comprising 8 unions/association had
given strike notice for resorting to nation-wide strike on 07.07.2011 to press their
following demands:-

() Not to privatize Public Sector Banks,

(i) Not to reduce Governmentequity in Public sector Banks,
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(iiy Not to availWorld Bank Loan to capitalize Public Sector banks,

(iv) Not to proceed with mger of Banks including théssociate Banks
with SBI,

(v) Not to issue license to Industrial house to start their own Banks,
(vi) Not to violate provisions of Bipartite Settlement on outsourcing,

2012All the major Centrallrade Uniond.e. INTUC, CITU, AITUC etc. had
given a nation wide strike call to be observed on 28.02.2012 in all the industrial
establishments to show their resentment against the Government over the following
demands:-

() Concrete measures to contain price rise;

(i) Concrete measures for linkage of employment protection with the
concession/incentive package offered to the entrepreneurs;

@iy  Strict enforcement of all basic labour laws without any exception or
exemption and stringent punitive measures for violation of labour laws;

(iv) universal social security cover for the unorganized sector workers.
(v) Stoppage of disinvestment in Central and State PSUs;
(viy No contractorisation of work of permanent/perennial nature of job;

(vil  Amendment of MinimumWages Act to ensure universal coverage
irrespective of the schedules and fixation of statutory minimum wage at
not less than Rs. 10,000/-;

(vii) Remove all ceilings on payment and eligibility of Bonus, Provident
Fund, increase the quantum of gratuity

(x) Assured Pension for all Compulsory registration of trade unions within a
period of 45 days and immediate ratification of the ILO conventions No.
87 and 98.

Statement-I11
Steps taken by Government to solve the issues relating to labour

e« The Government of India has enacted the danisedWorkers Social
Security Act, 2008 and has set up a National Security Fund with a
corpus of Rs. 1000 crore
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e Under the provisions of Canatct Labour (Regulation antibolition) Act,
from time to time, Government has abolished the employment of contract
labour on various jobs of permanent and perennial nature.

e A proposal to streamline social security benefits is under consideration
of the Government.

e To ensure universal coverage of employments under MiniliNages
Act, the proposal for amendment in tAet has been mooted.

* During 44th Session of Indian Labour Conference consensus has
emerged to raise the wage ceiling from Rs. 6,500 to Rs. 10,000-15,000
under B Act and the same is under examination of the Government.

e Under the Payment of Gratuithct quantum of Gratuity has been
increased from Rs. 3,50,000 to Rs. 10,00,000.

e For compulsory registration of trade unions necessary tripartite
consultations are on.

» The Government of India has taken measures to contain price rise.

As per the current partial disinvestment policy of the Government the public
sector character of CPSEs would not be affected and therefore would not impact the
labour/employment policyHowever Government is always open to discussion with
Trade Unions on any issues relating to labour at any time to resolve the same
amicably through consultations.

Employment through employment exchanges in UP

121. SHRI MOHAMMED ADEEB: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the details of persons provided with employment through Employment
Exchanges in Uttar Pradesh during the last three years and the current year; and

(b) the percentage of Muslims therein?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) Number of job seekers provided with employment through
Employment Exchanges in Uttar Pradesh during the last three years 2009, 2010 and
2011 was 6362, 7238 and 5629 respective® Muslim job seekers (1.4%) were placed
through employment exchanges during 2009 for which latéstmation is available.

Minimum pension to EPS subscribers

122. SHRI M.P ACHUTHAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is considering a proposal to give a minimum
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pension of Rs. 1,000/- per month for all those who subscribe to the Employees’
Pension Scheme (EPS); and

(b) if so, the details thereof?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) The Central Government had constituted an Expert Committee
for reviewing the Employees’ Pension Scheme (EPS), 1995. The recommendations of
the Expert Committee were considered by the Pension Implementation Committee
(PIC), a Sub-Committee of the Employees’ Provident Fund Organisation (EPFO). The
PIC has since finalized its report and recommended that a minimum monthly pension
under EPS, 1995 be increased to Rs. 1000/- per month as an interim measure. The
recommendations of the PIC is under consideration of the Central Board of Trustees,
Employees’Provident FundAn interministerial consultation in this regard has also
been initiated.

Legislation for equal pay for men and women

123. SHRIMATlI VASANTHI STANLEY: Will the Minister of LABOURAND
EMPLOYMENT be pleased to state:

(@ whether study has been done on wage disparity between men and
women;

(b) if so, the steps taken by the Ministry to ensure equal pay for men and
women; and

() whether the Ministry is considering legislation for equal pay for men
and women?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) to (c) Labour Bureau under Ministry of Labour and Employment has
been conducting Occupation®Vage Survey since 1958-59 and collects data on
wage rates of men and women. The results of the survey do not establish any wage
disparity between men and women. Through the earning of male and female workers
differs at the industry and occupational level, the difference does not necessarily
indicate disparity of wages among them and may be clue to seniority/length of
service, difference in output etc. The difference in wages and earning at Stratum/All
India level may also be due to inter-unit/inter-state difference in wage rates/earning
of men and women workerét occupational level dierences may be attributed to
difference in employment statii®. permanent/temporary/casual and/or difference in
educational/technical qualifications, experience etc.
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Government has enacted Equal Remunerafiolp 1976 which provides for
payment of equal remuneration to men and women for the same work or work of
similar nature without any discriminatiomhe Act is being implemented by theate
Governments in the State Sphere and the Chief Labour Commissioner (Central) in the
Central Sphere.

Daily wages for male and female workers

124, SHRIMATI KANIMOZHI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the average daily wages for males and females working as regular and
casual workers in urban and rural areas, State-wise;

(b) whether there is a clear gender bias in wage payments and if so,, the
details thereof;

() which States have recorded the least gender bias and most gender bias
in wage payments; and

(d) the steps taken by Government to address this issues?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) to (c)The MinimumWagesAct does not discriminate between male
and female workers or prescribe differential minimum wages to them. The provisions
of the Act equally apply to both male and female workers. in other words, female
workers whether in rural or urban areas are entitled to same wages as fixed by the
appropriate Governments for their male counterparts engaged in the scheduled
employments. No minimum wage is separately fixed for the rural areas.

(d) Further the implementation of thAct is carried out by the centre as
well as the States in respect of their respective; jurisdictions. While in the Central
Sphere there are no instances of gender bias as per the information available with
us, we have no information pertaining to that&s on this matter

In the Central Sphere, the enforcement is secured through the Inspecting
Officers of the Chief Labour Commissioner (Central) commonly designated as Central
Industrial Relations Machinery (CIRM). The compliance in the State sphere is
ensured through the t&e Enforcement MachineryThey conduct regular
inspections and in the event of detection of any case of non-payment or under-
payment of minimum wages, they advise the employers to make payment of the
shortfall of wages. In case of non-compliance, penal provisions against the
defaulting employers are invoked.
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Norms for opening of office of EPFO

125. SHRI RASHEED MASOODMWIll the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the prescribed norms for opening and operating Zonal, Regional and
subregional office in Employees’ Provident Fund Organisation (EPFO), particularly in
cities like Delhi;

(b) whether these norms are being strictly followed;

(c) if so, the details of cases where the norms have not been followed along
with the reasons therefor; and

(d) whether there is any plan to open small offices of EPFO to make
services accessible to industrial workers as well as to improve administrative
efficiency?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) Zonal offices and Regional Offices are opened as per the
administrative requirement with the approval of Central Boardroktees, EPF
Norms for opening Sub-Regional Offices and Service centres were devised by
National Productivity Council and approved by Executive Committee of Central
Board of Trustees, ERFin its 29th meeting held on 04.12.98hese norms for
opening sub-Regional Office and Service Centre are for all over India except Jammu
and Kashmir as Employee®rovident Funds and Miscellaneous Provisiéwd,

1952 is not applicable in theaafe of Jammu and Kashmir

(b) and (c) Proposals for opening offices is examined as per norms. In some
of the cases norms are relaxed by the Compdiettiority keeping in view the
interest of the subscribers.

Details of such cases for the last 5 to 6 years are:- Sub-Regional Offices at
Yelahanka, Tumkur, Bharuch, Allahabad, Nagercoil, Mysore Road, Udupi,
Karimnagay Siddipet, SagarShimoga, Keonjhar and Belgaum.

(d) Keeping in view the ongoing as well as proposed computerization which
envisages “any time-anywhere” service to workers, norms for opening of Sub-
Regional Office, Service Center and District Office are being revisited by National
Productivity Council.

Employment exchange

126. SHRIANIL MADHAV DAVE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state :

(@ the number of Employment Exchanges functioning across the cpuntry
State and UnionTerritory-wise;
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(b) the number of registration of the job seekers in the last five years;

() whether there is rise or decline in the registration process in the last five
years;

(d) whether Government reviews/evaluates the functioning of these
Employment Exchanges; and

(e) whether Government proposes to develop a virtual job market which will
link all employment exchanges at a common portal?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a)As per the latest information available with Directorate General of
Employment and Training, Ministry of Labour and Employment, there were 966
Employment Exchanges as on 31-12-P01 the country Sate and UniorTerritory-
wise number of Employment Exchanges is given in StatenSeabglow).

(b) and (c) Number of job seekers registered with the employment exchanges
in the country during the last five years is given below:

Year Number of Registration made
(in thousand)

2007 5434.2
2008 5315.7
2009 5693.7
2010 6186.0
2011 6206.3

(d) Working Group on the National Employment Service chaired by Director
General of Employment and Training in the Ministry of Labour and Employment with
the State Governments meets regularly to evolve, formulate and review policies and
procedures. Periodical evaluation of employment exchanges is also conducted by
senior officers of Directorate General of Employment and Training, Ministry of
Labour and Employment, andafe Governments jointly

(e) Upgradation and modernization of Employment Exchanges have been
taken up as a Mission Mode Project under National e-Governance Plan of
Government of India. Under the project, a national web portal will be developed
which will work like a virtual job market and help youth get placed and enable
industry to procure required skills on real time basis.
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Statement

Sate and Union @rritory-wise number of employment exchanges functioning in
the country as 0r31-12-2011

Sl.No. State/UT Number of Employment Exchanges
1 Andhra Pradesh 31
2. Arunachal Pradesh 1
3. Assam 52
4, Bihar 37
5. Chhattisgarh 18
6. Delhi 14
7. Goa 1
8. Guijarat 41
9. Haryana 56
10. Himachal Pradesh 15
11. Jammu and Kashmir 17
12.  Jharkhand 41
13. Karnataka 40
14.  Kerala 89
15. Madhya Pradesh 58
16. Maharashtra 47
17. Manipur 11
18. Meghalaya 12
19.  Mizoram 3
20. Nagaland 8
21.  Odisha 40
22.  Punjab 46
23.  Rajasthan 38
24, Sikkim *

25.  Tamil Nadu A
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SI.No. State/UT Number of Employment Exchanges
26.  Tripura 5
27.  Uttaranchal 24
28.  Uttar Pradesh 92
29. West Bengal 7

(B) Union Territor y

30. Andman and Nicobar Islands 1
31. Chandigarh 2
32. Dadar and Nagar Haveli 1
33.  Daman and Diu 2
34. Lakshadweep 1
35.  Puducherry 1

Total 966

* No employment exchange is functioning in this State.
Eradication of unemployment

127. SHRI PRAKASH JXADEKAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state :

(@) the reasons for Governmesttecision to take unemployment rate on
current daily status basis and not on usual status basis;

(b) what are the figures of unemployment based on both basis since 2006;

(c) the action programme of Government to eradicate unemployment and
provide employment to all; and

(d) the relief announced for unemployed youth?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) In the Eleventh Plan Document, Current Daily Status (CDS) measure
has been used for analysis of trends in the workforce, in keeping with the practice
followed in theTenth FiveYear PlanThe CDS gives average level of unemployment
on a day during the survey yedt is the most inclusive rate of unemployment
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capturing the unemployed days of the chronically unemployed, the unemployed
days of the usually employed who become intermittently unemployed during the
reference week, and the unemployed days of those classified as employed according
to the priority criterion of current weekly status. The CDS measure is a ‘time based
measure’ and for the study of person-specific characteristics of workers, Usual
Status (US) measure has been used in the Eleventh Plan Document.

(b) Reliable estimates of employment and unemployment are obtained
through quinquennial labour force surveyast such survey was conducted during
2009-10. As per two most recent rounds of surveys, estimated number of
unemployed persons (a million) based on both Usual Status and Current Daily
Status basis during 2004-05 and 2009-10 is given below:

Approach Period
2004-05 2009-10
Usual Status 10.84 9.50
Current Daily Status 34.74 28.50

(c) and (d) Governments have taken several steps to reduce unemployment in
the country The focus is on creation of productive employment at a faster pace in
order to raise incomes of masses to bring about a general improvement in their living
conditions. The job opportunities are created on account of growth in Gross
Domestic Product (GDP), investment in infrastructure development, growth in
exports etc. Government of India has also been implementing various employment
generation programmes, such as, Swarana Jayanti Shahari Rofgsa (SIJSR);

Prime Ministers Employment Generation Programme (PMEGP); Swarnajayanti Gram
SwarozgarYojana (SGSY) and Mahatma Gandhi National Rural Employment
Guaranteédct (MGNREGA) besides entrepreneurial development programmes run by
the Ministry of Micro, Small and Medium Enterprises. Government of India is not
providing any unemployment allowance to the unemployed youth. Howsware
State Governments are providing unemployment allowance as relief to the
unemployed youth registered with employment exchanges.

Demand to amend labour laws to facilitate FDI

128. SHRI SHANBRAM NAIK: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether there is any demand to amend labour laws in the country to
facilitate foreign direct investment;
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(b) if so, which are the provisis in the Indian legislations, with respect to
which there is a demand for change;

(¢) the laws amended so far to facilitate direct investments; and
(d) the details of the legislations proposed to be amended?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) to (d) Ministry of Labour and Employment keeps receiving demands,
from different stakeholders from time to time to amend the various provisions of the
labour laws.

The labour laws with respect to which there are demands to change mainly
relate to industrial relations, contract labosocial securityoccupational safety and
health etc.

Recent labour law amendments carried out are those under the Payment of
WagesAct, 1936, the Payment of Bonést, 1965, theApprenticesAct, 1961, the
Payment of GratuityAct, 1972, the Employees3tate InsuranceAct, 1948, the
Industrial Disputeg\ct, 1947, the Plantation Laboict, 1951, the Maternity Benefit
Act, 1961 and the Employees Compensafiah 1923.

In addition, the Government introduced in Parliament the Labour Laws
(Exemption from Furnishing Returns and Maintaining of Registers by Certain
Establishments) (Amendment) Bill, 2011, the Mines (Amendment) Bill, 2011 and the
InterState MigrantWorkmen (Regulation of Employment and Conditions of Service)
(Amendment) Bill, 2011.

However the amendments mentioned above alone cannot be perceived to
facilitate foreign direct investment (FDI) as FDI is influenced by a number of factors
including the policies of the Government.

Denial of minimum wages in handloom sector

129. SHRI D.P TRIPATHI: Will the Minister of LABOUR AND
EMPLOYMENT bo pleased to state:

(@ whether handloom sector is one of the largest employers in the country;
(b) if so, the details thereof;

() whether instances of denial of minimum wages and violation of labour
laws have been reported from this sector;

(d) if so, the details of such instances reported during the last three
years; and
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(e) the corrective measures taken by Government in this regard?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b)Yes, SirAccording to the information furnished by thefiCé
of the Development Commissioner (Handlooms), 43.32 lakh handloom weavers and
ancillary workers are engaged in handloom weaving activities as per the 3rd
Handloom Census of India (2009-10).

(c) and (d) Under the MinimuriVagesAct, 1948, Handloom Sector comes
under the State sphere and the State/UT Governments are the appropriate
Governments to fix/revise the rate of minimum wages for workers in this .s€btor
payment of minimum rates of wages to these workers are to be statutorily ensured
by the State/lUT Governments as per the provisions contained in the Minimum
WagesAct, 1948.

According to the information available in the Ministry of Labour and
Employment, 25 @Gtes/UnionTerritory Governments have notifiékextile Industry
Readymade Garment Manufactomgandloom Industry Power loom Industry and
Khadi andVillage Industry as a Scheduled Employment under the Minindiages
Act, 1948. No specific Information is available in the Ministry of Labour and
Employment about the denial of minimum wages and violation of labour laws in this
sector

(e) The Minimum Wages Act contains provision for penal action for
violation of theAct. The oficers designated as Inspectors are empowered to carry
out necessary measures under thet. At the first instance they advise the
defaulting employers to make payment of the shortfall of wages. In case of non-
compliance of the advice, there are provisions of prosecution iAdhagainst the
defaulting employers.

Creating 500 million skilled workmen by 2022

130. SHRI RAMACHANDRA KHUNTIA: Will the Minister of LABOURAND
EMPLOYMENT be pleased to state:

(@ whether Governmerst’ambitious taget to create the 500 million skilled
workmen by 2022 is practically possible;

(b) if so, what is the strategy and plan to achieve the target; and
() what is the achievement till today?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b)To achieve the ambitious tgat to create 500 million skilled
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workmen by 2022, Government has set up a “National Skill Development Mission” to
bring about a paradigm shift in skill development efforts.

The Mission encompasses and converges the efforts of several line ministries
of the Central Government, State Governments and the activities in the private sector
supported by the following three institutions:

() The Prime Ministeéis National Council on Skill Development under the
chairmanship of Hon’ble Prime Ministeto review the spectrum of skill
development efforts for policy direction; (ii) “National Skill Development
Coordination Board” under the chairmanship of Hon’ble Bhairman
Planning Commission to enumerate strategies to implement the decisions
of PM’s council; and (iii) “National Skill Development Corporation”
(NSDC), a non profit company under the Compa#ies 1956, of which
49% of equity base is contributed by the Central Government while 51%
by the private sectorThe corporation is expected to meet the skill
training requirements of the labour market including that of unorganized
sector

As a part of Mission, Government has also approved National Policy on Skill
Development (NPSD) in Februar2009, a guiding document for skill development
programmes in the country

The policy has set a target for skilling 500 million persons by the year 2022.
The details of target for different Ministries/Departments are given in StateBemt (
below). Concerned Central Ministries/Departments are making their own strategies
and plan to achieve the target by involving respective Departments of State
Governments and other stake holders.

(c) Office of theAdviser to the Prime Minister National Council on Skill
Development have been set up to monitor the achievement in terms of skilled
personsw.e.f. FY2011-12 and they have set yeaise taget for country The
achievement for FY2011-12 is 45.68 lakh against the target of 46.53 lakh.
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Statement

The details of targets of different Ministries/Departments

Ministry/Department/ Projected number of trained persons
Organisation by the year 2022 (in million)

National Skill Development Cooporation 150
Labour and Employment 100
Tourism 5
Textiles 10
Road Transport and Highways 30
Rural Development 20
Women and Child Development 10
Agriculture 20
HRD Higher Education HRD/ocational Education 50
Heavy Industry 10
Urban Development 15
Information Technology 10
Food Processing 5
Construction Industry Development Council

(under Planning Commission) 20
Health and FamilyWelfare 10
Micro Small and Medium Enterprises 15
Social Justice and Empowerment 5
Overseas Indiaiffairs 5
Finance-Insurance/Banking 10
ConsumerAffairs 10
Chemicals and Fertilizers 5
Others (PowerPetroleum etc.) 15

ToTAaL 530
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Construction of building for i ndustrial tribunal in Odisha

131. SHRI RAMACHANDRA KHUNTIA: Will the Minister of LABOURAND
EMPLOYMENT be pleased to state whethesv@nment will sanction funds for the
construction of own building of industrial tribunal at Bhubaneswar and three Labour
Courts at BhubaneswaBambalpur and Jajpur?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): No proposal for construction of own building in respect of the Central
Government Industrialfribunal-cum-labour Court at Bhubaneswaet up by the
Central Government for adjudication of industrial disputes arising in central sphere,
is presently under consideration of the Government. The three labour courts at
BhubaneswarSambalpur and Jajpur are administered by thé Ssovernment and,
therefore, no information is available with the Central Government in this matter

Impact of economic slowdown on employment

132. SHRIMATI GUNDU SUDHARANI: Will the Minister of LABOURAND
EMPLOYMENT be pleased to state:

(@) to what extent the slowing down of the economy has impacted on the
employment in the organised and unorganised sectors of the country; and

(b) whether any study has been conducted or assessment has been made in
this regard and what remedial measures the Ministry has taken or going to take to
arrest the reduction in employment?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) Fourteen quarterly surveys in quick succession on the effect
of global economic slow-down on employment in India have been conducted by
Labour Bureau attached to the Ministry of Labour and Employment. The surveys
covered selected sectors of the economy encompassing exporting and non-exporting
units. The sectors covered under the survey were textiles including apparels,, leather
metals, automobiles, gems and jewellenansport, IT/BPO and Handloom/Power
loom. According to these surveys, overall employment has shown an increase of
26.80 lakh during the period Octob@008 to March, 2012The employment declined
only in two quarters of surveys so fae. October 2008 to Decembgr2008 and
April, 2009 to June, @09.

Import of textiles from China

133. SHRI RRIMAL NATHWANI: Will the Minister of TEXTILES be pleased
to state:

(@) the details of the imports of textiles from China during the last five
years;
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(b) whether this has adversely affected the domestic textile industry;
(c) if so, the details thereof; and

(d) the details of the measures taken by Government to promote textile
industry in the country?

THE MINISTER OF SRATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) Details of the imports of textiles and
clothing items from China during the last five years is given in Staten@s# (
below).

(b) There are no such reports.
() Question doesn't arise.

(d) Government have introduced several provisions in the Foreign Trade
Policy 2009-14, further supplemented in June, 2012, for providing incentives to the
T and C sector exports. This includes incentives for exports to focus markets and
exports of focus products, interest subvention on pre-shipment credit, duty-free
import of trimmings etc. required by the garmenting industry and duty-free import of
tools by the handicrafts industryhis apart, financial assistance is being provided
to the exporters under the Market Developm&sgistance Scheme and the Market
Access Initiative Scheme, for enhancing market share in existing markets and for
exploring new markets.



Statement

Details of imports of textile and clothing items from China
during the last five years

India Impor t Satistics From China
Commodity: Textile and Clothing, Ch50 to 63

Annual Series: 2007-201 Millions United States Dollars

0] SIaMSUY USNINA

Commodity Description 2007 2008 2009 2010 2011% Change

Textile Ch50 to 63 1313 1441 1353 1727 2190 26.79

and

Clothing
50 Silk, Including Yarns andWoven FabricThereof 383 368 380 353 315 -10.72
59 Impregnated EtcText Fabrics;Tex Art For Industry 245 304 279 324 420 294
54 Manmade Filaments, Includingarns andWoven Fabrics 185 239 223 286 371 29.92
52 Cotton, IncludingYarn And Woven FabricThereof 161 150 107 174 161 -7.29
60 Knitted Or Crocheted Fabrics 63 81 97 164 244 48.68
55 Manmade &ple Fibers, InclYarns andWoven Fabrics 75 74 74 120 201 67.58

[zT0Z “OnV 8]
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Commodity Description 2007 2008 2009 2010 2011% Change
63 Textile Art Nesoi; Needlecraft Set§\Vorn Text Art 36 49 A 64 106 65.83
53 Veg Text Fib NesoiVeg Fib and PapeYarns andWov Fab 40 40 40 57 % 6899
58 SpecWov Fabrics;Tufted Fab; LaceTapestries Etc 30 37 38 40 5 3574
56 Wadding, Felt Etc; Sfyarn; Twine, Ropes Etc. 24 23 24 3 49 2952
61 ApparelArticles And Accessories, Knit Or Crochet 12 19 15 31 51  64.66
62 ApparelArticles And Accessories, Not Knit Etc. 19 24 17 29 46 5828
57 CarpetsAnd OtherTextile Floor Coverings 4 9 14 25 35 37.22
51 Wool andAnimal Hair, Including Yarn andWoven Fabric 30 25 12 2 40  84.69

Source of Data: Ministry of Commerce

[VHEVS VACYY] 0} SIBMSUY UBNIM 2.2
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Cotton Trade (Development and Regulation) Bill, 2012

134. SHRIA. ELAVARASAN: Will the Minister of TEXTILES be pleased to
state:

(@ whether there is tussle between the Ministries Teixtiles and
Agriculture over the draft Cotton Trade (Development and Regulation) Bill, 2012;

(b) whether Ministry ofTextiles is in favour of making it mandatory for all
cotton ginning and pressing units to be registered with Tindile Commission
within three months from enactment of proposed law;

(c) if so, the details thereof;

(d) whether the Ministry ofAgriculture has opposed the Bill as it will lead
to bureaucratization of cotton trade and bring back Licence Raj into the country;
and

(e) if so, the details thereof and the steps taken by Government to settle
these issues?

THE MINISTER OF SRATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) InterMinisterial consultations are
currently being undertaken on the Cotton Distribution (Collection of Statistics)
Bill, 2012.

(b) and (c)Yes Sir Every Cotton Processing Factory (Cotton Ginning factory
or Cotton Pressing factory or Cotton Ginning and Pressing factory), Trader and
manufacturer shall be required to register itself in a prescribed manner with the
Textile Commissioner within a period of six months from the date of enactment of
this Bill and Rules made thereund€gilure to register will be punishable with a fine
equivalent to Rs. 1,000/- per day for the period of delay

(d) and (e) Does not arise in view of (a) above.
Companies requiring debt restructuring

135. SHRIT.M. SELVAGANAPATHI: Will the Minister of TEXTILES be
pleased to state:

(@ whether it is a fact that there are 450 companies that required debt
restructuring;

(b) if so, the details thereof;

() whether it is also a fact thahere is debt to rescheduling of Rs. 7000
crore term loan and Rs. 2000-2500 crore of working capital loan;
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(d) if so, the step taken by Government in this regard;

() whether it is also a fact that Government held discussion with textile
units in this regard; and

(H if so, the outcome thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) The Assessment Report orir&€ss in theTextile
Industry conducted by Bank of Baroda Capital Markets Ltd., identified 290
companies consisting of 157 cotton and cotton yarn companies and 112 man-made
fiber companies for debt-restructuring. The study also estimated that a long term
debt of Rs. 27,111 crores and working capital borrowings of Rs. 7,500 crores was
required to be re-scheduled.

(d) The Study Report was accepted by the Government, and forwarded to
Reserve Bank of India (RBI) for consideration. The Reserve Bank of India, in its
response on June 29, 2012 has said

() The case for asset classification benefit on second restructuring is not
justified
(i) The concession sought on provisioning is not acceded to, as

provisioning is the first defence against expected losses

(iiy The RBI has expressed its ‘no objection’ to moratorium on repayment of
principal amounts and conversion of working capital iMrking
Capital Term Loans repayable over a period of 3-5 years.

In pursuance of RB$ advise, Ministry of Finance has issued directions to
Banks to create a special window for textile industry debt-restructuring on case by
case basis.

(e) and ()A Group of Oficers has been constituted by Government to
coordinate with Banks an@extile industry for restructuring of loans.

Package for textile industry

136. SHRI PBHATTACHARYA:
SHRI RAJKUMAR DHOOT

Will the Minister of TEXTILES be pleased to state:

(@ whether Government has decided to give a package for debt laden
domestic textile industry; and
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(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) and (b)Yes Sir Government has issued directions to
Banks for restructuring of textiles industry loans on a case by case basis in
accordance with the Reserve Bank of Inglipfudential guidelines on re-structuring
of advances by banks.

Schemes and programmes in operation in UP

137. SHRI MOHAMMEDADEEB: Will the Minister, of TEXTILES be pleased
to state the details of schemes and programmes of Central Government in operation
in Uttar Pradesh as on date?

THE MINISTER OF SRATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): The following schemes and programmes of the Ministry of
Textiles are in operation on all India basis, including Uttar Pradesh:

1. Jute Sector;

() Scheme No. 7.2: Helping NGOs awbmen Self Help Groups [WSHGS]
for developing Jute Diversified Products (JDPs).

(i) Scheme No. 7.3: Scheme for Promotion of Jute Diversification.

2. Powerloom Sector;

() Group Insurance Scheme to the powerloom workers;

(i) GroupWorkshed Scheme;

(iiy Integrated Scheme for Powerloom Sector Development:
(@) Marketing Development Programme for Powerloom Sector;
(b) Exposure visit by Powerlooteavers to other clusters;
() Powerloom Cluster Development; and
(d) Development and Upgradation of Skills (HRD).

3. Cotton Sector;

() Technology Upgradation Fund Scheme (TUFS).

4. Silk Sector;

() Catalytic Development Programme (CDP).
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5. Human Resources;

() Integrated Skill Development Scheme (ISDS).

6. Export Sector;

() Common Compliance Code Scheme.

7. Scheme forintegrated Textile Parks (SITP).

8. Handicraft Sector;

() Baba Sahelmbedkar Hastshilp/ikasYojana;

(i) Design andTechnology Upgradation Scheme;

(ify Marketing Support Services Scheme;
(iv) Research and Development Scheme;

(v) Human Resource Development Scheme; and

(vi) HandicraftArtisans Comprehensiv@/elfare Scheme.
9. Handloom Sector;

() Integrated handlooms Development Scheme;

(i) Marketing and Export Promotion Scheme;

(iiy HandloomWeavers Comprehensiw¥elfare Scheme;
(iv) Mill Gate Price Scheme; and

(v) Diversified Handloom Development Scheme.

Area under sericulture
138. SHRI C.M. RAMESHW/ill the Minister of TEXTILES be pleased to state:

(@ whether geographical area of sericulture has increased with “Catalytic
Development Programme” introduced during Ninth Frear Plan (1997-2002); and

(b) the State-wise details of the areas under sericulture at the end of
Eleventh FiveYear Plan (2007-12)?

THE MINISTER OF SRTE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir With the implementation of Centrally
Sponsored Scheme of Catalytic Development Programme and due to transfer of
latest innovative research technologies developed by the Govt. of India through
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Central Silk Board, the area under sericulture at the end of XI Plan period (2007-12)
was 1.83 lakh hectares including, 72,043 Ha. developed exclusively under this
programme.

(b) The State-wise details of area under sericulture (mulberry) at the end of
Xl Plan (2007-12) are given in the followirigable:

S.No. States Mulberry area (in Ha)
by end of 2011-12

1 2 3

1 Karnatdka 70958
2. Andhra Pradesh 40314
3. Tamil Nadu 14593
4, West Bengal 13557
5. Jammu and Kashmir 7082
6. Assam 7074
7. Arunachal Pradesh 210
8. Bihar 598
9. Chhattisgarh 685
10. Haryana 46
11. Himachal Pradesh 1249
12. Jharkhand 203
13. Kerala 1748
14. Madhya Pradesh 1677
15. Maharashtra 2326
16. Manipur 6298
17. Mizoram 2170
18. Meghalaya 1298
19. Nagaland 495

20. Odisha 379
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1 2 3
21. Punjab 858
22. Rajasthan 245
23. Sikkim 189
24, Tripura 1590
25. Uttarakhand 1632
26. Uttar Pradesh 5311
ToTaL 1,82,785

Land for construction of memorial of Dr. Baba SahebAmbedkar

139. SHRIAVINASH PANDE: Will the Minister of TEXTILES be pleased
to state:

(@ whether Government has received proposal for granting 12.5 acres of
land owned by Nationalextiles Corporation at the Chaitya Bhoomi, Dadar for
construction of memorial of Bharat Ratna. Baba SaheBmbedkar;

(b) if so, the details thereof;
() whether Government has pursued this issue further; and
(d) if so, what is the current status of the proposal?

THE MINISTER OF SRATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Earlier the Government of Maharashtra had
asked for 4 acres of land on India United Mill No.6 vested in Natideatile
Corporation (NTC) for construction of a memorial for Bharat RatnaBabasaheb
Ambedkar Subsequent|ythe Government of Maharashtra has requested for transfer
of the entire land.e. approximately 12 acres of India United Mill No. 6 to the Govt.
of Maharashtra for developing the Memorial.

(c) and (d)To examine and make recommendations on the issue, a Committee
consisting of dicials from the Ministry ofTextiles, Ministry of Environment and
Forest, State Government of Maharashtra and other co-opted Members (including
Ministry of Law and Justice) has been constitufBoe broadTerms of Reference of
the Committee are to make recommendations on the following:
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e The modalities of makg available the requisite land for the proposed
Memorial, subject to the condition that the title and ownership of the
land shall remain either with the Govt. of India/NTC or with the State
Government.

» Compliance with environmental, legal and procedural requirements in the
matter

» Modalities for suitably and adequately compensation NTC for making
available the approximately 12 acres of land for the memorial.

e Any other relevant matter
Three meetings of the Committee have been held.
Hyderabad Metro Project

140. SHRI DEVENDER GOUD: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@ what is the estimated cost of Hyderabad Metro Project;
(b) whether it is on the Public Private Partnership (PPP) mode;

(c) if so, the ratio between Government #hdhra Pradesh and the
developer;

(d) whether it is a fact that the project is running behind schedule; and
(e) if so, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) The estimated cost of Hyderabad Metro Project as
assessed at the time of financial closure in March, 2011 by financial institutions is
Rs. 14,132 crore.

(b) Yes, Sir

() The ratio between Government of India and the developer L and T
Metro Rail (Hyderabad) Ltd. is Rs.1458. q10%) and Rs. 12,674 .c(90%)
respectivelyApart from this, Government @ndhra Pradesh will spend Rs. 1,980 cr
towards land acquisition, R and R package, shifting of utilities etc.

(d) No, Sit

(e) Does not arise.
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Shutting down of Airpor t express line

141. SHRI PRABHA JHA:
SHRIMATI KUSUM RAI:

Will the Minister ¢ URBAN DEVELOPMENT be pleased to state:

(@ whether DMRC has shut down thérport Express Line from July 8,
2012;

(b) if so, the details thereof;
(¢) the reasons for shutting down of airport metro line;

(d) whether Government has constituted an enquiry committee to probe into
the matter;

(e) if so, the details thereof;
(M whether enquiry committee has submitted its report;

(g) if so, the details thereof and the action taken by Government
thereon; and

(h) if not, by when it is likely to be submitted?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) and (b) No, SirThe Airport Express line has been
temporarily shut down on July 8, 2012 by the operatar M/s. DelhiAirport Metro
Express Pvt. Ltd. (DAMEPL), who have the responsibility for safety in operation of
the services and maintenance of the tracks.

() The reasons for shutting down of airport metro line are due to highest
importance to safety and thorough inspection of the viaduct to identify and rectify
defects in civil works by following technically sound procedures.

(d) Yes, Sir

(e) The Govt has constituted a two member Enquiry Committee on
24.07.2012, comprisind\dditional Member (Wrks), Railway Board, Ministry of
Railways andAdditional Secretary and Chiéfigilance Oficer (CVO), Ministry of
Urban Development.

(f No, Sic
() Does not arise.

(h) The committeehas been requested to give its report in 3 months from
the date of constitution.
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Regulation of unauthorised colonies in Delhi

1t142. SHRI ISHWRLAL SHANKARLAL JAIN: Will the Minister of URBAN.
DEVELOPMENT be pleased to state:

(a) whether government has formulated any guidelines regarding regulation of
unauthorised colonies in Delhi;

(b) whether development works in all colonies of Delhi are being carried out
at a great pace;

() whether hurdles being faced in some unauthorised colonies have
overcome; and

(d) the number of colonies in Delhi where registry is likely to be introduced
in coming days?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Yes, sir

(b) No. The development works have been permitted in those unauthorised
colonies which prima facie fulfill the criteria as envisaged in the regulations notified
on 24.3.2008 for regularization of unauthorised colonies and as amended from time to
time.

() Urban Development Department, Government of NCT of Delhi has
informed that suitable actions are being taken by the local body and the Government
of NCT of Delhi to implement all steps required in the process of regularization.

(d) No such information is available.
Disposal of wastes in Delhi

143. SHRI PRXEZ HASHMI: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@ whether it is a fact that disposal of daily wastes is more than the
capacity of wastes sites in Delhi;

(b) the details of the number of sites where garbage is being disposed off in
Delhi;

(c) the details of the Governmestproposed project disposal of the wastes
in Delhi in future; and

T Original notice of the question was received in Hindi
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(d) the details whether ground water is getting polluted due to above
mentioned sites?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Yes, Sir

(b) Director (Local Bodies), Government of National Capitalritory of
Delhi (GNCTD) has informed that there are four Sanitary Land Fill (SLF) sites located
in the jurisdiction of North, South and East Corporations. The details are as under:-

SI.No. Location Corporation

1. SLF Bhalswa near Mukarba Chowk on North Delhi Municipal Corporation
GT Karnal Road

2. SLF Site Narela-Bawana North Delhi Municipal Corporation
3. SLF Okhla Phase-l oAnand Mai Road South Delhi Municipal Corporation

4.  Gazipur Delhi East Delhi Municipal Corporation

The New Delhi MunicipalCorporation (NDMC) has informed that it disposes
it's garbage at the following sites:

1. Timarpur Okhlawaste Management Company Ltd., Okhla Delhi.
2. IL and FS, Eco Smart Ltd., MCD Compost Plant, Okhla.
3. Gazipur SLF MCD.

() Director (Local Bodies), GNCTD has informed that at present no new
site is available in North and South Corporations for disposal of wastes by land fill
method.

A project of Delhi Government, that i8yaste to Engyy Plant at Gazipur
Delhi is under construction and the first phase of this plant, that is, processing of
garbage through Refused Derived Fuel route is likely to become operational by the
end of 2012.

(d) NDMC has informed that there is no disposal site of waste in NDMC
area. As regards, North, South and East Corporations, no such information is
available.

Allowing changing of floor of DDA flats in Dwarka for senior citizens

144. SHRI UPENDRAKUSHWAHA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

whether Geernment proposes to show magnanimity in changing the rules for
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change of floor from firsta ground of Delhi Developmemtuthority (DDA) flats in
Dwarka owned by senior citizens of the age of 74/75 years having knee problem to
climb up the stair cases?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): As per present poligy}change of floor of the DDAlats in
same location is admissible subject to availability of flat and on production of
certificate from Govt. Hospital/recognized Hospital in cases of physical handicap of
orthopedic nature where lower limbs are affected or cases where allottee is more
than 70 years of age.

Completion of revision of the DPR of Dwarka to Najafgah Metro Sation

145. SHRI RAM KRIRAL YADAV: Will the Minister of URBAN
DEVELOPMENT be pleased to refer to answer to Starred Question 36 given in Rajya
Sabha on 23.11.2011 and to state:

(@ whether Delhi Metro Rail Corporation (DMRC) has completed further
revision of the Detailed Project Report (DPR) of Dwarka to Najafgarh Metro
extension project;

(b) whether investment decision for this project has been taken by
Government so far or not;

(c) if not, the reasons for the same;

(d) whether this project will be completed along with other projects of
DMRC in third phase; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) No, Sir On evolution of Maglev technologipelhi Metro
Rail Corporation Ltd. (DMRC) has decided that adoption of Maglev technology is
not considered appropriate due to the fact that this technology has not made much
progress in other countries. Secondiye developer of this technology could not
clearly indicate the capital cost per km. when asked to do so. Therefore, DMRC has
now proposed for the adoption of normal metro technology

(b) to (e) The proposal is under advanced stage of consideration of the
Government.



284 Written Answers to [RAJYA SABHA] Unstarred Questions

Development of NCR

t146. SHRI RAM VILAS PASWAN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@ whether it is a fact that National Capital Region Planning Béatdvas
enacted in 1985 for development of National Capital Region (NCR);

(b) if so, the name of the States and their districts which have been
included in NCR; and

() the total population of the region and the steps taken for their
development?

THE MINISTER OF SKTE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Yes, Sir

(b) The constituent area of NCR are as follows:

States Districts

National Capital Entire National @pital Territory of Delhi
Territory of Delhi

Haryana Faridabad, Gurgaon, Rohtak, Sonepat, Rewari, Jhajjar
Mewat, Palwal and Panipat

Uttar Pradesh Meerut, Ghaziabad, Gautam Buddha Nad&ardandshahr
Baghpat and Panchshedhgar (Hapur) (newly created)

Rajasthan Alwar

() National Capital Region Planning Board (NCRPB) has informed that the
total population of NCR is about 460 lakhs as per Census of India 2011.

NCRPB was constituted under &t of Parliament in 1985 for the balanced
and harmonized development of the National Capital Region.

The NCR Planning Board has prepared and notified the Regional Plan 2021 in
September 2005. The Plan provides an integrated policy framework for the NCR
relating to regional landuse patterns, settlement systems, infrastructural facilities,
economic activities and environmental conservation.

The policies and proposals contained in the Regional Plan are to be
implemented by the NCR participating State Governments/their agencies and
concerned Central Ministries.

t Original notice of the question was received in Hindi
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Besides evolving harmonized policies for the control of landuses for
development of infrastructure and settlement patterns in the National Capital Region,
the Board also arranges for and oversees the financing of selected development
projects.

Sopping of Delhi metro airport express line

147. SHRI D. RJA: Will the Minister of URBAN DEVELOPMENTbe pleased
to state:

(@ whether it is a fact that the Delhi Metfarport Express line operated by
private operators has been stopped indefinitely as some serious defects has been
detected regarding construction;

(b) if so, the details thereof;

() whether these technical faults could not be detected at the time of
Railway Safety Commissios’'inspection before rendering its green signal;

(d) if so, the details thereof; and

(e) the likely time-frame by which thdirport Metro line would become
functional again?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) and (b)Yes, Sir Prima facie, the investigations by the
Joint Inspection Committee (JIC) comprising Ministry of Railways, Delhi Metro Rail
Corporation Ltd. (DMRC), M/s. DelhAirport Metro Express Pvt. Ltd. (DAMEPL)
and M/s. SYSTRA, the design consultant, show that there are defects in civil works,
such as crushing of grout material above and below bearings, deformation, cracks
and shifting of bearings at many locations. In addition, certain cracks and twist in
some of the girders have also been noticed.

(c) and (d)Yes, Sir Commissioner of Metro Railway Safety (CMRS), Northern
Circle has informed that statutory inspection of this line was carried out by CMRS
on 07.01.2011 and 08.01.2012 before granting sanction for the introduction of
commercial services on this line. The defects came to notice after a period of more
than 1 year of the inspection by the CMRS and operation of B@lport Metro
Express Line.

(e) The tentate time frame for completion of repairs to civil structure has
been worked out as end of Septemi2812.
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Auction of Taj Mahal Hotel Property by DDA

148. SHRI JAI PRAKASH NARAXAN SINGH: Will the MINISTER OF
URBAN DEVELOPMENT be pleased to state:

(@ whether DelhiDevelopmentAuthority (DDA) has taken a decision to
auctionTaj Mahal Hotel Property after the present 30 years lease expires next year;

(b) whether auction route will fetch more revenue for Government than
renewing the lease; and

() if so, the reasons for not auctioning the property in a transparent
manner?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) to (c) DDA has informed that no decision has been
taken regarding the auction ©&j Mahal Hotel.

Technical SNAGS in airpott line of Delhi Metro

149. SHRIMAT MAYA SINGH: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@ whether it is a fact that despite technical snags in the airport line of
Delhi Metro for a long time, safety standards were overlooked and metro was being
operated on this line and eventually the operation is discontinued and the snags are
being removed,;

(b) when was the information of snags received and the reasons for the
laid-back attitude adopted for removing these snags;

(c) the allegation made against the DMRC by the operating company of
Express Line;

(d) whether DMRC repeatedly suggested to run metro on this line at a slow
speed; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) No, Sir M/s. DelhiAirport Metro Express Pvt. Ltd.
(DAMEPL), the operator of the airport metro line suspended the services
immediately after it was felt that it would not be safe to continue with the service
even at reduced speed.

(b) Delhi Metro Rail Corporation I (DMRC) has informed that they
received the information on the defects in civil works in Ali@ort Express Line on
17.05.2012 and there was no delay in taking action on these defects.
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() M/s. DAMEPL issued a notice to DMRC alleging default of civil works
by the DMRC.

(d) and (e)DMRC advised M/s. DAMEPL, on 08.06.2012 in response to their
letter dated 7.6.2012 that the line is safe to run the trains at restricted speeds
imposed by M/s. DAMEPL. It was also instructed by DMRC to M/s. DAMEPL to
closely inspect the critical locations and measure track parameters and if required to,
further reduce the speed.

Funds for purchasing buses to Maharashtra under JNNURM

150. SHRI RAJKUMAR DHOOT Will the MINISTER OF URBAN
DEVELOPMENT be pleased to state:

(@) whether Government has provided Central funds to Maharashtra under
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) for purchasing buses
for urban transport;

(b) if so, the details thereof;
(¢) the city-wise number of buses purchased, with the Central funds;

(d) whether proposal for more buses under JNNURM from the State are
pending with Government;

(e) if so, the details thereof; and
() the present status of the proposals?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Yes, Sir

(b) and (c) Details of city-wise buses sanctioned &wmditional Central
Assistance (ACA) eleased (as on 31.7.2012) are as under:

SI.No. City Total Estimated Buses Estimated ACA released
Fleet project cost procu- ACA (Rs. in Crore)
sancd. approved by red approved

CSMC so far (Rs. in Crore)
(Rs. in Crore)

1 2 3 4 5 6 7

1 BEST 1000 284.00 1000 99.40 57.85

2 Navi Mumbai 150 40.50 150 14.18 10.13
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1 2 3 4 5 6 7
3 Thane 200 47.80 200 16.73 12.64
4, Mira-Bhayandar 50 11.00 50 3.85 2.60
5. Kalyan Dombivili 50 9.00 30 315 2.08
6. Nagpur 300 63.60 240 31.80 159
7. Nanded 30 7.60 30 6.08 3.06
8. Pune 500 23343 502 116.71 53.88
0. PCMC 150 233.43 502 116.71 17.24
10.  Nashik 100 22.00 100 7.70 4.64
TotaL 2530 718.93 2302 299.60 180.02

(d) The bus funding project under Jawaharlal Nehru National Urban
Renewal Mission (JNURM) was a one time measure upto 30.6.2009.

(e) and (f) Do not arise.
Mithi river development project

151. SHRI AVINASH PANDE: Will the MINISTER OF URBAN
DEVELOPMENT be pleased to state:

(@ whether the State Government of Maharashtra has submitted Detailed
Project Report for Mithi River Development Project;

(b) if so, the details thereof;

() whether the fate Government has soughdditional CentralAllowance
for the same citing reasons for not including this project under Jawaharlal Nehru
National Urban Renewal Mission (JNNURM);

(d) if so, the details thereof and the status of the funding proposal of the
State Government; and

(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) to (e)Yes Sir Government of Maharashtra had sent a
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revised Detailed Project Rert (DPR)for Mithi River Development Project to the
Ministry on 8th September2010 and the same was sent to Ministry Vigdter
Resources on 27.9.2010 for technical appraisal. The proposal is not eligible for
assistance under JINNURM being a River Development Project.

Central Water Commission (CWC), Ministry ofVater Resources on
examination of the revised DPR has asked for hydrological data from the
Government of Maharashtra. The project has not been technically cleared from the
Ministry of Water Resources due to non-furnishing of hydrological data by the
Government of Maharashtra.

Completion of repair work in airport metro line

152. SHRIMATI JAYA BACHCHAN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@ whether it is a fact that some defects in Agort Metro Services were
detected while the service was still operational for a quite long time and the reasons
for continuing with the service;

(b) whether the services have been suspended for major repairs and time
likely to take for repairs to complete;

(c) the agencies/persons responsible for such faults and the action likely to
be taken against all the responsible; and

(d) the likely cost of repairs and the estimated loss of revenue to the
Corporation?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) M/s. DelhiAirport Metro Express Pvt. Ltd. (DAMEPL),
the operator of the airport metro line suspended the services immediately after it was
felt that it would not be safe to continue with the service even at reduced speed.

(b) Yes, Sir Delhi Metro Rail Corporation Ltd. (DMRC) has reported that
repair work will take about two months.

(c) It is premature to indicate the agencies/persons responsible for such
faults and the action likely to be taken against all the responsible.

(d) DMRC has informed that the estimated cost of repair would be Rs. 12
crore approximately and their stand is that therelldide no revenue loss to them.
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JNNURM in AP,

153. SHRIMAT| T. RATNA BAI: Will the Minister of URBANDEVELOPMENT
be pleased to state:

(@ whether it is a fact that Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) is not properly focusing exclusively on urban lower income
groups;

(b) if so, the $ate-wise details thereof includimfgndhra Pradesh and the
reasons therefor; and

(c) the steps being taken to correct the situation in future ?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) to (c) No, SirJawaharlal Nehru National Urban Renewal
Mission (JNNURM) seeks to ensure sustainable development of cities by focusing
on efficiency in urban infrastructure, service delivery mechanisms, community
participation and accountability of Urban Local Bodies and Parastatal agencies
towards citizens. The Mission is project and reforms specific and its benefits caters
to all section/citizens of the society

Metro Rail for Patna

154. SHRI SABIRALI: Will the Minister of URBAN DEVELOPMENTbe
pleased to state:

(@ Whether it is a fact that Patna will soon have a Metro network; and

(b) What are the broad features of the proposed Metro Rail for Patna and
by when Metro Rail will start Operation?

THE MINISTER OF SRATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Ministry of Urban Development has not received any
proposal for Metro Rail in Patna from théat® Government of Bihar

(b) Does not arise.
Controlling of flooding and water logging in Urban Areas

155. SHRI RAJIV PRATAP RUDY: Will the MINISTER OF URBAN
DEVELOPMENT be pleased to state:

(@ whether the Ministry is taking steps to control flooding and water
logging in urban areas in the country;
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(b) if so, the details of the projects undertaken and funds allocated for them
over the last three years;

() whether any studies have been conducted to assess the impact of
flooding in urban areas in the country; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) Yes, Sir However Sorm Water Drainage is at&e
subject and it is the responsibility of the State Govt./Urban Local Bodies (ULBS) to
plan, design, implement and operate and maintain drainage systems with State Plan
funds.

(b) During the last three years, 33 projects of Sewerage &rth SVater
Drainage under Urban Infrastructure and Governance (UIG) component of Jawaharlal
Nehru National Urban Renewal Mission (JNNURM), 21 Storm Drainage and 40
Sewerage Projects under Urban Infrastructure Development Scheme for Small and
Medium Towns (UIDSSMT) component of JINNURM and 2o8n Water Drainage
Projects under 10% lumpsum provision scheme, for the benefit of North Eastern
Region including Sikkim have been approved. Details are given in Statement-I, Il, llI
and IV respectively

() No, Sit

(d) Does not arise in view of (c) above.



Statement-|
Details of sanctioned projects for sector sewerage and drainage for last three years under UIG

(Rs. in Lakhs)

2009-10 2010-11 2011-12
Sl.No. Name of No. of Approved ACA ACA No. of Approved ACA ACA No. of Approved ACA ACA
State projects projects Commi- released for projects projects Commi- released for projects projects Commi- released for
approved Cost tted Utilisation approved Cost tted Utilisation approved Cost tted Utilisation
inclusive of inclusive of inclusive of
Projects Projects Projects
sanctioned sanctioned sanctioned
during the during the during the
Mission Mission Mission
period period period
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 2 6,169.00 4,935.00 11,559.01 -- -~ 4,550.71 -- -- 10,116.09
2. Arunachal Pradesh -- -- -- -- -- -- -- --
3. Assam -- -- -- -- -- -- -- -- --
4. Bihar -- - 1,918.87 -- -- -- -- -- --

5. Chandigarh -- -- -- -- -- -- -- --

6. Chattisgarh -- -- -- -- -- -- -- -- --
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Delhi 2 40,563.00 14,197.00 3,480.28 1 135,771.0047,520.00 14,09699 -- -- --

Goa -- -- -- -- -- -- -- -- --

Gujarat 1 19,195.12 9,000.00 25,686.30 -- -- 5,086.31 1 11,180.65 8,944.52 12,412.44
. Haryana -- -- -- -- -- 1,00859 -- -- --

. Himachal Pradesh 1 5,474.00 3,880.00 970.00 -- -- -- . -- -- --

. Jammu and Kashmir -- -- -- -- -- -- 1 2,032.03 1,828.83 6,529.73
. Jharkhand -- -- -- -- -- -- -- - -
. Karnataka -- -- 5,089.27 -- -- 1,500.00 -- --9,953.88
. Kerala -- -- -- -- -- -- -- --
. Madhya Pradesh 1 32,649.00 16,324.50 4,46325 -- -- 2,533.05 -- --  2,448.68
. Maharashtra 1 17,182.92 8,591.46 28,357.00 -- -- 20,023.10 1 10,941.57 3,82955 19,703.71
. Manipur 1 10,250.13 9,225.12 2,306.28 -- -- -- -- -- 1,383.77
. Meghalaya -- -- -- -- -- -- -- -- 330.21
. Mizoram -- -- -- -- -- -- -- -- --
. Nagaland - - - - - - 1 4,026.10 3,623.49 905.87
. Odisha 1 7,182.00 4,500.00 2,491.60 -- -- -- -- --  6,806.92

0] SIaMSUY USNINA
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
23. Punjab -- -- -- -- -- -- -- -- --
24. Puducherry -- -- -- -- -- -- -- --2,189.00
25. Rajasthan -- -- 2,607.25 -- -- -- -- -- 1,443.65
26. Sikkini -- -- -- -- -- -- -- -- 322.92
27. Tamil Nadu 1 22,675.00 9,000.00 22,686.24 1 1 1,610.00 4,063.50 16526 -- -- 31,320.68
28. Tripura 1 10,221.00 9,000.00 2,250.00 -- -- -- -- -- 1,350.00
29. Uttar Pradesh 3 44,216.77 22,500.00 20,641.18 - -- 12,955.51 -- -- 37,651 65
30. Uttarakhand 1 6,283.00 4,628.00 2,642.25 2 3,44633 2,757.06 -- -- - 3,367.47
31. West Bengal 4 11,762.96 4,718.36 7,510.05 3 15,452 38 5,408.33 5,094.17 2 15,752.70 5,513.45 4,480.28
ToTAL 20 233,823.90 120,499.44 144,658.83 7 166,279.7159,748.89 67,013.696.00 43,933.05 23,739.84152,716.95
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Satement-1 |

Detail, of $orm Water Drainage/Drainage Riyjects during last Thee ‘¢ars

(Rs. in Lakhs)

Sl.No. State Name of Scheme/Name of Cost Total 1st 2nd Incen- ACA ACA ACA Total
towns/cities component approved eligible Instal- Instal-  tive released released released release
by SLSC  Central ment ment for during during  during during
Share of the of the @1.5% 2009- 2010- 2011- last
(80%) eligible Central DPR 10 11 12 three
Central  Share prepar- years
Share ation
(50%)
1 2 3 4 5 6 7 8 9 10 11 12 13
1. Andhra Pradesh Anakapalli  Slonn Water Drains 2222.00 1777.60 888.80 888.80 33.33 888.80 888.80
2. Andhra Pradesh Bapatala Storm Water Drains 4896.00 3916.80 1958.40 1958.4073.44 0.00
3. Andhra Pradesh Chirala Storm Water Drains 968.00 774.40 387.20 387.2014.52 0.00
4. Andhra Pradesh Medak Storm Water Drains 262.00 209.60 104.80 104.80 3.93 0.00
5. Andhra Pradesh Nandyal Storm Water Drains 216.00 172.80 86.40 86.40 3.24 0.00
6. Andhra Pradesh Suryapet Storm Water Draina 2464.00 1971.20 985.60 796.54 24.64 0.00
7. Andhra Pradesh Siddipet Storm Water Draina 984.00 787.20 393.60 393.60 9.84 393.60 393.60
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1 2 3 4 5 6 7 8 9 10 11 12 13

8. Andhra Pradesh Miryalguda Storm Water Draina 3435.00 2748.00 1374.00 1374.0034.35 0.00

9. Andhra Pradesh Nalgonda  Storm Water Draina 3586.00 2868.80 1434.40 1435.0033.17 1435.00 1435.00
10. Assam Titabar Storm Water Drains  828.85 745.97 372.98 372.9912.43 0.00 0.00 372.99 372.99
1. Assam Pathsala  Storm Water Drains 503.06 452.75 226.38 226.37 7.55 0.00 0.00 0.00 0.00
12. Assam Bokakhat  Storm Water Drains 545.74 491.17 245.58 245.59 8.19 0.00 0.00 0.00 0.00
13. Assam Lakhipur Storm Water Drains 632.1 568.89 284.45 0.00 9.48 0.00 0.00 0.00 0.00

(Cachar)

14. Assam llailakandi ~ Storm Water Drains 783.64 705.28 352.64 0.00 11.75 0.00 0.00 0.00 0.00
15. Assam Hojai Storm Water Drains 992.98 893.68 446.84 446.84 14.9 0.00 0.00 446.84 446.84
16. Assam Sarthebari  Storm Water Drains 274.14 246.73 123.36 0.00 4.11 0.00 0.00 0.00 0.00
17. Assam Dhekiajuli ~ Storm Water Drains 722.88 650.59 325.30 325.29 000 0.00 0.00 325.29 325.29
18. Assam Marigaon  Storm Water Drains 423.77 381.39 169.51 0.00 0.00 0.00 0.00 0.00 0.00
19. Assam Hamren Slorm Water Drains  226.47 203.82 90.59 113.23 0.00 0.00 0.00 113.23 113.23
20. Assam Chabua Storm Water Drains 226.91 204.22 90.76 113.46 0.00 0.00 0.00 113.46 113.46
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21.

22.
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24,
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Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Gosaigoan

Barpeta

Road
Lanka
Lakhipur
Howraghat
Digboi
Basugaon
Maiboug
Lala
Barpeta
Udalguri
Simaluguri
Gauripur

Jorhat

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Storm Water

Drains

Drains

Drains

Drains

Drains

Drains

Drains

Drains

Drains

Drains

Drains

Drains

Drains

Drains

201.98

328.57

399.11

264.18

262.75

1074.97

756.09

492.61

612.21

1871.96

743.50

667.74

547.64

1592.42

181.78

295.71

359.20

237.76

236.48

967.47

680.48

443.35

550.99

1684.76

669.15

600.97

492.88

1433.18

80.79

131.43

159.64

105.67

105.10

483.74

340.24

221.67

275.49

842.38

334.58

300.48

246.44

716.59

0.00 0.00
0.00 0.00
0.00 0.00
0.00 0.00
0.00 0.00
0.00 16.12
340.2411.34
221.68 7.39
0.00 7.96
0.00 28.08
0.00 11.15
0.00 10.02
0.00 8.21
0.00 23.89

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

340.24

221.68

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

340.24

221.68

0.00

0.00

0.00

0.00

0.00

0.00
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2 3 4 5 6 7 8 9 10 11 12 13

. Assam Sapatgram Storm Water Drains 565.06 50855  254.28 0.00 8.48 0.00 0.00 0.00 0.00
. Assam Dhubri Storm Water Drains  710.17 639.15 319.58 0.00 9.23 0.00 0,00 0.00 0.00
. Assam Dergaon Storm Water Drains  660.36 1494.32  747.16 000 21.58 0.00 0.00 0.00 0.00
. Andhra Pradesh Anini Strom Water Drinage 159.24 143.32 71.658 71.66 0.00 0.00 0.00 71.66 71.66
. Andhra Pradesh Seppa Strom Water Drinag 1380.00 1242.00 621.00 621.00 0.00 0.00 0.00 621 621.00

. Himachal Pradesh DharamshalaChannelisation of 190.18 152.14 76.07 76.07 2.85 76.07 76.07

Nallalis

. Himachal Pradesh Hamirpur  Strom water drains  334.12 267.30 133.65 133.65 5.01 133.65 133..65

. Jammu and KashmirAkhnoor Drainage 651.39 586.25 293.13 293.12 9.77 0.00 0.00 0.00 0.00
. Jammu and KashmirBhadrwah Drainage 822.55 740.3 370.15 370.15 12.34 0.00 0.00 0.00 0.00
. Jammu and KashmirDoda Drainage 557.15 501.44 250.72 250.72 8.36 0.00 0.00 0.00 0.00
. Jammu and KashmirKathua Drainage 4089.00 3680.01 1840.05 0.00 61.34 0.00 0.00 0.00 0.00
. Jammu and KashmirPoonch Drainage 1271.35 1144.22 572.11 0.00 19.07 0.00 0.00 0.00 0.00
. Jammu and KashmirSamba Drainage 1013.66 912.29 456.15 0.00 15.2 0.00 0.00 0.00 0.00
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48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

61.

Jammu and KashmirSundarbani Drainage

Jammu and KashmirKupwara Drainage

Jammu and KashmirGanderbal Drainage

Karnataka

Karnataka

Karnataka
Karnataka
Maharashtra
Maharashtra
Madhya Pradesh
Rajasthan
Rajasthan
Rajasthan

Rajasthan

Devangere SWD and Drains

Holenara-  Storm Water

sipura

Ramanagara Storm Water
Harihara Storm Water
Latur Construction
Pandharpur Drainage
Malajkhand Drain

Bundi Storm Water
Mangrole  Storm Water
Paratapgarh Drainage

Ramganj-  Storm Water

mandi

Drains

Drains

Drains

1004.60

746.79

1827.24

5060.30

800.00

1460.00

2422.00

of drain§531.00

Draina

Draina

Draina

3175.00

27.60

624.22

292.3

148.03

148.97

904.14

672.11

1644.52

4048.24

640.00

1168.00

1937.60

4424.80

2540.00

22.08

499.38

233.84

118.43

119.18

452.07

336.06

822.26

2024.12

320.00

584.00

968.80

2212.40

1270.00

11.04

249.69

116.92

59.21

59.59

0.00 15.07

2024.1275.90

320.0012.00

0.00 21.90

0.00 0.00

2212.40 0.00

1270.00 0.00

11.04 0.00

249.69 9.36

4.39

59.21 2.22

2.24

0.00 0.00 0.00 0.00

0.00

0.00

2024.12 2024.12

320.00 320.00

0.00

0.00

2212.40 2212.40

0.00 1270.00 1270.00,

0.00

0.00

0.00

0.00

0.00
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1 2 3 4 5 6 7 8 9 10 11 12 13
62. Rajasthan Mount Abu  Storm Water Draina 422.00 337.60 168.80 6.33 0.00
63. Rajasthan Sangaria Storm Water Draina 366.00 292.80 146.40 146.40 5.49 0.00
64. Tamil Nadu Dindigul Drain 343.00 274.40 137.20 137.20 0.00 0.00
65. Tripura Ranibazai  Drain 1217.00 1095.30 547.65 547.65 0.00 547.65 547.65
66. Uttar Pradesh vrindavan Drainage 2195.16 1756.13 878.06 870.30 0.00 870:30 870.30
67. West Bengal Balurghat  Drainage 1535.90 1228.72 614.36 614.36 23.04 0.00 614.36 0.00 ©614.36
68. West Bengal Siliguri Drainage 3386.39 2709.11 1354.56 1354.5550.80 000 000 000 0.00
68 81147 68282.81 34024.73 21463.72 825 2212.4 5320.9 5879.0413412.34
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Satement-111

Details of UIDSSMT component of JNNURM

(Rs. in lakhs)
Sl.No. State Name of Schemelame of Cost Total 1st 2nd Incen- ACA ACA ACA Total
towns/cities component approved eligible Instal- Instal-  tive released released released release
by SLSC Central ment ment @ during during  during during
Share of the of the 1.5% for 2009- 2010- 2011- last
(80%) eligible  Central DPR 10 11 12 three
Central  Share prepar- years
Share ation
(50%)
1 2 3 4 5 6 7 8 9 10 11 12 13
1. Andhra Pradesh Kadapa Sewerage 4915.00 3932.00 1966.00 1966.0034.41 1966.00 1966.00
2. Andhra Pradesh Karimnagar Sewerage 6237.00 4989.60 2494.80 2494.8093.56 2494.80 2494.80
3. Andhra Pradesh Miryalaguda Sewerage 3493.00 2794.40 1397.20 1397.2034.93 1397.20 1397.20
4. Andhra Pradesh Nalgonda  Sewerage 4687.50 3750.00 1875.00 1875.0043.36 1875.00 1875.00
5. Andhra Pradesh Narsaraopet Sewerage 2641.00 2112.80 1056.00 1056.00 8.19 8.19 8.19
6. Andhra Pradesh Nizamabad Sewerage 8106.00 6484.80 3242.40 3242.4D21.59 3242.40 3242.40
7. Andhra Pradesh Nagari Sewerage 983.00 786.40 393.20 393.20 0.00 393.20 393.20
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1 2 3 4 5 6 7 8 9 10 11 12 13
8. Andhra Pradesh Yeminganur UGD 3983.00 3186.40 1593.20 1593.4058.01 58.01 1593.40 1651.41
9. Chhatisgarh Bilaspur Sanitary Sewerage 19025.00 8578.00 4289.00 4289.00 4289.00 4289.00
System
10. Haryana Bahadurgarh Sewerage 4576.04 3660.83 1830.42 1830.4168.64 0.00 0.00 1830.41 1830.41
11. Haryana Bahadurgarh STP 2707.01 2165.61 1082.80 1082.81 0.00 0.00 0.00 1082.81 1082.81
12. Haryana Ambala STP 2082.19 1665.75 832.88 0.00 0.00 0.00 0.00 0.00 0.0
13. Haryana Narnaul .  STP 812.99 650.39 325.20 0.00 0.00 0.00 0.00 0.00 0.0
14. Haryana Charki-Dadri STP 709.25 567.40 283.70 0.00 0.00 0.00 0.00 0.00 0.0
15. Haryana Ambala Sewerage 3728.00 2982.40 1491.20 0.00
16. Karnataka Bawavana Sewerage 844.00 675.20 337.60 337.6012.66 337.60 337.60
Bagewadi

17. Karnataka ChannapatnaJGD 1311.00 1048.80 524.40 524.40 19.66 524.40 524.40
18. Karnataka Devangere UGD 336.00 268.80 134.40 0.00 5.04 0.00
19. Karnataka Holenara- Sewerage 303.00 242.40 121.20 121.20 4.55 121.20 121.20

sipura

o o

o
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20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

Karnataka

Karnataka

Karnataka

Karnataka

Karnataka

Kamataka

Kerala

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Malavalli UGD
Nanjangud UGD
PandavapuraUGD
Shikaripura Sewerage
Sreeranga- UGD
patna

Soundatti  Sewerage
Chalakkudy Sewerage
Kolhapur Sewerage
Sirdi Sewerage
Ambad Sewerage
Savner Sewerage
Shirur UGD
Amravati UGD (phase-Il)
Akola Sewerage
Pachgani  Sewerage

730.41

974.58

602.09

1317.00

522.18

867.84

4978.00

3198.00

2426.00

811.00

631.50

889.80

8612.28

13275.00

320.00

584.33

779.66

481.67

1053.60

417.74

694.27

3982.40

2558.40

1940.80

648.80

505.20

711.84

6889.82

10620.00

256.00

292.17

389.83

240.84

526.80

208.87

347.14

1991.20

1279.20

970.4

324.4

252.6

355.92

3444.91

5310.00

128.00

292.1610.96

389.8314.62

240.84 9.03

526.80 19.76

208.87 7.83

0.00 0.00

0.00 74.67

1279.2047.97

970.40 36.39

324.40 12.165

0.00 9.47

355.36 0.00

3444.91 0.00

0.00 0.00

128.00 0.00

292.16 292.16

389.83 389.83

240.84 240.84
0.00
0.00
0.00
0.00
0.00 1279.20 1279.20
970.40 970.40
324.40 324.40
0.00 0.00
0.00 355.36  355.36
0.00 344491 344491
0.00 0.00
0.00 128.00 128.00
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1 2 3 4 5 6 7 8 9 10 11 12 13

35. Maharashtra Chandrapur Sewerage 7201.30 5761.04 2880.52 2880.52 0.00 0.00 2880.52 2880.52
36. Maharashtra Daund Sewerage 1915.80 1532.64 766.32 766.32 0.00 0.00 766.32 766.32
37. Maharashtra Panvel Sewerage 3107.15 2485.72 1242.86 1242.86 0.00 0.00 1242.86 1242.86
38. Maharashtra Malvan Sewerage 1884.40 1507.52 753.76 0.00 0.00 0.00 0.00
39. Maharashtra Vengurla Sewerage 795.35 636.28 318.14 318.14 0.00 0.00 318.14 318.14
40. Maharashtra Alibag Sewerage 1240.00 992.00 496.00 0.00  0.00 0.00 0.00
41. Maharashtra Kamptee  Sewerage 2221.21 1776.97 888.48 0.00 0.00 0.00 0.00
42. Maharashtra Gondia Sewerage 8233.70 6586.96 3293.48 0.00 0.00
43. Madhya Pradesh Budhni Sewerage 195.05 156.04 78.02 0.00 0.00 0.00 0.00
44. Madhya Pradesh Itarsi Sewerage 708.43 566.74 283.37 0.00 0.00 0.00 0.00
45. Madhya Pradesh Jaora Sewerage 294.25 235.40 117.70 0.00 0.00 0.00 0.00
46. Madhya Pradesh Rehti Sewerage 143.48 114.78 57.39 0.00 0.00 0.00 0.00
47. Madhya Pradesh  Vidisha Sewerage. 218.00 174.40 87.20 0.00 0.00 0.00 0.00
48. Madhya Pradesh Gwalior Sewerage 6650.00 5320.00 2660.00 0,00 0.00 0.00 0.00
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49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

61.

62.

63.

Madhya Pradesh
Odisha
Punjab
Punjab
Punjab
Punjab
Punjab
Punjab
Punjab
Punjab
Rajasthan
Rajasthan
Rajasthan

Rajasthan

Rajasthan

Sagar Sewerage
Sambalpur  Sanitation

Jalandhar  Sewerage

Jalandhar ~ Sewerage-Ph-II

Malout Sewerage
Pathankot Sewerage
Zirakpur Sewerage
Patiala Sewerage
TalwandisaboSewerage
Muktasar  Sewerage

Bikaner sewerage

7661.55

593.23

4955.00

4696.85

2286.00

4766.00

4197.61

8940.00

1016.00

2789.45

3876.10

Chittorgarh Sewerage and Drainag828.18

Jalore Sewerage

Jhalawar andSewerage
Jhalarpatan

Sumerpur  Sewerage

1066.31

1904.02

927.74

6129.24

474.58

3964.00

3757.48

1828.80

3812.80

3358.09

7152.00

812.80

2231.56

3100.88

262.54

853.05

1523.22

742.19

3064.62

237.29

1982.00

1878.74

914.40

1906.40

1679.04

3576.00

406.40

1115.78

1550.44

131.27

426.52

761.61

371.10

0.00 0.00
8.90
1982.00 0.00
0.00 0.00
0.00 0.00
0.00 45.04
0.00 78.23
0.00 0.00
0.00 0.00
0.00 0.00
0.00

129.38 0.00
15.99

28.56

13.92

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

1982.00 1982.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00
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W
1 2 3 4 5 6 7 8 9 10 11 12 13 z
64. Rajasthan Mount Abu  Sewerage 2715.00 2172.00 1086.00 0.00 0.00 0.00 g
65. Rajasthan Jodhpur Sewerage 6167.00 4933.60 2466.80 92.51 0.00 0.00 g
66. Rajasthan Kishangarh Sewerage 2601.00 2080.80 1040.40 0.00 0.00 0.00 %
67. Rajasthan HanumangarlSewerage 4279.00 3423.20 1711.60 0.00 0.00 0.00 g
68. Rajasthan Pali Sewerage 3329.53 2663.62 1331.81 0.00 0.00 0.00
69. Rajasthan Kota Sewerage 5122.42 4097.94 2048.97 0.00 0.00 0.00
70. Rajasthan Jhunjhunu  Sewerage 3781.00 3024.80 1512.40 0.00 0.00 0.00 ?
71. Rajasthan SardarshaharSewerage 3692.00 2953.60 1476.80 0.00 0.00 0.00 §
72. Sikkim Namchi Sewerage 1097.00  987.30 493.65 493.65 0.00 0.00 493.65 493.65 %
Treatment Plant ‘%
73. Sikkim Jorethang  Sewerage 480.00 432.00 216.00 216.00 0.00 0.00 216.00 216.00
Treatment Plant
74. Sikkim Melli Sewerage 341.00 306.90 153.45 153.45 0.00 0.00 153.45 153.45
Treatment Plant g
75. Sikkim Rangpo Sewerage 494.00 444.60 222.30 222.30 0.00 0.00 222.30 222.30 %
Treatment Plant g
76. Tamil Nadu Marmalla-  Sewerage 608.00 486.40 243.20 243.20 243.20 243.30%

puram

Suol



77.

78.

79.

80.

81.

82.

83.

84.

85.

86.

87.

88.

89.

Tamil

Tamil
Tamil
Tamil
Tamil
Uttar
Uttar
Uttar
Uttar

Uttar

Nadu

Nadu
Nadu
Nadu
Nadu
Pradesh
Pradesh
Pradesh
Pradesh

Pradesh

Uttarakhand

West Bengal

Daman and Diu

Maraimalai- Sewerage 375.00
nagar

ThiruchendurlU.G Sewerage 1122.00
Udumaipet Sewerage 3034.23
Ariyalur UGD 2555.20
Nagercoil ~ Underground Sewage 6556.47
Baila Sewerage 4472.31
Firozabad  Sewerage 8691.66
Mainpuri Sewerage 4874.18
Loni Sewerage 7341.24
Vrindavan  Sewerage 3463.00
Mussoorie  Sewerage 6173.25
Kurseong  Sewerage 1251.59
Moti and Underground Sewerage942.37

Nandi Daman

300.00

897.60

2427.38

2044.16

5245.18

3577.85

6953.33

3899.34

5872.99

2770.40

4938.60

1001.27

753.90

150.00

448.80

1213.69

1022.08

2622.59

1788.92

3476.66

1949.67

2936.50

1385.20

2469.3

500.64

376.95

150.00

0.00

0.00

0.00

1786.2867.08

3424.0830.37

1949.6773.11

2882.64 0.00

1384.87 0.00

0.00 0.00

0.00 0.00

0.00 0.00

150.00

0.00

0.00

0.00

2882.64

0.00

0.00

0.00

1786.28
3424.08

1949.67

1384.87
0.00
0.00

0.00

0.00

0.00

0.00

150.0

0.00

0.00

0.00

0.00

1786.28

3424.08

1949.67

2882.64

1384.87

0.00

0.00

0.00

89 282007.27

219205 109602.1 50589.5%301.17 4636.8423707.70 20390.16 48734.70

Statement-1V
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308 Papers Laid [RAJYA SABHA] on the able

Storm water drainage projects approved during last three years
under 10% lumpsum provision scheme for the benefit of
North Eastern Region including Sikkim

(Rs. in lakh)

Sl.No. Name of the project State Approved
cost

1. Storm Water drainage Project for Khonsa townArunachal Pradesh 422.29

2. Aalo Sorm Water Drainage Project (Phase Il) Arunachal Pradesh 929.05

PAPERS LAID ON THE TABLE

SECREPRRY-GENERAL: Sir, | lay on tle Table, a statement (in English and
Hindi) showing the Bills passed by the Houses of Parliament duringTile
Hundred andiwenty-fifth Session of Rajya Sabha and assented to by the President.

[Placed in LibrarySeeNo. L.T. 7425/15/12]

Notifications of Ministry of Commerce and Industry

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | lay on theTable,
under sub-section (4) of Section 157 of theade MarksAct, 1999, a copy (in
English and Hindi) of the Ministry of Commerce and Industry (Department of
Industrial Policy and Promotion) Notification No.SR. 438 (E), dated thelth June,
2012, publishing the Intellectual PropesAypellate Board (Salaries and allowances
payable to and other terms and conditions of service of the Chaifit@aChairman
and Memberspmendment Rules, 2012.  [Placed in Libré@geNo. L.T. 7076/15/12]

Notifications of Ministry of Textiles

THE MINISTER OF SRATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): Sir, | lay on theTable, a copy each (in English and Hindi)
of the following Notifications of the Ministry ofextiles, under sub-section (2) of
Section 3 of the Jute Packaging Materials (Compulsory Use in Packaging
Commaodities)Act, 1987:

(1) S.0. 1251(E), dated the 30th M&012, exempting Uttar Pradestat®
Agencies from the operation of the Order No. S.O. 88(E), dated the 17th
January 2012, upto the extent of a totaliantity of additional 20,000
bales for the Rabi Marketing Season 2012-13.

[Placed in LibrarySeeNo. L.T. 7079/15/12]

(20 S.O. 1417(E), dated the 22nd June, 2012, extending the validity of the



Constitution of Panel [22 MAY 2012] of Vice.Chairmen 309

order S.O. 88(E), dated the 17th Janu&@12, for a further period of
three months from the date of expiry of the order or until further orders,
whichever is earlier [Placed in LibrarySeeNo. L.T. 7080/15/12]

Notifications of Ministry of Urban Development

THE MINISTER OF SATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): Sir, | lay on theTable:—

I. A copy (in English and Hindi) of the Ministry of Urban Development
Notification No. S.O. 1297(E), dated the 6th June, 2012, regarding
amendments in the Regulations for regularization of unauthorized
colonies in Delhi, under Section 58 of Delhi Developm&uthority Act,
1957. [Placed in LibrarySeeNo. L.T. 7085/15/12]

IIl. A copy (in English and Hindi) of the Ministry of Urban Development
Notification No. S.O. 1302(E), dated the 7th June, 2012, regarding of
inclusion of Delhi MR'S Phase-lll, extension to Badargtaridabad and
Vaishali (Ghaziabad) corridors, under Section 32 of the Metro Railways
(Construction ofWorks) Act, 1978.

[Placed in LibrarySeeNo. L.T. 7086/15/12]

All India Institute of Medical Sciences (Amendment) Ordinance, 2012

THE MINISTER OF SATE IN THE MINISTRY OF FRARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, | lay on theTable, under sub-clause (a) of
clause (2) of article 123 of the Constitution, a copy (in English and Hindi) dilkhe
India Institute of Medical Sciences (Amendment) Ordinance, 2012 (Ordinance No.l
of 2012), promulgated by the President on the 16th of 2042.

[Placed in LibrarySeeNo. L.T. 7061/15/12]

CONSTITUTION OF PANEL OF VICE-CHAIRMEN

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): | have to inform Members that
the Panel oWice-Chairmen has been re-constituted.fvthe 17th July2012 with the
following Members:—

1. Prof. RJ. Kurien

2. Dr. E.M. Sudarsana Natchiappan
3. Shri Shanta Kumar

4. Shri Prasanta Chatterjee

5. Shri Tarig Anwar

6. Dr. Mahendra Prasad



310 Matter raised [RAJYA SABHA] with Permission
MOTION FOR ELECTION TO THE COURT OF THE UNIVERSITY OF DELHI

THE MINISTER OF SATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Sir, | move the following
Motion:—

“That in pursuance of item (xix) of clause (1) of Statute 2 of the Statutes
of the University of Delhi, read with Section 43 of the Delhi University
Act, 1922 (No. 8 of 1922), this House do proceed to elect, in such
manner as the Chairman may direct, one Member from amongst the
Members of the House to be a member of the Court of the University of
Delhi in the vacancy caused by the retirement of Shri Ravi Shankar
Prasad from the membership of Rajya Sabha onApmid, 2012.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE RUBBER BOARD

THE MINISTER OF SATE IN THE MINISTRY OF COMMERCEAND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | move the
following Motion:—

“That in pursuance of clause (e) of sub-section (3) of Section 4 of the
RubberAct, 1947 (24 of 1947) read with sub-rule (2) of Rule 4 of the
Rubber Rules, 1955, this House do proceed to elect, in such manner as
the Chairman may direct, one Member from amongst the Members of the
House to be a member of the Rubber Board in the vacancy caused by
the retirement of Prof..l Kurien from the membership of Rajya Sabha
on the 1st July2012.”

The question was put and the motion was adopted.

MATTER RAISED WITH PERMISSION

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Now matters raised with the
permission of the ChaifInterruptiong Zero Hour submissionsinterruptiong. First
is Km. Mayawati. [nterruptiong After Zero Hour | will allow. (Interruptiong Mr.
Baishya, after Zero Hout will allow. (Interruptiong.

sft TRET WA ([TR U WX, NI H ROl aren Aiern ¥.(9e)..

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): | will allow you later
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(Interruptiong Zero Hour is there. Let me dispose of the Zero Hdben, | will
allow Mr. Baishya and | will allow you alsolnterruptiong That is coming up.
(Interruptiony You are concerned aboutssam discussion.Ir{terruptiony It is
coming up. (nterruptiong

SHRI RAVI SHANKAR PRASAD (Bihar): Sir | have a requestAfter
Mayawatiji concludes, we should be allowed to raiseAksam issue immediately
followed by a discussion.Irfterruptiong Please be very clear about it.
(Interruptiong

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): After the Zero Hour
(Interruptiong

SHRI RA/I SHANKAR PRASAD: Immediately we would like to have a
discussion. Ifiterruptiong. After she finishes, we want to have a debateAssam
immediately (Interruptiong

SuTeme (W LS. $Ree): Afoy, 9fsv..(@aem)..You know during Zero Hour
every day we allow few Members. Interruptions... You are correct.

oft T sipY TS BH AT 11.00 99 A SHBT JUE PR g B IR SR |
garr T fB 1230 99 S THST BRI | Bl 9 el §, gOb] favy 3m W,
IF 9% B QR Gred & oowm & vy w Mk F=l gl (caum)

Suwreder (Ui, WS Ry dfsy, dfsg.. (@@l will allow you...
(Interruptiony...I will allow you. | will allow you.3fsg, afsg..@@aem)...You sit down.
...(Interruptiony...Hon. Members, hon. Deputy Leader of the Opposition has raised
an important point thaAssam discussion should be taken up immediategm in
full agreement. It is only three minutes each for 10 Zero Hour submissions.
...(Interruptiony...Please, as soon as it is ovénterruptiony...| am calling Kumari
Mayawati. You make your statement. Inferruptions... Let her speak.

ot Wt (SR URw): AEEE SUGHIEdE  Sff. (Saer)
3t JER @R THdl (STR UST): SUGHIEIE  Sfl,....(SFET)

SuTeme (1. ©L. HRee): dfoy, afw..@aem) | will allow you. Kumari
Mayawati, pleasesma @ SfSy..(@r@er)

At faora SaERa sl (FERT): HEAY SUGWIENE  Sfl,....(SE)

Suwrremer (W WS pRIE): ISt SN, oy @rm dfsy.. (@) Dardaji, she is
on the floor..(Interruptiony... She is having the flool have called Mayawatiji.
(Interruptiony...I have called her please.
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Damage to the status of DrBabasaleb Bhimrao Ambedkar in Uttar Pradesh

it wmEct (STR URE): A IU9WiEge Sff, § oUeT e4e SR ue¥ A
HEARE < @ BT AT W e Al "YUl T &I R% fear AEdl g SR
s ¥y A # oUel Td R WEA Bl AE A BRMT ARl E...(GEH)

3ft IRET AT (STR URW): I W S gY AMel Bl IS TR SOMI..(TIEF)

Iuvreme (W1 RS pRI): O S=RIE fwpyE Uoier d# g..(@@@w™) g
IfSy. . (mae) gg W B ST ()

ot ARt 9 W A H AUBl g' A BRI Aedl g b gAR Q¥
7 9Ty W gfod vd o fuss anf § S weW Wa, Y% 9 "Egey gU §,

fTHT S # A IR-ERTERT ATl IS Rl Bl geed A SRI wHAEed d
GISERICICIIREIS MG CEO TG 1 B B B S B B CRIE B R CUE B G - IR 2 IS G I
fea ¥ <u & HEH F9 UL, SR USY H A WU WIR H BY WR W
PG ET ATAE 8 BT Tl JEERYT b AR W gAb AW W ¢ MW e, girafadd
g SAfed @ AR B gEdTl Tl S YAl Bl Jear e W@ g

T A=Y A Wed WEl A @ o9a w8 § 6 wHYSd 9@ |Ed Sl
frirTg erdsar, sl <o #§ <fadi td o Sufera ot & SffrerT @ ders ds+
& AR A <¥ H Afdge o gmRnm 2, e 989 gERT Q9 I @1 T, SA
T ARSI FNSHR B SR USY P qaAM FU1 WRBR H..(STIET)

Swere (W S FRIA): 6 enar e gt g (caem)

it ARt 59 ge) ¥ mAM fRar S RET 8, SEdl @e) ¥ Q¥ A
ST SE] T R W A AN Bl el gl 9 TR A | Fa 59 AMd
B BT AETSH H AT ARG T ESHY P OATMAAT T HIW! SfEREw Gl UEeH
A fpar & iR g9 =y H ol HEMfRH ISUUl Sl Bl U wod W fear war gl

IuuremE (W, S FRIF): MU Faes DI, (FGET)

it ArTERh: s WY B gEd aR H 'W W Wed @l ¥g W A PRI
IEd € & SR Uy H g 9 WHR b IR 15 W& G 2012 W o PR
6 SR TP...(TIEM)

HgIey, Tgl IRTo(d d ITAMIND dcdl gRI dE] dRd Sl JNSHY Bl 3bel
g 25 ufomrd A1l S gal €, el dex e Jgaiidl d Seew Y A 2|
sa & T, dfer uew H U9 MRIfe d@l W ool 99 I WHR Wl 9
BT R T8 9 WHl 81 R UBR, o WY Al ¥ H BBl el 93
E €, Ral Jax 9@ Uy @ SHaT 98 IgUfd I o dd B AT W B
o ¥ SEP A, SR USY H IIHM U WAR b GHI I AR AEn d oft
qET WRI L SFEEHY F OBl T AWM b wdg H H ® ¥ed @ ¥® ot End
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PR el g 6 AR Uil @1 WReR A 9@ Wed Sl AWSIHR H AER-HHE
# 36 M W SHed & fau dwas # e Yfrifie el Wi sreeeR ERd
TS H A FEr fem oen, e T @ adw e 9w WReR q ot ' & H
gad Y " SHTaR A Uit e} A ¥ o3l ddx Wl 9] 9IRS S aN
Pl WA Al AT dgd SAEl ST=ied g |

= Suayiege off, 39 ddy § O BR7 o ¥g WY e © fe wmRy urdt
s SHeaR s @ |u & fE Tar oEr fel o W, e 9 HqEgRy & Raamm
TEl 2 3R WU WPR T= 9 wu A Wl qER-GEE <l 8, 98 SR §, olfde
JMER-FHM o Y §9 WRBR Pl R TG & Awil, O3 9 HEYOSl & IATER-
THE BT W &g O] XAl 918y, NERl I8 WRGR oNAOR . IFeEl B) El ®
SEfe BRI U A U R AR b SRME Bl o AW Bl el agen 2l
s, BAR TR H R off R, gfefedt @ wd anfe & 9w T gea € ok A
& T fodlt v, v 9 mwEgmy @ qfa oenfy w1 arew R ®

T SUHIETS WEied, e # o9 AT I8 dE ¥ f6 adu e AUl WReR
7 RO UPR ¥ B WX WX 99T 9Rd S FHSHY BT JYHE B I8 B, THY SR
TSR b AR YR QW B BEA-AAR] W OB Al gRT AR TS HHAl B, WY
W % WHR A IS JUE ¢ 6 T8 39 99 "Wl B R RUE H@r HY e
AT S AWSHY h FHE H Sleel § Sledl SR B HeH SOV, olfhd 3D
AR gL gE oAl wE 6 Fm @l WRPR BAR 3 UE W AUl GREHIV SN
WE H| FRI SR Al b A G H AUl 91 gE A Rl gl gere |

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Your time is over
(Interruptiony. @ M R&ie o =& Sl (@@, a6t Red i =&
ST |... (). .

Now, next ShriTarun Vijay. (Interruptiong. Mayawatiji, pleaselterruptions.
AMTBT TIGH WA B AT 8 |..(HEE).. UBT <[gH WA 81 AT @ |...(Saer ). . Jraradt
ST, SMUdET TG WH B AT T (maEmE).sft asur o @@aen).. s e
s |...(zaerere)..Baishyaji, there is a discussion on this subject. It is coming.
(Interruptiong. Please go to your seats. | will listen to yountdrruptions.
Baishyaji, please go to your sedntérruptiong. amy @ 95 SEY|...(@@er)...Next
is Shri Tarun Vijay. Are you speaking? lifterruptiong. #mmacht Sfi, smu
AV |..(aem ). ARt S, MU 9% SISV L..(FAEM)..URT <8 NdX Bl TR 37
My AfSTI. (=Eem).. sudT e1gH ax Bl ATl gWe A Rl ux gl
SIren I (@reren)... . What is the use? Mayawatiji, it is not going on record.
(Interruptiong. | will call you. (nterruptions.

The House is adjourned till 2 p.m.

The House then adjourned
at twelve minutes past élwe d the clock.
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The House re-assembled at two of the clock,
THE VICE-CHAIRMAN (PROF . PJ. KURIEN) in the Chair
SHRI NARESHAGRAWAL: Sir, | have a point of ordefInterruptiong

THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): He has a point of ordadgnder
what rule?

ft I AT WX, T WEe AH AfSX  B..(FFEM).. BT Wse AP ATSX
T (TIE)...

SHRI BIRENDRAPRASAD BAISHYA (Assam): Sirl have given a noticéVe
will not allow anything to be discussed excégssam violence. Sirthis issue should
be taken up.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, let me listen to the point of
order We are taking up a discussion Agsam.You please take your seat.

SHRI BIRENDRAPRASAD BAISHYA: No, Sir; we are not being heard since
morning. Sir first, Assam situation should be discussddtgruptions...

Juwwreder (A RS PRI dvy SH, omu dfSv..(qmaumE)..dvd S, emg
IfST...(TaEm)...

SHRI BIRENDRAPRASAD BAISHYA: No, Sir. ...(nterruptiong...
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Why should we waste time?

SHRI BIRENDRA PRASAD BAISHYA: No, Sir How can a discussion be
started?..lfterruptions...

THE VICE-CHAIRMAN (PROEFE PRJ. KURIEN): You please listen to me. Just
listen to me. Baishyaji, you are a senior Membexfyy, we& fiere
gfre...(Interruptiony...ama §fsy, sit down.

DR. CHANDAN MITRA (Madhya Pradesh): Not a single Cabinet Minister is
present here.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Please sit down. Please
cooperate. Please, pleasitdrruptiong...All sections of the House have demanded
a discussion orssam and some had even asked for suspension of Question Hour
So, Chairman has allowed for a discussidfe are going to take it up immediately
So, why do you create problems? Sit down.

SHRI BIRENDRA PRASAD BAISHYA: Sir, | am not creating problems. My
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demand is that the Prime Minister should make a statement dks#laen issueWe
are not going to allow anything else excégsam.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): After the discussion there will
be a reply Don't worry. (Interruptiong

SHRI BIRENDRA PRASAD BAISHYA: Sir, we want a discussion and the
Prime Minister should reply to that discussion. The Prime Minister should issue a
statement on thé&ssam situation.

THE LEADER OF OPPOSITION (SHRARUN JAITLEY): Sir, it is a very
important discussiort least, let a single Cabinet Minister be here to listen to this
discussion. Not one Cabinet Minister is here.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Yes, please make sure that
someone is therelnterruptiong Allow the discussion to startinterruptiong

SHRI BIRENDRA PRASAD BAISHYA: What is this, Sir? Ioterruptiong
What for allow a discussion? Hundreds of people have been killed and we are
suffering.

st aour oo (STRIES): WX, WMER MW & IR #  dagufier =gl
TI.(FOEF)..H & R H B WdeAT TEl .. (TFE)...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): You can participate in the
discussion.

SHRI BIRENDRAPRASAD BAISHYA: When, Sir?

THE VICE-CHAIRMAN (PROF RJ. KURIEN): We are taking it up immediately
(Interruptiony What is this? Nowtake your seat.

SHRI BIRENDRAPRASAD BAISHYA: No, Sir, first, we want a reply from the
Prime Minister

THE VICE-CHAIRMAN (PROE RJ. KURIEN): No, that is up to the
GovernmentThey will reply

SHRI BIRENDRAPRASAD BAISHYA: Sir, since morning..l{iterruptions...
Allow me to speak.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): That is up to the Government.
They will reply This is obstinacyThe Cabinet Minister will come.

DR. NAJMA A. HEPTULLA (Madhya Pradesh)There is nobody to listen.
Who is going to reply?
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): They will decide who will reply
We dont decide earlyYou know everything.

DR. NAJMA A. HEPTULLA: Unless and until they listen, they cannot reply
Who is there to listen to the speeches?

SHRI KUMAR DEERAK DAS (Assam): Sirt.(Interruptions...
SHRI BIRENDRAPRASAD BAISHYA: One minute, SirAllow me to speak.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Your own colleague is creating
problems.Ask him to sit.

SHRI BIRENDRA PRASAD BAISHYA: The problem is, we have given a
notice regarding thé&ssam situation. Sirmore than 100 people killed and lakhs of
people rendered homeless.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The entire country is joining
you in expressing its grief over the situationAssam.

SHRI BIRENDRA PRASAD BAISHYA: Sir, kindly listen to me firstThe
Central Government as well as the State Government ruled by the Congress have
done nothing iMAssam so farAnd, atrocities are taking place unabatedAssam.

So, we want, before the start of discussion, a statement from the Government of
India first. Then, we can have a discussionAssam situation. So, unless and until

we get a statement from the GovernmentAmsam situation, we will not allow
anything to be taken up in this House. This is my submission.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay You made your point.
...(Interruptiony...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sii have a small request
to make.

Sir, in the morning, when Kumari Mayawatiji was speaking, there was a lot of
disturbance and something of what she had spoken was recorded and something
what she had spoken was not recorded. So, | want to place her merning’
submission on thd&able of the House so that it may come rightly on the record.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): How can you do it without
permission?You should have taken the permission.

SHRI SA'ISH CHANDRA MISRA: Sir, with the permission of the House, | am
placing it on theTable of the House.
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Sl YT AT W, AT UH WEe 3MH 3IMSX T |...(AdLM)...

SHRI MANI SHANKAR AIYAR (NOMINATED): Sir, the Chair has refused to
give me permission earlier to lay my statement onTdigde of the House. So, please
tell me under what rule you are permitting this to be laid on Thiele of the
House...[nterruptiony...I have frequently asked you, when | was disrupted, to
permit me to lay my statement on thable. But, you, in the Chairefused to give
me permission..literruptiong...How can you accept this now? Intérruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): That will be considered as laid
on theTable only after my going through the record and approving it.

SHRI MANI SHANKAR AIYAR: No, Sit ..(Interruptiong. ..This is the point
of matter..(Interruptiong...This is an important point.lngerruptions...When | was
disrupted in the House, you prevented me from laying my statement..
..(Interruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): | will tell you.

SHRI MANI SHANKAR AIYAR: You cannot have diérent views for
different people..lfterruptions...How can you do it? | protest on this
...(Interruptiony...

st gOI9T Uled (SR URT): R T B Bl R B2 (IAEM)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Maniji...(nterruptions...That is
considered as laid on th@able only after | go through the record and give
approval. Otherwise, it is not considered. That is the positionerfuptions...

SHRI BIRENDRA PRASAD BAISHYA: Sir, why are we not starting the
discussion?..lgterruptions...

THE VICE-CHAIRMAN (PROE PJ. KURIEN): Yes; we are starting. Now
Short Duration Discussion on thessam Situation..lifterruptions...

sft TRET S@mETer WX, WRI UP Wise 3B IMSY © ...(here)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Yes, yes. He has a point of
order..(Interruptiony...What is your point of order?Interruptiong...You allow the
point of order..(Interruptiong...You allow the point of order(Interruptiong...3mq
wrge i emex gargvl You also tell me under which rule you are raising it?

sfY NI @A A Suayeger off, et & w167 @ w180 &
g S Afed @ O 7, S U9 SIRI SMeR H Gl § 1 A, S9al urerdn @l
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[ R 3T

P8 I Al & gg B oMU <@ Y 6 ST ouEET # wAl d ¥ A forn
T fo deem @ A9 G B =Ryl emu 1soB(i) oW, SOd fomar g, g fad
W favg @ HEfgg T8 g, S g®a 9Rd WeR @ favg T 8" $9dl "ded
g & ¥El I WPIR F gL T8 I6 A, dfed $H Hed H ARG WIR A
I$ Y ORI SR H Afed H w9 Jod o 6dd ©

A, oS ol AIS) X UEY W Wed H UH Afew &1 W & ¥ o<w A
el WEd B Al drel o1 e €1 S YR S¥ b1 AWl oA, Al 39 |ed
... (e ). ..

s goreT UlSH: a@r AEd W oS¥ A AR g | (xmaum)..

st wcter o= M W), s s9 A P gas N9 T8 e, o NS @R
R ©..(Fau)...

sft R AT WN,...(TEHM)...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): The Zero Hour submission was
allowed, by the Chairman.Interruptiony...It was allowed as Zero Hour
...(Interruptiony...That is overl rule out...[nterruptiony.. e <, 3@ My IfSTI
...(Interruptiong...Zero Hour submission was allowed by the Chairman
...(Interruptiony...That is already allowed.nterruptions...

ot R AT I& KT I(ANS [hAT  ITAT?...(HAEM)...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): That is over.(Interruptions...

M IR g (SR wQw): @1 @Ed sRdSeR 1 R QW & fav FW e, |
5 daa SR wew & fov s fE. (cmaum)..

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Hon. Members, Zero Hour
subjects were allowed by the Chairman. It was read and nobody can question the
decision of the Chairman. So, that is ruled out.

Now, the Short Duration Discussion on thesam Situation. MrBalbir Punj
will initiate.

SHRI BIRENDRA PRASAD BAISHYA: The statement has to be made first,
Sir...(Interruptiony...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): No, no. | dort’ allow. You
cannot take the House for ransom.

No, no. We are discussing a very important subjétthat is happening in
Assam is a concern of all of udnferruptiong Let us discuss it.lifterruptiong
This is obstinacy(Interruptiong Mr. Punj. (nterruptiong Baishyaji, sit down.
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SHRI BIRENDRAPRASAD BAISHYA: No. This is not faiy Sir.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Dont you want a discussion
on Assam? Ipnterruptiong Are you not concerned about the problemAgsam?

SHRI BIRENDRAPRASAD BAISHYA: Sir, we are not against the discussion.
We want a statement from the Prime Minist&fter Prime Ministets statement, we
can have a full-fledged discussidmterruptions

SHRI RAMA CHANDRA KHUNTIA (Odisha): Why are you wasting the time
of the House? I(terruptiony This is the time of the Houselnferruptiong You
cannot take away the time of the House.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Khuntiaji, please.
(Interruptiong Baishyaji. (nterruptiong Mr. Khuntia, take your seat now
(Interruptiong Mr. Khuntia, you take your seatinferruptiong Baishyaji, will you
listen to me? Not only you, but every Member of the House, the entire coimtry
concerned about the problem Agssam.The entire country is disturbed. Everybody
wants a discussion odissam.You are fromAssam.Why do you disturb?Vhy do
you create a problem?ou have made your demand. | understand ¥air demand
is that the hon. Prime Minister or the Minister who is concerned with this subject,
should come and replyrhat is on recordThe Government will take note of that.
(Interruptiong What else do you want?

SHRI BIRENDRAPRASAD BAISHYA: Allow me to speak, Sir
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay Go ahead.

SHRI BIRENDRAPRASAD BAISHYA: Thank you, SirWe are not in favour
of the Short Duration Discussion. Our demand is that the Prime Minister should
make a statement here on thesam issueAfter that, there should be a full-fledged
discussion on the subject of violenceAissam. More than 100 people have already
been killed. More than five lakh people have been rendered homeless. The State
Government as well as the Central Government have totally failed in protecting the
life and property of the indigenous peopleAsfsam.

Our request is that the Government should, first, make a statement. Then, the
matter should be discussed.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You have made your point.

SHRI BIRENDRA PRASAD BAISHYA: We are not in favour of the Short
Duration Discussion.
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now you finish.

SHRI BIRENDRA PRASAD BAISHYA: We want full-fledged discussion on
the issue.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now please listen.

On the issue oAAssam, Mr Baishya is demanding that the Prime Minister
should make a statement and, then, the Short Duration Discussion should be taken
up. That means only clarifications will be thersfter a statement, you have the right
to seek only clarifications. But, here, it is a Short Duration Discussion where you
can say anything you wanYou can raise the whole gamut of issues. If it is Prime
Minister's statement, then, after that it will only be clarificationgy do you want
to limit the scope of discussion &ssam?

SHRI RA/I SHANKAR PRASAD: | have to make only one humble request,
Sir.

Sir, in view of the enormity of the issue, we would appreciate if, after the
debate, apart from the hon. Home Ministdie Prime Minister makes an intervention
because he has been a Member of Parliament Asgam for the last 22 years and,
therefore, we would also like to have his intervention. | think the Treasury Benches
would appreciate our concerns.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Yes, you have made your point.
They are there and they will take note of it. Let us have the discussian now

SHRI BIRENDRAPRASAD BAISHYA: Sir,...

THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): Please.lifterruptiong No, no.
What Baishya says will not go on record.

SHRI BIRENDRAPRASAD BAISHYA: *
THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, no. It wort’go on record.
SHRI BIRENDRAPRASAD BAISHYA: *

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): That is enough.lifterruptiong
No, no.You are going beyond the limithis is too much.Ifterruptiong | am not
allowing you. Nothing will go on record.Interruptiong No, no. You sit down.
(Interruptiong Cabinet Ministers are already here. So many Ministers are here. The
concerned Minister is herelnferruptiong No. You take your seat. Nothing will go
on record. lpterruptiong. Mr. Gujral, what do you want?

* Not recorded.
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SHRI NARESH GUJRAL(Punjab): Sirthis morning, we were assured that on
the issue of attack which took place in a Gurudwardnmerica, we would be
allowed to raise the matter dont want to stop the discussion é&ssam. But we
only want an assurance that tomorrauring Zero Hoyrwe will be allowed to raise
the issue.

THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): You can give the notice to the
Chairman. Now Punijji.

SHRI BIRENDRAPRASAD BAISHYA:*

THE VICE-CHAIRMAN (PROF R J. KURIEN): No. Sit down.lterruptiong
What do you want?lifterruptiong After the discussion, the Government will say
what it wants to saySit down. [nterruptiong Mr. Baishya, sit own.Ifterruptiong
Mr. Baishya, no more please. Mpun;.

SHORT DURATION DI SCUSSION
Recent incidents of communal violence ikkssam

#t gk goT (aNifeRm): SuwHiee S, # oMudl ggd ARl g fB oS amue
I3 39 "Ew@yUl vy R o¥ed A died @1 EwR feanl # S 3w fwy w)qR)
B @ AT, HH IAH B SET oW, IAH bl SH AT b SfAgr™d 9@l sHb
A e gY I8d WX AMARE US W, $9 WA b1 UG [YREAT b A R’
ddy B WHAl € SH <@, AW P 3fax Sl M B @ & S9 aR H @l dl
el o 6 sad AWl & o@d & 9. W AW U™ Sugd W qel 8, R f6o'm
A B FART HI, WA B §H AWG!, B, GET &I I X || W T T
B gg, O H M WR BT SREAR <@ AT b WEER UA H IH b A
#= U NS S BT TS 9 BU B, SAPT daad BU B, foEd S=iM P8l 8-
“Assam is sitting on a volcano.%=ifd 39 UF SAEFEl R Odel §1 30 UgdR
g oW & SN el SRW @I ANl €, 98 bl B R QW DI AEl g9 Fhdl ©
IR MR JEH! HIE U6 T Fhdl & 1 VA qaad < Fhal ¥ B em S g, oo

SareTgEl R deT gl g

IS S, B9 U 9 S H @Al @Ry o9 Sarergdl Wedl gl
R M W) Sarerdl BT € ddel 98l WM yWEfa el sl ©, dfed o9
AR Bedl § O SUd! AN AU b dgd 9 &4 B AU duc H oo o
2 AR W9 SO Bedl @ A SHel gan iR d8f | S @ fedar € 98 X
P ORI AU b ggd ¢ A B UMIAd dRaT 2| TAMAIU SE AT IR B
Sl wem, frer e gl & g wA S A few, @ swer w¥Ea dadl
sH ae Wi 8T ve W, dfed g@eT uWMla RO Q¥ Bl [RE, AR, S
RIE, 39 W9 b W US| I I BB &M H G @AMyl
* Not recorded.
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ft ek 4o

IuqHreme Sff, M BT @1 Sl "eApH g3, bal 8l A H AN @l SR
AR W E, WHRI AfBeT A B 70-75-76 F AEUN T, TR SMHA ATl AT HEd
g 3 W dm AR W dAFS! @ gd gy € ok IR I A e &
2 A, o & W H wRomff ' o #, @ik S et g'@ Mg g d @
Sitoarst wRomet RifRT H €, Sel Refd ggd s@em g1 98l ROl a1 9 &
faw ot T8 frear JE1 € SAe fAU WM @ @@dRen @ 8, qayd A gl
ITH! Iy el §, darers TE €, dWRY ¥ o gargai 98 € wew g@ @ 9
dl ¥E B, P oA WAR Bl YE IqMl € b S H H S B@@ & d b B
g ¥, gfay gl o @ AeiR fhar o vEr ¥ f6 9 15 od ¥ usd Qme-em
W B dAle SNl FEl gfem woh o <@ R

IqQATE Sfl, P MUAT B U IMU & Bledll W& q@ WM W T a9
S, AUAT B BISHR Bl RN ¥ H &l S| e wRi A ST o off, 99
ST @ offar I onfl dST @l gF ¥ SR WeR AUl A §EM & fav 99
IROMAT Bl Aoy @} el ® B I @M o WRI Bl dauw e SMgl # aud
qEgq W HEl WHR AR FHH I WHR A I8 AN FRal g & @ qw
RN fiepe QR ogwa 7 PN, T dP SAS Tal H G B ARl T &l
S, d9 q@ (R @fed P ASER BRe S AU MG AT YA R SN b Ay
T&f Pe =Ryl

IS Sfl, I8 gSAHH 19 Jlls $ MU Y™ goll, §d H W WY
ar orgd H Ul BIRIARE M UBel W el el g qudl A o el 8, olfdd
Sq ¥ HSAHH Yo AL Al UHeH A fEAr B oM Helll S@ fEwr @ osm e,
al qem HA St 9 FEl 6 S WA gemrdn o1, dfed e wHy WROAel ag | el
AT ® IR W PB SR Gl T I AT O a@wal € f WM owd gw
BA? W WHR Pl WR® A P A Iy B gel jem gAem H{ g smded IMmAT
& I @1 g@| e A b fAU AT GG e HAAGT 7 US¥W WRAR B T9
Tl R AR w=A & fag fean del @ feA &1 ww foun, 98 we SEert f
4 S =Ryl SE A Bl Aew fyen, @ e q sew fem &g Refa @l
FJurem # feamm @y I, I8 SHeR! ff WReR B _Re F & ST =Ryl
AN TEERI P ATAR & HATGI, UQW WRHR bl WA & HuR &l f&Al d@ da1
RET 24 JATE B W1 B MM & T iR 25 s @ 4RG99 & ANS
A E@Wel g 9, wifa wemufd @eRe & fag S ue @RAn 9ifey on, 98w
S |

IUEITEA Sff, PR WA UEA WS R, O @ gg @wa el o1 & @ga
R o el oMl gga Wl Uiy el Siars ol 91 9gd 9R MRl S ure
TE B
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SuaHTee o, ool 9 § W@ el WA @) AF WX 9T H 989 ' W@
q e F AMG H BHGNI T W P I/} B G GReW T, ANMRGI S Bl dF
[T o7 BT U 2, 98 IR 9 B gfew SR onRife gl wROB g1 'R
o B ARl @ R’ ff erRifte 9ol & I ¥, BSF & e 8, CRPF &
IW 8 SSB & W ¥, ITBP & ¥ Tl

SuguTeme] S, <9 ¥ ¥ o e a1 ¥, sAdl R Bled 8?7 AURl Ig
SMeR aeed Brm fF fUed 5 @@l # 50,000 W RN @R A dd gfaw gl
d @ T fam S=R A Bre a1 gl 2011 # R @t 9 Aed Bl g,
If sHH B AN BN, A 2010 Bl g H 70 WA AR AW A ABd BISl
21 S CRPF & ARl €, oFd fau offed dar s@fy gkl 8, «fed aga ar
JHN T W A ARI IUY P JAMT IHY CRPF IR I RANE Tl Bl BlS
Bl 9 A Blg W 7 UG VS d¢1 HRU I © (b @ avg @1 political
interferenceyfe & &M H B SR 8, WY SHAGT FAlGe cedl ol S@ GRET ol
W P IFEY IMdHAredl H el od ©, o 9gd H I dle §@b P oWIR G
giee BS99 A SW9eY ¥l P IEIRd s, 8 99 UE O F, olfdbd WERl &«
d UH g Adl 7 SAB] EEd Bl soold A8l o AR T B} IMEHAeIl b A1
@S B Y| FR VW Al H I B Ag@ dic 95 @ @ifr gfow sifeiRat @
FAlge dASHR SMAPANadl b WY Wel BIAT 8, Al MU Heudl PR Ahd & (b o
Refd &1 Fafr a9 o gam g, @8l gfow sffer) ok orifie @a fhaar &M @)
qrdar?

IUQHTE WEIGY, IHH Bl WER dgd GREI | @ oY a1 fewwR, 1906
d 1 § R o @1 WUET g3, SHG W g 39 GART 1 oW garl| del T
PEI IE UANT I [ owH @l gREW g8 PR feur oMY SR 9we fau adft |
Amloq BIRE YE PR A 1931 H FHH W dHd guRdse, Sl Ud U 9
Shri C.S. Mullans=r™ smel wisar § Aifenr a—The invasion of a vast herd of
land hungry immigrants mostly Muslims from the District of East Bengal, particularly
Maimansingha, they are invading the arezg” 1931 @ @@ ¥ S9F ag 1937 H
S SUS BT ORMST AL TSl IR SRH W YAl g WHR I WX AYS  HIEHS
AgeAE SHB yAE HAl T, I g A HAl A8 Bel SINdl o7l IR IR A
gt & o A9w fafrer g 9, STe WfRe @ uee ey @Er Siar eml @
AT R U $ S o Rl 9, g8l 9 a9l W # gdad i bl gar
g fFar &R orm # Sur T g ATl SEd Sl &1 S Suld T, 98 99dl,
g8 forer ok @€ d9@, S 99 & arswRi A, $=i officially wsr f& “It is not
a ‘grow more compaign’, it is a ‘grow more Mohammadiancampaigri® ==
Refe w gl #Ewe ol o=, fmel ufewm a9 4 9y yfiyer o, < gsf
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3 F@ER go

F Ugd WX W ¥, S9b WU AgA 'F dER) I I/ W oH H OWRl W A
SEE BT aTfifE JMUR W, "uEd! MR W g9dd e &1 g e iR 9
uifeE T8 MUl 9 R wEd @ g9 WERdl aRd j2 e uifewE @1 i e,
Q¥ g SIU WY o9 UMGRE 99, dd d UG A8l ¢ SR d g8l 39 ARDR
d H# g9 QI A B VS gAY BUF b oAar ¢ S 9@ § ¥R & Irgufa | a,
ST@I W 3H AW H Seaw e offl

SUGHIETE] HEIGY, Qddbid g6l Bl (GEnH). .

SHRI K. RAHMAN KHAN (Karnataka): | request that he should not take the
name of the former President. Intérruptions...

SHRI BHUBANESWAR KALITA (Assam): It is totally wrong.
...(Interruptiony...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Are you yielding?
...(Interruptiony...

SHRI BALBIR PUNJ: No, | am not yielding. Ingerruptions...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): He is not vyielding.
...(Interruptions). He is not yielding. ..lgterruptiony... Kalitaji, he is not yielding.
...(Interruptiony.. afsv....He says he is not yieldingnferruptions...

Y FANR o IUFWIEIE  Sfl....(EEE)..

THE VICE-CHAIRMAN (PROFE P J. KURIEN): When your chance comes, you
can say that. .lifterruptiong.. You are going to speaklnferruptiong...You can
reply then. ..Ifiterruptiong... Why do you want to reply now? Interruptions..

Mt TR YT SUNHIEs HElGd, § B drdl B g WHE Ahdl §  UR
B qd el APd, 31 A A 3 WET @I Uq] FRA H dgd Fe1 ANEN &
2 |..(FaU)...30b Y IfedE  <dbid gl (@aum). el g8 dEr oi-India is
Indira, Indira is India,S=M & weie W IR fear o1, s Ra$ # ¢ iR S=M
%gl o1..(@aur)...l am not yielding. ..laterruptiong..They will have an opportunity
to speak, Sir..(Interruptiong...I am not yielding...I(terruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): | cart hear ...(nterruptiong...

Y JANR gor IUFWIEIE  Sfl..(@EEE)..

SHRI P BHATTACHARYA (West Bengal): He is misleading the House.
...(Interruptionsy... You kindly tell the hon. Member to correct himself and make a
statement which is correct. What he is saying is a distorted ometerriptions...

He is distorting the things.

* Expunged as ordered by the Chair
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THE VICE-CHAIRMAN (PROF PJ. KURIEN): You can reply
...(Interruptiony... Do you want to say something?

SHRI K. RAHMAN KHAN: Sir, one minuteThe name of a former President
of India has been taken, which is not in good taste. | request that it may please be
removed from the record.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Yes, yes, it is expunged. ...
(Interruptiong.. That is expunged. .Ingerruptions...

SHRI BALBIR PUNJ: | am not referring to his role as President of India, but
| am referring to his role as Interruptions...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Please dontake the names of
those who cannot come here and defend themsellrgsrrgptions... You please
stick to the rules. Don't take the names of those who cannot come and defend here.

SHRI BALBIR PUNJ: Okay Sir. Let me continue.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): You please stick to the rules.
Don't take the names of those who cannot come and defend heegruptions...

SHRI BALBIR PUNJ: He became infamous for his statement during
Emergency that ‘India is Indira and Indira is India’. The same gentleman also made
a statement, which | read, “Alis, that is, the marginalized Muslims,Kani$, the
migrant tea estate workers, would always keep the Congress afiterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): From where are you quoting? If
you are quoting from a document, you must authenticatéoit. cant simply say
that you are quoting.

SHRI BALBIR PUNJ: Sir everybody uses quotationgnterruptions... So,
you created a situatiorfStad, S SHE®IT @1 oMU o1, 98 WIGY wU H Sl
IR JEH Sl W Hl AT ¥, 99 A # ergRen . W I gg | S
IGRAT B HIEAT TEfAT IO g Hifd Sl AN @Y 9§ o ® ¥, el dle d@
P WR GEY A gl S I8 A, SAD] golg W, ITP] WHRI, SHHT GEHM 3R
Iel Afc, dHl WX H gs MY A1 SHeT gRomd Ig g fb 70 b qwe H
gl TP dgd de1 BIA AlGied gL oH s IFEA| S=iM qwaa: &l A
ol fo N ez € saer fufed fear ot iR e TIMa IR™RER Se
fafese a9 oMUl SEd de 1979 H SolwM gen, R dftwr exd & fou
PEI T SEH dad 10 URR @t | die Rl S9F 89 RSN T WReR
g ol 7 W WA dic I 9 B AR ¥, S$ dR H SR el qRed
T8l g1 W, S UP GURUM BN fF 18 WRAZI 1983 Bl ool H, TAEE] &

... (SIETT)...
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THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Kalitaji, you will also get a
chance to speak. Please sit downtefruptiong... You can speak when your chance
comes. Ipterruptiony... Renukaji, please sit downn{erruptions...

SHRI BALBIR PUNJ: Sir | am not yielding. IGterruptions...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): He is not yieldingxver drrt
S, IfSTl...(caem)...

SHRI BALBIR PUNJ: On 18th Februaryl983, there was a genocide of
Muslims at a place, called Nelli, very close to Guwahatitefruptions...And, in
1985, the then Prime Ministdate Shri Rajiv Gandhi, entered into Aocord with the
Assam studentsThe Accord, basically had three pointsss®s 9 fag o1 ugen
gg o f& el @ fted fear Som, ger S, gERl Ue A RifesH
IRER g1 S iR iRy, S o @l AT 7, O dR ¥ SRy & 9
T ge S A B, 89 WM $ PR UR dRdel @l Q| Suwwiess Heled,
BT & A F FRT $H R A UR FOM F Wl ¥ fF q omw oA # s
SIF AT T 15 ST 1985 Bl AleAlbel B! URIR A Y AW b AR FWH b A
& 9y dEuel fFar o R tEue daeeht & fafed o S ik S o<w @
Frrel STQml S9e gu HAl b SH d¥e b1 @l g, S A Bl SR SAd]
SO TSI @ AT S d¥e  BI7..(FAUM).. SR, g Hel T & BT @l
ST, (STaen ).

SHRI BHUBANESWAR KALITA: Sir, | have a point of order

THE VICE-CHAIRMAN (PROE P J. KURIEN): Under what rule?
(Interruptiong... You are the next speakelWhy are you interrupting?
(Interruptiong... You are the next speakémterruptions...

SHRI BALBIR PUNJ: Elections were held after the 1988cord and the
Assam Gana Parishad formed the Governménterfuptions... It was the duty of
the Assam Government to implement thedcord. (nterruptiong

THE VICE-CHAIRMAN (PROF P J. KURIEN): You are the next speak&vhy
are you interrupting him?rterruptions... This is not allowed.liiterruptions...

st gedR gor. S= ¥® g At few oo f& arddt @ Sl The
promise was made from the ramparts of Red Fort in 1985.

Sir, you will be surprised to know that till 1992 nothing was done. Not even a
single pillar was erected in order to give protection around Bangladesh and between
Bangladesh and\ssam. It started in 1992ik smoi #ft BRI &1 &M SRR 2l
ot oA W, oW @ iR dwaltyr @ S W 7, 98 wde 270 fhedex ¥
I 50 fharier @ IRl S-geie] 39 d’e @l Blel W fwd & a8l &

AN T eee B3 WE S GF IR FAR UST #R Ad |
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ot Iadm Wy, ' P wnuelie wmen TE ¥ IE BIE Rg-gwed @
el T g1 O e W 9§ A w9l B iR Ao @ SISl adl e
g

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Please address the Chair

Mt gk gor A S e v U® qua faow @ o gy gwifsdl & 9
R ¥&l & WY Al & dE @1 oSSl 2 ¥8l b S WY gAGHH 8, 9 oH
B UeER €, Fer 9w 9Rd 8, SHBl RN BBl SNl & SRS duaey A
T ¥, I dme Wt TE e, Se! FFARAE wET S ¥ iR ¥ ArT wwen der
HRd Bl gOfT A HO F e g f6 98 3 9HR Bl 9mei¥e ¢ 9
SW| SR Tl B, A y' el © [RREl gRT ImpHu, s Q9 @ qH W, Isf
B WEHIFGAT R, I8l b AMRG W IE SN WERT 8, I§ 3H e A & (B
SERAT PTGl U AT, 98 deo Yo gIAT| SUWWRE S, by oAl b A U
gips & ST § ¢ wea g P uw o ¥ 5 fhw wme ¥ iy oot @
g § S b1 U deel w1 4 8 el € SR gHH oreI-sfe drgerd g1 A
SRl b dfibs 1991 SR 2001 P dE &b B, Hifd 2011 H S HWA gI;M T,
IqF Afbs Ml AEIE T8I Y 21 AUBl SMe] awerd Bhm fE s drgerei A
fegell & SRin @1 Ui FRAOR ®W B el 8 SR el b1 URRIA a9 e
g gHAHEl B ST sAY AEl g% I8 ¢ [P WY gHd H Ser ged Uar
PR T T, dfcd wEl 9 @ ¢ fF 9 UR W@, dERY ¥, g9edH as vote
bank @8t = ga@ 1 ¥ € 9 f& W@l F AN F1 UM HH Bl E T
PIHRTSR  H...(GET)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Siis this the level of
debate?

SHRI BALBIR PUNJ: You are nobody to decide the level of the debate.
...(Interruptiony...You are not the vyardstickInterruptiong... Please sit down.

..(Interruptiony... M JFTI

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Punijji, please address the Chair
...(Interruptiony... Please address the Chainterruptiony..Jv& Sft, =g &8
SMEY |...(TFE)...3M0 98 SRV |...(Sqaer)...

SHRI BALBIR PUNJ: Have patience to listen tdntérruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Punjji, dort address them.
Please address the Chair

SHRI BALBIR PUNJ: So, MrVice-Chairman, Sjrin Kokrajhay in Gogori, the
share of Hindu population, between 1991 and 2001, dropped by one per cent and
those of Muslims went up by almost 26 per cent. This happened because of
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infiltration. In Kokrajhar again, in Dotma taluka, the share of Hindu population
dropped by 16 per cent. There was a 16 per cent drop in the Hindu population, and
the Muslim population rose by almost 26 per cent. In Dhubri, in Bagribari, the share
of Hindu population dropped by -4.11 and that of Muslims went up by 31 per cent.
In Chapay again in Dhubri distrct, the rate of growth of Hindu population dropped
by 2.17 per cent and that of Muslims went up by 37.39 per cent. I&ve a lot of
figures.You have to go to the underlying causes of this unrest. If you just look at
the symptoms and do not go into the real reasons, you will never be able to solve
the problem. .laterruptions..

SHRI BHUBANESWAR KALITA: Sir, he is quoting figures after figures.
...(Interruptiony...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You are the next speaké&fou
can reply in your turn. When you are speaking next, then why do you interrupt
now?...(nterruptions...No, No; it won’'t go on record. No, no. lnferruptiong...No,
Kalitaji, no. You are the next speaker.(Interruptions...

SHRI BHUBANESWAR KALITA:*

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No, no, please. Not allowed.
...(Interruptiony...

# JAGR o SUAWIHE Heled, HIURTl q Ue ave A gHufsdl @l g
@1 ydy fHar €, S A IMDT Act @) &yl R, WX U9 e |\g TdE & o A
IAb A3 Uifge aderrd | IMDT Act @1 den w1 of a8 & fd < gadfsar
AT MY, IFH AR & Hlg AR qgd w7 & T8 Awarl g8 IMDT Act
guH HIE & ofgx strike down garm ik g I T strike down #Rd BT TE
%el f& ‘This was an invisible invasion on Indiags #me & ST TaEE! 88 @I
9 @B, d SHBl usdl d@Eal g, “In a case involving as many as 61 people who
had been found to be ‘foreigners’, the court said that most of them were able to
avoid ‘proceedings against them as well as their deportation from India’ and that
they have ‘incorporated their names in the vatdists on the basis of which they
must have cast their votes”. One of them with a Pakistani passport even contested
the Sate Assembly elections in 1996. Gone further than any judicial opinion, so far
the court said, and | quote, “Large number of Bangladeshis in the State now play a
major role in electing the representatives both to the Legisl#&ss=mbly and
Parliament and consequently in the decision-making process towards building the
nation.” Not mincing words, the court described thpalitical influence that of

* Not recorded.
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kingmakers Suawierer welew, s i@l @1 g8 uRum genm f& 8 @I @l
A g8 ®eT Ul & ok H MUB! WRPR Gl S A IwH fqeeh e
& o WeRr F amum| faeEl € M o3 & $F A1 FE S SR P @
v d fRRrl @ qfter fe1 dax @l 'rm|

qElgd, A U™ Jffdes A iR At €, Wg 99g 7@l 21 § Faa & 9« 3R
Pl AEdl g1 BAR UM HAl Sl #eEled G it e® MY 9 R 300 WRIS
JYY P I(ed G B S I(ed H I8 T8I garn & qEd fEEdr 1 et
PR ¥E JEd @1 UW goufedi # dfer Sar § @ SEd & uRome B8R, Te
IR WHR gAUfSAl $I duar ya dN iR gAY S dueres geifey | @
FRUC & A1 WHE H |

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Only two minutes are
remaining.

SHRI BALBIR PUNJ: Sir | request you to please adjust the time which was

taken by interruptions. .Ir(terruptiony... Sir, | was very disappointed by the
statement of the hon. Home Ministéte looked at the problem just as a law and
order problem. Can anybody in his senses forget the context in which this entire
violence took place?mu so@d! & Us Sy @l UM AMd 87 S9d 91§ 39 @RE
¥ platitude s f& Ot FRFES @ freex e @R, w® BT WU gen?
St foeel geifor € Wiy @mil & BRI W Fen d) I® T, STb g W Fel
PR G B, IIb WHEHE Pl o UgAl I © SR SAP! YA $ U WAl 99 I
g, ST@ 3R ¥R AWl & YA B, U WR W @Al gaufedl @l "Aee dRAT 2
TE HA HT S §AE U1, 98 9gd eoHd ol

d Ul a9 9 TH PRI U U dM-aR (IS I@AT Aredn g1 A9 e
A e fear & f& gaifoy vom fedMier & el dfex A oMd €1 H8led, ®X1
WPR A faed & & g8 dic dF @I Bl SR I AWSIIGA &1 awd T8l
g T, SUDI SARGY FART B S|

9 GHY, SIIfe A Ieid el St 9w & Wiy drer fear oear e
ST B AW F HWR, O tuE IR SR & sex fencing g8 ¥ @'t w W
WA @ B g AW w®OUiR fencing #Ra¢ SR SHBT Uh dqHY A v |

AR, 3 W H B e Al & deaew @ fead gadfey emy g1 ger
T BRIsl H 'l S 39 PRIS] @l Bl I b 9} e Bwfed ®,
Fife AR B dOd T8l ol W1 fdew ® fb sH @ @1 Stateless
personfeaerar frar Syl ugel 9@ fafeqa fear smy, they should be identified
first and then they should be declared as Stateless who have no right to vote and
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who have no right to own propertgTime-bell rings...(Interruptiong...They should
be disenfranchisedsw®! Stateless persom=mar WYl $E&T TS precedent? |
SuwHfer Sff, SR P SfER 1947 H UREHl UWe @ B9 30 R URAR AT
I 3T BB W& TR 2.5 A b IMHA-UE 8 S ¥, AfbT 9 60 WA W
RN Y Blefd H SFLHR # I8d € 3R Al @l gew & ey die <9 @

M AEHE AH (S SR HIR): ISP AIBIEL..(FEHF). Al a7 BT ARTIR
..(TTET...

_.(‘_’LL{/_L. )-_ FNTERTS N/ --(ﬁ:.éi/.n )... saelEly S o jaaid daaa oaTt

SHRI BALBIR PUNJ: Are they entitled to vote ilssembly?.lqterruptions...
ST d% W3 Wel H S9dl IferR ey T8 2. (cmaum). S9el |uRky @ W ety
TE ..(EEF). 89D GRET el T..(TAUM)..M T 9 GRA 87 (STFEH). .

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please concluddife-bell
rings)....Please conclude. Inferruptionsg... ®ws SINY...(FGeH)...

st AlEwe WL MU T 9d HRd 82 (FAUF).d UOmd H o die STerd

O W3 Epp e ey oy (e 00)m G 58 S WS G chd daae Gl T
_.(1_’1.(3/.2. ).._
o FANR o IUFHIEIE  Sfl...(EEE)...
IuaaTede (1. GLS GREE): U Facs BN, (EEH)...

s afeArer @ W (U9E): qY Al B..(EUE). M0 AN & TTad drd
e T (ATE)...

sft T fooTT  (STRIETS). MU AN WA §..(EE)..3Y S g | 3T
T &1 UR=ET &Y & g 87...(HGUM)...

JuTeme (W WS RIE): emu W Ao (@maem). m= oS, Afou. (eraem)...
Don't disturb. ..lfiterruptiony... Please don't disturb. Inferruptionsg... RS 9d

#f g gor. SuwHEfd S, Afe IRG § ofeR..(FEUE).. 9 2.5 A/g dr
P T QU B ANIRGAT o BT AR (). .

st Tou o s R oM o (@aem)..S9d 9§t slem @ e
EaGEEN

t Transliteration in Urdu script.




Short Duration [8 AUG, 2012] Discussion 331

Iuwurede (A1, NS RI): Tour ISy S, 98 SSU..(EuM).. Sedl s
PifoTe. (@aem)... This is wastage of time. .Interruptiong... That is not going on
record. ...[nterruptions...

3t gk Yo 59 Al &1 Stateless persofgdemk @xF A FIS Uiy TE
B WUl $9l ¥El W 9ERy Wiled @ AfeR dEl s afey, W o o
qiex fee # e A ferr zmm € LL.(Time-bell ring9 Just last point.
...(Interruptiony... They must be disenfranchised immediatelyrs ar< f& wpa,
Brefsl H TSI oF @1 f¥erR el g =Ry (eaer). .

it s werer armer fE
s Jour faemr ¢
#t geER gor Suwwmly o, # ¥E Sifw @d BE B WH bRl gl

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Please concluddife-bell
rings) ...(Interruptions...

3t qER YT ol IF I§ dlsl WA Bel Tz ©, oied g8 dlsl Bl qEl
T P OGERT 2] BH I A Y@ BN fF o9 fEel ff dRaa ¢ ew, 9w
gg drel B, SUd SW By Aol guaifea ey | SMe} Bl &Rl ¥ Al 98
I Ff| R OBHAT TEl 8, 98 [ WRd Al W OBl B, R I W OEHal 2
R AT TIAT &, Il SR @ THRT BT GHIEE BN gVgarg |

IuTETe (W, WS HRIE): o 98 SR (@aEm)..

SHRI BHUBANESWAR KALITA: Mr. Vice-Chairman, Sjrl am very much
pained to listen to the speaker who has spoken before me. It is much more a serious
situation than he is making it out to be.

What was his mission and what was his Motion here?hgirhas said that
this is not a communal issue. He has said that and everybody has heafkhdim.
what is the Motion? The Motion is, “The recent incidents of communal violence in
Assam.” In the Motion itself, which they have moved, they have stated that this is
a communal violenceAnd, he is deviating in his speech and saying that this is not
a communal issue; this is an issue between Indians and non-Indians. | think, this is
what he meant to say

Sir, | want to come to the main point nowhere actually the recent
happenings took lace, where violence has occurred. Nobody can deny that. The

* Not recorded.
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violence was in such a proportion that the entire courthg entire nation has
shown so much of concern. But, todahe people are in distress theihat
message do you want to send from this august House—to divide peogpte,uaite
people; to assuage the violence, tor ...(nterruptions.

sft S yaTer AREUr RE @RETS): WX, I S $HE IE E...(GEM)
# yasaR wiferar. A IR (@EE). 3T G AT (SaerT)

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Allow him to speak.
...(Interruptiony.

M YR Fiferar. H ol ge W TE fRA SR omue drem M ye o aR
foor. (eae) eMue i Yo B] fQAL.(@EEE) Ugel 30 {E dle SN, SEd
g TRl SN BEAT ®, BRUI 939 dRAT Aed A amudl ®er =l Sir, the
situation was such that about 4,80,664 people became homeless. They took shelter
in relief camps. Nowthe number of homeless people has gone down. Many people
have left the relief camps and they have gone back to their residencesthgow
number of homeless people has come down to 3,64,083. So, the situation is
improving. People have started going from the relief camps to their own houses. So,
we should help thet8&te Administration.We should help the people of those areas
to maintain peace, to propagate peace and harmony among different sections of
people.That should be the aim of every political parthat should be the aim of
every section of people.

Sir, there were about 340 relief camps, which have come down to 245Siow
these relief camps are not of one communligere are relief camps of thfent
communities, different religious groups. So, to try to divide the people in distress in
terms of religion, in terms of different sections should not be our approach. Our
approach in that part of the country should b&tefruptions.

DR. CHANDAN MITRA: Sir,...(Interruptions.

SHRI BHUBANESWAR KALITA: No, | am not yielding.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): He is not yielding.
SHRI BHUBANESWAR KALITA: | am not yielding. Let me finish.

DR. CHANDAN MITRA (Madhya Pradesh): Sithe Chief Minister ofAssam
has issued a statement saying that only genuine Inditnterrgptions.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): He § not yielding. So, you
should wait... Iterruptions.



Short Duration [8 AUG,, 2012] Discussion 333
DR. CHANDAN MITRA: There are foreigners also staying in these camps.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): He is not yielding. So, what is
the point in saying?

DR. CHANDAN MITRA: Sir, | want Mr. Kalita, who is a very senior leader
that he must also know the sentiment that no foreign national will be resettled.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): He has not yielde@hen, what
is the point?

DR. CHANDAN MITRA: Sir, | have made my point. He has heard me...
(Interruptiony.. .to what his own Chief Minister has said.

SHRI BHUBANESWAR KALITA: Sir, then, let me go to the background
which hon. Member has mentioned, that is, the agitation.

This agitation was against the foreigners by the students union, and, that
agitation culminated into arccord, which he has mentioned@he then Prime
Minister, Shri Rajiv Gandhi, made a Peadecord, and, after the Pead&cord,
power was given to those students who were agitating and they came back. What
was theAccord? Hon. Member has very rightly said that thecord was for
detection, deletion and deportation. It was detection, deletion and deportation. | will
not distort facts. | will be on points, perfectign points.

SHRI BALBIR PUNJ: Kalita ji, just one minutelnterruptiong Give me one
minute. Give me one minutelnferruptiong

SHRI BHUBANESWAR KALITA: You have not yielded. Let me finish.
(Intetruptiong... You say whatever you want to say but after | finish my speech. Let
me finish. | have not finished even the sentendetefruptiong... | have not
finished even the sentence. Let me finish the sentefr@err(iptions...

SHRI BALBIR PUNJ: Give me one minutdn{erruptions...

SHRI BHUBANESWAR KALITA: No, no.You cannot disturb me like this.
(Interruptions...

SHRI BALBIR PUNJ: How many Bangladeshis have been detected, and, how
many have been deportedf®ur leader Mr. Rajiv Gandhi, promised in 1985 that
Bangladeshis would be detected and deported. How many people have been
detected and how many people have been deportetErgptions...

SHRI BHUBANESWAR KALITA: The Accord was for detection, deletion and
deportation, and, after th&ccord, a new Government came into power with a
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mandate. What was the mandate? The mandate was detection, deletion and
deportation of any foreigneif any, in that part of the country

Sir, who led the Government? It was the students themselves. Some of the
leaders are here todaljhey led the Government for five years. From 1985 to 1991,
there was the Government of those people who led the movement, who signed the
PeaceAccord, and, their mandate was to detect, delete and deport.

Sir, there were other mandates, like border fencing to ensure that no further
influx is there, which has been completed., Sie have discussed many a time...
(Interruptions...

SHRI BIRENDRAPRASAD BAISHYA (Assam): Sirone minute(Interruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You will be given a chance to
speak. [nterruptiony...

SHRI BHUBANESWAR KALITA: | am not yielding. Let me finish. Sithey
cannot take my timelrterruptions... You will have your own time. | will not disturb
you. You will have your own timeYou can say whatever you like but let me finish
first. This is my time. | cannot give you my time.

SHRI BIRENDRA PRASAD BAISHYA: | do not want to take your time, but
you do not try to mislead the House.

SHRI BHUBANESWAR KALITA: Sir, border fencing was their responsibility
preparation of the NRC was their responsihilifyterruptions...

SHRI KUMAR DEERAK DAS (Assam): Sir this is not..Ipterruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Your chance will come.
(Interruptiony... You will get your chance.lrfterruptions...

SHRI BHUBANESWAR KALITA: Sir, from 1985 to 1991, how many foreigners
were detected?

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You will have your chance.
Why do you disturb now¥ou can reply

SHRI BHUBANESWAR KALITA: How many foreigners were detected during
1985 to 19917?lfterruptiony

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Baishya ji, you will get your
chance. Why do you want to trouble nowftérruptiong

SHRI BHUBANESWAR KALITA: Sir, one hundred and seventy
...(Interruptiony...
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THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): You can reply! will give you
time. You can reply at that timelnferruptions... What is the need to disturb now?
Please. Ifterruptiong Are you yielding to him?

SHRI BHUBANESWAR KALITA: | am not yielding. | am not yielding at all.
(Interruptiong

THE VICE-CHAIRMAN (PROE PRJ. KURIEN): He is not yielding.
(Interruptions...

SHRI BIRENDRA PRASAD BAISHYA: But he has no right to mislead the
House. [nterruptions...

SHRI BHUBANESWAR KALITA: Their mandate was detection, deletion and
deportation. Ifiterruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You note down the points and
reply. (Interruptions...

SHRI BHUBANESWAR KALITA: But after signing of thig\ccord, from 1985
to 1991, how many foreigners were detected, and, how many foreigners were
deported? Sjrl am sorry to say that their Government could detect only 170 people.
(Interruptions...

SHRI KUMAR DEERAK DAS: Sir, he is not..lfiterruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr. Kalita, you address the
Chair. (Interruptions...

SHRI BHUBANESWAR KALITA: That is the fact.Ifterruptions...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Kalita ji, you address the Chair
(Interruptions...

SHRI BHUBANESWAR KALITA: You will have to face this.Ir{terruptions...
The people of my country will be listening as to what you are speaking in this
House.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Mt Kumar Deepak Das, please.
...(Interruptiony...Mr. Kumar Deepak Das, pleaséntérruptions...

SHRI BHUBANESWAR KALITA: Sir, the Accord was signhed
...(Interruptiony... The Assam Gana Parishad Government came and it was
that...(nterruptions...
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mt Kumar Deepak Das, please
do not interrupt. .Iaterruptiong.. That will not go on recorded. Inferruptions..
What he is saying will not go on recordntérruptiong...Please sit down, Mr
Kumar Deepak Das.lrterruptions...

SHRI BHUBANESWAR KALITA: Sir, | am very sorry to say
...(Interruptiony... | know why they are agitatedinterruptiong... They could not
do anything ..lfterruptions...

SHRI BIRENDRA PRASAD BAISHYA: Because you people did not.
...(Interruptiony...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): You address the Chaiplease.
...(Interruptions...

SHRI BHUBANESWAR KALITA: Let me answer...(nterruptions... Let me
tell you about border fencing. Inferruptions...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Baishya ji, let him conclude.
You will get the chance. .Interruptiong...

SHRI BHUBANESWAR KALITA: The Chief Minister ofAssam wrote three
letters to the then Home Minister.(nterruptions...

THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): You note down the point¥ou
can reply when your turn comes. Intérruptions...

SHRI BHUBANESWAR KALITA: ... and then made the fencing, made
provisions for lights..laterruptions...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): You please address the Chair
SHRI BIRENDRAPRASAD BAISHYA: *

THE VICE-CHAIRMAN (PROF RJ. KURIEN): What Baishya ji says will not
go on record. ..literruptiony... Now only what Mr Kalita says will go on record.

SHRI BHUBANESWAR KALITA: And now they are talking about the
infiltration, foreigners and deportation. They have no right to say all these things.
They were in the Governmentlnterruptions...

DR. CHANDAN MITRA: Sir, they were in power(Interruptions...

* Not recorded.
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SHRI BHUBANESWAR KALITA: They were in the Government
...(Interruptiony...They did not do anything.lngerruptions...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): What is this? .laterruptions..
Please..lfterruptiony...What is this?

SHRI BHUBANESWAR KALITA: Sir, the NRC..lfterruptions... The National
Register of Citizens.lifterruption)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, please.lr{terruptions...
Hon. Members, kindly note that this is a very very important discussion and each
Member has to make his point. Please allow everyone to make his fndht.|
would request the hon. Members frdxasam to note down the pointéou will get
enough time to replyl will give you more time.

DR. V. MAITREYAN (Tamil Nadu):Three minutes is not enough time,. Sir

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, no, we will give more time.
I can assure you that | will give you more time than that is allowed to you. But let
us have a serious discussion. Please cooperate. The point is, if you interrupt like
this, nobody will be able to.lr{terruptions...

SHRI BALBIR PUNJ: Sir | want to...[nterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Mt Punj, you have made your
points. Why do you want to stand up again2ntefruptions...

SHRI BALBIRPUNJ: Sir the IMDT Act...(Interruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No, no. ..IAterruptions... The
rule is ...(nterruptiong... No, no, I am on my legs. Inferruptiong... | am on my
legs. ...[nterruptiony... There is a traditional rule in this House that if an hon.
Member is speaking and if you want to interrupt or say something or ask a
question, he has to yield. If he is not yielding, the Chair is helpless. That is the rule.
Therefore, if he is not yielding, you canhterrupt.You can make your point when
your turn comes. | will give you time.

SHRI KUMAR DEERAK DAS: Sir, he is diverting the issue.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): He is only making his point.
...(interruptiony... You note your points.lifterruptions...

SHRI BIRENDRAPRASAD BAISHYA: Sir, | am on a point of order

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Under what rule?
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SHRI BIRENDRA PRASAD BAISHYA: Sir, Mr. Kalita mentioned that those
who signed theAssam Agreement, those who were the part of the Government,
sitting in the House. Iifterruptions...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): If you are on a point of order
say the rule. Otherwise, you will not be allowedIntdrruptions..

SHRI BIRENDRA PRASAD BAISHYA: Sir, my agument is that
...(Interruptiony...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): No, no, it is no point of order
...(Interruptiony...

SHRI BIRENDRAPRASAD BAISHYA: Sir, | am not taking his time. But he
has no right at all to mislead the Housénidrruptiong...He misleads the
House...[nterruptiony...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You can reply to that when
your chance comes. Nowlease sit downYour point of order is disallowed. Please,
sit down.You can reply when your chance comedntefruptiong.. No, no, your
point of order is ruled out.lr{terruptiony...Yes, Mr Kalita, you please continue.
...(Interruptiony...No, no, your point of order is ruled outintérruptions...

SHRI BHUBANESWAR KALITA: Sir, it is the responsibility of the Central
Government..l(aterruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Kalita ji, you address the
Chair..(Interruptiong...Mr. Kalita, you look at the Chair and address the Chhy
do you give them so much importance and talk to them ordy?address the Chair

SHRI BHUBANESWAR KALITA: Thank you, Sirl appreciate that you have
intervened. Whenever they say something irrelevanterfuptions...

SHRI BIRENDRAPRASAD BAISHYA:*

THE VICE-CHAIRMAN (PROE PJ. KURIEN): No, no, please.
...(Interruptiony... It will not go on record. literruptiong...What Baishya says will
not go on record hereaftefinterruptions...

SHRI BHUBANESWAR KALITA: Sir, the hon. Member has very rightly
mentioned about the border fencing. But they did not do anything about the border
fencing when they were in powefhree letters of the Chief Minister
...(Interruptiony...

SHRI BIRENDRAPRASAD BAISHYA:*

* Not recorded.
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SHRI BHUBANESWAR KALITA: | am not asking you..lifterruptions...
Threes letters of the Chief Minister were not even replied by the then Home
Minister of the BJRGovernment. Sjrthe Accord was signed in 1983nd, updating
of NRC has been taken up only now when the Congress Government is at the
Centre, when the Congress Government is in the State.

You were not serious. Had you been serious, you would have updated the
NRC in 1985 and afterwardsln{erruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Baishyaji, please cooperate.

SHRI BHUBANESWAR KALITA: When the Congress Party is in the
Government at the Centre and the State, then only the updating of NRC has started
and the work is going on.

Sir, the hon. Member diverted the issue, so | had to reply to these things
now. Now, let me come to the main issu&hat has happened there?

SHRI KUMAR DEERAK DAS:*

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Shri Kumar Deepak Das, it
won’t go on record.

SHRI BHUBANESWAR KALITA: In Barpeta district. .(Interruptions)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Only what MrKalita says will
go on record.

SHRI BHUBANESWAR KALITA: Sir, | cant reply to them. ..I(terruptions...
| have no business to reply to them.ntgrruptiong... They know that in these two
districts the NRC updating is going on as pilot projectinte(ruptions...

SHRI KUMAR DEERAK DAS:*
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You will get the chance to

speak. ..laterruptions... What do you want? .literruptiong... Shri Kumar Deepak
Das, you take your seat. It is not going on recordntefruptions...

SHRI BHUBANESWAR KALITA: Sir, they have diverted the issue.
...(Interruptiony... They are distorting the history; they are distorting the records;
and they are even distorting the facthis is known to every Indian. Siit is the
Congress Government which is taking steps to contain violence there.

SHRI BIRENDRAPRASAD BAISHYA:*

* Not recorded.
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THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Baishyaji, dort’force me to
name you.This discussion is oAssam.You are equally or perhaps more interested
in taking part in it. Then why do you interrupt? | am telling you from the Chair that
I will give you enough time to refute or rebut any of his points.

PROF RAM GORAL YADAV (Uttar Pradesh): Sihe is not interrupting. He is
only a translating it.

SHRI BHUBANESWAR KALITA: Sir, let me come to the main issue as to how
the entire trouble started. The trouble started in the first week of July when some
incidents took place in Gossaigaon areaAe$am.That was followed by another
incident on July 19, 2012 when some miscreants attacked one comniingity on
July 20, it was retaliated by another community and then large-scale violence in
certain areas of the State started. Some people started setting their houses on fire by
physically evicting them. When all this started, people had to go to relief camps to
take shelter The Central Government immediately took steps and had sent 15
companies of paramilitary forces there.Int€rruptions... And within four days, from
20th July to 24th Julyviolence was contained. On 24th, for one,dagins were
stopped.Within one day on 25th, train services were restorgtiese are the facts,
which you are only distorting. .lnterruptions...

Sir, the people, who have taken shelter in relief camps, have started leaving
them on their own. | have already told you that their number has reduced from
around four lakh to around three lakh. The hon. Prime Minister has immediately
visited the relief camps and reviewed the situation. Hon. Home Minister also
immediately visited the area and reviewed the situation and whatever Central Forces
were required had been sent. Even the officers have been transferred and new
officers have beer put there, so that violence is immediately contained.

Sir, one or two incidents have happened recently on 5th and 6th and they
also have come under control. Noivis in the process. Peace is coming back. Peace
process has started. Slrwant to remind my hon. friends in the Opposition that
they were in the Governmerthey have signed the Peagecord in 2003. In 2003,
they were in powerThey signed the Peadecord. To maintain that Peackccord,
to bring in peace, is their responsibili#yso.To bring in peace is the responsibility
of the signatories of the Peadéccord, those who have signed tiecord.
(Interruptiong

SHRI BALBIR PUNJ: You are the people who are disturbing peace.
(Interruptiong

SHRI BHUBANESWAR KALITA: In 2003, you signed the Peagecord, but
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you are creating a situation of violence ndwet me tell you very franklyYou are
talking about the people from one country or Bangladesh or whatéoerhave
said that. Let me answer iThis is not newViolence has happened earlier also.
Violence happened in 1998iolence and attacks on each other happened, in 1993. It
happened in 1994, 1996, 1998 and 2008u want to say that these are foreigners
and these are Bangladeshis. My hon. friend is trying to give it a colour of Indians
and Bangladeshis. Let me ask hivilere the victims of clashes of 1996 and 1998
Bangladeshis? | am so sariyomebody said yes. It was a clash between a tribunal
community with another tribunal community-Bodos ahdivasis. In 1996, Bodos
and Adivasis; in 1998, Bodos anddivasis. (nterruptiong Are the Adivasis
foreigners?Are the Adivasis Bangladeshis2nterruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Mt Punj and MrMitra, please.
(Interruptiong

SHRI BHUBANESWAR KALITA: What have you to sayMnferruptiong We
want to discuss the factslnferruptiong You go by the facts of what happened.
(Interruptiony You want to divert the issuelnferruptiong

THE VICE-CHAIRMAN (PROF RJ.. KURIEN): You will get time to reply
(Interruptiong

SHRI BHUBANESWAR KALITA: You want to give a colour to the issue.
(Interruptiong | am very sorry to say that you are incitingntérruptiong

DR. CHANDAN MITRA:*
SHRI BALBIR PUNJ:*
SHRIMATI SMRITI ZUBIN IRANI (Gujarat):*

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): Only what Mr Kalita is
speaking will go on recordinterruptiony. Nothing else other than what Mfalita
is speaking will go on recordinterruptiong | don't allow you. (nterruptiong You
will get time to reply (Interruptiong Sit down. (Interruptiong You address the Chair

SHRI BHUBANESWAR KALITA: My simple question istWere the victims of
1996 clashes Bangladeshis? No.

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Mr Kalita, you have only two
minutes.You have to conclude.

SHRI BHUBANESWAR KALITA: This is a problem of law and ordaie
must not forget that there is a problem of extremism, there is a problem of terrorism

* No recorded.
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and there is a problem of militantdnterruptiong You want to divert the issue by
quoting Bangladeshis. My dear friends, let me remind you that, that part is not
peaceful because there is militan&ven now there are, at least, three groups of
militants who are activeYou want to divert it as an issue of Bangladesh and India.

| am very sorry So many years have passed after signing of Abeord.
(Interruptiong No, you want to score a political point. Please don’t do that.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Mr. Punj, please.
(Interruptiong

SHRI BHUBANESWAR KALITA: We all want peace in that part of the
country So, | appeal to you that please try to help bring peace in that part. Please
don'’t divert issues. Please don't give communal colours because that will not help
this country It will not help in maintaining the unity and integrity of this country
The unity and integrity of the country is the main aim of the people of that area and
the people of this country

The people of that area want peadée should give a message of national
integrity, peace and harmony to that region. | appeal to my hon. friends in the
Opposition to please help, please give a message of, uniggrity and social
harmony to that place. Thank you very much.

sft IR g (SR URe): AER, oud {9l oH H Wl Wi féwr mfed gg
g, UMl Sqeid WHWT WXl B qawR fadl, H SUPT gyare QT bRdl g
R, I # Wiy G d S 9ga @ o @ wH S € 9% U 9gd gug
3R eI wed ¥ 9geM WSl Uiel g9 "edl @ TRl @xdl ¥ "geR, e
wWa=l WRd d VAl Sl SR g@e wedd 8 I8! 8, ¥ 9gd & a1 vy gl

Suurener (st @iR® IFaR) MR gO)

AEEY WE W WA B 59 S g@E "edl Bl ¥Wed H WA fhar, ™
W IE TEl 8 B §, H SAbl W gNEle @l dRal gl AR, oSl W W
Sy fedr # R Al B 9g g8s B, d P WeR A @ b g8l W S A
AR U E, Seb Al Pl Hamas fEern oMy SR Sl dER El MY €, SHel Srard
ye fhar Mgl Wiy g Sel gRET U Bl SNy 9l WAy # UHl S gedn
T 8, %9 W W R fEa Sw qen WRar ¥ | W, ggl wROgReT & g
gaom fey o¢| AaR, H gar wgm {6 AR Q¥ b guE HIA S S¥ gew
A AP} AW &1 g A ggE HA S @1 W S gwar € fR 9 R
TR ¥ AP} MY ¥, 98l W R we fawm WYl S9d Wi omH o $i™
P WIR T AR &l dw # W aUd WHR T, M WHRI B Feay orH H
S TP SOl WERNl € oadl a8l Sikim fEr g1 @ 8, SwHel wfiRar W oo Afeyl
59 SR HAFEGE ygE HAl S BT WAl Sy geen g2l
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AR, MUd! g G f6 9w # U o g 9 8l sw@el e b
fay sgom ol Ul & dRUe "Rk Al HiEiRE S 9 @Roow d e 49y
A T ol Sy el WSl Sielt @1 ART Yo} Arer st diRfRe S A
R W A T W fE oorl SR @E on f6 S99 3 Snfomn e @ e
T Te ¥ EAd qE wHM| @ oo H O BERME S 7 gE ANEM Fern ol
AR, H 3UBl g @R b WRdw Wfu & fEiar s feRE srsaR
|ed 7 A 9gd Usd TP ARI feAm eml @ AR fewmn en f& wRd & sfex @Han
qAd TS B WO B ARY| WHAT JAd Bl Aded §, |4 GES H o ATSERT
BFT =RV I8 ART A1 WEd d R R on, wife SW owHy 'R Q¥ H S-
Ud & AW W ggd a9l wie off, 9gd 99! TRd ff| @ |red F g aRomE
P dEd gY P TR W A Ud Rl IR ¥, AUl & 9™ WS AW ©,
TP BU R [BA WY, q9 G@ Wed 7 IE AN A o & WAk &b fEx |war
gD FHST P IAOAT B AR

THALYAD Bl Aded ©  Aa-9HSl H WIgERI BT ATl S §9 AR @l
AR B b AU EART Adn, dgo WISl ISl Bl (T SFFel MR SWR Ue
P yd g HAl omerviy §8d PER] HETEd! St A4 9|l WEd b s AR Bl Al
IR W@l IEM @ WET & T AR Bl GHR BRI b ¢ mexviar 98d
PRI ARG St A SR YR b YA dl, FI-FAS] H HISEARI HrEd  fBAr SR
a8l Ul 9gHq @ WRSGR AR SIS F8d St g9 AR Bl Y o¥ H ggarr dredl
g1 AERvig g'q AmEd! St g9r WEd b g AR Bl WHGR PRA b (AU diedg
gl

Aeled, H A g P omexvid g8d AR Si 4 SR uew H o9l
e & AR B WHR H) feur ¥ oEW aed € 5 oW & ey W wwal v @
AEle g9l @ley iR VAl "ewr W@l sl wifewl # @ fF @ oqw A A
Al g9 TRy AR, oH BN Q¥ &1 WHEdl Uid g1 g8 WX Ul AEld
g1 98¢ SNl B 1 98l B ATEld Sad] @R Ael 89 oA diev o fR wEmn
W W H IAA B SNl H WET T FEd gY b WAR A fHed dwm e
d ol S fEWr ge, U8 US dgd del IEAIG "edl ©1 S99 SR & e
S, Bl BT OQRT M IW MY, S YAl e Sy, 8% QR GRET UaM
@I SMY 3R g8l wiw B $ @awen $ Al g5 98 gad b fer § f g8t &
A g WA S A QR 9@ USH BRA $ [y $% IR bs AR Bl forn
g, fog ST e uem T @ W1 @ 2l I8 g9 @ vy § el WeR gl
S oMUl 2w H W R uew # ft oudl WeR ®1 Sl Sl WRARI B
AT F Aol [ToTdy S q @ GER BT WHEE BRAT afeul oy W, o 9Rd |

Suayremer (A aIR® 3FeR): g | NEd sRAT T de

ShRlt ST e g9 (PR dey W) W), o™ #1 violence wEpel ethnic
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iRl SRAET e S

violence &1 ARt Wil @1 delegation®idxsk AT ol SWE sl @A R,
IRIET IR AR UF APEW F ARR WIE-SA-Ed e | H o meidw A
g A ol g1 usel W 9 By § U @ tribal and Bengali@r violence s@r
2, Sif 1980 ¥ Y BB 2000 H @A AT ATl gH AN WlT ¥ I W T SR
Iad fag owe @ e T g BIRRT # Tl ' @M 9@ R 8 [P o #
1971 9 ¥E Y& TN AR WA TEl gl I @A F ALl BT 27 Tawde @ al
S WUdH B Gl ol Usel g8l &l JReM peasantshl #R SI@l W11 d unknown
personsY | SES dE Al el Pl AR Sl T SHS 9T IR il persons
B AR Sl Tl R e} W Y geNl IE violence s awi® A gIN B
el @ ¥R e AN P deew 9 e} R 9 ¥g violence fEaml AR
ol W gE e A@Edll 3 gRem Al 9gd |l A o|d H W8 @ 8 Sl
partition & @1 gt & Tl T e # F, omw # & iR SN M S e H €
ST W BF gar § 6 9 ow H 8, 3w A 19 sfewmn & fadiem g1 oA
T8 sl iR grEd Il B

e felReae @ 7 #1 HU9 uel 7 99 dis] faeReE SR % Y
vase feu, a1 g8 SRgee afda i a1 e@ g8 g A =Ed € 5 S
qRere ot g8f ved € 9 g8 W Wl WY, 98 o mgsSfewrs uRAm B, FRRbd
TRAT 8, S9 URAT A gREE AR 8T XE Add | 39 TERT Bl DI BA I BA
I e B HRAT AIRYl ERER BH @ I8 q@d @ ¥, 99 BARI W #A
TIUaUwel &1 feved=a o, Sudel @1, 9@ 99 oM Al Al Hiud | SEd Al
ToEd fRarl SHe WY Uled $H¥e By ol¥e P TaHC bl 1988 H BXETI SHD
e R A? YT FAW WH Tdel gs, offdbd 1993 H U TAHC AN F A A
g # eme wifd ¥ R vERHe AR, dl WER Bl 8 P} Abdl ol owd H
sfl s WR @M AR MY, UM ARG ¥ SII&] @l JER gY, S9d BR Sl g WY
3P AU Taie Bl UBd §9 9ET bl WAl A8V, S99 AT Bl Bl bl
iRyl aror g8 U Refy & fo o & o agf wm @ a8 1 AR sfade
J %@ 5 gEt S o9 @1 M Al ¥, I dgd dRe @ Wl w g SRR
TaHE T HR IE T2 T9 SR S Q@ ATl Al # ogEf wE @ 9 Refiw
T e @ 2, SRl 98l @ W ded wxar 49k, e v SNeade @t
SeRd ¥l oggl o Raw &, Rrees o @ Jed 9 ol 99 URwW # g AT ded
gV, s9d fay Icadc @l SRxd ©1 Wahe dNedde W T e RN o H @
R Al PR o wEen & W ae A gl g8l 4 @ e T8l P} Ul Rw, 98l
ff Sydelt €, fgRA =€ 21 98 W o @ aehe fAagRe @1 W udw TEf
B AT FT B IET T2 dEl ReAm B TR ¥, BUTHIE Bl oA 8, ol
WHR B <A1 ARY| M9 g8 I I8 dgeld T, S 99T &I Ugel uifdlfcdel
T TRyl g ufaftede ofsy Wt g8t w wnfie £ o'W @ A Swr ¥ %
nifafeda e fow e @ e g0 &2 difdfcedd s <ex M gw @ ®,
v TE o' ¥ odW o'H drt 3 <@ 7, PR # gem B, ofew e@ vwm a2
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g THR] SUGR Bl sl dXIe W " Taddce @l Wl pRAT ARyl VNl o T
g & @5 I9W & W T@ T BT BUF B IY @ T IR SN AU
died € 9 3ed ®© & v O @

W, usd W sfear # < ogem, Py A gon, e H g3, dsy qAT H A,
WP 3 AT B AGAIRC-ATEAINS] & &Hl 81 ganml sfeaw # gReem ol
HHRE & @R diel T-dd @il ol & 9 ) AsAIRS # 8, AgAReI-ArsHiRe &
T TE gem & o'W oo A By # @ & AOIREARARE @1 dm gen ®,
dfeT AIREARARS < o7& gl 9' e WIBRY §hd ¥, Hife FAR <9
@ Sowfa g S WRefa ¥ S Wgfg ¥ S9e v A td wieR ded €
AARS-AGANRE &1 & BF, S @ <9 d B |Far &1 gAR UeH  fAFReR
|red Wl FEl AiSE 8, 9 W 9md £ 6 Bigm B RgueE ugd e off, e a1
oo # wifd & & @ oew # W wify g aifkyl aw ARidw @ v € we
T, T B9 W B GERT Pl IR &M o9 Ay 3R Wgd Tade 3R erH
We TEHe, gF @I fde] g RN &1 gd Mare =Ryl g |

sft R fart ([eR): Suavemer Sf, e\ @ gedel & aR " or o
s gaER 4o St 9 samn f& ¥ sgd @s! human tragedyg & e 'R &
SR 4 @@ @i &1 internal immigrationgsm| Ig His AERU gedl T8 § P 4
g A Reget &=y § E1oonft diferar S o ar k2 O f s Rugsh &t A e
el @ e dR-ER ®H 8 W@ 8, AN W AU BRI Bl AR UE S’ g
I WHA Bl 9 & R ¥ Wed WEW b JAnfu 3 REgl $m @l 8 S
AR AN - BRI Bl dlle WY, it uRRefd s # @ g eyl

ITFWTE Sfl, oH @I Sl GHWT ®, S9b 9y W W oAiglagd arfemad 2l
I PR IS & B S@ 1979 H ARY b AN A &N ¥ B gAUS b Raare
ggf orfeled fear on, Sl SR®IM defl # g1 WX W gem o1, Sl RN ®H
difear faer #=@ d W wR R A, [T AR W TEY el @ MERE! dF T
Asfed A/ fHar ol € e A 98 Aisfea wE Yw gl AT iR S Arsfed
qEd H WX SEeRTS MeHl ' 91 BWR Wil 4 ®el & afay, smu gwe
gRAm & 9y I ugdl SVl S H BH PMYR dd Asfbd @ gy dd Y
R S9b ge fER # gfirn A g9 Asfed ddsl R gRilsle @1 dfey UR
RS gl el d§ 89 @M Y iR g8 B9 Al @l ARwR g3l 39 ARWR &
dRM ' @ f& 98 % e & contradictionsE, FT wE & R T
B g8t <@ f& S oeREN @ € iR S dwrelt A € 'W dwell qweme TE
PE L ©, B9 el feg P @ &, S9d 4 W Wl contradictionsg | &H
il @ AR g8, o # 89 A B of ST T, g8f BT §WEex del o,
IO TUA  Geldls, dee Gerars, VAl @ derell o fe fER sidlem H sk
TRONE % GRE W 99 dRE A gferd F Bl BW AN & A wwdt el @1 ooft
IR 'H @l B de PR Al omel T gadt d &9 Wdr @ afige & ogst ueh
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N Rream= fErd

g8 g8 ARTRgeT ol o &k W9 technical groundsww &d <l &1 ®re fIaml
artel fem fw iRt g31 39 e gg Ryafdenr 9 o= 9@ 9en ok S9¢ 9|
B ANl Bl AFH W ae} fere e Tl a9 g6 gg orewrd gon fd gsl "Hen
o el @, dell g@eme ar gadfedl & d d AE g, 98l eMe ke 9
sfafdkig 1

afl @R g9 S gd % 9 B e d gRem o B e gg iR
I9F a8 owd A S demography?, SE@! e @ HrRiaE! Ye gsl d 39 dd
P A WEHd el gl I8 WEl aid © fF 1906 A el A HREW N B QAU g3
3R S9F a€ Minto-Marley Reforms sy, S=6 J&eml & g s@m election
college M @1 @ @I TS, 98 TH A A B, ofbd SS9 I GG iR
U, &1 o Hed a-il, Ul iy Reafd FET ol de M Ud srmearR
frpadr 2, S9d &l M SeHdr! Sl Bl US o WAl BUT o1 AR IEH IBi
ggd W% dR W HET A1 B GHAAHAM b A I ¥ \H H S B S ReAfgen
Yw TIM, 98 1905 A Yo A, I§ S P fo@l g, Afdbd S FE S g
fo g8 Ryafqen @8l d& Uge? STb o Pl U & A& g (Sced owl fF
1911 H &M | IEH UH A I(9g g ATl oMU IRgw fE 1911 H emmwm
Al @I mErel 9 ufiRd off ok S wWY gHEHMl Bl AT 365,540 o,
AfFT 1921 # SORT A gE SMErEl 594,000 B OME, I AT 6 ARG Bl TR,
I G SMETEl B ME| S OARE 1931 H I§ AEEl de Al a8 |

el 19 WRAT B A@ET B TS| MU REY, 1941 H FWT 16 ARG 9 BOR
IE 17 G B STEE B TS iR 23 WHT UMYelRM 9% R See™ & JHer™
e H WY Wem # Ul SFel R geme gRem ot 3 SHer gef @l A
R H AU IR, d8l B BT WeR el o H H oA B Wl Yw gs | owH
d ugiferm fren ok 98t eM dRA drel wogRl B wRd oAl T A OS o aSas
SHiTR 9, W @ 9, 9 g 9 R gaHHE a8l AweigR A1 SRl TR gHeH
B SUSH | g8l qAE ¥H feATl gsl wddl # oAl woigRl @ Sewd oAl amu SRay
f6 g8f S AU TN B, 98 Had ARY b HAAAMI P A8l A Tl BAR
gel f9gR @1 S onfearil sedl 8, Sl ARES @I gl B, dsddl ©§, ey g,
qFYA €, IRYA €, I TRl A4 g8 UM WRSfeaiidl &1 ASIRE S geld d
B Tl oW HEW @ RUE S9@R @ WHd | AR A R, oy wuiferdl @t
aErdl S Al udl " B 1911 H d Pad PV FAR A IR 1941 H I!
ETdl W UiE-s: @@ 9 g|oar gs s conflict €, conflict Rk gt gTera |
TE T S gEl S g ®, ol Uh HeH dra el i, oW d R Al g,
SeH de & Perl onft e 9 ugd T sRgaR Iffe dReR & e UN WX
v Wil wdl ol 2003 ¥ Bodo Liberation Tigerse @ mus1 wHsiiar gam iR
S Bodo Territorial Council s=r$1 39 Territorial Council & =& sefl &
g7 Aifea’l @Ed I¥qH dIRAT §, P! 980 HH SH Tl 1993 W ADI 2003 TP
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Suare @ et ff gedd em W gs, Riam fl dolemm g, SWE sl oI,
St Liberation Tigers & 9™ & S St off, S¥&T g1 BT TS g8t 4
Reafd g2 =g <1 Territorial Council ot g$ 2, @8 498 =9% fafrer 4 @1
TeRGE ©l FEIRE @ ede 25-30 MRS AP AN-UY Tl § 1 ghe  srear
ysde RIEIRE 8 iR SHe1 R Aede ofNe YRe)Y 3 Bl §, S=i9 S99
UBTl g8l 4R o 8¢ § & wm @l g PR TEl g1 A dER H wER fg
doa TR w1 2§ oswd H ogw 99 Refy e TE em & gt Wifet W@
gel, A AIEAR! $1 fPad W ey g7 AUel Ul b W? SN Ul &R
2006 W /@ g8l gAd gIA’, S A HIUW Pl g8l dgAd el Hen, SEfe Afger)
of Tl B 12 el Wid fiefl Sk sl & wweN ¥ g'f siuw udl @ WaR
TN SR SABI AU Gell BIST AT 8?7 ISP Hbed 8 & T PIPRER SATH o,
S Al Bl d FEl I S | (TGEM). MY IRIT.(EeT)...

st frseofia St () e 9P § BU gU P IR A U S gl @
g UE 99 Tad T H..(auF)..

sft @ifeR srefl: oMU g H SIfere.. (<raem ). ..

oft fsaoila &t Siem AR amo fesft saR A BW 9@ @l 'l @ 9
I & AU W S 87 98] &AW Wl $9 Yed §, AUBl TAl & T, ().
d 33 sud fRig o T8 drd @1 g L.(aE)...

Suwaremer (it AR eFaR):  fosaoiia Sft.. fasasia Sit..(@aem).. =i Your
name is there in the List of SpeakeYsu can clarify it at that timewfisr, smaeT =™
Sg MY, d9 Sifere | emudl T 9Td WX QMURT B, SMU UM WHI W SHGT S
T dahd T

st Ram= @t &9 St o d', 98 quel SR ¥ Tl PEll H9 UB
JEAR HT W foar iR 9' SR WY UEl FOfia ®u W emar ¥ 3 WaR $ WY
contradictionsd EeR § &l BU F|...(gEm)...

Suwareme (St IR® sMaR): fart Sft, emuer wwa we ' <ET & please
conclude now

M Rrarm= fad: safar & aFex =@ e § 6 39 sar A o @R
Bl g, 98 WEl @R ©| H UMl g1 I8 A1 b {69 dRE W gE @ g
¥ TWE peasantsy, g MBI FHEl g9? ITH IOE @M GoalparafsRgae #
Td| GoalparafeRgae &1 e we-fefasm wraxeme €1 wief @w Tribal Council &+t

g, SIP IOEE BIRER B

ST te W Rfaem o1l S osens # O SMUEiY qEemM oMa} a¥I | ST
et FE el # e w2
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Suayremel (3t dIR® 3MeaR): et Sft, s wHa BRU|

N Rem< fad: W), & ol g s eR e g1 s H, H dad e
SETERVT <1 ATEAl &1 SNl 2011 BT S AW I €, IA WA B o Rure
TE ot 7, ofe Swar S wifase Ru ol 7, s9 wifevHa R & fwe w@
2001 3R 2011 & d& H DIRER B Sl R EE] &, 98 "ChR 59 Ul
8 T ¥l W1 2001 # S eMeral 204 ufoRrd o, g€ wWedR 59 URR WM
TS T, BIGER A 9 UK HHAHM " Y g1 R uS Y 87 o HT 3MMueDl
garn fe a8 SN gEdd Befd S ¥, 99 Si3dd Befdd & Sl dIRET ®§, SHdl
S dded €, U8 S99 Wehed H URUM B g8l W AWM 8BS E B AN W@
g1 ¥8l Il a1 B @ g S8l W B 1 T, S N B BRU R IATETR]
P deq1 el g1 g8l P JReM AEEl Sec "S @l gl Weled, u™E HA Sf gsi
dge €1 # ST g9 SRy e {6 deelREl $1 s <9 H oM s a9 2
sHH FEI Pl HWag T8 f5 dUORREl @ guis 8 @ Tl ey e We
gofidl &1 g SRgwm & s@Rer § w3 Sl & N9 o infiltrate #% =
g TR I | W A g’ 9 ¥l W), Y TP ) SUE SN BT e’ el
o1l BTeAfS 3 fRw S H1 e FE E, Al WA 1977 H TS AR A AHIER
StoA SME wS fear orl @gl #9 ocwn fe oswR) S Sl gEiitEn of, S|e W
SR grER e W SMUM P S OWES § 98 IA]Yd B P AN 8, g8l W
dnT ggd RremRr #eq @Rd §1 BHH 89 dsel W gul & ' diM 82 99 Sud
gar o orgds 9iRE P AN, S HMfRE WEY dil ol B0 8, 9 TNIE AN I8t
infiltrate &% < €1 S99 @El f& SOl v @@ER € wR wedr €1 39 UeR
BY SAE U Bl@d § f& S TR gAPT 8, S gAd W, ASlagd S8l Wi g
gl @rm oan S E1 el SR TE i @ 2 98t 9 IR @ Sefie |
drr Ul SRl WO €1 AR ¥El @l @l Bleld 8l Tl 87 g9 qdrd Uer gl
21 ¥l grg o H U gorm ® UM dad ogd # el gl R drm S oo
# ww € g8l AR U EXfy WeR wwe SN ¥Et 9% €, gel Ale@ BNml gWs H
R ¥El 9, fErR & @ 9 €, SO Rgdw W B 21§69 UBR SEE! &l
S osRigerd &, Sl faer AT we @ 8, SUd Fed SRR Y&l 8l REl g
ST el B T ¥ f6 9} | oMY Al BART 'H ©IF Y@ ¥ gAfew uum
= S ¥ ' R A o (am)...

sft IR uwe dJvm ol peopled IR H AMUA O IAT E..(TIALT)...
Suwaremer (3ft aIR® FER):. <9 eMudl Wier e, 99 Ul 9rd SRy

st Rame fedt 99 ofr d1E Ffe g 8 O oMU guR S|
..(CTFET)...

s iR uwe dww ol peopled IR H UA S FEl, dE oA
2 l..(=aem)...Don't treat theAssamese people in this way
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Suauremer (3t aR® eFaR): Jvg S, oMudl Hier fyenm| fyart S, emuer
T W 8 T R (@du). fardt Sft, e TR @ uge N |

2 Rram= At gae @20 St @8l d@ie €1 § a8 @gm & 39w @
WB) <w A T UaT Bl RN B, W el Bl Waw el g g™y 3 aERn &
e b fAU S W U W9e g, RMifeSHR™ e d wRiEd @ SeRd Bl
AR diex H Sl BT el k8 W 2, e aR H s ek g S aar <@
g f& 50 fPadicr @@l @ M ¥, SEW FERY F AN I P B, [HBI [T
AT ST ¥ Wa BRA S]] g1 S "HedAl g% ©§, 98 uiAyul §, S9abl g9 =l
PR & SR IElT PRA & b IHH B WHR, 3 HE H Wl AgEEE § SUS
feae & e9 BN SR gt wifa wenfia el S @ e @ ae} fewy € 9
drel W € IR g E Al €1 v @ © P dlels & Ragaw @rell gaeEs gl
gEY ¥ AU B, SMl PYAET F OAr dE} oMU g1 WX N P S YR gs,
I WIH U S gReE SiRERSYE § Sl & Al AR Y 91 $9 USRS
FRFES & dn €, ol Rel $u d amw €1 9 faga smed gea 4 %8 ®
g1 # Sefle o_al g 6 9 w9 o Wi OH AR, Wi Refd o @1 WReR 9w
P H g W ST W 5 59 9w & Wl 99eE & fag ga w#EoSh
TR XA HAIfG 9 T 9 H SH s @1 ufaffa e) @ E geae |

SHRI BIRENDRA PRASAD BAISHYA: Vice-Chairman, Sjrjust one minute,
please.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): No, no.You will get your
time. (nterruption§ Don't interrupt. 3T M ¥

sft dRvs uwe dew B G SA9IR o) T §, AfeT 'H Sl @1 Hier &l
fira <&l (=aerE)... We are the mover of this Resolution and we were assured that
we would be given the opportunitiBut when will we get the opportunity®e are
from Assam.We should be allowed to speak firdive are the mover of the
Resolution.

SuvareeT (St aIR® 3FaR): IR 7 emus assurefsar g1 The Chairman has
assured you that you will get the opportuniBon't worry

SHRI BIRENDRAPRASAD BAISHYA: When will we get the opportunijtysir?

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Very soon. Now Shri Md.
Nadimul Haque.

st IR uNIIe Jv WX, MU T R YE B2 MUY WE AT B dre B
At fear & gW Ml @ 9l @1 Hiel A€l od § |..(au)...

ft T viey v (FER): WX, 99 9 " ¥ ®, 94! dlad Bl HidT
Tgd © Il
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SHRI BIRENDRA PRASAD BAISHYA: Sir, you should not go by big party or
small party That is not the issue today

Suwareme (st TIR® 3FAR): PR B89 agree X, o &9 SAdl i &
fav #@er <9 & fav IR €1 RFer W ugd 9 7, S 99l ufeal € e'R 9
agreedvedl & d §H S 4l @ AlGI T Wahd B

SHRI MD. NADIMUL HAQUE (West Bengal): Sjrlet him speak.

Suayremer (3t aIR® oMaR); PR BSY IR B, d § 3= dlad b 9Eg o
war g1 3% g1 Wl G §P Wied, @1 MU $Ad dle A dleldl, Sl 3 el
Jey W\TEd, 38U difery|

SHRI BIRENDRA PRASAD BAISHYA: Sir, thank you very much. | am
standing here today to discuss in the interest of sovereignty and integrity of the
country | am thankful to my fellow colleague who has sacrificed his turn to me.

Sir, 1 am standing here today to speak in the interest of soveregguyrity
and integrity of the countryy am not here to speak in favour of the vote bank. Our
appeal to the people of this country is to s&ssam today for a safe India of
tomorrow Today Assam is burning. Here, foreign national proble is not between
Hindus and Muslims. Here, it is a fight between indigenous people and the foreign
infiltrators. This is the issue. Please do not try to...

SHRI BHUBANESWAR KALITA: Sir, | would like to respond.

SHRI BIRENDRA PRASAD BAISHYA: Mr. Kalita, | have not disturbed you;
allow me to speak.lrfterruptiong

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Kalitaji, he is not yielding,
please sit down.

SHRI BIRENDRA PRASAD BAISHYA: Mr. Vice-Chairman, Sjrl need your
protection. Today Assam is burning. More than one hundred people are killed in
Assam. More than five lakh people have become homeless. They have taken shelter
either on the National Highways or schools and colleges. School and college areas
are serving them as shelter for the last several days.

Sir, Shri Kalita, in his speech said that the situation was getting normal since
the people in relief camps started going back to their own homes. Shri Kalita should
know one thing. When the hon. Home Ministgsited those affected areas, the
people who were in the relief camps categorically asked the Home Minister to give
them security and that only then would they go back to their homes. This is the real
picture of my State.lifterruptiong
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Sir, | am just beginningWhat is this? In his speech, Shri Kalita said many
things. Sir it is time not to blame anybody; it is time to make peace and Asdam
peaceful. Our appeal to everybody is not to shift the blame on andthean work
hard to make peace and bring people together in tate.@ssam burning means
India burning.

Sir, what is the problem@We should know the realityfoday by sending the
Paramilitary Forces or thérmy, you can solve the problem temporarilywill not be
a permanent one. In order to get a permanent solution, permanent measures are
required. In his speech, Shri Kalita, pointing to us, said that the people sitting here
got the power in 1985. Reallwe got the power after educating the people of
Assam; then, the people elected us and we formed the Governnfesgaim. It was
not at the mercy of you, MKalita, but with the help of the people of th@t8. You
just said that you gave power to us.

Sir, he said... I(iterruptiong

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Mr. Kalita, you speak when
your turn comes.

SHRI BIRENDRA PRASAD BAISHYA: Sir, his turn is already ovewhen he
spoke, we did not disturb himt that time, he said, ‘When your turn will come,
then you speakNow, my turn has come, and now allow me to speak.

Sir, in the year 1985, thAssamAccord was signed between the then Prime
Minister Rajiv Gandhiji and the leaders of tAesam MovementWhat is the spirit
of the AssamAccord?The spirit of theAssamAccord was to detect and deport the
foreigners fromAssam; number one. Number two, to fence the Indo-Bangladesh
Border Number three, to safeguard the indigenous people of tdte 8f Assam.
And also, according to thessamAccord, the National Register will be updated.. Mr
Kalita, in his speech, said, ‘After coming to powgou people have not done
anything.” Mr. Kalita, being a senior leader would like to mention here that the
nodal Ministry was not théssam Government; the nodal Ministry was the Union
Home Ministry To implement theAssamAccord, the nodal Ministry was the Union
Home Ministry It is not our responsibilityit is the responsibility of the Union Home
Ministry. And by not implementing thig\ccord, you not only insult us, but you
insult your own leader Rajiv Gandhiji also. It is because the nodal Ministry for
implementing thisAccord was the Uon Home Ministry Yes, we got power after the
AssamAccord. Mt Kalita, you should remember one thingghen we assumed the
power all the time, your party tried to communalize the issue between Hindus and
Muslims. But | would like to inform you that when tB&P Government was in
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power not a single of such incident happened Assam. Everybody should
remember one thingAfter the demolition of the Babri Masjid, there were clashes
between Hindus and Muslims in different parts of India. Hindus took Muslims’
blood and Muslims took Hindus’ blood. But not a single incident occurred in
Assam. It was because at that tikgsam was ruled by th&ssom Gana Parishad,
my party Sir.

Mr. Kalita, you should remember those dasthat time, Shri F/. Narasimha
Rao Government was at the Centre A&@P Government was ihssam.There was
a bloodshed in many parts of the country after the demolition of the Babri Masijid.
But not a single incident occurred in myat& because, at that timdssam was
ruled by AGP; not your partyMr. Kalita. Mr. Kalita, you do not faget about the
implementation of theAssamAccord. When you were speaking about tAesam
Accord...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please address the Chair
(Interruptiong You are addressing Shri Kalita!

SHRI BIRENDRAPRASAD BAISHYA: Mr. Vice-Chairman, Sirl do agree with
you. But what he said during the course of his speech, | have to give him the reply

Secondly do not foget about the IMDTAct. Assam is a part of India. Can
the people imagine that there is a separate latdsgam to deal with the foreigners?
In other parts of the countryhere is a separafect to deal with the foreigners, and
to deal with foreigners i\ssam, there is a separaiet, which is the gift of your
Government. Do not fget it. When we got power id\ssam, we had requested for
withdrawing the IMDTAct. Although an assurance was given by the then Prime
Minister, Shri Rajiv Gandhiji for withdrawing the IMD®Act, your Government did
not withdraw it. At last, the hon. Supreme Court helped us when it scrapped the
illegal Act in Assam. So, you should take the responsibilitye people are speaking
of updating of the National Registéfes, we need updating of the National Register
In the interest of sovereignty of our countiy the interest of the security of our
country and in the interest of the integrity of our counting National Registration
of the Citizens should be updated. But | am very sorry to say that at the initiative of
the Union Home Ministry there are two pilot projects for updation of National
Register inAssam; one in Chaigaon and another in Barpeta district. But, iatdre
name of communal clashes, upgradation of NRC#&seam was stopped by the
State Government. So, the Government of assam is not willing to update the National
Register of Citizen certificate, SWe should know the realityDkay for immediate
solution, we need more armed forces there to neeam peaceful. Definitglythe
Central Geernment is going to do its job by sending méreny to those areas.
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It is a welcome move, SiBut all these are temporary measuide. need a
permanent solution. What is the permanent solution, Sir? Sincerity and reality are
required. | would like to tell Kalita Sahib and my other colleagues that without
sincerity you cannot solve this problem. Try to realize the situation, please. What is
the real situation, what is the main problem, try to understand Wihout
understanding this thing, you cannot solve this problem. The main problem which is
still there is Indo-Bangladesh border and always infiltration is taking place from
Bangladesh intdAssam.Assam is a transit camp for extremist groupssam is a
transit camp for Huji Jehadi groups who take shelter in Bangladesh. They come to
Assam and after unlawful activities they go to Bangladesh because Indo-
Bangladesh border is still open. It is the responsibility of the Union Home Ministry
to seal the Indo-Bangladesh bordér was not the responsibility of thAGP
Government, it was not the responsibility of the other Governments which ruled
Assam but it was the responsibility of the Union Home Ministry to seal the Indo-
Bangladesh bordet would like to mention here one very pity thinthe hon. Home
Minister a few months back has given one order to our Border Security Force and
what is the order—people will be surprised—if any Bangladeshi infiltrator comes to
Assam, don't shoot them, don’t use bullet against them. That was the instruction of
the Union Home Ministry So, for a permanent solution, sincerity is required and
without sincerity you cannot solve the problem. Please try to understand the
problem. Don’t do anything in the interest of vote bank; try to do something in the
interest of integrity sovereignty and security of the countBo not compromise for
vote bank; for vote bank ddncompromise with the sovereignty of the countfgu
people are going to compromise with the sovereignty in the interest of vote bank.
We are not against the Muslims; we are not against any commuetyare not
against any Indian communjtye are totally against the illegal foreigners who came
to Assam through the open Indo-Bangladesh border

(THE VICE-CHAIRMAN (PROF . PJ. KURIEN) in the Chair)

Without solving this problem, such types of problems may continue to
happen. Secondlyl would like to mention here that the real issue is Indo-
Bangladesh bordelSir, 27 years have passed whassamAccord was signed in
1985. Who signed theAssamAccord? it was signed by the then Prime Minister
Rajiv Gandhiji along with the leaders éfssam. One of the main issues of the
Accord was that the Central Government may immediately seal the Indo-.Bangladesh
border Even after 27 years when tAecord was signed, till today Indo-Bangladesh
border remain open. So, anybody can com@gsam from Bangladesh easilyo, it
is my request to the hon. Prime Minister to do something in this regard. He was also
very kind enough to visit the victims. He visited the affected people. But the reality
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is that you try to give a permanentigmn. Temporarily you can solve this problem

but it will not help. | suggest two things, one, short-terms measures and, two, the
long-term measures. What are the short term measures? One short term measure is
that you think about those five lakh people who took shelter in the relief camps. |
am very sorry to say that in the relief camps people were killed. In relief camps also
these people were killed. Who have got shelter in the relief camps, they are also not
getting any safeguards and they are also suffering. Due to shortage of food, due to
shortage of drinking watedue to shortage of medicines, many people died in the
relief camps. Time-bell-ringg Thirdly, Sir, | have one more thing to sayeople still

want more forces. People wants that they should be secure. The schools and
colleges of those areas are closed. The people are in the relief camps. My request is
that the Government should respond immediatilgy should send more forces to
those areas for bringing back peace and harmony in this dmee-tfell-ringg The

Central Government should send a medical team to affected areas, to relief camps
with adequate medicines to save these people in the relief carjpdly, they

should arrange sufficient food and sufficient drinking water facilities in the relief
camps.

And, what should be the long-term measures to find a permanent solution to
the problem?To find a permanent solution, the Government shouldydbr
everything else, forget about the vote-bank, votes are not so important. Think about
the sovereigntyintegrity and security of the countrglime-bell-ringg Kindly seal
the Indo-Bangladesh border immediatelglentify the foreigners immediately
(Interruptiong....Save Assam today to save India tomorrowotherwise same
situation will emege in every part of the countrpon't think that onlyAssam is
suffering, but the entire country will sfgf. This is my warning to everybodyso,
please try to solve this problem. Please don't try to see this problem either in the
name of Hindus or in the name of Muslims. Please solve this problem on
humanitarian grounds. My appeal to each and every Member of this House is that
please try to evolve a permanent solution to make permanent peace in my State,
Assam.

SHRI BHUBANESWAR KALITA: Sir, during his speech, he has taken my
name several times. So, | have a right to clarify the situatioterfuptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now Shri Nadimul Haque.
(Interruptions...

SHRI BHUBANESWAR KALITA: Sir, he has takemy name several times.
(Interruptions...
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): No; no.That was during the
course of speech.Interruptiony... Has he made any allegations against you?
(Interruptiony... No; no.You are not allowed.Irfterruptions)... You are not allowed.
(Interruptiony...Shri Nadimul Hague. Iifterruptiong... You are not allowed.
(Interruptions)... Please sit downlnferruptions... | have not allowed you.
(Interruptions)... What is this?Interruptiong... | have not allowed you.
(Interruptions)...You cannot reply(Interruptiong... You are not supposed to reply
(Interruptions)... If there is any allegation or any derogatory remarks against you, |
will go through the records and, then, | will allow you to explain your situation;
otherwise, | cart’allow you. Now Mr. Haque.

# AL TR 6 (URFH dWel): TPl SE T8I, WRI 9ed 9@l §, 99
FRT wE g 5 R @ 99

e TRAT AR, WO Ug H SMUPT YhHAT QT dRal § P A AsT W=
o B ZOod ° TS T L(EE)...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): I will go through the record.
Please dor’'worry.

2 Al TS B A Bl quge ggd I AMIGe qdrgH & B, g8l drel
AR T €, B, 98 gEemH AR T ¥, Afed dew v 9 aw ¥ fe 9gf s
AR T E SR TR SHall-TRG §$ &1 Uh IR FST IS Rl B

ST weIiRe # 81 @ wRe H,
TR 3MEH BT YA BT B

A9 I R Jed Bl 81 8 SR SAoirn @ @Rl uRosuel ddeiis
AT g1 APSl dF S W T SR Al R g g8l @ gpAd W TR IR
TR PRAT -

fic SMef wge®, 1l sW BRI
g% 8 S8R Al 8IR SSI F T8l «d

AURY & Bl gWR STell, EHRY Il HHGT 9ol 4 del € fb &wel, swM
& uEETSEl Bl R # owe SR gW Al b1 I8 WY © P S "o,
6 oo S fws T €, B WR Reliw el |

e YIRAT WEd, AUB SIRY H IE 9 VA P ddoell H @M @Edl g
5 dma & e SauSdl we RAom iR gR # Mg ok wdw st




356 Short Duration [RAJYA SABHA] Discussion

(s A TS &)

T Relir 90 9a W 2l Y RO WENl H R @1 B e} @ 2 fh oawl &
St w9qE g8t oY ¥, S&1 g8t wel freer d Rew fRmr S o<er g1 3 @ oA
gl gERT Bl SA9R PR V@ © SR U WX dUd M Bl JIR ¥, ofbd S
MWES B @Rl 4 FABT Bl UK BR feAn € SR 9 g8l I@H W OHOGR &

# 7T goll St @l Al B &ERE g 6 oH P TSl bl S
TIRT Y ¥ f6 ST Agd d@we @) WYl # g8l 9R IP] FEM & e
CENEIR R oo | SO 1 G C s B | GO U o R LTS B B R i |
FEE SRy, A Refafece™, &1 &M BRA S WM W ogw fer Smel S S
STogel € d A 999 T8l Bl S |edl, R W W@l a@ qafed 8, SHb S g
Al b B QN GRE URUTE Bl GG, IFT SAB! bRwE fedm oyl

JeH B A B R, JeH DI b 8
JA R er B, I 9 S Jad |

G R @A g, Al W el 98 Hbar g
T weel 5 fieen @1 few T o9,
oW fr geEmel O gwmy A 9,
3R U AR f& @l A g9w T W

qgd YIRAT Wred, H R} A e 6 O SEET 15 RA Bl oAl fbel
W R eI SR BH [AANER SEl A 98], Rl gARI, 89 gadel ©
3G, FE ford BARL'| A AFHA F AN & fkd WoF@ Terdl, SRT |l
qIgd YIRAT W8, AN A YAE | g UM S @Ry fR U oW & A, A
3T g@ R TS H Ifbel @l Bl, dfcd WRT Hob JWNR A T

R, qOR oM |red yel AHioe € SR 9 g W A g1 A R th AR
v fe ReEfface ok T &1 &M a8l ” BRI dR 9 Yo e Sy
E W Al ST yE il B, dfed BAR WR A B Ul © f6 g8l & ann
P TEE R | B gl

W, AR H A TP IR BT IR TN A WA PIAT § (b
Aoled el fa@rdn, amuE H R IwHl|
el € 89, a9 g fe=ral gEwil|
Obl s o sbam 350 ¢ eed 3 O3 b st R 5 3 Sl (O oke) Al anai lia
et e S AS o
ER 0= PR PO PETTRL B4 EI DU -3 LS PR AU WP I
S (72 VA W S SV L RLIS PR

T Transliteration in Urdu Scripts.



Short Duration [8 AUG,, 2012] Discussion 357

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): | will go through the record.
Please dor’worry.
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RS @1 Tge fear S =Ryl ofes, TR gRe wisdl ®1 I9g udr el @
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fo vefyfrefed wgawen & oy @1 &1 S9¢ U S99 o @1 I8 Tolavped § 6
I BRM & HRU B BT & SR e SRM Al §, gAY d AT drel S @
IR B T T A P HIA PRA T

W, SA-IlE b HEM H F@Nd & ggd s-ds "edAl B ol | HEW Ugd
TeAE SHBhfCH e (TISIUG) 1 TP o[l GRIR & B arg dudi DI AN
Fd gY UP UagerE Aifew femm unl S=R o gfe @1 sdmn fF g vewer
difew fyem €, 3@ 'H @1 PRA A@IRY? i A ST AN b A WM PR 89
Pel & oMU I «ri Bl grsd, 89 S Udsd © SR Ud fad gferm ambush#
RE 3R Sl gaN F faU @Ell d9 UHSIUBAL 9 @l T fE udr U darR
g, AU B o Al gUb d& o4 g8 & oedb AW ba F U o g, o
g8l gfed @l <@ PR 9 HFH o, 99 g q S WROBRR (A

ge d Al @ & 9 dsd gReM O feT g8 fSHie M SHIshicd e
Ah disles b ANHEEOIT BT oon, R extortion notice fear el @feT gdermn
P 8 T, H®ife 9 I AR T I TA0SOvHodo F AW W fAE i oW &
fr 7 o <eud fem ¥ oA TeEd SHIBed e e dieide 4 ST A @l
s fhar & 0 dolRE @9 #I I H W US B 9aal 2 99 wer fage
g8 war All Minority Student Union (AMSU) &t @% & f& @8 W 3 $=iRic
AR Tehl Pl AR Sl €1 IS AG Uh A wpal H wdfEn A B b
I RE1 AL, Sl W OHREH dar o, 99 A @l i Mell "RT T R &1 W)
T SR S SIS 8 MW gRM T |@HSH @ fB g el THoSIouwodlo 7 8 ART
2, TA0SIogwodio drel §, $AfeY W ANl diel & A T8l i 3R SFAb A g
HIAT TMRYI BRI R 7 oW &1 RE A W 9gd <9 gen 8k g8 w9
Fh faredl Rt @ dwren Tl s At 7 gdern 6 gg snfeard vaRifRe
g sl T8 ®, UFgeAel g8 UA0SIoumodlo el €1 shd dig QA WA ATl
afeaIl @I UHel W M, S ARY A gdlees U1 9P A1G U gaAxl Hedl s,
Ueh IS &1 B g BT AT @l ATBY MAANT @ TS| g8 b bigdexk Bl TSl
extortion notice faar o &k 5w T # f W T freml s eRT W # oS
dR FRE TEA ¥, ST W MAER! B <l T BRI I AN AR U R geen
8 T & el wHoovwodlo ¥ ART R T avie 9 Wl aiRe el M€ qen
ITHT Stemar ATl gfe gafeiem # fieen f& w® KLO-Kamatapur Liberation
Organisation = f&ar &1 gferd 5 P8 @l & R 4 il s96 9/ dRe
qHe d§ g ged SR gz fF @ gRem «ri @l el R &1 S| g8 police
constableern 3R & arms smuggling®s ®RU 98 FWYT d o dAT AT THeC
B & WR-UE T usd R A S A wifgd W ex foranr onl gw@e dre gferd d
SIREIE P daara fb s9d WA & dRIIR & fodft 9 srrer 89 & BRo
T geNm ¥ sdfey @® AWen individual € @ s fedl vedifine &1 @IS By
T8 ¥ S W@ s W @ dleveR § Runath Brahma Civil Hospitaf @mar
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T AT BIERER Yfd ®IA $ Ue fAarier gl WROSAQR a1 99 Ta H
drel ok gReM Ted |y IBd 2| S AN gis UdHd Bl SRUA H oo g ¥, I
A A gEf el % BRI OH SR ANl @I TR @iRE ART dUT S9d RaAw $u
TN @) Tl Y| YW Hedl B ey I8 arel 3R ARem I W B MYl '
19 IR P wedr ofl, R next fem gafm A 20 o @1 SR W@ A T
gooll 9iRE gaN fo feefl o wig # amax blank fire fear g1 gl &1 gemn e
W g H gfew o TSl SHl MY IR dsd HAle} WiEfhd 9 o1 W 9 el
gferd F e fomn den SEel o H | WM @ SIRw &

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now please try to concludei
fire iR o Afgl

#ft feaeiia ARt 4 "geT @ gqen 1 § & g8 b "ied gg| A g8l @
P8 JReW @AMl A el arl Bl aden Al & Mue v dsdl Bl gfead q Ud
@ ©l 3R ufedd g8l W 9gd tensed| a8 Al fl TEH ST AN Bl AR Hhdl
gl oM fefl gfew SifPeR &1 aldd) S @l @I bR W3yl dd 98 &b
Superintendent of Polices! sarm a1 f& SAYR d B dsHl I gl F I@T
3R Id! Ufedd ARAT ARl 1 R AM $H AR H Od 87 d a8l Seel RSl
arodflo o, SE vHoWo Far fewmm fF g S9F ®a # €1 S.P R @ s@ faw fo
g, @eF gfowm & 'y # § &R tensedW @ FIT SRwa TEl 2, dfed
10-15 fFie g @eR g 6 ST AR dsdl @l gfadw b 'Y 9 de] g8l AR
fear w1 39 BRU G A QX AENE tense®l ATl R ¥E "edl B $ 4|
21 RN ¥ tensionys B AT SR Vel @@RE freen fF gfer @t presenced
S AR fer w9 T wm @I, el te gRe™ SR drel Wa |y 9
gl & @ owifd S T ¥ fag @iféT ) w9, sifd der gfem weSew
I B RE ST WROSMHAY fHAT ATl asl g1 dis! Afgersi Bl AR STell AT
3R Sb WRi @l S fewr manl @iy € o W injured i g9l sw@e we last
moment# situation uncontrolledsr T B g8l wder W genm f& IR A
qRem T e P} T Tl ARl Al W Rd B TET ¥ R 4l W W Sa”
&1 @ S a7 @ we situation2e dRNE 9@ del o & ¥ Al ¥E HA "l
g ok # el wRIPHIA < AEm & sl s B WP} THH Bl TAdBEH!
T8 & & gRem arm @ 9 & fog gs fewr ST e & A dIsl ofe drefid
P THH BY B A dISIS b sEH eRde 'Y 1 Actually tar e T § SEfe
Ul P g R S @ gl guR, g8l el @ 9Hwn g 39 an # o9l @l uar
2l 39 IR H guel diferl fSHlom o 21 39 9HW @1 9HEE dRd & Ay o9
TP TAR! WPR UH <g! Ufedl 81 a9dl, d 39 o' & 99l Uar sl <=
A =redl g & WReOR 30 WHWl & @HEE & fau @ )| g9 delay € fhar
smel st Border fencing@! @@ gart it 1 West Bengal# di$ &fa =g &
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@ T West Bengal Govta! % & s T8 & Wit 71 s9F oy o WReR
sleg West Bengal Govtd a@ &) difs a8 &A1 & fag o9 <1 SH@l oaRen
FI S ARy, ofed o B9 VW g 91 eRd 89, al 8 Al 89 arenm TE g

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Please conclude it now

sft fsgofia 9y @gf @it & fav emu @i @1 cooperation=ifRyl  @Et
R &R Gl T U S TEl Bl ST ArEd ® 1 S SMl RG & |H
AN W Tl SEH S Al @ Refie @1 W SRewd €1 39 @Re 9 9RI situation
agt forrgl g8 81 safdy d oM Ry @Ra1 § 6 PR Swa Us A Wifermie
@ W®e F W uE delegationsr =RY SR IEI R® & AN B WESTAT =RYI
T IR H BT Tdwed a1 TE BN =ifevl @'l gRem, g o @ == g
qEl W PIS-A-BIS "edAl BH P dG B¥E] Io b AU R By GRET GEHAT
IGF T S g B, 99 T B SISHY Dle-A-dls commentsnd 2| sy
# e § & dlel ofs @ @AW @l B FReb g8l Wil @1 gRdw &= # help
P S AT H WRAR W R FRAl g b g8l @mi @ R A g9n & fav
relief and rehabilitatiors! =gaven Seg gF1 =T

#t TR® IR (AERT): SUQWeds #Heled, # SMal & & @7y &1 awE g,
gafay # 9gd AR # 9@ o1 wEar| BAR Qdaddiell A SR 4 BIeREIR W
el wewl $ IR A fawrR 9 9’ adl B garn g1 A1 A g 6 emedl &
TH o WHT & 9] H TR BAR ¥ § 39 IRE @l "edl 'l ¥, O S fog
B9 WDl SAP g A A P oomawmedr g1 WM dR W 94 89 Hiusiiie
|EHE B 9 PRA §, U SR APy Fe B 9 dRd & AR 99 g8l 39
TWE @ P Tedq B WRT T A THY GES & X S MU AW UeT EIe
2, 9% QUM B & SR el JHAM I el §HI H gH SOl usal g

# wwerer g 6 9 9 W @R owed Wewd Enm o fe S g Al @sl wer g,
a Wt "o @'l udt 7, 98 e § R SEW onfl @il $1 g UgEl ¥ W W
P gE Ul Tl BH TE AR UHRAT ¥ I@Al ARy, sHSI S$ H S =fevy,
arife o arel famt # e R wew R W A we) U% e Heas ¥ fe aw el
IS P AN B ITB I SN W, S &F H TP WY Bl © W Usil aq
FX TEAl T gAfg B ue VAT AR 99 N @0 Se’d e S emgw #
qANE P IO b Hel-fay Bl WiEg 99| g8l S g uél, Sl JeEH 8 gal,
gg A9 WMH ¥, R AT VI "edl s # 9 U SA¢G SUT BRI Bl I(aeIddl
gl

UL ), SN HEAR WeRl 3 @1 b UR a9 Sier an 98i
exomeff et # g F ) F wwear € 5 omondl & 9w 9 9w # wee €@ el O
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P H SH & fAU wOqR gU Bl 3 I8 Al TP omel weR g ® f @ dR-
IR TRomeff BT W S BRI @I, oUW WiE B aifd BN o g1 ¥ wwsar g
9 q ait B Ared, oW S QX ORE W [RE @ 9aw el & g 9wl
W W 39h fow g8t & iy gsfifRged @ S9er aw o e e
& S AU JRem & QX FAwR1 g, SAS OA-AA, SAGI AEw Bl G AR ©
SR Wl AN SUA-IUS g H, - BRI H Aud Sl AR | 3 P ARBIR
3R [ WHR & WHEA Sl HaW AUl a1 8, 98 g8 & fb ST @AM b
ar B FARAT Bl M1 SAP BRI @1 B 8l dlfe, d8l AN SUH-3TH BRI
d, U WE H A o1 @d | 39S fU WeR B WG A S SuE fEy oS
P A gasa g 5 3 e £ AfeT ST ok TS @ @A Bl smavdeal g
et @ WA aid & ool # S gemast Ry v £, # wwean g f& S@a
g ARY, a9 dI O &1 Pl PHEd el sl €, clfbd A A PH STBl a9
A BT BT FIATGST QA AIMEY, S AN AIRIAA s=IS Y B, I AWI QI
A BT HerEasn A @@y ok el SIS SR 88§ SAel Al wEN
BOR Bl WERdl WHR &I 3R I fert =Ryl R 99 S "o gafe wx fou
T E Sen Ry g g, SHer R W g9 @ wgawen Sae foag g =Ry, o
arr e e 6 WSIR A STb g B QR @R @l g

SuaHrede Sff, g8l ggE HAl S His[e § 9 WA oH W AW g, S a8l
F IR A GR) IEeR T ogEl @ wERn & guR & fav 'w Rl Set den
Jog, I BT Bl BH WHI © & g8 Sl ARl fBear @ 8§, 98 o
o TE T SR g8l @ o W gfer A1 @'l @1 Sl dled TesftRgIE & SHal
W T WY ¥ 5 oget o ey 9 Rfafaedt ot @ el @ gemm o, @t
9gd B SR oI, EAvId A, Rl TE1 Bl UMY TSHFRGITA B Ahadr A
fead us @ M o7 S0 oo 5 @Rl W Fw # wEma @ 9wl g8t uue
7= oSt Wt o ge € AR EW ey o g'l U9 ok iRy € f6 gue Tl
SM P 9T W $ Al FEA § g €, dfed ofl W wed ue @l Bl bd &
rgeRl H BN <wn, ofmel Wl g8f W S 'R UM @WER o V&l €, Wi # oendt W
T T I B3N T, UH IRREAT P WG S gF B, NS R BRI @ amavgedl
gl T el g9 g9l dle el H wwsal g fF g8l Sa Seal wWifd @M A
g4 #eg fyeifll & ¥€) Seile @xar § & WerR 39 iR e ol

DR. V. MAITREYAN: Sir, the recent lafe-scale violence iAssam, particularly
the three districts of KokrajhaDarrang and Dhubri in which hundreds have been
killed and lakhs have been rendered homeless and refugees in their own motherland,
is really shocking and condemning. On behalf of my pdrtyffer our sincere and
heart-felt condolences to the bereaved families. The hon. Prime Minister has visited
the affected areas and | urge upon himsee that the relief and rehabilitation
measures are taken up on a war-footing.
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In fact, the agenda paper which has been circulated, erroneously mentions it
as the incidents of communal, violenceAssam.The issue is not communal. It is
not a HinduversusMuslim issue. The issue is not even ethnic. The issue is, Indians
versusforeigners. Is the country going to stand by its Indian citizenry or is it going
to bail out the foreign infiltrators? That is the issue.

In this regard, | would like to bring to the attention of the House the Election
Manifesto of our Party for the Lok Sabha Elections, 2009 in which we have
mentioned, “A major problem India has been facing with regard to its neighbours is
the porous Indo-Bangladesh border which has encouraged the infiltration of
Bangladeshi nationals into the North-Eastern Region, particWselst Bengal and
Assam.The URA Government has not been able to complete the much expected
border fencing and roadshAs a result, infiltration by Bangladeshis has been
continuing unabated and in such volumes that the infiltrators outhumber the locals
in many districts of several States. This has understandably caused tremendous
strain on the job market and resources in these areas, resulting in-considerable
tension and unrest. Even the electoral and religious dynamics in these areas have
changed considerably

In fact, the issue of illegal Bangladeshi migration and a covert move to
legalise it had been first noticed in Mangaldoi in Darrang district in a Lok Sabha by-
election in 1978 when around 45,000 illegal migrants’ names were found on the
voters list. The first strike against this was kick-started on 8th June 1979, resulting in
the massive ‘Assamgitation’ led by All Assam fudents’Union, AASU, against
Bangladeshi infiltration from 1979 to 1985.

While it is too early to blame either side of the ethnic divide for the ongoing
violence inAssam, the growing fear among the indigenous Bodo community of
being swamped by illegal Bangladeshi migrants has to be taken seridosgover
there is a general suspicion Assam that most of the local political parties depend
on the votes of these illegal migrants for their hold on poweporous border
continued illegal immigration, nexus between Bangladesh-based terror outfits and
extra regional forces with local militant groups, and arms trafficking across the
border create a situation of distrust, anxiety and insecurity in volatile districts like
Kokrajhar But policy makers often tend to ignore such harsh realities of an
ethnically volatile region and adopt an ad hoc strategy without a deeper
understanding of the social and political contradictions existing on the ground. Even
after 27 years of signing of thessamAccord, the fence along the India-Bardgah
border has not been completed. Both the Central and the State Governments of the
UPA have failed to check the flow of illegal migrants, upgrade the National Register
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of Citizens, arrest arms traffickers, and deal with armed movements. Unless the social
and political impact of land loss on ethnic communitieAs$am due to unabated
migration from Bangladesh is checkédssam will continue to remain vulnerable to
ethnic clashes, armed violence and communal tensions in the near future.

| urge upon the Central Government to tackle the situation on a war-footing.
Thank you.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now Shri Kumar Deepak Das.

SHRI KUMAR DEERAK DAS: Sir, today | want to make my observations on
the issue ofAssam.

THE VICE-CHAIRMAN (PROE RJ. KURIEN): Please be brief because your
Party has already taken full time.

SHRI KUMAR DEERAK DAS: Sir, | want to make my speech Assamese.

*HonourableVice-chairman, sjrmy stateAssam has been going through an
unfortunate phase since some time néivst of all, there were devastating floods
which inundated thousands of villages and destroyed the lives of lakhs of people.
Then again, in the GS Road incident, in the middle of the Guwahati metropolitan city
a woman was tortured and publicly molested. In Shivsagar town a girl was raped by
the security personnel.

Sir, very unfortunate incidents have been occurring in the entire state of
Assam.Women are being harassed and insulted on the streets in the centre of
Guwabhati city And, now there is this issue involving the Bodos and other people.
Lakhs of people are suffering due to the violent incidents occurring there. Losing
their hearth and home, Lakhs of people had to take shelter in relief camps.
Reportedly more than 5 lakh people took shelter in the camps. More than a hundred
were Kkilled. Sir the Chief Minister ofAssam has referred to the situation more
accurately than meYesterday he said th#@{ssam is sitting over a volcandhe
Bodoland is in fire. It is burning. But who is responsible for that? Certamaly the
people ofAssam. Neither the Bodo people, nor the Muslims can be blamed for the
problems. It is the Government &ssam who is responsible for the present
situation there. It is also the Central Government who is responsible.

Sir, let us go to the roots of the problem, there are fourfeibal Belt Blocks
in Assam. In those Blocks people were allowed to settle illegafigl to prevent this
illegal settlemenAASU started a Movement against that in 19%& had 14 Charter

* English translation of the original speechAssamese.
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of Demands during that Movement demanding release of the Blocks from the illegal
settlers. But the settlers were not removed. The tribal population in those areas did
not get protection against those illegal settlers.

Sir, we had started afgitation against illegal foreigneré\t the end of our
Movement there was aficcord. According to theAccord it was agreed upon that
there will be identification, deletion, and deportation of those foreign nationals.
Nothing has happened so far excepting a few detection. But the MusliAssarn
are not responsible for that. Neither the Bodos, nor Aksamese people are
responsible. It is only the Central Government and the State Government who are
responsible.

Sir, then we had the Bodo MovemeAs an outcome of that Movement, by
an agreement BYD was formed inAssam. But unfortunatelysome absolutely
non-Bodo villages were also included in the ABT outside the agreementhe
Bodos and non Bodos were divided. Differences showed up among the inhabitants
of the area. This had happened at the instance of the Government. The State and
Central Government are responsible for that, Birthe recent case also, timely
measures were not taken. The Chief Minister did not take adequate steps on time.
On the other hand, putting the blame on the Central Government, he said that the
Central Government is not helping out. “I am requesting for help, but they are not
responding”, he saidlThe Chief Minister is helples§.he Chief Minister ofAssam
says he is helpless, “I am not getting any help from the Centre” —the Congress
Chief Minister of Assam complains against the Central Governmdiie CM
belongs to the Congress Pargnd the same Congress Party is in power in the
Centre. Sirif proper preventive measures had been taken in theDBat the first
instance of violence then the situation would not have become so serious.

Sir, foreign nationals have been immigrating iMesam in many diérent
ways.And because of this illegal immigration there have been problems irtatee S
The Central Government is a total failure in arresting those problems. One Hon’ble
Member said that thAGP Government did not do anything during their teniyes,
the AGP was supposed to have taken responsibility for the peoplesseEm; for the
people of India. The Congress Government is unable to do that. They want votes
from those people coming from Bangladesh. Those people are used as vote banks
by the Congress. Therefore, the Congress needs their help and so those people are
allowed to stay on iMssam.That is the Congresshotto. And now they have been
blaming us.Yes, we could not detect and deport the illegal foreigners because of
IDMT Act. But, what is the Congress doing? How many foreign nationals are
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identified, deleted, and deportedifnt Assam by the present Congress government in
power after abolishing of IDMT7The erstwhileAGP Government, the Bodos, the
Muslims or the people oiAssam are not responsible for not deporting the foreign
nationals.

Sir, we are thankful to the diérent political parties of India for their solidarity
with us. The CPIl, CPM BJPShiv Sena and people from other parties are visiting
Assam and showing their solidarity with the feuihg people of the tate. We also
thank the Prime Minister and the Home Minister of India for visiting the affected
people. But the Government has not taken any effective step to solve the problem.
Everybody will agree with thatAll the political parties will agree that the
responsibility of providing security is with the Government. When they came into
power in Assam the Congress Government came with the promise of giving
protection to life and property of the people Adsam. But have they done that?
The Chief Minister says there isTahird Force.A third power is involved in the
incidents occurring in Kokrajhawho is it?Where is it? If there is anyhird Force
involved then what is the Chief Minister doing? What was his responsibility to
check such Third Force? Should not he have prevented recurrence of such
incidents? He did not do anythinghe Government ofAssam is a total failure
today The Government is indiérent towards dangerous and volite situation
prevailing in the State.

Sir, one Hon’ble member said today that due to the disturbances in Kokrajhar
running of trains was stopped for one dayAssam. It is totally wrong. He has
misled the House. Trains were stopped for 3 days. He also misled the House saying
NRC update is in progress Assam. Let him tell us where it is working. In which
district is it working? It is not working. It is inactivAnd it is stopped by thet&e
Government and the Central GovernmeWe want that the problem of illegal
immigration is solved permanentlll of us want that.Then, let us take a decision
that in the next two years, after identifying and deporting the foreigners we will
bring a permanent solution to this burning problem and free the State from the illegal
immigration. Let us take a decision. | wish to request all those present here, who
seriously want a permanent solution, to take a decision in the floor of the House.
Again | must say this attack on Muslims Atssam has not occurred for the first
time. It happened in 1950 when the Congress was in pdlen it happened again
in 1983 under the Congress Rulgain in 1995 there was communal disturbances
during the Congress Rule. It all happened in a large scale. Thousands of Muslims
were massacredll these happened during Congress Rilleere was no communal
disturbance when th&GP was ruling the &te.When they were in pog& minorities
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were not harasseflVe can claim that with full faithwe want peaceThe people of
Assam want peace.

Sir, yesterday the Congress said they will demand CBI endieywelcome
that. But first let there be peace in the State. The atmosphere should be made

peaceful. Let the people go home from the refugee camps. ..".
| need a little more time, sir

The people who are still in refugee camps should be given protection to go
home.They are not getting securityhe children in the camps are not getting food.
They want food. The Government should take care of their food. The students can
not go back to school because they do not have books. Everything is burnt. The
Government should provide them with bookgmosphere should be created to
bring normalcy to BAD. All of us here should consider this as our responsibility to
bring normalcy there.

Sir, | want to say a few words about the communal harmoiysgam.There
is no need to teach us communal harmdnyant to say something there is a place
called Hajo inAssam.There is a Masjid and a Mandir side by side there.

Hindus and Muslims both visit the Masjid and the Mandgu will not find
such harmony anywhere else in India. People of India should learn about communal
harmony from the people dkssam.Those who are talking abodthird Force is
saying that only to divide us the peopleAsfsam. If they know of any such thing
they should bring that force out to light and punish them, tBere is no real
Government inAssam now If there is any Government it should work as a
Government. Hbrts should be made to bring back peaceAssam.With these
words, | thank you sirfor giving me time to speak.

MESSAGE FROM LOK SABHA

SECRERRY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

“I am directed to inform you that Lok Sabha, at its sitting held on
Wednesdaythe 8thAugust, 2012, adopted the following motion:-

“That this House do recommend to Rajya Sabha that Rajya Sabha do
appoint one member of Rajya Sabha to the Joint Committee to examine
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matters relating to allocation and pricing of telecom licences and
spectrum in the vacancy caused by the retirement of Prbf.KRrien

from Rajya Sabha and communicate to this House the name of the
Member so appointed by Rajya Sabha to the Joint Committee.”

I am to request that the concurrence of Rajya Sabha in the said motion, and
also the name of the member of Rajya Sabha so appointed, may be communicated to
this House.”

SHORT DURATION DISCUSSION
on recent incidents of communal violence iAssam (contd.)

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now ShriTarun Vijay. Before
you start, | want to tell you that your pagytime is overSo, how much time will
you take?

SHRI TARUN VIJAY: Whatever time you want to give to express the pain
and anguish of a nationalist, | will agree to it.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You take five to seven minutes.
SHRI BIRENDRAPRASAD BAISHYA: Sir, when will the reply be given?

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): | will have to ascertain it from
the Parliamentanpffairs Minister Okay now Shri Tarun Vijay.

st oo faom omexofiy Suwwine WEIRYW, oS H WRA @I eTd Yo B
g SR WP Bl ybe PR b fog Fel amar gl w9 # A T uee 9wl @
der, a@ g8t % US BEedl 7 JH Uh GRSl oWl IR dEl fh o@ ey wwe H
S, dl AFHER ggE H#E St ¥ ogE gy fe Sl g wuy o off,

“I do swear in the name of God that | will uphold the sovereignty and
integrity of India and that | will faithfully and conscientiously discharge
my duties, without fear or favouafection or ill-will, for every citizen of
this country’

SEIM BEl & oMy FUA yuE HA SN W UBY fF 9 9RG B FrA I8l
SR H AT w& el B e v PudAl gUE WAl S W yE gfev fe ol wRd @
WA ARG 8, Sdl 39 g # orex faqei gwifey S@ oARd €, S W)
S, SAP! BA PR 8, dl URA b UUE HAlL, URA b DA b AFAR, WRd
F ANRG] B @M R AE BRA? TG HUAT AT YOU F oA T wuy o w
f6 9 WRA @1 Uhdl, Eedar @l @M B SR T ot & f 9 W A9,
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S, dY, oF % ARG P AMRGI B I PRI, I ARG O AU R H Sorsd
g ok T AMRDI @I ST W S9 Aol gHifdy SR el #Rd & 3R o9
ARG & TMR® I WWHR & o H R 99 o ¥, 99 9Rd WReR  fRrgRar
H BIA AT R el BRA? q8 e P ANIRDI Bl &M R FE P UTE?
Y Yy 9 A s WAS W Uyl d8d §, d I8 el ded b AU Fe b g8l
fewg ok Hwem™ @1 el ® 9 TE @ed & oamw wE fe osH art A, R
STP B IO, S R dAHfEedT $ BRU SIF R IO, d ded ©§ b
fod=ft 9 < EUR | ey, §EYd UR | Ay, el wEl @l WeR, sH @i
AIPR ST FIBR IAP! ANIRGAl <l 8, dic @ AFGR <l § AR Rgwm &
chicken and egg situatiomz <t dieiele &1 &5 2, <8 4 AR 99 oM €, d
U & gEdd € 9 gAY F wdd g, «dfed H e 100 uRed AR WEd &
e @el g SR BAN Ul e A A Wel g SR dislels & qEM U
el & oWy el g W W Mfie e gy SR S e & WY #

Rugoft &1 feg |

ey, Il Jo W gd A WExd $' e A B PiUw q g8l W oqdel
@ @ T OH 3 9 P AWl g Afed @ @ H we ff @ awEar g %
Gopinath Bardolai, B.K. Nehru Sahib, B@hailiha Sahib R sar ardt (o),
fa I o1 i & 9 T8 9 3 /W 9d IRA I B & Aar O g+
faeell e dveesll, St 99 s uifew™ 9 omd 9, S9a1 Gopinath Bardolaii
I & far was wa fBar oen ik B.P Chaliha Sahiba #t g9 fag w=uas
W fEar or, aw Ree €1 dvm gwiRer 9 Penguin® td fhae el €,
g ¥ SN gAUfST oA @ WM W UAdIeHe a’d & fay ¥ uifeed™ | oem
T ¥, 976 g eRiaEl A W Fdd T

SUNYIEde] Hgled, difersl dEd Hig & Aar 91 B.K. Nehru, 9% w@reH
F ST g SR T oA & Ak fl I T 9= o gwe A W fomm v fF
do not belong to this Congress which puts party interest on prib@y not an old
Congressman. | belong to the Congress which had always put the national interest
on top of the agenda.5=~ a8 7 fomar @ a® %=1 f& “l am very sad to see
that the infiltration from across the border is continuing, but nothing is being done
by the Government to stop infiltration from across the bdrdgir, they were the
Congress peoplelhey belong to your Partysir. What did you do to remove their
pains and anguish? | am not quoting any non-Congress peksgm™ & I @il
ST oo # vEd € iR dEd-fuead ¥ fF @ Rl @ S=men, 9 s e
BSU Y, AR HHM el Y, BARI ARl b WY qARPR HI MY SR gl o
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5.00p.m.
STh favg @I HRAE! T8 BRdl § ) IR arel Sa 3 2 A1 gfer q Sel g1
g ¥ ARTl weEigy, they were not killed. They were butchered before the eyes of

the police dficers in Jaipur Nothing was done.

qeley, $© A eI e w3 Pl SN, ® Y AEA fF g draRw
Tl WM, SAP S Bl WY SR W BH A0 dH W Y 9 FHH WRBR  BARI
ffmra el o fgeatEl @ wRa d gaifdy & Wy # oemew o fewred
qE usi? 9 AN ded © f6 el ¢ GodM BARI e dd dF T8l AHsil
S dF & ¥ duaest gRem gaifoy foeel # dgaa # T8 o S| I wial
IR famgsl @1 S9¢ @@l A dER Mooy S@ IRomefi g9gd, 9 SHd! ar
T & o B W Soled @ Aded @ Bl g, dd SAdl udl @el W b S
SHIF @H @1 Adeld 91 Bl & 9 SHbl gl welw fd aue a4 d freriex
R® BgEE & = AFRG $I, S AR & dd o9 T8 fear M, fgwm
P IOME AP b AR TP IR0 b wU H IS AT T Bl W o © &l d8
Fgear wWdd ARG $ w0 H el Usl B el §l 98 R @ oeel & S
F AW T TH REGSl & ®Y H T of BT T, TG IGIR R Bl s
R F B WeHdl gl d Ped & fF WEd sHG Pv TG @RVl U, B A
SR Rroftg i ArE" A S s feAn, AEREE! #RP SWHl RT BR AU
S e fdel A oA e o

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Just one minute, Mfarun
Vijay. It is now 5.00 p.m. | think it is the sense of the House that we should continue
with this discussion. This discussion is very important. Let us proceed and finish it.

DR. V. MAITREYAN: How many Members are still there to speak?

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Only five Members are there.
They will finish in ten minutes. NowMr. Tarun Vijay, you proceed

Y ToUr oo SywWeer ... (AdE). .

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You have taken eight minutes.
You take two more minutes and conclude.

i Tour oo Suwwee SN, # el % ue 4@ Ae fadmr @war g 6
s d e Wt ged 9@ ARG, Bt @ Wer fRRE @ smawa wRe
P PIA B TAR Tl W @RI B PR gIHI B fHAr S W8T vl A AN
UBel WEd € fh ¥el W WM & disl B @l q9ex fewe dlen?  smd
IMDT Act s@mr €1 & feged™ & U g@axT &M, F9q & [ gaxT A
AT ¥, A6 U gaufsAl wl g dh| ghH @I # wa |Eede § i dre
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TF SIS dEl, d9 SMHR GUH HIE 7[B! KRG FA iR @Er & oaw R
PREGEAA €1 SHG ae gUF BIE T AU gVl 6 U R FR IL 8, MU

%el, we have created 36 Tribunals to detect and deport the Bangladeshi infitrators.
IURHTEAE HEIRY, A @l AN aF T A gRegad e T8 ax @ 2l Swe

FEl & 36 a9 €, P el d@ TP Al gIsgal M Rl B I8l 2| S GehR
SRR B AU HRA dTdl B B Ahal g1 rfl s BfeR S g'm A

e v H..(au).d qifaflelre 98 (@aum). R, e e (@aum)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now please conclude.

st wour v SN wE ¥ Of6 ¥ guifeu.(wm@wm).dsl AR ST WO
...(CTTET)..

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Your partys time is overYou
have taken 13 extra minutes. Please conclude.

Y gour oo ¥ 9t ot & a@ @ ¥
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Tarun, please conclude.

st aeur fiorr 59 oRRefy § Rgwm A tar @ & & o/m A fegam
P AR 781, dfew dacel guifedl & fau e wWeRr Tl

JuTeme (U WS HREA): Ul Ut @1 TigH 8 M 8, U 13 fidew
TRGT B MY §| T Sfl, Beac[s  BINIG...(RFEM)...

st Jour fasm I A gEl R g B e d9ax T8, dfed AR
B AMES TR A BRA &1 H FEAN AR B W Usd He I9 i P
g, fég ST Sy a1 R 9R S@l $ A " PR gHd g bl el a=mn a1
JBR U4 R gerl fder w® feer g1 9@ 9Rd|

SHRI K. RAHMAN KHAN: Mr. Vice-Chairman, Sjrthank you very much for
giving me this opportunity

SHRI D. RAJA(Tamil Nadu): Sir this is his maiden speech.

SHRI K. RAHMAN KHAN: Yes, yesThis is the maiden speech of my fourth
term in this House.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): It can be treated as his maiden
speech.

SHRI K. RAHMAN, KHAN: Sir, | was saying that for eight years | did not
get an opportunity to speak. So, nawhave to learn once again how to speak.
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Sir, the violence inAssam led to killing of more than 75 innocent people,
injured thousands of people and rendered more than 4 lakh people homeless and are
living in camps. It is an unfortunate and condemnable incidenthas been stated
by so many of my colleagues, this incident has started with a few killings and
counter-killings and led to such a mass violence. But, today the fact is that a large-
scale violence has taken place which made the people to live as refugees in their
own country Sir, | call it a human tragedyet us not, nowtry to accuse each other
when such human tragedy has taken place. This is not a natural tragedy; it is a
manmade tragedyVe should discuss this nowecause lakhs of people remain in
the campsWe should discuss how they should be rehabilitat¥d. can always
discuss the causes why it has taken place, who is responsible, what needs to be
done on long-term basi$Ve can definitely debate it in this House. It is our duty
But, this is not the time to blame each other and to win a point by saying that you
are responsible and you are responsible when people are suffering there. What is
needed? Relief is needed. Rehabilitation is needed. People are dying due to diseases,
etc. The hon. Prime Minister has gone there. The then Home Minister had visited
Assam.And, necessary steps have been taken to contain the violEneérmy
has been sen¥es; this incident has taken place and we require to find out as to
how it has happened and how to avoid such incidents in future. The Prime Minister
has said that those who are responsible will definitely be dealt with st@imdy
enquiry will reveal what actually had happened and what steps need to be taken.

Sir, communal harmony is very importaile cannot run away from the fact.
If you look at the background, iAssam, being a bordertéie, the question of
infiltration will be there.This is not a new phenomenoAs has been said, the
AssamAccord has dealt with it and it is nobodytase thaAssamAccord should
not be implementedlhe AssamAccord should be implemented as early as possible.

Sir, the point is that infiltrators have to be deport&sd.has rightly been said,
we should identify and deport the infiltrators but, in the name of infiltration, in the
name of deportation, we should not trouble innocent Muslims because the people
who are called infiltrators, unfortunatelgre also MuslimsThe people who live
there are Muslims. In the name of deportation, the people of the land should not be
troubled.That is very important. Nowif that is done, the Government is blamed of
indulging in vote-bank politics. Let us not get into the debate on who is playing
vote-bank politics. People understand who is playing vote-bank politics. But the
question today is that there should be relief and rehabilitation provided to the
affected people. People should go back to their homes. They should be provided
adequate security urge the Government to keep tAemy there till normalcy is
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restored. Security has to be providafe should do everything to bring these
people togethelAll that has to be done. By making flowery speeches, we should
not further destroy the harmony that exists amongst the pedfgleshould try to
strengthen that harmonye should try to see to it that normalcy is restored.

Sir, it is very unfortunate. | respect Mmarun Vijay. He said that the
Government was inviting infiltrators. | very humbly say that it is a very irresponsible
statement. No Government invites infiltrators for the sake of building its vote-bank.
This sort of mindset of certain people that the Government is allowing infiltration to
build its vote-bank should change. | strongly condemn this statement that the
Government is responsible for infiltration.

Yes, every one of us should put oufoes to see to it that infiltration is
stopped, to see to it that no foreigner has sheltered in our coButryat the same
time, in the name of foreigners, a particular community members should not be
targeted. That is our request. | hope, the Government will take adequate steps to see
that ...(nterruptiong

st S/ uerer AREvr w9 (9)...
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You may please sit down.
Mt & EEHE @ U STl TN PIs MURISHe 919 T8 well

gAafery, # e W deal dEdl g 6 98 g8 U @ YRR @} | g8l S
GRT 30 BX Bl X dol MY ¥, d A MY SR AU TEE W IT dA Th
BT "R a1 x| Uz fifrexy W9 9 aw W o eem 5 uwifemmc &
J=R BT P oAl U] SferM g8l W OSY, @i ¥ el ofk o # gRHAT @l
I HE B A & RSl B S, @t & el @ @ darg | gE@ w9 sfeen ®
JMUHT TS |

S Ut Tl s Al S e S o f O laa S oia T

5> O S st S Gen Qs s AS U Wil BS S 5 8 Gae Wl

bl S s oo e B A osh o omls e o 8 s S Ssex 8 ) K4

oS Siad s A8 8 58 ORe ot A o abia Jhude a8 e S lay Jsale

S b o ol sl e e OS85 e Ly Ol GRSLLS UL I SO IS G e

e e 5 e o ce B8 L S o S OB e S S U S URS S AS el
-2l geian 18
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SHRI D. RAJA: Sir as part of a delegation from my partyhad been to
Assam; | had been to all the disturbed district®\se$am. In fact, during my visit, |
met my friend Shri Bhubaneswar Kalita; he was also visiting that area. | had been to
all the camps in Bilasipara, Dhubri and KokrajHacould see in these camps people
who belonged to different communities. | met people who belonged to Bodo
community; | met people who belonged to non-Bodo communitystly Muslims.
Sir, | do not take this time to discuss the entire histonAssfam.Assam and North-
East are a very important region, very strategic region for IMle.will have to
discuss how we should address the problems of North-East. But, | would like to
confine to the current violence that took placeAssam, particularly in the Bodo
region. Sir the clash began on July 6th. | think, once that incident happened on July
6th, the $ate Government ofAssam should have woken uphe Sate Government
of Assam should have called for deployment of Ay immediately There, | find
fault with the State Government. It is the failure of the State Government. The State
Government stiérs from a sense of complacen&ince the spectacular victory that
the Congress Party had in the lAstsembly elections, thet&8e Government has a
mindset to take everything for granted thinking that peace and normalcy have
returned to the tdte of Assam and everything is normalhat is how the @te
Government stiéred from the sense of complacentcyhink, my friend Bhubaneswar
Kalita will agree with meThat is the failure of thet&e Government. Firstlyt is the
failure of the $ate Government. Ngw could see the deployment of tAemy units
at many places, considered to be very sensitive places.

Sir, what is the condition of the relief campg@ry deplorable, very pathetic
and very worse. Thousands of people—-men, women and children, even newborn
infants—are in the camps. These camps are all in schools and colleges. The schools
and colleges are supposed to reopen ormAligust. My Assam friends will concur
with me. But the institutions have extended the vacation up to Alglist.

And it has been affecting the education of children not only living in those
areas, but of those children who live in the camps alspttgise are all educational
institutions. We all know that the toilets available there cannot meet the
requirements of women, children; and they do not have safe drinking. Whigris
leading to health havoc, health problems, dysentdigrrhea, feverAll these
diseases one can see in those camps. This is the pathetic condition there. The
compensation announced by the Government is so inadequate, so meagre that it is a
mockery of the people who are in the camps. It is such a meagre and inadequate
compensation that the Government has announced.
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Now, Sir, what is the immediate taskZcording to me, the immediate task is,
the Government should ensure medical aid to all those who still live in the camps.
Doctors do visit. But the people sadpccasionally’. Even in some camps, people
reported that the medicines given by doctors do not give them any relief, and do
not work at all. Shri Bhubaneswar Kalita knows it. This is the condition of the
camps. So, people must be provided good medical help because they are all in the
camps, SirThis is number one. Number two, people should have enough Toey.
do not have enough food. They supply some rice, dal, some oil, some salt. But they
do not have gas or firewood to cook the méald in some camps, they told us that
they get only one meal in a daSir, people should get enough food. Children are
there; infants are there. How can they live in the camps? The State Government, or
whatever local authorities are there, must see that people get food.

Then, Sir people want to go baclt many places, they said that they want
to go back provided they must get adequate secuifitthere is no adequate
security they will be massacred once they retuFhis is what the people told us.
The Assam comrade friends can tell me if | am wrohkis is what people sayWwe
prefer to go and rebuild our life. But we need protection. If there is no protection,
we are not sure of our liféMe will be massacred.This is what people say there. |
think the State Government and the Union Home Ministry should address this issue
as to how theArmy’s deployment can be made so that the people can return and
restart their life, rebuild their life and their rehabilitation can be safely ensured. For
that, | think, there is a need for deploymentAaiy for some time, relativeptill the
normalcy returns. These are certain immediate things which the Government will
have to do, SirThe Government will have to enhance the compensatioen only
the people can rebuild their life.

Sir, having said that, what are the issues in the current clash? | find that land
is such a crucial issue. How will this land question be addressed? Those who live in
camps are all farmers, peasants, agricultural workerdsg¢am, Sirit is not like any
other State. It is one crop. Cultivation means one crop. This is the monsoon season.
This is the time they will have to raise their one crop. Ntwy have lost their
land; they have lost their cultivation. No cultivation is there. So, how can they live?
So, this land question need to be resolved by the State Government as well as by
the Bodo local authorityl do not know how far the Bod®erritorial Council has
powers. It is another issue. Somebody has said it is some clash between the ethnic
groups. But what is the clash between the ethnic groups? There is a political issue
involved in it. The non-Bodo ethnic groups want certain adequate representation in
the BodoTerritorial Council.
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And it is not given. That is one complaint which | heard. If | am wrong, you
can tell me or any other friend froAssam can tell meThat is an issue which we
should addresqTime-bell-ringg Then, Sir comes the issue of possession of arms,
the free movement of arms. Every group has arms. That is what people tell us. These
are all sophisticated arms, illegal arms and the Government knows how these arms
come in, how these arms are distributed. Why can't Government take any step to
confiscate these arms? Since these arms prevent the €htng-bell ring$. This is
a serious issue, Sivwhat we are discussing is not Assam issue is Indig’issue,
it is nations issue and with a sense of anguish, | am speakingTimés movement
of these arms in the North East, it is not onlyAissam, but in Manipur also we
have the same problem, in other regions also we have the same problem. There is no
arms control, arms are freely supplied and arms are in the possession of several
groups. These are all sophisticated arms. This needs to be addressed. Then people
were talking about some kind of migration, infiltration, every thing, but, yes, there
was anAccord, there is accord signed by MrRajiv Gandhi and the then student
leaders, Mohanta and Phukan. Even aftesamAccord—my friendTarun Vijay was
referring to Election Commissioner—there is a problemAssam. If | am wrong |
stand corrected. There is a category called D-voters, doubtful voters, some 1.5 lakh
D-voters.What is this categorythe doubtful voters, and how long such things can
continue? These are certain important issues of land, arms and D-voters. These are
all very sensitive issues. Unless the Government addresses these issues, you cannot
restore normalcy in thet&e of Assam.The Prime Minister was here, we are
thankful and he was listening to some of the speeches. But the Prime Minister
represent®\ssam, Sirin Rajya Sabha, therefore, he should have personal obligation
of how to address these concerns of the peopldssam.We want peace and
harmony to be restored in thaeag of Assam.The whole nation should stand by
the people ofAssam in their time OF ordeal and traunmWith these words, |
conclude my speech. Thank you.

# AEEe IElg (SR URY): WX, AN R RGEM H SR H Blad Bl o
P TP IASe-dl A UST B AT §, $Hl WSSl I8 W 989 dRA do g W
S 9g SR colleaguesst® ¥ UHUIS gd P} Y &, @R d T aRB b 8l A
I9 RE b 8l, A SAPI da W GA AR IE Al @wsn & g8l dlem w2
dfe, gea a8 & 5 a8 w9 g &1 orEr € iR e oed g W <@ fF
I T W M R 8 @ 2 S uRw &1 9w ey 9w e' e T %
A # volcano ST WM & &R &9 oo W S9&! 39 TOIRY ¥ ¥ W T fH
fpadl 1 FT R frEdl ol @ WEl a@ Ig wad © fe gaifor em My
A g W WT IE Ped © [P US A 8 W, Al Wi 8 Y, SHAP! el T8
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e H A o & SE Sul swiel ) ugw T o1 6 o R @l sfianel, A
IR TR, AT BISRAE STAT| AN, gE Al A &1 98 WelE od WH HR oAl
LY, $EF @I A GERY| g8 $wH H @l T8l 8, 39 W YR el 8 @l
gl 39d IR H W Wl ¥E I8 dw % £ B wn few Swl @'l gad Tl g,
3 W g T2 8 W@ E, AfT aw wer o1 w1 € f5 S wEe, 9w ge T8 g
Ig 9% 8, IE dE EhEd gl

g9l ¥e § & R # ot ar & quen genm o1l W PN ufsd wig gsi
d @ Y, 9 JER B NI B 9l $dd gAR UM @l B R O§9 &R Al SId!
9 feg, Jfe d 9 9 SER Y d @@ gy 21 g8t Wt I9d ged wR e g

3R P AfEy, g8 s wROIE 2 <fEy, 98l @ 8l e g7 W 9d
9 ol B FEl, U AWH U IS §, b qa DI HEYGH Siogl H GEar g & uw
TRE Wole Mt ¥ AE BEel R fF 'R BMd W, B U & HUR B S99 dad
F S gHEd 7, S99 e SN, ST6l R ORT H Sl WY, S@! qarsil @,
STH TET HI, SAb WM B SO fRAT SMY| EDIGd AT € f6 gPAA T PEl A
BEI Teldl STHR Bl B, R BPAA A el A Bl BN, A ARG AN 3O ER
J IR HY B W7 sEH gH UHfORT B)AT iRy, I8 ARl et g R
T I9 99 AR B IfMErEd TEl R T §, dfcd TH WHR 9 Ig [SHIE B
g fe o 8 m, A o' o, dfew e ey f& @ ' owiful g w9«
el TS fr Y @ Wi B AR SR ST A @ M | ARy iR ¥E thaen
P f& T o @ T og@er W wAfafmw fefw f& o infiltration gem & S
GNT 9B 9§ MY E, 3/ HH I T I Y AN 99 MY ¥ R I s FEt sro
g @ o, el s W=l 4 U w@E oW AU, g "eig]l & OfAU o g
Jol faul ePR A w1 A Usel WSS b1 FRA I ¢ Al g8 JeH o™i, FE ol
F? A AN OFEAR FARE H R o9 €, 'R T SR W # fEwwr o9 ©
dfe A% gafay & 9 g9eme € Uded & WS Bl SMd g1 9 e 9w &+
oar A1 feaw fRg @8l ¥ wWieR My I I@l Al @1 ' S a1 ofl, sEE &
efgg & & Al B9 9 99 @Bl IRAR Wed H ded © b po Al 'W Wl SN A
dd, 38 O <@ & g Job I R o7 R IE Yow ¥ few & fawl wA =W
| W OFE ST "ed, 9 9 @ e g8f Fdd d W1 @l ®, Wil 'R R
UEgAl Bl FE HE B Mell AR < Ol T P A <@ ¥, gafow ¥ arferari
A B U SRRl WROAEl W ARy 'R aRR ¥ ATl A dd] Je dd
BRI TP ARG €1 BW S9 ARk $l A Fel| H YOIk FRal g Aud wWigaAl 9,
efiell W, wWilRkEl ¥ f6 ¥g 999 sHifeue rehabilitation &1 ¥ S EHd,  d9@!
frefxy BT TR Tl wife ugs ffrexy ded gd U, ofed sRetad 9 v 9 9
ggt & &, T "Asd T B9 P wRR ot wifemmie W fafrer @ fier 9, ST
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Thank you very much, Mr
Sanjay Raut. NowMr. Ram KripalYadav; smus! ufe fime &€ 4 & &9 |
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wifd ggTel B o & AT iy U @ €1 S orH emnd B WA ¥, gl wnfd
IETl BN Bl AEIghdl €1 TEH 'H Hd AN S96l 99y et €1 9 98 e
I g W T fF T wwd ded o ok g8t wifa Erfil det woS W g,
SHF fog oy WRem @, swal fencing & iR wEme wifd gwte wvw & fow
TN aR | g=arg |

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): The discussion is concluded
except that ..I6terruptiong... Let me make a statement.Intérruptions...

s Ao ea Suawis o, § fEed e @Ear g (.. (@aum)

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Let me say what | want to say
...(Interruptiony...

3 WO WS SuwwEmd Sf, #9 gHemEl b 9N # U B 9rq AEl P
.. (@) Sl AN IR-GR qHedEl @ REEd #R 7 €, I8 dle 9@ B Iqe
TR T Y A od ¥ R W IW H Tl P E...(EUH)

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You have made your pointhe
discussion is conctlied except that the Leader of the Opposition will intervene
before the reply tomorraw

RECOMMENDA TIONS OF THE BUSINESSADVISORY COMMITTEE

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now | have to inform Members
that the Busines8dvisory Committee in its meeting held on the 8thgust, 2012,
has allotted time for Government Legislative and other Business, as follows:-

Business Time Allotted

1.  Consideration ad passing of the Rajiv Gandhi Two Hours
National Institute ofYouth Development Bill, 2012,
as passed by Lok Sabha.

2. Consideration and passing of the following Bills:-

(@ TheAll India Institute of Medical sciences Two Hours
(Amendmet) Bill, 2012 - to replace an Oirthnce.

(b) The National Institute of Mental Health and One Hour
Neurosciences, Bangalore Bill, 2010.

3. Further consideration and passing of fehitects Two Hours
(Amendment) Bill, 2010.
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4, Consideration and passing of the following Bills, after
they are passed by Lok Sabha:-

(@ The NationalAccreditation RegulatonAuthority for Four Hours
Higher Educational Institutions Bill, 2010.

(b) The Protection ofMomenAgainst Sexual Three Hours
Harassment atVorkplace Bill, 2010.

The Committee also recommended that the House may sit up to 6.00 p.m. and
beyond daily for the transaction of Government Legislative and other Bissines’

THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): The House stands adjourned to
meet tomorrow at 11.00 a.m.

The House then adjourned at forty-five minutes past
five of the clock till eleven of the clock on
Thursday the 9thAugust, 2012.



